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LOI{ SABHA DEBATES 

1 

LOIC SABHA 

MDnda" 1MI1 ZI, 19S6/Sr/IYQ1III f, 
190B (Saka) 

--
TA. Lot Sabia nil' al S",,, of ,,,. 

Clock. 

[Mr. SPBAKBR III tile Chair] 

(EII,II,,,] 

PR.OF. MADHU DANDAVATB: 
UDder rule 32 I bave liven notice that 
Question Hour be suspended aad tbat we 
atralabtawa, proceed to tbe diacuuion on 
tbe Punjab situation becao.e tbe situation 
is 10 tcnse and its repercussions are 80 
wide tblt we are Dot in. mood to 
diaeoa aDytbiol except tb e PUDjab 
litualion. I tbint tbe Rullo, rany 
lDembera allo win aaroe to tbis. 
We can Itrai.tawI, 10 to tbe 
dilcualloo. 

SHill DINESR OOSWAMI: I bave 
alao Ii" the Dotice. 

Smral boD. Members N*. 

(l,"MlJlllOII,) 

[~ 

SHill C. JANOA RBDDY: Cull .. 
... beea lD force In Deihl for the lilt two 
.,., people bayO beta tilled. tben ... 
dOt ID D,IbI, It ooao.a, tile Gcw __ cat. 

2 

The Central Goverament should come out 
with a statement. The Punjab iDcidents 
bad tbeir reaction in Delhi. Let us bow 
wha t the Delhi Adm in iltratioD waI 
doiDI' 

SHR.I BALWANT SINGH RAM()()' 
WALIA : It is true that tbe Ooolet"Dmeat is 
working sincere)y; ofticera too are wort. 
In. sin ear eJ,. • • • 

MR. SPEAKER.: This ia the teatb 
time we are disco.ing Punjab. 

PROF. MADRU DANDAVATB: 0-
five occasion! I tDO'Ied tbit DOtice aDd four 
times it was accepted with the _tire 
support of tbe ruliDI Part)' mcmberl aJIo 
on Punjab and Assam. 

MIl. SPBAKER. : WIIltever 70U haft 
liven will be accepted, there it DO apute 
about tbat. 

[.,,£tA] 

My Irtenda are .110 readJ to d .... 
tllIa thiDa because it touches tbe laeart of 
"cr,~. 

We ..... ait t .. her .ad sort it out, 
tbete .. DO 1IObl_ lD .. 



s JUty I .. I ••• 

r.,",~Al 

I h,ve met lOme of the frleDttI from 
an sldel and we hive atl decided to Itlrt 
tbl, dlscus"oD It 2 O'oIoct. 

There was DO problem eltber OD tbll 
aide or that tide. Tbe, are an oae. Som-
thin, i. golnr 00. 

PkOP. MADHU DANDAVATB: W. 
wi" leave it to your loodHnse and tbe 
IOo(hen~ of tbe House. 

r7rall.r1atiOIl] 

MR. SPBAKER: This issue touches 
everybody Professor Sabeb, .on bei~1 
totalh fed up, an urdu poet has flahtl, said 
in the followlo, coup} et which I want to 
quote :-

lisn, i6 dmlr ke '''.11 to klyo JHIIda. 

w oh mer" hi kluultJ bt:utI ,.h trIII}h. 
manzol)' aahln 

U k~ jazbaa, ttld,. Ii "A ii' 'tuM it 
bt"at hal. 

[En,II.~h] 

PROP. MADHU DANDAVATB: 
Bven tbose who have oot followed, are 
touched. 

[Tr.II.'rriolil 

SHal C. lANG' RBADDY: Some 
people were killed iD Delbi rioots. b.Tbero-
fore, let us bave dlscu.ion OD el I. 

MR. SPEAKeR. : JaDlali, tbat II 
what we arc doina. It il all linked up. 

{&,IlI'J 

It is one and the lame thiDa. 

(1II1trruptlou) 

THE MINISTER OF PARUA. 
MENTARY AFPAIRS AND MINISTBR 
Of FOOD AND CML SVPPUBS (SHRI 
B.1t L. BHAGAT): He iaid that Prot. Madha 
DaDdavate is ave" lood perIOD, Have 
'OU ,01 aDY obJcctJOD to that' 

THII MlNISTBR OP ROMB APPAIRS 
(8. BUT A SINOH): Here lie il Dot • 
plrlon ; b. i. a Member of ParlIament. 

MR. SPBAKER: Witbout beiol I 
perIOD bow caD be be a Member of 
Parliament? 

SHRI St)MNATR CHATrBRJEB: He 
Is quite imperlonll. 

---
ORAL ANSWERS TO QUBSTIONS 

[£116111"] 

Proposals for Integrated Vrbu 
De,eJopmrnt Programme 

*143. SHRI MUKUL W ASNIK : 
Will tbe Minister of URBAN DEVELOP. 
MBNT be pleased to state: 

(a) whether a large number or pro-
posals for Intcgrted Urban Development 
Programme are pending with the Union 
Government i and 

(b) ir so, tbe details of tbe proposals 
pendiDI and tbe tim e by wbich th ese will 
be cleared 1 

THB MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMBNT 
(SHRI DALBIR SINGH): (a) and (b) 
Durinl 1979-8'. the tarlet or coYerin, 
235 towns under the scheme of I ntelrated 
Development or small a'ld medium Towns 
was fuJly achieved It I. proposed to 
cover additioral 102 towns under tbe 
SCbeme durIng the Seventh Pla'l. Our of 
these. S 5 tOWD~ bive been Identified a'ld 
their dc\elopment proposals 'anctioned. 
The balance will be covered dunnl tbe 
remainiol plan period on receipt of 
priorities aDd rccommcndltioDS from tbe 
State Go,erameot •• 

SHRI MUICUL WASNIK : My questloD 
•• • vcr, straight qups,jon a8 to whether 
anI propo'.1 recommeoded by the ~tate 
Qo,ernmeDt rOt the development llf towns 
under this acbeme h pendiDI with tbe 
Ceotral Government or not. Tbe Minister 
Ia .. Dot mado it "ry Clear. 



~ oral ,d";"",, SRAVANA '. 1'0* (s.4U) 

He hal only liven tbe figore. tbat ba •• 
been achieved durinl the Jast PJan period 
and tb. towns for development whicb are 
beinl taken durin, the current F've Year 
Plan. I want to know whether any pro-
posals rceommended by the State Govern-
men t arc pencing witb the Centre or 
Dot? If the)' are pendinl with tb. Central 
Government, what is the number of recom-
mendations pendiDa 1 Further, I want to 
know as to how many recommendations 
have been recommended by the Stlte 
Government of Maharashtra and how man, 
of them are pendmg here? 

[Translat{ on] 

SHRI DALBIR SINGH: Unjer the 
Intelrated Urban Deve10pment Programme 
small and medium towns having a popu-
lation of about one lakb were tak~n up 
for development during the last Five Year 
Plan and an amount of Rs. 63.57 crotes 
was spent on them during the Sixth Plan. 
A rrovision or RI. 88 crores has been 
made for this work in the Seventh Plan. 
So far as the quest;on of receiving recom-
mendatlOD3 from tbe Sta re Goveinment is 
concern ed, we have received 18 recom· 
menda.ions from the Mabarasbtra Govern-
ment out of which 8 are to be taken up 
during tb e current plan. 

SHRI MUKUL WASNIK: Aecordinl 
to my Irformation, y;)U have conceived a 
proposal to cover 8 towns durin. the first 
two years What I want to know from tbe 
hOD. Minister is bow many schemes tbey 
are going to take up dorioa tbe remaininl 
three years '1 

[Bqli Ir] 

But my second supplementary is that 
the policy laid duwD is tbat tbe develop-
ment of towns under thi. scbeme wUl be 
preferably towos with tho District 
Headquarters. 

In the last Plan period 23' tOwnl have 
been b~nefited. I want to know whetber 
aU the District Headquarter. which fall 
undor the catclOry of de,elopment UDder 
tJai. IGbomo bave betn oov •• or DOt 1 II 

tw are not covered, whetber the Govelll-
meat intend to develop a1l the Dj,tric! 
Headquarter. durin, the current Five Ve.r 
PlaD? II 80, what are the steps the 
Oovernment ia ute., to take in that 
direction 7 

[""""lIItloa] 

SHRI DALBIlt SINGH: It Is ror tbe 
State Government to recommend the town 
tbey want to be taten up first under the 
Intearated Urban De,elopment Programme. 
It is for tbem to recommend tbe towo to 
us and we include tbeir proposal in the 
scheme accordinllY. 

SHRI MUKUL WASNIK: I want to 
know about tbe criteria tbat are followed 
in this regard. If a Stat. Government 
recommends a District Headquarter for 
development and lends a proposal to this 
effect to yoo, you include it for develop-
ment under the Intearated Urban Develop. 
ment Prolramme. Suppose, tbe develop. 
ment of the town other tban tbe District 
Headquarter takes place but tbe develop-
ment or tbe District Headquarter doel not 
take place because tbe recommendation 
from the State Government is nOI received; 
in a situation lite tbis~ is their Iny proposal 
to take stePs for the development of tho 
District Headquarter whether recommend-
ation from the State Government is 
received or not ., 

SHRI DALma SINGH: It is the res-
ponsibility of tbe State Government to 
recommend tbe town for development. 
Our scheme entirel, depends on the recom-
mendation of tbe State Government. 
Durin. the Sixth Plan, onl, those scbema 
were taken up which were recommended b, 
the State Govcmment. 

THB MINISTER OF UllBAN DEVB' 
LOPMBNT (SHaI ABDUL GHAFOOR) : 
There are thousand. of towns ill IndJa. We 
tab up on 11 tbole towns tbe population 01 
wbich is about one lath ..... (lIaar,.",lioIU) 

SHRI HAlU QlSRNA SHASTRI : a, 
.. uti .... bOG' ,~. BladqaartOl. 



iULY 28. it •• 

SRal ABDUL GHAFOOR : You miabt 
bav. seen that there Qsed'to be DDly three-
foar townl in tbe old districts. 

{Elwln,,1 

Tbere were 16 districts ooly in tbe 
whole of Biharl Now it bas beeo 40 
districts.· ••••. 

PROF. MADHU DANDAVATE: 
Gbafoor sabeb, wby dOD~t you look at tbe 
Speaker. I am very sorry. I allure you 
tbat his face is more charming than that of 
the Member. 

SHRI ABDUL GHAFOOR: Tbe 
C~ntral Government hal wed tbe State 
Government to submit tbe Ii.t 01 sucb 
tOWDI which tbey want to include in tbis 
scheme. But it does Dot mean that all the 
towns or the whole of India could be 
included In thi. scheme. Decause, tbe 
namber is fixed in the Sixth P aD. We 

. waot that only 333 or 340 towns will be 
aelected both under the Sixth and 7th Plan. 
Now. based upon tbe population, Maha· 
raahtra has to submit the list; Orissa bal 
to submit the list: U.P. bas to submit tbe 
Ii.; Bihar bu to submit tb e list. But 
.hile IUbmittiDl the list, from the Central 
Go¥ernmeot. it has been clearly menti. 
oned to them tbat tbey sbould live wbat 
tbeJ want to do with tbele tons. Wbetber 
JOu want a MtUldi or a stad ium or road or 
sewerage, all these things arc meationed 
there. If tboy send tbe proPoi8l, then we 
lCrutinile aDd then we select tbose toWOl. 
It it Dot for tbe Central GovernmeDt to 
aelect tbe tOWDl, that I include AzalDlarh 
or Gor3kbpor or tbis and that. It il for 
tbe Slate Government to send tbe Jist aDd 
it is for us to cboose from amonl them 
aDd la, for how maDyof tbem we "OJ 
pte. TIais II the thlol. 

[ft.""""".] 

SHill 8BYAM LAL YADAV: ..... 
8peator, Sir. I would lite to toow frOID 
tbe boD. ...... the aumber of toWDI of 
Uttar PraUib iD rOlpecc of whlcb tbe pro-
po.aI. for dlvclo,.....t I,. pcacIiD, witla 
Iaim IDd eM PIrio4 01 peed.., .... rib 

fIDucial impUcatfoDt thereof' Is be pre· 
pared to live 'prlorit, to tbet:e tOWD8 for 
the Iuppl, of drlnkinl water 10 tbat 
drink ina water aDd lewerale problema 
could b. solved ., 

SHRI ABDIIL GHAFOOR: Sir, in 
Uttar Pradesh, Jaunpur, Fatebpur, Azam· 
,arh. Bathr.s, Banda, Darabankl, Rae 
Bareli. AJmora. Etawa, Balli., Mahoba, 
Kasgaoj. Ohazipur. Sit.pur, Maiopuri, 
Hardoi. Dijoor, Orai. Badaun, Ametbi 
Ka.bipur ...... . 

SHRI C. JANGA REDDY: Sir, also 
tell' us tbe names of the townl tbat are to 
be covered in Andhra Pradesb '1 

SHRI ABDUL GHAFOOR.: l'baH 
tell tbat also •••• 

[En,ll,"] 

MR.. SPEAKER: How can you do it ? 
I bav~ not allowed tbat: Mr. Krishna 
Iyer. 

SHRI V.S. KRISHNA IYER : Urban 
development is Dot receivin, the attention 
which is due to it from tbe Central Govern-
ment. Thele bas been only ad hoellm. 
E.ery town requires development. I want 
to koow this from tho bon. Miais!er. The 
otber da)' also I bad asked this question. 
but be did Dot aDlwer. I waot to bow 
wbether tbe Goveroment of India bave a 
National Urban Development Pol icy and if 
so, wbat are tbe details tbereof. 

MR. SPEAKER : He bal already e .. 
plained. Ho bas covered tho wbole 
,.mut. 

SHlU ABDUL OHAFOOR: I caD 
live tbe liat for Aodhn Prad.h aI.o, if 
'OD lite. 

MIl. SPBKBa : \"ou .nd the lilt to 
him. Do DOt read It. 

SHRI ABDUL GHAPOOR : Sir,lltere 
are lei. qu_IODs today. 

IHRI C. JANOA _BDDY : Lot ~ 
IlYo,llr. 



IRA" ANA 6, i 908 <SAkAl Oral Alllrvm to 
MR. SPBAKBR : He will send th e list 

lO,OU. 

MR. SPEAKER: Thole who want 
the information may write to him. Mr. 
Sinha. 

SHRI AT.SH CHANDRA SINHA: I 
want to know wbether tbis propo!al of tbe 
Central Government includes the olber 
towns also or it is codined only to the 
district beadquarters town!l. Secondly, I 
want to know bow many towns in West 
Beopl are included in tbis scheme in tbe 
Seventh Five-Year Plan. 

YR. SPEAKER : He will send the 
rep)y. 

Iast.Ua dOD of T.V. Rela, Ceatres in 
ADdu. Pradesh 

·144. SHRI MANUe REDDY: Will 
tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) tbe number of new T.V. centres 
proposed to be set up in Andbra Pradesh 
UDder the Doordarsbao expansion pro-
gramme during the next two yearr ; 

(b) the site. selected for the purpose j 

aDd 

(c) tbe funds allocated fot eacb 
atatioD ., 

THE MINISTER OF STATB OP THE 
MINISTRY OF INFOR.MATION AND 
BROADCASTING (SHRI V,N. GADGIL) : 
(.> to (Q) A statement is liven below. 

Stateme.t 

(I) aDd (b) A low power (100 W) TV 
transmitter at Produttur is expected to be 
COIaIDillioned ioto aervice duriDI 1986. 
Tbe V1l Plan of DoordanhaQ provide., .t., Ilia, for ucabiil1uDODt of fout' low 

power (100 W) TV transmitter. one each 
at Ad labad, OngoJe. Shrikakulam and 
K.bammam, and replacement of two exist-
ing low power (100 W) transmitters, one 
eaeb at Tirupati and Anlntapur. by hilh 
power (10 KW) TV transmitters. Tbete 
transmitters cao be iD!I'alled only in phases 
depending on tbe annual allocatioD of 
Plan resource., time required by tbe 
indigenous manufacturers 10 suppiy the 
necessary equipment and overall priorities. 
Action for selection of suitable sites for 
these transmitters bas been initiated. 
final selection of lites will be made after 
carr)ing out technical survey of p~ible 
sites in the respectiVe areas. 

(c) An outlay of approximately Rs. 
270 lakhs hal been allocated for eacb of 
the high power (10 KW) transmitters aDd 
R!t 30 lakhs for eacb of tbe low power 
(100 W) transmitters. 

[ TralUlatiOll) 

SHRI MANIK REDDY: Mr. Speater. 
Sir, in his statement, the hOD. Minister 
has mentioned about improvement 01 
transmission in ADdhra Pradesh during tbe 
Sever:tb Plan but due to weak transm ... ioo, 
tbese programmes are not properly received 
in the interior villages in Andhra Pradesh 
and there is constant disturbance Bioee 
the Governmeot has chalked out a 
programme to give education tbroulb tbi. 
medium, it is posina a bia problem. 
Changes should be made in it to mate 
the educat ionll programme a success. I 
would like to know wbat step. tbe bon. 
Minister is aOing to t.to in this rccard , 

[Earlh/d 

SHRI V.N. GADGIL: If the Hoa. 
Member is referring to tbe software part 
of it in tbe cootent of t.. educatiooal 
proaramme, it is done by tbe UOC, 
NCBRT and other orgaDisations under the 
SITS prolramme. If be is referrina to 
tbe hardware problem, tbe tecbnic:al 
problem. tben at one or two places it il 
true that the reception was Dot very ,noeL' 
w. a~ted tbe manufadurers to sead their 
tcams. At some places teams have lODe 
IDd correctl" acUoD. baY. bcca takCII. 

I; 



[T/Clu/atiOill 

SHRI MANIK. !tEDDY: Have an the 
State capitals betn equipped witb T.V. 
studies Bnd if not, tbe time by which it 
will be dODe ? 

!;HRI V.N. G ~DGIL: A" I have 
~tated e~r1ier in the House, in the ,th 
PI~n we have decided to provide full· 
fledged colour studios at all State 
cal)itals. 

( 7r1m"latlon] 

SHRI C. JANGA RBDDY: In response 
to your propo~al ror setting up T.V. 
Re1ay Centres in the higbly industrialised 
towns, as a special measure, tbe 
manslements or the undertakings are 
ready to bear SO per cent cost: for 
iostaace RamlgU'ldam in Andhra 
Pradesh. 

[Earlllhl 

Are You going to open the TV rela, 
centre at R.amaaunda m 'I 

SHRI V.N. OADGIL: Tbe scheme 
wbicb I Jaid on the table 01 tbe Houso ia 
tbat at places wbere undl"t tbe sanctioned 
plan it is not possible to open a TV centro, 
if .n1 public sector undertakinl e, a 
private industry or anybody come! forward 
to contribute, we are prepared to bavi 
the TV relay centre connected to our 
national net-work. In response to that 
m lOme States we bave received proposal, 
they "HI be eXlminod added aDd a 
consolidated order will be placed. 

.aop. N.O. RA.NOA : I woold la. 
to bow .bether tho K.ondapalli .taUGO 
Dear Vijayawada i. DOW nady for wort 
aDd whether ill QOnatructiOD baa becn 
comp)cte4. 

SHa.. V.N. OADGIL : "bere are two , ,.,.u. 00. it -,. die pr...... II 

produced I.e., a TV Itudlo centre whicb 
win be ia eacb Stat. capital durina ,be 
7th PlaD. The others are only TV rela, 
centrell. Today we have 181 TV rela, 
centres III over India. Some of them are 
hi.b power and some are Jow power r.la, 
centres. Wbat I. com in. up at the pllce 
mentioned by tbe HOD. Member oriainally 
wal a low power contre. Thil is beiDI 
aUllDeDted and increalCd to 10 K. W. 
I oxpect tbat It will com. by the ~nd of 
Ibt, year. 

u.s. Oft'er of TedmologJ to Ir." 
Cheap Oilseed erop 

+ 
·146. SHRI C. JANOA R.EDDY : 

SHRI JAGANNATH PATT. 
NAIK: 

Will tbe Miobtor of AGRICULTURB 
be pleas ed to state : 

Ca) whether tbe United States of 
America bas offered t ecbnology for oilseed 
crop tbat caD grow very well in pure ~ea 
water; 

(b) if so, the propoled area lIkely to 
be covered and ostimated production of 
this crop ; 

(c) the Hme by which new variety of 
rhi, crop will be imported ; and 

(d) the States where this crop will be 
,rown? 

THB MINISTBR Of AGRICULTUB.B 
(Dit. a,s. DHILLON): (8) to (d) No, 
Sir. There was DO 01l'Ir of techDOIOlY 
to Ind'a of raisiDI oilsecd. ill pure Ie. 
water. However, a former U.S. SeDalor 
Chari •• H. Perc)" who is the PresjdeD& 
of. Private Company namely Cbadel 
Perc, aad ASlOCia,ca, IDe.. of U.S.A .. hal 
made a propolal '0 undertake cultlva.tion 
of oil beariDl balopbyte on a larlle .calo, 
and bJ tbe OIl of sea wlter. Ho dad Dot 
diSOIOit the ideDtity of tbe pJ"'Dl and tho 
CNbooJOIJ thac bu bMa ctwelopld for ,t • .mtoljy, cuhJvatJou. ID vie" 01 tile 
aboYe. tile propoaaJ oollld Dot be par.ued 
~. 
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IRal C. JANGA .BDDY: Wit. a 
vilW to reductftl 011 Importl, Ire the 
Government prlpared to take lOme stepa 
to increa.e oil,e.d productioD by mitis. 
a.e of sea water tbroulb ae. tecMo)oIJ? 

r.,I1,,") 
THE MINISTER OF ST A Tf! IN THE 

DBPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGBNDRA 
MAKWANA): The plant wbicb is oflered 
i.e. halophyte, tbere are • number of 
halophytes available in India. One of our 
Institutions, NBPGR is searc:binl for ,ueh 
plants whicb bear 0 B. 

[Tran laliollJ 

SHRI C. JANGA RBDDY: Mr. 
Speaker. Sir, be has Dot diselo!'ed the 
identity of the plant aDd tbe tecbnololY 
tbat ba§ been developed for it. cuhintion. 
As a result. onl cannot know bow oil is 
latract:d" Is tbe Govern meat boldin, 
conluhatiool witb tbose COUDtriel 10 that 
it could be u~ed in oilseed. productioo iD 
our country ? 

SHRI YOOBNDRA MA'K.WANA : Sir, 
we blve taken up tbis matter with the 
American Embalsy, beside. otber cOUDtrie .. 
but tbey are not prepared to pus on that 
tecbnology to UI. We bad imported its 
.eedl but it 1 cd U5 nowhere. 

Serial. baled OD Proml •• t Rel ..... 
aad lOci •• I»oob 

*148. SHRI NIRMAL KHATI1U: 
Will tbe Minister of INFORMATION 
AND BROADCASTING be pleased to 
Itate : 

(a) wbether Door darsba n hal an, 
• clltme to prepare leriala baled 011 
prominent reliaioul and locial boots lite 
Rameyana. Mablbharata, etc. : 

(b) if 10, the Damel of tbe producen 
of the serials and tbe time b, wbich theao 
will be completed and tbe espenditure 
11ke1, to be incurred thereon. aad 

(c) the time by wbicll theae lenall 
will be telecast' 

THB MINISTER OF STATB OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADOIL) : 
(a) to Cc) A Itatement is livea below. 

Satemeat 

Ca) There i. no Icheme to prepare 
.erials baled on reJiaious books. However, 
Doordareb8D bal given concept approval 
for production of serials on the two Ireat 
epics 'Ramaysna' and 'Mahabbarat.·. 
The serials win lay ~tre., on the litera" 
and leatbetic aspects of these epics rather 
thaD tb. reUaious element. 

(b) Tb e leI ial on 'Ramayaoa I is to fte 
produced by Sbri Ramanand ~a,ar. Th. 
serial is pyesently under production. 1be 
.erial on 'Mababbarata' will be produced 
by Sbri B.R. Chopra. Doordarshan is 
awaitiDI Pilot Programme from him. 
There is DO upeDditure on tbe part of 
Doorda "ban a. tbe cost of production of 
tbe!C aeriala will be borne b, the SpODson 
of tbe serials. 

(c) The scbedole for telecast of these 
lerials is yet to be decided. 

[ .,.,..".latl""l 

SHR.l NIRMAL KHATrRl: Mr. 
Speaker t Sir, wbile thankiDi tbe bon. 
Minister for bis reply that Doordanhan 
lerials OD two treat epics 'R I rna,. .. , and 
'Mahabbarata' are in the procesl of 
production, 1 would lite to know from 
him tbat teepinl in view tbe apprcbeDaioe 
tbat these days tbere il a trend to present 
a distorted venioD of evcrytbinl, is lOme 
procedure beiDl adopted to cbect It' 
Secondl" wbile tbe piclurisatioD of the. 
two epics is currentJ, leiDa ou. bas 10 .. 
IOrt of supervision or check been provided 
at tbe "I'J .tale of lbeit pictarbatioa' 
W. are afraid. these _ial, too miaht 
pro.e to be a meek., in tbe lime wa, 
.1 'Kriabr.avatar~ aad 'Natthat Narad' 
did. Therefore, teePin. in view thlI 
IpprebcDlioD and the p.lt eapelience, 
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il Doordanban matlaa etrortl to scrutinize 
at the very stale of their picturisatlon of 
the episodes. tho characters and tbe 
philosoph, and if not, will it do so in 
future? 

[&6luh] 

SHRI V.N. GADGIL : Sir, as I have 
said in tbe-writren answer it must be made 
clear tbat tile concept approval has been 
liven for production of 'Ramayana' and 
'Mababbarata' serials not based on 
religious books but as part of our cultural 
ethos and our social heritage. 

Secondly. tbe bon. Memher bas 
mtntioned t,,·o instances. I will not go 
into detaDs of tbose but as far as one of 
them 'Krishna Avatar' is concerned the 
producer bad produced an ontstanding film 
on Shankractaarya That is why it was 
assigned to him. Unfortunately he did 
not come up to the standard. Taking that 
experience into consideratton now wo are 
insisting OD not on Iv a pilot being liv ~n 
but mInimum four episodes sbould be 
liven. At any given time four epilOdes 
must be with us. They have to underlo 
Committee's examination. Then only 
approval will be given. So, an attempI 
will be rigorously made to see that no luch 
experience is repeated. 

SHltI DIME-Sa GOSWAMI: May I 
toow from the bon. Minister tbe principle 
and philosophy of the proaramme tbat 
are lelected for continuance or dis-
coatinuanee because the general feeling 
hal grown that some of tbe seria Is which 
are popolar and depict some of the hard 
realities are Dot being shown to tb:: de,ired 
est ... ' wbereal serials have been shown 
wbich depict the urban elite middle 
eta .. , 

SHRI V.N. OADOIL: Sir, I know 
wbat the bon. Member bal in mind. I 
do Dot want to say at tbis stale how much 
Iloterveoed in tbat matter. I woold Jike 
to iDdate the luldelinol wbich are already 
liven to tbe House carlier. Durio. tbe 
debate 00 my Minist,., I read out the 
_doUi profl'amaaOla.od poioted out 10 tho 

bon. Roose thlt it i. Dot correct to sa, 
tbat all the serials are with urban blu. 
Barlier the, were; I accepted that poaitiOD 
when tbe tbiDII started; DOW. It II Dot 
correct to sa, that. You tat e Bt IC.ahani. 
Darpan, Prem Cband atOll. etc. I can 
cite a Dumber of eumpl_, wbere ootlroly 
it i8 rural baled. 

AN HON. MEMBER: And Nuttad. 

SHRI V.N. GADGIL : Nukkad is also 
• em i-urban a t the most. I t is not 
complete1y urban; it •• semi-urban poor. 
It is not al if it is all urban. 

With regard to the continuance or 
discontinuaacc the general principle i8 that 
a serial is sanctioned oo)y for 13 episodes. 
If tbe concept is of larger serials than t 3 
aerials. at tbe end of every 13 serials, 
a review is taken and then it ill decided 
whether it should be continued or not. 
Certain guidelines are there and the, are 
being fdlowed. 

PROF. MADHU DANDA V ATB : I 
would like to know from tb e hOD. 
Minister whether it is not a fact tbat the 
Directf'r who was producilll and directiDI 
tbat particular programme. Nukkad. "ith 
its social content, bad addressed a few 
days alo a press conference in Delbi 
complain iDS tbat tbeir programme was 
ra ted in a tample survey as ODe of the 
best-it was admitted eYeD by the boo. 
Minister for Inrormation and Broadcastiol 
-and tltat is beinl di~coDtiDued and 
after 11 th August~ that programme would 
not be sbown. Win the Minister kiodl, 
reconsider tbat decision and revive tbat 
proltamme ? 

SHRI V.N. GADGIL : There are two 
viewl in tbil matt.r. Altbou.b it does 
Dot ari .. out of thil q .. tion. but I mUlt 
make It cleat 10 tba. there fs no 
milunderstandiDI. Orlainall,. tbi. 
particular .. rial W8. approved lor 13 
episode. and I myself intervened twice and 
lot two exteDsioos. Now. J Ilk myself a 
question: "How maDY times can I 
intervene',., The prCllure wBl .tart 
bufldiDI up, particularl, from Bomba, film 
Industry every tlmo for oontfnuatioD. 
Tbtrc 1IlUIt be a Ii ...... ("",,,,,,,,.,,,). 
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There is another aspect allo, Sioce 
Prof. Madbu Dand.vate mentioned my 
name, I am meotioninl it, otbetwiN I 
woulJ not have done tbat.. What I did 
or did not, I do not like to state that in 
tbe Houle. 

MR. SPBAKBR: You are the 
reprelentative 01 the people; that is wb), 
)'ou have intervened. There II DO barm in 
doin. it wben it is required. 

SHRI V.N. GADGIL : Y ... no harm, 
that is why I intervened. 

PROP. M .. DHU DANDAVATB: Why 
don't you give eat eolion to h il 
intervent ions ? 

MR. SPEAKBR : Allowed. 

SRRI V.N. O,6.00IL : All I can lay 
is that two e~ensionl bave beeD ,rsDted 
and the general view Dot onl1 here but 
ellewbere 15 tbat one sbould dilcontinue a 
serial when it il at its beiabt; when it 
starts dec) inlnl, that il not tb e tim e to 
discontinue. 

KUMARI MAMATA BANERJEB: 
We are IOinl to celebrate tbe 40tb 
.oniverl~r)' of our indenendeoce sbortly. 
II the Minister plaoolnl to prepare seria Is 
baled on promiocnt leador~ and social 
r::formers like Mabatma Gandhi, Netaji 
Subba"h Cbaoder Bose. Maulana Abdul 
Kalam Azad, Guru Nanak, Bhagat SiOlb, 
Rabinder Natb Ta.ope etc. 

Secondly, I would lite to taow 
wbether the Government is loiDI to 
instruct aU th e cinema balls to Ibow 
compulsorily 00 15th Aquat lome part 
01 tbe freedom movemcnt or an, leader~s 
life. 

SHltI V.N. GADOIL : The queatioa is 
OD _ial .. 

ML SPBAlCBR:. ooaaldera'. to 
.Ir. abe beiDa • IldJ. 

[E",I,,,,] 

SHRI V.N. GAD GIL : I will a •• ure 
tbe lady bon. Member tbat we are 
formulatiDI future programmes for 40lh 
anniversary of independence. At that time, 
an theM 8ugestionl will be taken into 
account. 

SMRI BALKAVI BAJR4GI: Mr. 
Speaker, ~ir, in his Teply to the main 
question, tbe hone Minister has stated that 
tbe serials 'Jamayana' and 'Mahabbarta' 
will lay stress on tbe literary and aestbetic 
esreets of these epics rather than tho 
religious element. Ptrhaps, that h tbe 
reason "hy "OU rejected som e of tbe 
episodes of tbele epic serials prol1uced by 
no less a Director tban Sagar af d ordered 
their re.shootina. Tbis is what the 
newspapers have said. But in case yoa 
totally igDore tbe reI ilious aspect 1 t may 
lead to some tension in the puNIC. Have 
you tried to anive at lucb a decision after 
due conlideration of tbis aspect ., 

r8ll,lj,j] 

SHRI V.N. OADG'L: Guidelines 
alread' emt in tbe Doordarsban ;-is to bow 
the question of reliaion in the programmes 
sbou Jd be tackled. 

Colledlo. of farm 'ata for 
Aarlealtaral price policy 

+ 
·151. SHRI DHARAM PAL SINGH 

MALIK: 
SHRI SUBHASH YADAV : 

Will the Minilter of AGRICULTURE 
be pleased to state: 

(a) whether aD .. reement ba, bem 
lipcd between tbe Union Government aDd 
lbe Food and Alrlcultural Orlanhation OD 
coUecdoo of farm data 'or lane ult uraJ 
price policy and dIOUrCO allocation; 

(b) if 10, 'be tora of the qreement i 
aDd 

(c) the "eDt to which it wjJl 'e 
b .. leial to til, ooDDtq , 
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me MINISTER OF STATE IN THE 
DBPARTMENTOF AGRICULTURE AND 
COOPBRATION (SHRI YOGBNDRA 
MAKWANA) : (a) to (0) A Statem.nt is 
given below. 

Statemeat 

(a) to (c) An .,reement was dined 
between FAO and Government of India, 
under which tb~ FAO bas agreed to provide 
a grant of US $ 206 thol1sand for the 
Project 'Farm Data f0r Agricultural Price 
PolICY and Re~ource Allocation'. Under 
the terms of Clgl'eOment. the FAO assistance 
wi 1 be utilised to strengthen the 3 nal,tical 
network of Agricultural Unt.ersities and 
Agro-Economic Resfarch Centres which 
are implementing tbe Comp·ebenslve 
Scheme for Studying the Cost of Cultivation 
of Principal Crop~ in our country. The 
2ssiatance from FAO covers materials and 
supplies. equipment, traiDtDg and 
consultancY ser"ices. The above Project 
when implemented will develop apprupriate 
manpov.er as well as the network of 
analytical and computing facilities to utilIze 
the store of valuable information for 
resource use and rarm efficiency analysis; 
decrease con~iderablY the time-Ial in 
releasing cost or production estimates; 
puerate the mucb needed standard errors 
of estimate of tbe aieraae cost of 
production; and develop tbe computer 
programmea necessary to analyse a vast 
amount of farm 1 ev el data. 

The experience gained as a result of 
tb c: project is expected to COD tr ibute towards 
upgrading the expertise availahle in tbis 
field. 

SHRI DHARAM PAL SINGH 
MALIK: According to tbe statement of 
tbe Minister, an agreement ba, be!D 
fioali~ed for a project on farm datd for 
a.ricultural price policy and resource 
allocation. Under the terms of tbis 
all'eemeDt, the COlt of cultivatioJ of the 
prj ncapal crops in our country will be the 
maiD point of study. So Sir, as ,ou know 
there baa beeD a continuous imbalance 
betwetll the prices of aariculturaJ product8 
and industriaJ produCb, I "aot to know 
frOlD tb. hoa. Ni .. lftct wh.bot t!le 

Government will like to remove tbis 
imbalance in the Jiaht of tbe report of tbis 
Study Group. 

SHRI YOGENDRA MAKW ANA : It 
Is tbe effort of the Oo.ernment to remove 
tbe imbalance and therefore the CACP is 
appointed. And we are fixing the prices 
OD their rrcommeadations. 

SHRI DHARAM PAL SINGH 
MALIK: I wouTd like to kl10W '-'hefber 
sufficient resourcea, are availabI e in the 
country for deveJoping 38riculture ard for 
raising t~e 8gricultural prodLction. If 
not, wben will ~dequete resources be 
ava ila bY e foi' il"ltrodudng mon ern '"cientific 
mrthrds in aRriculfure a l over 'he 
couotry? When w,n the ne\\ polic\ of tbe 
Government b: followed !n thh regard? 

SH~I YOGENDRA M~KWANA: 

Resource allccation (epends ('ID the 
availability of the total resources in the 
countrv. Thrre are many sector\ which 
are of importance aDd accolding to the 
priorities. it is allocated hy the Planning 
CommissiofL 

[Tralls/ation] 

SHRI SYBD SHAHABUDDJN: Mr. 
Speaker, Sir, wheoever a question on 
remmunerative price uf agricultural 
produce IS asked. tbe Government jus. 
evades it by saying that it is done by the 
commlSS10'1.. When I as" ed a questwn {D 
jute, I was told that there is about a 
hundred per cent dlffertnce In the cost 
of production of Jute amongst the four jute 
srowing Sla'es I only \\80' to know the 
data on th e bash- of which the c. mOllSJion 
fixes the co~t of product on ; d(les tbe 
commission compIle that da'a Itself or 
doeS it collecr the data flom the S'ate 
Go.ernments or some other agencies 1 
What fs tbe basis of tbis data and bow does 
tbe commission find out whether tbe data 
is correct or otherwise? 

SHRI YOGENDRA MAKWANA: 
Whatever data is ccllected. It i, compiled 
b1 tbe SCate Governments. (Int#fl'Ullitlns) 



2 t Oral A ".wer, SRAVANA " J_08 (SAKA) lJral Alllwtrl 22 

SHitl SYED SHAHABUDDIN: How 
do tbey come to know whetber the data is 
correct or not? It involves the interest 
of t be farm ers. 

(Engllshl 

SHRI YOGENDRA MAKWANA; 
When tbev have to enquire about the 
inputs and the cost of production, the 
Commission has to rely on the State 
Government for collection of data. It is 
a very trem endous (ask and it requires 
massive efforts and a lot of staff. That 
call only be don e through the State 
Governments. 

[Translilli l'n) 

SHRI SYBD SHAHABUDDIN: The 
statistical organisa tion conducts sample 
surveYs and also checks the data supplied 
by the Stat.!s ;ojepeodently. 

{English] 

SHRJ V. SOBHANADREESWARA 
RAO : MJY I know from the hoo. Minister 
whether it is a fac~ that in Chinl nearly 20 
tonnes of organi: manures are applied per 
hectare in addu ion to the chemica) 
fertl] izers and inorganic fertilizers? 
This is on~ of rhe impJrt :nt fdctors for 
increasing tl'e per aCre yields there. 

If so, what steps the Govc!rnment 
propose for more incr eased production of 
olganic ferdhzer in this country amooa 
tbe farmers as well as frl1m the Govern-
ment side? 

SHRI YOGE~Di{A ~lAKWANA: I 
want to ~U~1pJ ~ment and clarify what I have 
said in reply to the previous question. 
Sixt .. en (16) univer~iticsin different states 
and not the Stilte Governme'1t arc 
colh:clir~g the data on co~t cf cultivation of 
various crop3 for use by I he Agricultural 
COSh and Prices Commi~sion. 

So far as th e supplementary of the hon. 
Member IS conc~rned it does Dot arise 
froro the p~ esen' question. Tbis is 
JegardUli the Agricultural Costs anel 
Prices, but he bas asked about tbe manures 
ud chemicals. 

SHRI V. SOBHANADREESWAR.A 
RAO : I have not alked regarding the 
prices. I have asked reaardinl what steps, 
the Government propose to take ror 
increased production or or,aDie manurel 
among the little farmers? 

SHRf YOOENDRA MAKW ANA : It 
does not pertain to the main questiOD. 
I need a separete que.ion. 

[T,artslatlon] 

Working of ladlaD CooDd. of 
Agricultural Research 

+ 
*IS3. SHRI KAMLA PRASAD 

RAWAT: 
SURf ANIL BASU : 

Win tbe Minister of AGRICULTURE 
be pleased to atate : 

(a) whether Go\'crnment propOie to 
bold an enquiry into the workin, of the 
Indian Council of Agricultural Research in 
viow or a Dumber of suicide cases by its 
Scientists' ; and 

(b) if not t the reasons for not boJdina 
ao enquiry? 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION fSHRIYOGENURA 
MAKWANA) : (a) and (bJ There is no 
proposal to bold an IDquiry iDto tbt" 
working of tbe Indian Council of 
A.ricuitul a1 Research. 

In th e wake of suicide committed by 
Dr. V.H. Sh:lh, Senier AlroDomilt and 
Associate Coordinator. All Indian Maize 
Improvement Project, Indian Aariculturo 
R.esearch Instltue in May. 1972, the 
wurking of tbe Indian Council of 
Agricultural Research was studlCd in depth 
by an enquiry committee under tho 
Chairmanship of Dr. P . .d. Gajendragadkar. 
On tbe balis of tbe recommendations made 
by tbat committee, the Indian Council of 
AlIiculturaJ Research was wmpletcl; 
Icsfructu(ed aDd its personnel policiCS were 
re'Vbed with a view to matchinl them to hs 
objectives as also to meet !be aapUilucDI of 
ita employ ... 
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saRI K4MLA PRASAD RAWAT: 
Mr. SpeJ.ker, Sir, I would liko to know 
from tbe hone Miai4lter wbether it ia a 
fact that in his suicide Dote, tbe scientist. 
R.R. Patro bad held the Director and the 
Secretary of Indian COUDeII of Alricultura) 
Researcb respoD"iblc for tbe cirCUDlItances 
that led him to commit suidde ? 

SHRI YOGBNDRA MAKWANA: 
Mr. Speaker, Sir, the OOPJ of the suicide 
Dote certaiDly carries tbele remarks, but 
tbere il no trutb in that. 

SRRI KAMLA PRASAD RAWAT 
Sir. I would like to know from tbe bon. 
Minister whetber tbe Gajendragadkar 
Commission aDd tbe Supreme Court bave 
leo/erly criHc s~d tbe workinl of Indian 
Cousd1 of Alricultural Research ? 

SRRI YOGENDRA MAKWANA: 
Sir. the .,commendations of the OajeDd-
raladkar Commission bave be eo implemen-
tad, but it i, in no \\-1' cODnected witb Ibe 
auicije of Shri Pat o. There wal some 
prob!.m in tne personal life of Shri Patro 
aDd-

--he was mentally disturbed wheo be 
committed suicide. 

(rrIUJ1Zalio,,] 

SHRI GIRDHARI LAL VY AS : Mr. 
S,eaker, SI; I want to know bow mao), 
luicldes bave been committed 10 far and 
what were the reasons behind tbe .. icicleS 
10 which the hOD. Minister baa referred? 
Also, bow Rlaoy recommendations or the 
Oajendra.adkar Commission bave boen 
.plemented and bow mao)' recommenda· 
doni ba,e Dot beeD implemeDted due to 
.1ticb tao. suicides arc beiDl committed ? 

IHIU YOGBNDllA MAK.WANA: 
lir, &br. scieDtilli have 10 far oommictcd 
.. ide. The, are-Dr. llaaba¥aD. 
Dr. Sbab aD' Dr. s.s. IIUL B.idIJ tblie 
dIr • ., tbere .re tecbDici-. 8Iut "110 •• 
........ iI1. 

r.,/trA) 

He wu in tbe teollaleal .. "ice of 
ICAR. 

[ TrIlltlItlIIOIl] 

SHRI P, NAMGYAL: Mr. Speak.r, 
Sir. al we bave read in tbe DeWlpapen, 
tbere u e mainl, two realODI for tbe 
suicides commlttfd by tbe scientilts. Tho 
fint II ,bat durilll tbe course of tbelr 
research. mu, ,ounl and brilliant 
scieDtistl develop or evolve new tecbDiquel 
and produce their own theories. but when 
it coma to the pubiicalioD of tbeir rOteareb 
papers, tbeir Immediate boss wants bi, 
name to be publisbed. be "ants bll name 
to be alsociated witb it, to wbieh tho junior 
lCilDt.lt resistl becaue that researcb bal 
bleD dOD. b, him .looe~ 

Tbe other realOn i. tbat the;e are ver, 
few promotioDal avenues in these services 
and a number 01 luperlellions bave alto 
taken place. Tbe brilliant leienUlb ar e 
al •• " victimiled. I want to know 
wbether tbe ~ernmeDt prOpose to take 
.ome I'Cpl to lave the leioDtiits from tbese 
two types of yictimilatioD 10 that such 
incidents do Dot take place ia futare' II 
it not pauible to provide them runnina 
Irael. 10 that iD tb. ovent of their not 
,etliD' promotion Ihe, ma, Dot ltapte 
in tbe arade and let frultrated in tho 
process 7 

MR. SPEAKBR: Tbo, mayor may 
DOt work, but tho, mus' let tbe ,rade. 

[&,11.] 

IHRI YOOBNDIlA MAKWANA: 
So far u Mr. Patro is C~rDed, tber c wal 
no such problem witb bim. As 1 Rid 
earlier, be alao bcloapd to the Tecbrucal 
Service of the lCAR.. He nov.r f •• arcbed 
wbieb .&1 claimed by blm, or wal claimed 
'" IOIIIIbody ,1_. al I r clUlt or.hich b 0 
_al feUltrat cd. That wa. DO' die r"\)D. 
Ia dle case of Mr. Palro, lb. lCAR. 
acIIDiailtrltioa .... IIaowD 8IOr. .,aapatb,. 
a. •• t wltll an aoojdID& ia 1"4 ad 101' 
WI ... nat.. 10& ._.... la, 



evea then disability allowance was liven 
to him. He wal promoted. He was 
recruited in T·2 Service. and he was 
promoted to T.6 Service-i.e. a very raDid 
promotion wal lived to bim. But there 
were certain reasons which are bil family 
realons which I do not want to disclose 
and disturb his family. If you want, I can 
disci 01'0. It is not ia the interest of tbe 
family of Mr. Patro; and, therefore. I say 
he has committed suicide because of 
perlOoal rea~on~. 

PROP. N.G. RANOA: Mr. Speaker. 
S if : I want a balr-aa-bour d iscuslion OD 
tbis. 

MR. SPS .. KER : Now Question 1 S4-
Mr. Kaahuma Reddy is not avail~ble. 
Question 1 S ~ : Me. M~h inhbai Patel i~ 
not present; Mr. Cbintamani Jena. 

Iacrease iD Uoemplo,meDt 

+ 
·1 S5. SHRI CHINTA \f -\NI lENA: 

SHRI PdOHANBHAI P.\ TEL: 

Will tbe Minister or LABOUR be 
pleased to Itate ~ 

(a) tbe Dumber of unemployed person, 
registered witb employment excbanKes in 
tbe country as 00 31 December, 1985; 

(b) whether tbe number or unemployed 
periODS Is iDee easiDg year ar, er year; 

(c) if so, tbe yearly iocrease in percen-
'lie 01 unemployed persons d ... ring tbe last 
tbree yearl; and 

(d) the lpecial measures beiol taken 
to provide jobs to the unemployed persoos 
and lolve tbe unemployment p{obltm ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF LABO~R (SHRI P.A. 
SANGMA) : It ia. 1001 statement. I 
will bave to la, it oa tbe Table of tlao 
BouI .. 

SHRI CHINTAMANl JENA : Tbis 
is Dot a 10Da statement. Sir, I leek ,our 
protection. 

MR. SPEAKER : If it bad been a )011. 
statement. would you bave bern satisfied' 

SHRt CHINTAMANI lENA: No .. Sir. 
If the hOD. Minister bad read 1be statrment 
in the Hoese, the Bouae would bave known 
that be was mislending it. 

SHRI P.A. SANGMA : I can read it. 
I read it now. 

(a) to (c) The number of reai~teTed 

job-seekers, all of wbom may nOl oeces-
sari Iy be unemployed, on the live regilter 
of employed excbanges in the COUDtl'J 8.i OD 
311t December, 1985 i. 262.70 laths. 

The percentage of uDemplo,ed persoas 
is aVdilttble only for 1983 from the Surve)' 
of Emplo)'Olenl-Uncmploymcnt 01 the 38th 
Round of NSSO. Accord in. to tbe 
provisional results of tbis Surve, tbe 
percentage of usually un emplo,ed persool 
(aged S years and abovel doris8 J8DLlary-
June. 1983 are: 

Percent.p of UDemploJOd 
Rural Urban 

Mal. 1;45 3.56 

FemaJe 0.51 2.45 

(d) The Seventb Plao envisages aD 
annual .rowth rate or 5 per cent in GDP. 
Besides the lectoral prOlrammes~ the 
packale of povert, alleviation prolrammes 
such as NREP. RlEGP and IRDP. aimed 
at gi\·ioa self-employment and .. p 
employment to .te poorer sections of tbe 
community will continue OD a silllificaat 
seafe durin, tbe Se~cntb Pian. It is 
expected tbat addjti~nal tOlpk1mcDt of 
1be order of 40.36 millioD stardtrd peracn 
)oatI would be ,cncrated dUlina tile 
SlYeatb ..... 
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SHRI CHINT~MANI lBNA : The 
persons "10 are engaged in NRBP. 
RLEOP anj IRDP t etc their names are 
Dot registered with tbe employment 
exchanaci. If 80. how the unemp10yed 
problem would be solved in the Seventh 
Five Year Plan and what is tbe programme 
before the government? Is it a fact that 
under this new educational policy tbe 
lovernment his chalked out some pro-
aramme for self-employment; if so, 1-0 N 

many persons are to be employed, accord-
ina to tbe new educational policy. in the 
Seventb Five Year Plan? 

SHRI P.A.. S~NG -..fA : We have two 
kinds of figures on unemployment. ODe 
is the live rellister with the employment 
egcbange Our cont eotian is tbat the 
people who nre registered with the 
employment exchanges are not necessarily 
unemployed. (lnterrupt;ons) 

SHRI S. lAIPAL REDDY: This is 
oulra& eo us. 

SHRI B-\SUDBB ACHARIA: How can 
100 say tbat ? 

SHRI SO~ENATH CHATTERJEE: 
This IS usuaJ chcho. Nobody khows this. 
( "'tlrruptio",) 

SHRI P.A. SANOMA : I say, not 
necessardy unemployed because the live 
fOllstcr of employment exc.bange is revie,,· 
ed afLer every three years. Su, even tbose 
p~ple wbo bave reglslerej theu names 
_ilh employment excnanges in this period 
of three ,ears, It IS qUill possible tbat they 
bave already got thCJf JOb3. Now, in 
1972-73, a survey W.;l~ conJuclcd Iota 
tIIcse dSpCC s; a~ord1Dg to UUi study It 
•• s found tbat 27 per C~Dt of tile people 
wbose names were rcgh'ered With tbe 
employmenL e&enaoae), were already 
employ.;d, 7 per cent or thele people wbo 
were rellstered walll Lbe employment 
cJCban,e8 were ~tudeot8. So, a burv.)' 
bad oeeo conducted III 1972-73. Now, 
wo propo.,c to do 'be !.amc kind of .ueve1 
thb Y C.it. Hla .second pari of ,be quel1l0D : 
w.bc'tlcr accordJJ1l &0 the Dew educauooal 
POliCY, W~ arc plaooull for .c1f-cmploJ-
"", , .. , Iir. I. ... ..uorall 

policy emphasise' on vocationalisation of 
tbe educational 5),st em, and \\e are comiol 
with tbe amendment of the Apprenticesh;p 
Act on the vocational training. The Bill 
is before tbe Hous a-d hopefully we will 
let it passed tbis year. 

SHRf CHINTAMANI lENA: Besides 
the ne\1(l educational policy, apart from the 
persons who win be employed in NREP, 
RLEGP and IRDP, etc., how mJlny persons 
who have relistere d their names with the 
emp!oyment exchangeq, would be employed 
in the Seventb Five Year Plan? Has 
thiS Mmistry ery programme to monitor 
that the per",ons who have registered their 
pames With tbe emp) o~ment exchangc~ are 
to be ensured employment? Is there any 
deviation in some of the employment 
exchanges; if so, wha t is the actIOn the 
government wants to take? 

SURI P .A. SANGMA : As I said, we 
don't depend on the number of emplo,-
ment exchange figures; we depend on 'he 
fig~res of the Plannlog Commlsston. The 
Seycnth FIve Year Plan have come out 
with all the detaib. Now, t~ e backlog of 
unemployment at the end of tbe Sixth Five 
Year Plan (31st March, 1985) was 9.20 
million. Now we expect tbat duriDa tbe 
Seventh Five Year PIQn, tbere Will be a net 
addition to tbe labour force to the tune of 
39.38 millions. 

AN HON. MEMBER Is this tbo 
figure of unemployed ? 

SHRI P.A. SANGM~ : Yes, unemp)o-
yed. Now, tbe backlog at tbe end of tbe 
Slxtb Pive Year Plan was 9.20 millions, 
and tbe net addlttoa to tbo ldbour force 
over and .b.Jve tbls backloa Will be 39.38 
millions. Tbe Pian docu,uenl contem-
plates thelt w~ would be able to generate 
aJddUlonal emp,oyment of 40.36 mIllion 
,taodard persons per year b), tbe eod of tbe 
Seventb Fivc Year Plan. And, tberefore, 
by tbe end ot tbe Seventb fIve Year Plan, 
tho problem of uncmployment will be 
substandally reduced. 

SHPJ SOMNATH CliATT£lUSB Do 
1011 beh". lbtt 7 
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SHRt D. N. R EDOY : May I know if 
it has come to the notice of the Govern .. 
ment that tbe employment exchanges are 
Dot functioning properly and th~ t they are 
dens of corruption? Lot of mischief is 
going on whenever they send list. of 
candidates for employment. If so, I wou1d 
like to know what action bas been taken 
by the Government. 

SHRI P.A. S~NGMA: The employ. 
ment excb-mges are run hy the State 
Governments. I have not received any 
specific comphints again~t any omployment 
etchange. If the hOD. Member brings it 
to my notice, I will certainly pass it on to 
the appropriate State Government. 

SHRI SOM~ATH CH~TTERJEB : He 
is a pucca Minister! 

SHRI THAMPAN THOMAS: Certain 
State Governments are giving doles to the 
unemployed fleopJe. Will the Government 
consider a proposal for a national policy on 
providing do:es for tbe unemployed people? 
I feel that in addition to the rcgis~ering at 
tho employment exchanges many bil 
jndustriali~ts can be of help in sQlving the 
uneilployment problem. The OoevrnmeDt 
may tbink of a national policy on tbis 
allo. 

SHRI P.A. SANOMA : No, Sir. 

SHRI SQ\lNATH CR-\TTERJEE : We 
have ju~ t now hearj the hon. Minister 
reeling out huge figur es and numbers. At 
least) did not get the impression that tbe 
han. Llbour Minister of this milbty 
Government is ashamed that tbere is still 
a lot of unemployment even at tbe end of 
tbe SiXTh Five Year Plan in tbe country. 

THB MINISTER OF URBAN 
DEVELOPMENT (SHRI ABDUL 
OR \FOOR : Because you bad lono to 
America. 

SHRI SOMNATH CHATrBRJBB; 
Let us not be tlippant over the subject. 

I would like to know. whotber apart 
from tbis NRBIt, NLBP. RLEOP. etc., 

which you have mentioned, becau!e job. 
are not forthcoming, where would the 
people let jobs, because factories in this 
country are being closed, in the agricu'-
tura) Sector there is no expansron, and tbe 
Government is not aJ!owing jobs being 
created, the Railways are not recruitinl 
people in t heir department, and wher e will 
the jo~s b~ created? Instead of giviul 
hope5 to tbe people of this courtry that by 
tbe end of the next Plan the problem of 
unemployment would be solved, the 
Government should take steps to create 
more jo~s so that the people can come up 
and try. 

SHRI P.~. SANGMA: In the Plan 
document itself it has been mentioned how 
much employment will be generated in tho 
agricultural sector, how mucb in tho 
m iniog sector Bnd so on. 

SHRI SOMN~TH CHATTERJEE: I 
do not want all that. I want to know 
where from will the jobs come. 

SHRI P.A. SANGMA: I have the 
figures, and I can lay them on tbe Table of 
tbe House. 

SHRI SOMNATH CHATTERJEB: 
You will lay tbe Plan document on the 
Table of the Hoo'e. I do not waDI 
tbat. 

MR. SPEAKER: Next Question. Shd 
Priya Ranjan Das MUDsi. He is a~ont. 
Sbri Brajamohan Mohant)'. 

Survey of marlDe ad mlaeral 
R eSOUl'Ce1 io Orissa alld 

Beogal coasts 

·IS8. SHRI BRAJAMOHAN MOHAN-
TY : Will the Minister of STEBL AND 
MINES be pleased to 'tate: 

(a) whether the 'Geological Sarvey of 
Jndla bas undertaken anJ mariDo Icoloal-
cal surve)' includin. mineral eapJoration ill 
Orilla and Heap) coutl; 

(b) if so, tbe deta,l. of tbe IUrvey; 
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(c) wbetber the Sixth Pive Year Plan 

tarlets or Geological Surveyor India 
for marine pololical survey have been 
ach ieved; an d 

Cd) jf 10, the detaits thereot ? 

THE MINISTER OF ST~TE IN THB 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA) (a) to (d) : A 
statement is given below. 

Statement 

(a) and (bl Ye~. Sir. Geo'ogiccil 
StJrvey of India has carried out marine 
gec,l"lica' 5urvev within the Exclusive 
Economic Zone (ESZ) in the Bay of Ben~81 
off 1he coasts or Orbsa and Bonga., with 
the help of one vec;seJ and two launcbe~. 
Incidence of helVY tyl;ncrah of economic 
importance has been r()Dnd in the samples 
coll.cted 'rom the sea bed during tbe 
coorse of seabed mappiol by geoloitical and 
geophySical surveys. Whil e the research 
ftssel was engaged in cruises in tbe Ex-
clUSive Economic Zone of India. the two 
research launches were engaged io surveys 
witbin tbe territC'rial waters of the country. 
Off Orissa and Bengal coasts an area of 
o tit million sq. km. bas been covered by 
~ph,sical survty& and 0.041 million sq. 

:m. by geolOlical surveys in EEZ since 
1983-84 Field SeasoD and 2985 SQ. km. 
witbin territorial waters sinee 1984.85 field 
eeaSOD. or 298 S sq. km. within territori~1 
waters 2205 sq. km. was surveyed 10 
Gopal;Ur.puri Sector dorin. 198~.85 aO.d 
about 780 sq. km. was .urveyed 10 PUrl-
Devi river sector during 1985.36. ~.nd' 
patch oil Gopalpur.Puri coalt coverJD, aD 
area of approximate 625 sq. km. between 
,eveD and tbirt, metre. water dept~, 
confain. beavy mioeral. of e~o~om.~ 
. partance like ilmenite, ,arnct, ,,,hmant-
;: zircon, rutill etc. ralllin. from 2.18 to 
18.00 "eilbt percentl,e. 

(c) and (d) OSJ hal not onl, com-
pi tecl but esceeded marine .eolOlical ..:.e, taraetl filed for Vlth Pi .. Year 
Plan. ApiD.t a total number of cruta., 
cowedol an area of 4.92 lath sq. klDl. 
(apotOL) tile ...... ob __ 1 and laDDOh" 

covered 4 t Dumber or cruilel, coverlq an 
area or 5.36 lakh sq. kml. 

SHRt BRAJAMOHAN MOHANTY: I 
want to know tX:1ctly the minerals (ouod 
in eacb sector, in tbe Puri lector, In the 
Gop,lpur lector and so on. I want to 
know specifieaJJy tbe minerals found I. 
the different sectors. seDarately. Wbat 
are the minerals found in differcDt 
sectors ? 

SHRIMATf RAM DULARI SINHA: 
Durin. fbe course of surveys in the ,oaatal 
water many precious minerals have been 
located. Ilmenite, monazite, rutIle have 
been located off the Puri Coast in Oris •• 

Ilmenite. sillimanite, zircon, rUhle and 
mooazite have beeD located off GopaJpur 
coast. 

SHRI BRAJAMOHAN MOHANTY: 
Exclusively in tho eco"omie zone what are 
the minerals round? I want to kuow the 
minerals found in the economic zone 
exclusivelY. Tbt, have not been 
meat ion ed. My second qu est ion i.: 
Has any attcmpt been made to exploit tbl 
mineral resources in tbis zone aDd find out 
the estimated quantities of m1Dcral. and 
also its economic viabilitY? 

SHRHdi\.TI RAM DULARI SINHA: 
What I have narrated i. about the mineral. 
located in territorial ".te'. and tacluaive 
economic zone where a survey bas been 
made. Details bave been liveD in oriliDal 
statement. 

SHRI BRAJA MOHAN MOHANTY: 
Wbat about the quanth, , 

SHRIMAn RAM DULARI SINHA: 
In my orAlioal statement I have mentioned 
about the quantity. Samples are processed 
In Laboratories tberoafter the del,iII will 
be bown. 

[ 7NItI11I1ItI,,] 

Rate., Aldea.... PrNIIefI ... 
I .... 

·1.0. aHaI BALWANT SlNGR 
aAMOOWALLA: WiD tho Mlnut.r 0' 
AOlUCULTtJRB bo pI ... ", to IWe : 
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(a) whether attcntioo of Government 
hal been drawn to the dilCU18ioo8 held at 
tbe tcernt National Seminar on 'Science 
for Social OevelO1'ment' organised by tbe 
IDdian Association of Advancement of 
Sctencesi 

(b) if so, whetcor Goveromeat have 
taken note of tbe obsorvations made b, the 
repreaentative of the Food and ~riculture 
Orlanllation in Indta that tbe maIn ~e8l~n 
for lower rate of aar\cultural production 10 
India ia tbe Jack of ~oordioation bett-een 
the farmers Ind tbe Agricultural Research 
Institutes; and 

(0) if 80, the reaction or Go,ernIDOnt 
In tbis regard? 

[Engillh] 

THB MINISTER OF STA.TE IN THB 
DBllARTMBNT OP AGRICUl~TURE AND 
COOPBRATION (SHRI YOOBNDRA 
MAKWANA) : (.) Yes, Sir. 

(b) and (c) So far. tho recommend .. 
tioDs of the Seminar on 'Science for 
Social Development' bave Dot been 
nceiftd. 

[TIG,.,'" liD.] 

SHRl BALWANT SINOH RAMO()' 
WALIA: I thoulht, my turn would DOt 

come. 

Mil. SPBAKER : Should I ask • 
lupplementary ? 

( Illt.rruptio",) 

SHR.I BALWANT SINGH RAM()(). 
WALIA: Mr. Speaker. Sir, the farmor In 
tbe country toda, is facing a serious 
Inanew crisis. Therefore, will tho 
Oovemment in all seriousoess and siDcerity 
wolve a polic, to provide them holp 10 
tbat tbeJ could leI a remUDeratift price 
lor their produce , 

aRaI YOOBNDRA MAK.WANA: 
We have adopt eel that pollq but tbe 
qa.tion II Dot ell that. 

[En,11I6] 

SHRI AMAL DATTA: Apart from 
flnaocinl tbe research in9titoter; which 
tbeJ are doing to a very Jarge extent, mOJe 
than RI. 100 crort. on leAR and others 
for agricultural research, bow much money 
tbey bave allocated for extension of the 
work comiog out of tbe re;;,earch institutes 
to the farmen and what do they pIa. 10 
do io this respect , 

SHRI YOGENOkA MAKWANA: 
The reports are not available with me. But 
I can inform the bon. Mlmber that tJaere 
are esten,ioo services in S:ates. There is 
training and visit service which abo works 
very well in a number of States. There is 
an Extonlion Division in my Ministry which 
a)so guides through farmer melas, etc. 
This is aU extension work. 

SHRI BASAVARAJESWARI: Has it 
come to the notice of tbe Government tbat 
production of nee as per international 
8tandard is much lower in the country al 
compared to otber crops; if f.O, what step' 
Government propoaea to take to aUlment 
the prosent rice production according to 
international standard? 

SHRI YOOENDRA MAKWANA : 
This qoestion is on a seminar on science 
ror social development. This i. not 
regarding yield Or prodrction of rice. An,. 
bow, I can ten tbe hOD. Member that w. 
have tak en up the programme in east ern 
States for development of rice so tbat 
txoductivity can be increased. There are 
a Dpmber of other programmes whieb 
should belp the 'mall and mal'linal farmen 
who arc cultivattnl paddy. 

[Traulatloll] 

Step. to laerease Productioa or 
Oilleeda ia Gwjarat 

*161. SHRI C.D. GAMIT : Will the 
Minister of AGlUCUL TURB be pleaaecl 
to state: 

(a) wbether bepid. ill view tJtedemaad 
for edible oOa, Government have prepared 
,.., ..... to Clloourll' farmCfS to 
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fncrea .. the production of lJ'ODoduut IDd 
ou.edl in Gujarati aDd 

(b) if 10, the detail. thereof and the 
financial asslstaoce liYeD or propoied to be 
pen to Gujarat for the purpOlO ? 

THB MfNISTBR OP STATE IN THB 
DBPARTMBNT OF AGRICULTURB 
AND COOPERATION (SHRI YOOBNDRA 
MAKWANA) : (a) and (b) A Statement 
is given below. 

Bfate_at 

Ca) Yes, Sir. 

(b) Government of IDdia bas launched 
a Centrally Sponsorod Scbeme, namely. 
National Oilseeds Development Project 
.fnee 1984-85, In important oilseeds 
&rOwina States includiog Gujarat with a 
view to increaliol the production of oUseedl 
includiDI Iroondnut. Under the Project, 
.t 4 Districts in Oujarat bave been identified 
for iDteOlive dov"lopment of oilJeeclt. 
Including arouQdout. Tilt Project oovert 
prodaction a'lc) distribution of qualit, 
.eeds, distribution of input.kitl, production 
of BbizobiolD Culture, conductin. lar .. 
sized demonstration., plovidiol dective 
pla!lt protection umbrella and supply of 
improved Agricultural implements aDd 
aprinkl er Betl. 

A sum of Ra. 462.0311akbs bal been 
unctioned to GuJarat State doria, 
1986-87. Out or this tho .bare of tbe 
Government of India il RI. 251.016 latbl 
and the sbare of Gujarla State i. Rs. 
2 t 1.016 latbs. 

[ f'r4llllIDtlon] 

SHaI C.D. GAMlT: Mr. Sl*ker, Sir. 
I would like to know ftolD the boa. 
Minister whether it is • fact lbat the 
Oovemmeat of Ouj.rat"aa ,ublaltled. 
tcbeme for die developmeot 01 arOUDdDut 
... oDseedl oult1fttloa ID Oujarat to tbe 
Qeatral O"*l1lllDt ao4 if 10, la- dIIalll 

'hereor aael .... t CODCrete .t. bI,. been 
tat en or are proposed to be 
taten by .be Centre to Implement that 
scheme' 

WRITTEN ANSWERS TO QUESTIONS 

[TrtllUlallonJ 

Strike ia Teztlie Mills in Mabarubtra 

·142. SHRI VLLAS MUTTEMWAR: 
Will the Minister of LABOUR be pleased 
to State: 

(a) the partieulars of textile mills in 
Mabarashtra where strike is loing on and 
since "ben tbis strike bas been continuiol ; 

(b) the main demands of tbe 
employees ; 

(e) tbe steps taken by the MiDistry 10 
far to eDd tbe strike ; aDd 

(d) tbe estent of loss suffered due to 
tbe strike' 

THE MINISTER OF STATB Of THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) According to the inform-
ation received from tbe Gov ern menl of 
Mabarashtra, the appropriate authority 
UDder 1.0. Act, 1947, thero is at present 
DO Itrike in any teltiJe mill in the State. 

(b) to (d) Do Dot arise. 

New TeebDlqae to Iltere •• AIr leal-
tara) Prodatdoa 

·14$. DR. CHANDRA SHBKHAR 
TIlPATHI : Will the Minister of 
AGRICULTURB be pleated to atate : 

(.) whether a Dew tecbaiqae haa been 
Introduced to increal. tbe .1 rico Ilural 
procluctloD i. ..rioUl part. of tbe 
OOIDtJ1 ; 
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(b) if 10, the lalient features thereof; 

aad 
(c) tbe places where this new technique 

baa been introduced and the expected 
increase io production as a result thereof? 

THB MINISTBR OF STATB IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION <SHR.I YOOENDRA 
MAICWANA): (9) and (b) A Statement 
is givon below. 

(c) The spread of tbe tecbno)olY is 
undertaken by tbe State Govemmentsin all 
potential areas. The improvements in 
agricultural technolo~ies and tecbniques 
have been reflected in the record production 
of foodgrains, i.e. 152. 37 miJIion tonDes 
in tbe year 1983·84. 

SfatemeDt 

(a) and (b) The increase in agricu]. 
tura} production is a very broad ilsue. It 
involves numerous crops, both (oodgrainl 
and cash crops, and requires continuous 
upgrading of our icnowledge and tecbniques 
in regard to their cultivation. Very lianift-
cant technological advances bave been 
made in thi§ country in breedinl biBb 
yieldin9 vari~tics of seed, particularly in 
wbeat and paddy, and in deve)oplng more 
scientdic Use of water, chemical fertilizers 
aod of plant protectio 1 measures againlt 
pests and dleas es. Considerable researcb 
bu aho been done on ~be appropriate usc 
of manures nnd bio-f ~rtjlizers as well 91 OD 
tbe biologica I methods in pest cuntrol. In 
order to reduce human drudsery and tho 
tme iQ/\.llved in various agricultural 
operatioDs, [lew improved farm tools 
and machinery hal'e been developed. 
followLDI a conliderable e&panliOD of Irri-
gation facili'i~s In the country, both of mdjor 
and medium projects as well as privately 
owned minor irriaation work. such as 
eDersised tube and dug-weU., major 
improvements have been mado in tbe 
operational techniques for better water 
diltribuuon, de\eJopment of field cbannel. 
and land improvement. Au entlOn bas also 
booo focussed on improviol tho tochoiquea 
of farmiDI under fainted cODditioal. 'IboIo 
iDclude t e~brlJqu.. for ill "111 moiatun 
conservation, barvestinl of run-ofr waler, 
anel tbo bP~d of appropriate ~roppin. 

pauerns tbat eDSW'C fCIDUDer¥tivc rolar .. '0 the farmer evea in c:aae of a.r .. , 
nlDfa11 GGBCIdio-. 

The Dew techniqlMl developed in the 
AlI'iculturaJ Univenitiet and Retearch 
Stations are communicated to tbe farmers 
through fi~Jd level exteDsion sen,ices and 
in most States we bave now introduced a 
systematic traiDing and visit pattern of 
extension. The modernisation of traditional 
lllieDllure involves considerable investment 
in terms of irrilation, land development, 
and use of cash inputs. For this reason, 
eredit and marketin, network. have been 
developed to support the farmers· efforts. 
10 brJer~ tbere are ei,ht vital inputs to 
agricultural prOdDction-seed, fertilizer. 
plant protection, machinery, irrigation. 
exteGsioo, credit, and marketinl facIlities 
and Government strives to ba ve a symphonic 
development of newer and better techniquel 
in all tbese spheres to eo sure increase in 
agricultural production The lArch lor 
yet better t ecbniques continues and lome 
of the frontier tedanolOlies are tissue 
culture, biotecbaology, lendie 
eDlineering. 

[E",lisil 

-147. SHRI S.M. GURADDI: Will 
the Minister of LABOUR be pleased to 
state: 

(a) whether Government have taken 
note of tbe international conventioo 
recently adopted by tbe Intornational 
Labour Organisation Conference restrictinl 
the use of asbestos, a mineral which can 
caule fatal lunl diseases ; 

(b) whether Government have asked 
the industries USiDI aabeatos to provide 
adequate protection to worton; and 

(c) ir 10, "hen did Government ask the 
industries to undertake safety measure. 
and wbat were the instructions issued ? 

THE tdlNISTBR OF STATB OF IHB 
MlNISTBRY OF LABOUR (SHRI PA. 
BANOMA) : (a) to lc) The International 
Labour OqBDiaatioD in the 72nd Scaaion 
beld iD J .... 1986, adopted a ConventioD 
aDd RecommeDdauoo OD safet)' in tbe UlO 
of AlbOItOlI. Tho aulbootiealcd \ Cl'SlOD 
of tIlo CoD~UOD aDd &oG.JmmendaliGO 
ar.awai'''' 
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Industries using asbestos are covered by
the provisions ef the Factories Act, 1948

.and tbe rules framed thereunder. As per
Section 87 of that Act, the State Governm-
ents are the competent autbority to make
rules specifying manufacturing processes a
dangerous operations for purposes of tbat
Act. Central Government had advised the
State Governments to specify that "handling
and processing of asbestos, manufacture
of any article of asbestos and any other
process of manufacture or otherwise in
which asbestos is used in any form", as a
dangerous manufacturing process and had
circulated a Model Rule and a Schedule on
this subject. These provide for the measures
that are call ed for; for protecting the
health of tbe workers engaged in that
industry. In 1984, Central Government
had revised the schedule generally on the
basis of the ILO Code of Practice on
prevention and control of occupational
hazards due to asbestos exposure. This
revised schedule bas also been circulated
to State Govenments and they have beea
advised to adopt the revised Schedule.
'Ihe Governments of Bihar, Goa, Gujarat,
Haryana, Jammu & Kashmir, Kerala,
Madhya Pradesh, Maharashtra; Megbalaya,
Pondicherrv, Punjab, Rajasthan and Tamil
Nadu hax e incorporated the revised Schedule
in their Factory Rules.

Asbestosis is a notifiable disease under
the Factories Act, 1948. As per the
provisions of that Act, any Inspector of
Factories or certifying surgeon, who comes
across such a case is required to report the
matter to the State Government and the
employer concerned so that appropriate
preventive and corrective steps could be-
taken by the persons concerned. Governm-
ent of India have also framed a model
rule on permissible limits of exposure of
chemical substance, and exposure to
asbestos dust is also covered by this Model
Rule. The State Governments have been
asked to adopt this Model Rule also in the
State Factories Rules.

Proposal to set up Kuttanad Donlop·
ment Autborl ty

'" 149. SHRl VAKKOM PURU-
SHOTHAMAN. Will the Minister 01
AGRICULTURS be plclled to .tatt t

(a) wh ether there is any proposal
tbe formation of Kuttanad Devel
Authority for the overall development
Kuttanad wbich is the rice bowl of
and

(b) if so, the details thereof 7

THE MINISTER OF AGRICULT
(DR. G.S. DHILLON) : (a) No, Sir.

(b) Question docs not arise.

Nadonal Commission for Uaorptu.
ed Labour

*150. SHRI VASHWA
GADAKH PATIL:
SHRI SOMNATH RATH.

Will the Minister
pleased to state :

(a) whetner Government propole
up a National Commission to det
the working conditions of labour
unorganised sector in the country ;

(b) if 80, the details tbereof?

THE MINISTER OF STATE OP
MINISTRY OF LABOUR (SHRI
SANG MA) : (a) and (b) OoverDlDI
considering the questlon of acttill
National Commission to 'A into all
of labour working in tbe UDor,
sectors in tbe country. It is not po:
give any details at this stallc.

Setting up of an IrODand St•• 1
fn Kerala

'" 152. DR. K.G. ADIYODI :
Minister of STEEL AND
pleased to state :

(a) wbether Government
act up an iron and steel plant
for processing thc iron ore from
in Karnataka ; and
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THB MINISTER OF STEEL AND
ES (SHRI K.C. PANT) : (a) No, Sir.

(b) Ooos not aris e.

AlIotmeDt of House Building CODtracts
by D.D.A.

*154. SHRI M. RAGHUMA
EDDY: Will the Minister of URBAN

DEVELOPMENT be pleased to state:

(.) the names of companies/firms which
Wtro granted house building contracts by
D.D.A worth more than Rs. 2 crores
dutiog the last three years, year-wise;

(b) the volume of housing work done
by each company/firm during the above
period and the basis on which actual
•••ymeot was received by them; and

(c) the differenc e between actual
allotment of work and payments made and
•• reasons therefor 1

THE MINISTER OF URBAN
DEVSLOPMENT (SHRI ABDUL
OHAFOOR); (a) and (b) As ill the
Ilatements A-I, A-U and A-Ill laid on the
Table of the House. [Placed in Library
See No. LT-2849/86l.

(c) The difference between the
payments made and the accepted contract
amounts is indicated in the statements.
The diffecnce is because works completed
in different cases vary as also the dates of
award of work and deductions on account
of varIous materials issued by the DDA.

Sugarcanc Prodl;lctioD

*157. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister· of AGRI-
CULTURE be pleased to state :

(a) whether the per hectare growth and
lIl'o~uction ratio of different varieties of
lII.arcane in the country is far below than
that of Cuba and other su,arcane ,rowing
_trice ;

(b) if so, the reasons therefor; and

(c) whether USe of gibberellic acid and
etbrel can help in yield and quality of pro-
mising sugarcane genotypes in Indian agri-
culture?

THE MINISTER OF AGRICULTURE
(DR. G.S. DHlLLON): (a) The yield of
sugarcane per hectare in India is not less
than that of Cuba. However, it is lower
than that of some countries like Australia,
Indonesia, Philippines, Mexico and South
Africa.

(b) The countries iu which yields are
higher than tbat of India have asro-climattc
conditions suited to better susarcane pro-
duction. However, in the tropical belt of
India, sugarcaoe yields per hectare com-
pare very well with these countries.

(c) Marginal effect on yield and quality
Is noticed. But it is not commercially
variable.

Suicide Cases iD ICAR and its
Affiliates

*159. SHRIMATI GEETA MUKHR-
JEE:

SHRI P.R. KUMARAMAN-
GALAM:

Will tbe Minister of AGRICULTURB
be pleased to stat e :

(a) whether it is a fact that recently
one of tbe Scientists working in the Natio-
nal Dairy Research Institute, Karnal an
ICAR affiliate committed suicide;

,b) if so, the details of inquiry made
into tbe case if any;

(c) whether Government are aware that
about 8 to 10 scientists of IARI and ICAR
have committed suicide du'ring the last 25
years;

(d) whether any detailed study had
been made or proposed to be made to find
out tbe causes resulting in suicide by senior
and junior scientists; and

(0) if 10. tho outcome thereof?



THB MINISTER OF AGRICULTURE : 
(DR. O.s. DHILLON): (a) 8nd (bl A Tech· 
Dical As~jst8nt T· 6 of National Dairy Re-
search Institu·e, Karnal committed suicide 
OD lUb M·lY. 1986· The police is loves-
tilPting the case. A Sub-Committee of tbe 
Governing Body of the Indian Council of 
Agricultural Research bas been constituted 
to determine the facts and identify admi-
nistrative and Scientific Japse'. if an),. 
leading to th e above incident; The result 
of the police investigations and tbe report 
of the Sub-Committee are awaited. 

(c) Tbsee Scientists of ICAR haft 
.:omm itted ~uicide since 1970. 

(d) and (e) The Sub-Committee of tbe 
Governing Body of ICAR, referred to above 
has also been asked to make sprcific SUI-
gestions for improvement io procedure and 
administrative set up, if 8ny, considered 
necessary; 

Agents Cheating People for Employ. 
meat fa Gulf Countries 

1290. SUR I SIMON TIOGA: Will 
the Minitt er of LABOUR be pI eased to 
Atate : 

(a) wbc·ber Government are aware 
tbat over 1500 persons in Bombay are 
awaitinl Gulf Visas; 

(b) if so, tbe action beinl taken 
alainst manpO\\Of alents who are fouljd 
Cheating the people in the name of pro-
'fidiog employment in Gulf countries : 

(d the arraoaements made to chcck 
luch cheatinl ; and 

(4) the number of licenl.'es of Buch 
.. eots cancelled durio, tbe Jut three 
),ears 1 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF LABOUR (SHRI P.A. 
SANGMA) : (a) No, Sir. 

,b) to (d) DoII_ .... 

MODItorfDl 01 Central Sehemel 

1291. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
AGRICULTURE be pleased to state: 

<a> whetber a new system of monitorio, 
the Cf'ntrallv sponsored schemes which Ire 
under execution by the States, bas been 
introduced recently so as to streamline tbe 
process of execution af'd to ensure the com-
pletion of such schemes in time; and 

(b) if so, the main characteristics 01 
this monitoring system arId date of its in-
troduction aloD. with the results from 
monitoring of scheme in the fieJds of drink-
ing water supply. irrigation. IRDP and 
NREP during the year 1985-86 and 
1986·87 so far? 

TIlE MINISTER OF STATE IN THB 
DEPARTMENT OF R.URAL DEVELOP· 
MENT (SHltI RAMANAND Y ADAV) : (a) 
and (b) A Concurrent Evaluation cf Integra-
ted Rural Development Programme (lRDP) 
has been introduced from October. 1985 
on a continuing monthly basis. The con-
curreDt evaluation is carried out through 
29 reputed research/academic organisations. 
For tbis purpose 36 districts are taken up 
every month, 2 blocks in each d1strict and 
20 beneficiaries families in each block-
10 old and 10 new. Ma nly the income 
IcneratioD aspects are studied in the case 
of old families and procedural aspe.:ts rela-
ting to selection etc. jn the caSe of new 
families. The results of tbe studies from 
October, 1985 to March, 1986 are given in 
tbe statement given below. 

In the case of other centrally sponsored 
fcbemcs with wbich th is MlDistry is con-
cerned viz. NREP. Accelerated Rural Water 
Supply etc., the usual periodical proafea 
reports are obtained. 

Statemeat 

The maiD ftncUDII for the peried Oct •• 
1985 to Marcb 1986 sbow tbat pOl'" of 
tbe poor have predominant o(Jvcraae .1 
..pared to odIer aroops of the poor. AI 
dll .&loaIIIIYtl, II pOI IlOOI'cIa, I.M;, 
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eligible families had annual income bot. 
ween Rs. I-R!. 3500/.. Only 1 % fami-
n el were havina income between RI. 
'601/- to Rs. 4800/.. On the basi. of 
tbe assessmeat of annual income of tbe 
family at tbe time of the .seiltaoce. by tbe 
lo.estigator, in about 7 % cases, the annual 
income of tb e family was more than Rs. 
4000/. which is the cut-off line for the pur. 
pole of indentificatioo. ReprdiDI the mode 
of selection. about 60 % beneficiaries wert 
.elected in tbe meetings of tbe Gram 
Sabha. About 35% btDeficiaries were 
selected by officials aod tbe remaininl 
5% cases were selected by others who 
Include MP/MLAI \{LC/Landlord/Smploycr 
aod fellow villagersl neighbours. 

About 78% ben eficiaries have found 
the assistance sufficient for acquirinl their 
assets. The remaining 22 % cases did not 
find tbe assistance sufficient. Of these, in 
about 14 % case~, the beneficiaries bave 
met tbe balance money from their own 
re~O\lrces and in tbe r emainiol 8 % cases, 
they have met It by borrowinp. Of aJl the 
beneficiaries of the sample, about 26% 
received workin. capital. About 40% 
did not requir e any working capital. Tbe 
remaining 34% required working capital, 
but did not receiv. it. 

Further, in about 31 % cases, tbe re-
payment period was less than three yean. 
Asseta were found intact in about 70 % 
oaSCl. In the remaiDing 30 % cases, the 
assets were not intact (i.e. either sold, fun, 
perished, partly perished, defective or 
others). Continued support and care was 
liven by Government agencies in about 
29% callOS at tbe national level. After-
care support was not made available in 
about 39 % cases and in a bout 32% cale., 
the bcne6ciari el did Dot feel n e cd for an, 
lucb support. 

77% cases bad additioDal income from 
tho assets. 00 the basis of the revised 
poverty line of Rs. 6400/- about 11 % or 
tbe old beneficiaries bave crossed tho po. 
veny hDe. However, 46 % of ,be bene-
a.&ariel have ero.ed the •• dier POyert, 
liae of as. 3500/-. 

Wastage of P.,.lts ucI Vegetables 

1292~ DR. V. VBNKATESH: Will 
tbe MiDbter of AGRICULTURB be pI ea-
sed to state : 

(a) tbe percentage of fruits and ,eae-
tables produced in the country being wasted 
for lack of transport, storage and proces-
sing facilities; and 

(b) tbe steps taken to save them from 
wastage? 

THB MINISTER OF ST-\TE IN THB 
DBPARTMBNT OF RURAL DBVBLOP-
MBNT (SHRI RAMANAND YADAV) : (a) 
No Comprehensive survey/study bas been 
made toeatimate the percentage offruitl and 
"letables beinl walt ed for tack of traDI-
port, 8torag~ and processing facilities. It 
is, however, eqtimated that such losses may 
be around 30% of the production of fruits 
and vegetabl ~ 

(b) In order to reduce sucb lo,ses/ 
wastde. tbe fo no"ing st eps have been 
taken by Department of Food : 

(i) Modem Food Indultries andle) 
Limit ed, a public SectOl under. 
taking of the Ministry of Food aud 
Civil Supplies, has diversified its 
activities and takeD up proc~DI 
of fruits and vegetables. The 
company is already prodociol 
various fruit drinks under tbe 
brand name 'RASIKA' and is 
COPIed in s ettioB up a fruit pro-
cessin, unit at Bhaplpur in Bibar 
and a pineapple precessing unit at 
Silchar in Alsam. It is also con-
sidering proposals 10 set up some 
more fruit and vegetables proces-
sin. units. 

(il) A Company. namely, the North-
.stem Roaiooal Aar icult ural 
Muketioa Corporation Limited 
(NBRAMAC) bas been set up to 
undertake procurement, marOliJII 
and proceasinl of fruits aod 'f0le-
tables produced in tbat roaioa. 
The corporation ia eopaed in let-
tiDe up .' pineapple aDd orauao 
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procealiDI unit at Kumarablt in 
Trlpora. 

(IiO The Ministry of Food and Civil 
Supp'i~s is providing finaDcial 
aSlislance to Bibar Fruit and 
Vegetable Development Corpora-
tioo, an undertaking of the Bihar 
State Government, in lettiol up a 
fruit and vegetable processinll pro-
ject. It is proposod to ext end 
such assistance to other State 
Government undertakings for 
tak in. up such projects. 

(Iv) Subject to certain conditions, tbe 
Government has exempted tbe fruit 
end vegetable processing industry 
from tbe requirement of licensing 
80 as to encourage growth of the 
industry. 

Propaame to Exploit Agricultural 
PoteDtlalln Orissa 

1293. SHRI LAICSHMAN MAL-
LICK.: Will the Minister of AOlUCUL. 
TURE be pleased to state: 

Ca> whether 80 per cent of the total 
workforce in Orissa is enl810d in al1'icul. 
tore and 60 per cent of its domestic pro-
duct come from it and tbe State'. economic 
development and poverty eradication is 
entirel, dependent on its agricuhural 
proarammes ; 

(b) if 80, whetber the Planning Com-
m .. IOD bas pleased for multipronled 
Iction programme to exploit Orissa's vast 
untapped agricultural potentia 1 ; and 

(c) if 10, the details rcaarding the pro· 
"ammo and eft'orts of Union Government 
al per recommendations made by tb, 
PJanniol Commis.ion ? 

THB MINISTER OP STATS IN THB 
DBPA&ThlBNT OP AGklCULTUIlB AND 
COOPBRATION (SHIll YOGBNDRA 
MAXWANA): (8) Accordinl to the pro-
'fIIloDat population totals of the cenaus or 
JDdia 1981, 81.88 per cent of ' main' wor· 
tetlin rural IJ'eIl of Oriasa were cuJtiva .. 
tta/qrlcaltaraJ labour ... Q).t ,. cent of 

the State iDlOme Cat 1970-71 prlceI) durio. 
1912-83 was aceounted lor by ·A.riculture' 
Allied aDd MiDiO, leCtor. A. lueb the 
.tate's economic developmeot and poverty 
eradication is by and large dependent 00 
tb. growtb of tbe agricultural .ector. 

(b) and (c) The State Plae envisa ... 
a multi pronged strateI)' for stimulatiDI 
the growth of agricultural lector in tbe 
State which inter alia consists or (a) brinl-
ing substantial improvement in the pro-
ductivity or crops where the current levels 
of yield are Jow, (b) intenlifyiDI measures 
for achieving a kreak-through in rice pro-
duction, (c) undertaking ~veI01'meDt or 
rainred landa in a scientific manner on tbe 
basis of watershed concept to improve pro. 
duction potential of the Jands and achieve 
stability in yield, Cd) maxlmisiDI utilisation 
of irrigation potential throulh improved 
water management and adoption of suitable 
cropping patterns, (e) expanding scientific 
crap production syst em with emphasis on 
multiple cropping and inter-cropping for 
minimisin. risk. and mammisln. farm iD-
comes. Cf) improviDg tbe input de)jv.ry 
system, and (g) strenltheninl extension 
support to curtail the lead time in tbe 
evolution of technology and its transfer to 
tbe field. 

The State is partlcipatinl in the cen-
tra))y sponsored scbeme relatiog to lIpOCial 
rice production programme wbicb is focus-
sed on evolvinl location specific techno-
logy for augmeotiDI rice productivity. 

The Committee OD Agricultural Pro-
ductivity in Ea~terD India appointed by the 
R.eserve Bank of India hal made recom. 
mendations of far reaching consequence for 
agricultural development on the basis of an 
indepth study accord ing to various agro-
climatic zones of the State. The. recom-
meDdatjODs have been accepted by the State 
Government for 8ultablo actiOD. 

Te .. aq R .... t. for Dlaabled 

12'4. DR. A.IC. PATEL: 
SHRI C. JANGA RBDDY : 

WRI tbe Mioiater of AGRICUL TUR! 
•• pi_eel to refer to tilt repJ, ... eo to 
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UDltarred Question No. 3019 on 17 
March, It86 relardiDi toDaoCJ riahta for 
diaabled and stat e : 

(a) tbe proalel! made by tbe remaininl 
Statea and Union Territories; and 

(b) the measurel taken "here there is 
DO progress Qr do .. tisfactol') proll'el. 'I 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DBVBLOP· 
MENT (SHRI RAM ~NAND YADAV): (a) 
and (b) The position il as indicated in the 
Statement aiven below. 

StatcmDDt 

<.) Question No. 301' answered dO 
17.3.1916 contained Information relating 
to "I States and 6 Union Territoriea, namel,. 
Assam, GuJara f , Himachal Prade~b, 
Mabara~btra, Punjab, TriJmra, West BeDgal 
and Arunachal Pradesh, Chandigarh, Dadar 
& Nalar Haveli, Delhi, Ooa, Daman & 
Diu and Pondicherry while it wal tben 
indicated tbat the maUer was under 
consideration of Orissa and Uttar Pradesh 
Governments. 

Reportl from S States Andbra Pradesh, 
Jammu & Kasbmir, Madh,a Pradesb, 
Maniput and Tamil Nadu have not been 
received till DOW. 

Reports of prol1'e8S made in Orissa and 
Uttar Pradesh and 8 more Statci and 3 
Union Territories i.e., 10 States, namely, 
Bibar. Har,ana. Karnatata, Kerala, 
Megbalaya, Nalaland, Orissa. Rajastban, 
Sikkim, Uttar Pradesh and Andamao 
Nicobar IIJands, Laklbadweep and Mizoram 
are af' fo110 •• : 

1. BIHAR: 

A Bill bas been drafted by the Bibar 
Government to amend tbe Bihar Tenancy 
Act to confer OWDOtIbip rilbts on sharo-
crpopers ancl necesaarJ lealsl.lion i, expected 
to be made lOOn. 

2. HAllY ANA : 
All occapane, t copte haft 'MD ai.eo 

proprietor, d,btl UQ40r ttl, !oajab 

Occupancy Tenants (VestiDl of Proprietor, 
llipts) Act, 1953 and the PepsuOccupancy 
Tenants (Veltinl of Proprietory Ripts) 
Act, 1954. Most of the other tenant. were 
given proprietory rights uf'der the Punjab 
Security of Land Tenure Act, 1953 Ir d the 
Peptu Tenancy and AcricultlJral Lands 
Act. 19S5 and the Haryana CeDing OD 
Land Holdings Act, 1972. Reyenue record 
indicating tbe owner and the cultivator II 
kept upto-date. 

State Government do not consider it 
necessary to make any changes in the law. 

3. KARNAT~KA I 

State Government have intimated that 
abare-croppen and bargadar s)stem does 
not prevail in the State. Provisioas 
have been made under the Karanatata 
Land Refora Act for conferment 01 
ownersbip riabta on the tenants. 

4. KBRALA: 

Under Section '2 of tbe lCerala Land 
Reforms Act. the right, title etc.; of the 
'and owner and intermediary in respect 
of boldlngs held hy tenants, vested in the 
State free from a1l encombrances. When 
tbe cultivatira tenant becomes entitled to 
certificate of Purchase, tbe bolding the 
tenant is surveyed and his name brought 
into account as tbe registered bolder of 
tr e land. Section 72 of tbe Act wu 
broolht into force with cffect from 
11.1970. The land tribunals functioniDI 
under tbe Act are conferrin, ownership 
rilbt! OD tenants of the land cu Itivated ." 
them. The land tribunals are also boond 
to initiate suo moto proceedings in cal. 
in which the tenants have not aprJied for 
assignment of oYmerseip rights (Jcamom 
rilbts). Insecure and informal teoaDcy 
does Dot prevail in the State at present. 
The exi8ting provisions of the Kerala 1..an4 
Reforms Aet are luflicien t for a}Jowm, 
fixit, of tenure to the ten.Jlb. Out of 
31 21 lath casel received~ 3a.I'lath haw 
been di~poted of \\\\ December, 19.5. 
Of these 25.53 latb cases were disposed 
01 io 'avour of teoaots. Onl, 9 252 CalM 
wore ,.4ina. 
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5. MBOHALAYA: 
Community owaenblp prnalll iD the 

State. 

6. NAG ALAND : 
There is no tealDey ')'Item In tbe Ita •• 

7. ORI<)SA: 

The Orissa Land Reform. Act, 1960 
does Dot r,cOlDi~e tenaner except for • 

person under disability and privileged rai".t. 
Yet as per IUlgeltionl made in the Con· 
ference of Revenue Ministen, the Stat. 
Government have decided to make to 
systematic enumeration to detect tb. 
number of concealed tenantl and share-
croppers with a view to findin. out the 
extent of the problem of spread of informal 
and oral tenants and to formulat. 8 cJ.r 
cut policy to brin. soeh teDantl on record. 
Necessary instructions bave already been 
issued to tbe concerned field ofticer,. 

8. RAJASTHAN: 
Kbatendari rilhts are conferred on 

tenants. Thero is no cJ .. of tenuts al 
informa 1 t share-croppel'l and bar,8dara in 
the State. 

9. SIKICIM : 
The lyatem of .bar~oPPiDl caUed 

adhiadar and lCuddhar ezJlt. in the Stale. 
Rights of adhiadar and ICoddar are protected 
uDder the Cultivator. Prot ectioD Act, 
1975. revised in 1985. 

10. UTTAR PRADESH: 
Board of Reveooe of Uttar Pradnh is 

consid erina tbe detaill of tho lane, for 
the purpose and orden in thi. felard art 
expected to be is.ued Ibortl,. After tbe 
result. of IU""1 are known noedful 
remedial action win be takeD in accordaace 
with the con_ua arrived at tbe 
eonf eNoce. 

1. ANDAMAN A NIOOBAR ISLANDS : 
All laoct. iD the U..., T~_t 

In the OOYermDU)t. No per_ .,.,1 be 
deemed to baYe acquired .., ~ 
rifbtt ." ....,.doi, ",,'pdoa 01 

coaveyance or in amy otber maDDer elcept 
bJ a conveyance executed by. or, with t. 
autborlt, of the Government. Sub-Ietfilll 
01 alficultural land except i. certalD 
conditions 8S provided in Andaman A 
Nicobar Islandl Land Revenue aDd Land 
Reforms Re,ulation, 1966 makel tb. 
tenant al well as tb. Sub.tenant 
iable to eviction. Tbere is no provilion to 
confer ownership rights on tenantl or 
.ub-tenants. 

2. LAKSHADWEEP : 
The onl, system of terane, vir., '.be 

Nadapu tenancy which esist.ed in tbe UaioD 
Territory has been abolished under 
Section 8S of tbe Land Revenue and 
Tenancy Relulation 1965. On 3/4th of 
the land beld by a Nadapu ownership ri.bt. 
were conferred aJoDBwJth the .reel Itlndiol 
thereon aDd tbe remainir g 1/4tb wa. 
8ettled witb tbe Jenmi or co",)edar. There 
is no system of tlbare-cropping in vo.ue ill 
tbe Union Territo..,. 

2. MIZORAM: 
Community ownenhip prevails in tbl 

Stlte. There is DO system 0' tenancy. 

(b) State. bave been urged to take me .. 
lUrel to implement tbe consenlUI arrived 
a' the Revenue Minilters' Conference. 

Cottoa ProcJadioD Darlos 1984.15 
and Dl5.86 

1295. SHRI BALASAHEB VIERS 
PATIL: Will the Minister of AGRICUL-
TURE be plealed 10 state: 

(a) tbe total production of cotton, 
State-wise durio, IP84·85 and 1'.5 •• ' ; 

(b) bow do tbese figure. oompa. wida 
tbose for the previoul two ,ean ; 

(d wbelber then is an1 propoul to 
cultivate cotton In other State .. whero it 
il feaaible, aDd WMra it is Dot IrC)WD at 
prellnt : and 

(d) if 10, the detaUI tbereof' 

TJIB MINISTER Op STATS JaJ THB 
DBPAB.TBMBNr OP AGRICttJ.TVJB 
AND COOPS_AftON (8JW I'OOINDIA 
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MAICWANA) :~(8) and (b) A .tatement 
liven State-wise production of cottOD 
(lint) dur;nl tbe years 1982·83 to 1984-15 
II liven bolo.. Figures for 1985·86 bave 
not Jet bfcome available from a few 
principal produciog State.. However, as 
per tb. latest est imates received, all·India 

production 01 cotton dorin. 1985-86 is 
eatimated between 86 aDd 88 lakh bales. 

Cc) and (d) There il DO proposal co 
estend the ca1tivation of colton to other 
States in tbe countl'J. Nor aD, propo;)al 
iD tbi, relard bas been received from the 
State GOYermDlDtl. 

State .... 

Pro_tlo,. of 0111011 

(Ia lath bales of 
170 kp. eacb) 

State 1982·83 1983·84 1984-85 
----

I. And hra Pradesh 6.2 10.2 9.8 

2. Oujarat 15.5 14.4 20.7 

3. Haryana 8.4 5.7 6.1 

4. Karnata1ca S.2 7.2 7.6 

s. ~adhJa Pradesh 3.2 2.1 2.7 

6. Mabarashtra 16.1 1.1 14.7 

7. Punjab 12.2 7.1 12.4 

8. Rajasthan 5.S S.8 4.4 

9. Tamil Nadu 2.S 2.6 5.7 

10. Otbers O.s 0.7 o.s --
Ali-India 7S.3 

Telecast of FUm 'Gudbl' 

1296. DR.. B.L. SHAILESH: wnl 
tbe Minister of INFORMATION AND 
BROADC4.SnNG be pJeased to atate : 

(a) whether Sir Richard Attenborough'. 
Pdm 'Oandhi' has so far been shown on 
tbe TV national book.up ; 

(b) if nOe the reasonl therefor ; 

Cc) wbetber arraDlementl will be made 
for the telecast of tbis film OD Mahatma 
Gandhi 'I oe~t birtb aaniversa.., on the 
Dationa) llJot·up • aad 

(4) If lOt .. t~._ ~IQQI tIl.afOI' .- ......_ ~ 

63.' 84.6 

THE MINISTER OP STATE OF TBB 
MINISTRY OP INFORMATION AND 
BROADCASTING (SHlll V.N.OADGlL) 
(a) No. Sir. 

(b) and (c) The film was not available 
for telecast earlier. The National Falm 
Development Corporation bal DOW ob ained 
its telecast riJb'" Doordaralhan is 
ncaotiatiq with NPDC for obtalDlOg tbe: 
film for telecast on or about Mahatma 
OaDdbi's Deat birth.,. 

(d) Do. DOt we. Ne..,.,.r CfrcaIatioa 
12'7. SaRI MULLAPPALLY 

RAMACHANDRAN: WlIl tho MIDis'~r 
of INFORMATION AND BROADCASr. 
ING be ...... to I&at, ; 
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(a) the total newspaper circuJltion ae 
present ; and 

(b) the steps taken by Government to 
promote more readership? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADOIL) : 
(a) In accordance with tbe latest infor .. 
mation available "itb tbe Registrar of 
Newspapers for India. the combined 
circulation of newspa pen of varioOl 
periodiCity for the year 1984 was 
6.11,47,000 copies per publishing day. 

(b) As tbe Del'YSpapers are primarily 
privately owned, it is esseotia))y for the 
establishments concerned to promote 
their readership. However, the Government 
on its part, consist eet witb its firm belief 
in tbe freedl)m of the Press and itl full est 
development have been ex' ending a number 
of coocession~ especially to small and 
medium newspapers to help them promote 
their growth and reach the laracst po8sibl e 
Dumber of people. 

Allotmeat of Go~e ... eDt Aeeommo-
_tiOD ID Delhi to State Go,erameDt 

Emplor •• 

1298. SURI ANADI CHAItAN OAS: 
Will tbe Miniater of URABN DBVBLOP· 
MENT be pleased to 8tat. : 

<a> the Dumber of incumbent. 01 
different State Governments working in 
Delhi/New Delbi who bave been allotted 
Government accommodation durin. 
1'85.86, State·wise ; 

(b) the criteria adopted in provldlnl 
accommodation to these officials; 

(c) wbether criteria have been rollowed 
in all tbe casel where allotments were 
made: and 

(d) if not, the cases in which exception 
was made and the realons tberefor ? 

THE MINISTER OF SrATB IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) A statement 
is liven below. 

(b) to (d) The allotments are made 
normally undor reciprocal arr-Daementa 
cntered into with the State Governments. 

Sta tellle8t 

81. No. 

1. 

2. 

Name of State 
Government 

Orissa 

Punjab 

No. of Qr. allotted 
durinl 1985·86 

3. 

4. 
5. 

Bihar 

Mahar.sbtr. 

Haryana 

2 

1 

3 

2 

1 

1 

1 

6. 

7. 

8. ,. 
10. 

11. 

u.p. 
A ... 

M.P. 

ltarnatab 

Eeral. 

1 

2 

2 

1 

TOTAL 17 
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A_taace to Kerata for Flood IDd 
Sea Erosion 

1299. SHRI O.M. BANATWALLA : 
Will the Minister of AGRICULTURE be 
pleased to state: 

<a) tbe assistance sought by Kera)a 
Government and Central ast istance 
provided to the State during the past five 
yoats to meet the problems of ftoods and 
sea erosion ; and 

(b) whether Government prOpose to 
chalk out a permanent programme and 
increase the Central aSsIstance to Kerala 
in vi ew of usual floods and sea erosion in 
the State '1 

THB MINISTER OF STATB IN THB 
DBPARTMENT Of AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) The amount sought by 
and sanctioned to tbe Goveaoment of 
Keral. as central assistance dorinl tbe 
past five ),ears for tackling tbe problem of 
floods and sea erosion is al follows :-

YEAR 

1981-82 
1282-83 
1983·84 
1984-8' 
1985-86 

AMOUNT 
SOUGHT 

40.10 
34.55 

195.15 
743.36 

AMOUNT 
SANcrIONED 

(Ra. in crores) 

8.43 
0.11 

21.33 
134.'9 

FATAL 

Wrllltn Answer, S' 

(b) The primary responsibility for 
plannin, and implementation of schemes 
under ~ood control sector rests \\>itb tbe 
concerned State Government who under-
take these schemes through tb eState PlaDl. 
However, in view of the acute problem of 
sea erosion and its magnitude in tbe State 
of Kerala Government of India have been 
providin, centra) lOin assis.ance to Kerala 
only for undertaking these work. since 
1972-73. Till March, 1986, an assistance 
of RI. 37.12 crorei bas been provided co 
Kerala. 

In view of the conltraint in rOlources, 
there is no proposal of a bike in the Centra) 
assistance to Keraia. 

AceidfDts ID Mlues 

1300. SHRI A. CHARLES: Will the 
Minister of LABOUR be plea.ed to state: 

(a) the number of accidents that took 
place in mines in 1985-16 rClultiDa in 
death aDd injuries to mine worters and tbe 
number of victims of such accidents; and 

(b) the remedial measerel. if any, takeD 
to eosure safety of mine workers ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANOMA) ; (a) The number of fatal aDd 
serious accidents tbat toot place iD miIles 
durinl 1985·86 rcsultina in death sad 
injuries arc liveD below :-

SERIOUS 

No. of 
accideDt. 

No. of PersoDa No. of 
acc:ideota 

No. or perIODS 
.crioDs., injured Kill cd SerjouaJy 

injuted 

Coal 18' 217 1034 1053 

NOD-Coal 77 '0 3 421 

Pilur" ate rro.i.icmal. 
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(b) The mines are relu)arl, inspected 

hy the officers of the Directorate Geoer.) 
of 'v1ioes Safety_ Durins inspections, if an, 
breach of safety standards are observed, 
suitable 4;;teps under various p-oviaions 01 
law are taken by WelY of (i) ilaue or 
warning letters/notices to bring to the 
notice or mine managements the unsafe 
conditions/practices observed durio, inspec-
tions, (ii) imposition of prohibitory ordors, 
(iiI) prolecutioD of persons responsible, 
(iv) withdrawal of statutory "enninions, 
(v) luspension of cerlificatel of competence 
issued to supervisory penonnel; Mine 
Managements also on tbeir part IUlpendl 
dismiSS delioqueut person~. 

The concept of workers' participation 
in safety manllement has been incorporated 
in tbe statute. there IS allO a system of 
bolding bilc.teral and trIpartite meetinp 
9rilb mioe mAna,emcnts to review atatu. of 
lafe., in mines. 

blea. of N'''lPrJat to MaIay.l .. 
DaDIel 

1301. SHRI T. BASHEER : Will the 
MiDilter of INFORMATION AND 
BROADCASTING be plealed to Itate : 

(a) tbe names of MaJayahlm daUie. to 
"bom nO.'print was relea •• d in tbe ,.n 
191 .. and 19'5 ; 

(b) tbe quantum of newsprint releUld 
to each of tbele MaJayaJam daDI .. 
fIU·wise ; and 

(c) tbe quantum of newsprint released 
to medium and .mall n' •• papen 
aeWlP8per·wi!' aDd ,oar·wise ? 

THE MINISTER OP STATE OF THB 
MINISTR.Y OF INFORMATION AND 
ROADCASTINO (SHRI V.N. GADOIL) : 
(a) to (c): Tbe roquisite toformadoo II 
aiven in tbe ltatt_Dt liven below. 

state ... 

Small NewlpllllMI 

(CirculatioD upto 1 S,OOO copioa) 

Newsprint allotted in tonnes 
198 ... 85 1985-8' 

SI. No. Name of tbe daily 

-
1. Calicut Times, Calicut 14.28 25.85 

2. Dinavartha. Pal.bat .1.53 30.41 

3. Elite; Trichur 13.14 '.8$ 

4. Indian POWlBD. Alwaye 9.00 15.42 

5. Ja,akkod,. SbertalJaJ 29.1' UnoatabJhbod 

6. Jai Hind, Cocbio 5.S7 4.17 

7. Janmabboomi, CochiD 21.28 '6.02 

I. KcraleeYaD, CochiD 48.13 36.1' 

,. IC.eralaoadam. Cocbin 17.57 13.17 

JO. ICala Premf, Triqadram 11.43 7.12 

11. Kerala Dhani, Kotta,l. 3.1' 3.7' 
12. Ketala Sree, Allepper 14.00 to-OS 
J 3. LcaJUo TilDOI, Callout 53.12 3 • .1. 
14. Malabar YaIlJ, Coo ... 2.., 2.JI 
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.5. MUDDani. AJlepP8)' 1('.43 7.82 
I fie l'othUllktbt, Shertanal 28.15 21.11 
17. Pradeepam, Calicut 19.21 14.40 
18. aalbtranldam, Kottaram 7.61 5.10 
19. Soutblm Star, TrivaDCbllm 6S00 75.00 

20. Super Son ie, Punllut 0.93 Not applied 

21. Sabakannl Yekbala. Trlv.ndrum 42.32 41.24 
22. Tete'rapll. Tricbur 21.09 21.09 
23. Tbeeppantbam, All.PPCJ 50.09 37.56 
24. Utbarade.am, Kalarlod 5.71 4.21 
25. Vilwakeralam. Quiloo 35.86 Unestablished 
26. Veekshanam, Cochia 177.37 93.95 
27. Yuvabbery. Kottayam 10.01 7.55 
28. Yeenadu, Trivandrum 250.93 (Shown under 

medium catelor,> 
19. Sadb.artba, Cocbin flfot appli ed 5.76 
30. Teles, Cochin Not applied 10.50 

III,,.,,, N' • ..,.,6 
(CircUlation from lS,CO 1 fo 50,000 copies 

Newsprint allotted in tOODei 

SI. No. Name of the Dan, 1984·85 1985 86 

I. lCefala Patbrika. Trivandrum 427.37 415.79 
2. ICeral. BhOlbnlUD, Kotta,.m 144.78 (Id boc) 289.78 
3. Kenla Times, Cocbin 219.$9 222.79 
4. Yeenadu. Trivandrum Shown undar small 267.28 

catelOI'J 
5. Cbandritl, Ca lieut 421.72 427.33 
s. JaDIyuaam. Qoilon 266.60 261.18 

7. Jana,ullm Calieut 34.61 <ad hoc) 139.96 

III, N.",papen 
(Circulation above 50.000 COPies) 

I. Deepilta. Kottayam 1,258.69 1.152.17 
2. DesbabbimeDi. Calicut 579.07 S.9.73 

3. Deshabbimaai, Cocbin 516.72 518.81 
4. K.erala Kaumudi, Tri..-ndrum 2.088.18 2,082.93 

s. MaI8,al. Maoorama.ltotta,.. 5,584.11 5,584.71 
6. Malayal. Manora.a, c.ucut 4.614.32 4,614.32 
1. Mlla,.l. Manorama, CoclliD 3,408.42 3.408.42 
I. Mathrubbumi. Calicot 3,103.55 3,782.6S 
t. Matbrubbumi. Cochin 2,''''.1' 2"1.1' 

10. Ma tbrubbumi. Tri' ..... 2,171.07 1,13',10 
11. BsMM.~~ ~07'.D 884.74 
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8roabst ., News Balletlns In Urda 
from Air Centres In Bihar 

1302. SHRI KALI PRASAD 
PANDBY : Will tbe Minister of 
INFORMATION AND BROADCASTING 
be p)casoo to state ~ 

(a) whether a demand was made by a 
delegation led by the President of the 
State Citizen Council that news bulletins 
should be broadcast in Urdu from various 
AIR Centre. in Bibar i and 

(b) if so, the decision of Government In 
this regard , 

THB MINISTER OF STATe OF THE 
MINISTBRY OF' INPORMATION AND 
BKOADCASTINO (SHRI V.N. GADGIL): 
(a) and (b) There has been a request 
'or introduction of news in Urdu for the 
origination 0' regional news bulleti~s in 
Bihar. Taking into account, tbat Stations 
in Bihar are air eady relaying nows bulletins 
in Urdu from Delbi and also the fact 
that in Bihar, there is very wide and full 
onder&tandiol of the Hindi lansuage, it waa 
felt tbat there was no justification to 
introduce another DeWS bullotin in Urdu 
from Bihar. Introduction of a news bulletin 
in Urdu would also have encroached on 
the time earmarked for broadcast of local 
pr08rammea for which there is a constant 
demand for their increase. 

J)ocaDleIII8rJ Film ... V.K. KrishDa 
MeDOD for Telecast 

1303. SHRI SURESH KURUP: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to Itate 

bether Government propoae to make a 
~ment..., tllm on V.It. Krishna Menon 
for telecast by Doordanbaa 'I 

TBB MlNISTBIl OP STATB OP THE 
MINISTllY OF INFORMATION AND 
BllOADCASnNG (S~ V.N: GADOIL): 
T'" mattor is GD4tr cooli4eratlOIl. 

ProflaetfOD 01 Milk ad BaR 

1304. SHRI JITENDRA PRASADA : 
WiD tbe Minister of AGRICULTURB be 
pleased to state: 

(a) tbe tota1 Dumber of cattle and hens 
in tbe country 8S OD 31 March, 1 9 8 6 ; 

(b) the total production ot milk (in 
tonnes) and the number 0' elgs produced 
during the year 1985·86 : 

(c) the number of dairy plants in the 
cooperative and public Icctor a. on 31 
March, 1916 and the quaDtity of milk 
(in litres) bandl.d and tb. quantity of milk 
powder and baby milk food (in Jitres) 
produced by them per day ; and 

Cd) the ."tjvjties of Operation Flood-II 
during 1985-86 ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGBNDRA 
MAKWANA) : (a) J80.1 miJJion cattle 
and 64.8 million h.DS as por the 12th 
Livestock Census 1977. 

(b) The anticipated achievement 01 
milk and ellS produced during 1985-86 
were 42.3 million tonDes and 14.527 
billion respectively. 

(c) There wrre 169 dairy plants in 
operation in cooperative and public lecton 
as in March. 1986. All these plantl 
bandied on aD average about 130 lath 
litre. (provisional) of milk per day duriol 
the month of March, 1986. About 305 MT 

(Provisional) of milk powder including infant 
milk food was manufactured per da, durin. 
the month of March, 1986. 

(d) Under Operation Flood II 
'ollowin. activitioa were carried durin. 
191$-86 :-

(i) Oraanilation of DaiI'J Cooperative 
Societ ... 

(Ii) CoveriDI of more miltabodl. 
(iii) Bstab) isbmoDt 01 rUral dailJ 

procesliOI oapac1tJ and cattlo loed 
oompouadial capaoJty. 
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(iv) Providing technical io"ut. like 
Artificial Iosemination servj;e8 
and animal bealth cover. 

[EIIg1I.] 

ProvisIon of Catamara .. to 
Fishermen 

1305. SHRI C. SAMBU: Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) The total number of fishermen 
living in Prakasam District of coastal 
Andhra Pradesh who have been provided 
with catamarans ; 

(b) whether Go\'ernment have any 
proposal to allot more funds for distribution 
of catamarans to all tbe fishermen living in 
coastal Andbra Pradesh; and 

(c) tbe number of organisations helping 
fiah ermen to earn their liveJibood ? 

THB MINISTER OF ST~TB IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPBR A TION (SHRI YOGBNDRA 
MAKWANA) : (a) and (b) The Central 
Government have no scheme ror distribU-
tion of Catamarans to fishermen. 

Cc) There are a large number ef 
organisations under Central and State 
Governments which are belpif"g either 
directly or indirectly tho fbbermon to earn 
their livelihood. 

Import of Urea (rom USSR 

1306. SHRI C.K. KUPPUSWAMY: 
Will the Minister of AGRICULTURE be 
pleased to state the quantity of urea 
supplied to Iodia· by USSR upto May, 
1986 out of the total 4,00,800 tonncs 
agreed upon by both Governments io 
Pebruar1, 1'86 ? 

THE MINISTER. OF STATB IN THB 
DBPARTMENT OF FBRlTLIZEll (SHRI K. 
NATW AI. SINGH) 69,000 tonDe. of area 
wu received from USSR bet_CD Marcb 
aDd MI, 1,86 8piDat the contract for 
4.00,000 to on. haUled ill JuUUJ 1', .. 

Ne" Fertilizer PJaafs In Cooperatiye 
Sector 

J307. DR. O.S. RAJHANS: Will 
the Minister 8f AGRICULTURE be 
pleased to .tate : 

(a) whether there it a proposal under 
consideration of Government to set up 
chemical based rertilizer plants in the 
cooperative sector durin. the Seventh Plan 
period: 

Cb) ir sOp wher~ these plants are rike], 
to be set up : and 

(c) to what extent the production of 
fertilizer will boo~t up aod the demand of 
the farmers met? 

THB MINISTFR OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K. NATWAR SINGH): (a) and (b) One 
co.operative sector fertiJiz.!r ;lant• namel,. 
Hazira plant of Krishak Bharat i Cooper. 
atives Limited, has commenced production 
in the first Year of Seventh PlaD, i.e. t in 
November, 1985. Indian Fcrmers Ferti· 
lizer Cooperativ: Limited. are setting up 
another co-operative ~ ector Nitrogenous 
fertilizer plant at Aonla, District Bar,iII, 
in U.P. This plant is expected to be 
complered by January, 1988. 

(c) While Hazira plant bas an aDoual 
production capacity or 668,000 tor:nes of 
Nitrogen. Aon)a plant would have an 
annual capacity for production of 334,000 
tonnes of Nitrogen. Production from these 
plants would help in meeting the IisiDi 
demand for fertilizers. 

HaidJa Fertilizer PlaDt 

1308. SHRI NARAYAN CHOUBEY : 
WiJl the Minister of AGRICULTURE be 
pleased to state: 

Cal when Baldia FCltilizer PJant wal 
estabHsbed and wheiber it bas become 
rea dJ for product ion ; 

(b) what ate the capi-a\ and revenue 
expenditure on the plant at present; 

(c) what quantity of rorti}!zer does tho 
pant prod\lce at ~reaent , 
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(d) what are the reasons for it. failure 
to produce as per capacity ; and 

(e) the steps taken by Government to 
boost up production of the Plant' 

THE MINISTER OF STATE IN THE 
OFPARTMENT OF FERTILIZERS (SHRI 
K. NATWAR SINGH): (a) The Haldia 
Ftrti1i7er Pr('ject is uniter implementation 
rT'd commercial production has not 
~tarted. 

(b) The total e'lpenditure upto 31st 
:March '8~ is ahout Rs. 452 crores and it 
if of c3pital nature. 

(c) Production durin« trial rons from 
Novembrr. '85 to June, '86 was: 

Urea 
Methanol 
Nitrophosphate -

21,025 MT 
3.108 MT 
2,023 MT 

(d) The plant is stil) under commil.ioD-
in;!. Tfl e delay in commissioninl bas been 
cal ~ed bv non-availability of power from 
tt.. e West Benga) State Elt"ctricity Board 
(WBSEB) and frequent equipment break. 
downs during eommi!llioning. 

(e) A 20 MW gas turbine to meet the 
urgent power requirements of the plant 
has beeD installed. Steps to repair/replace 
equipments are beina taken. 

Project Report at Teelmology MiIsIoD 
for Ollseecls 

1309. DR. CHINTA MOHAN : Will 
-e Minister of AGRICULTURE be pleased 

to state: 

Ca) whether proposals .. ave been 
final is~d for Oilseeds Techooloay MissioD ; 

(b) whetber tbe Pr"iect Report ba. 
been released and circulated to all 
concernod ; and 

(c) if so, the detail. thereof 1 

THE MINISTER OF STATB IN THE 
DfPARTEMBNT OF AGR.ICULTURE 
AND COOPERATION (SHRI YOGBNDRA 
MAKWANA) : (a) YeI,lir. 

(b) YOI, Sir. 

(c) The main purpose or th e Milslon r. 
to help increase domestic production of 
oilleed. and reduce the import bill. TIle 
activities of the Mis~ion have officiallY 
stafled from April, J 98 6 and will extcad 
up to March, 1990. The Planoir. Com-
mission bas fixed a target of 18 mllJioD 
tonnes of oilseeds by the end of 7th Plan. 
A standir.& Committee at the national level, 
reviews the Project work and peJfOrmaDce 
periodically. The Secretary of Agriculture 
and Cooperation is the Chairman alld 
Director General, Indian Council of Alri. 
cultural Research tt-e Co-Chairman of tbis 
Committee. The Como'lttee bas repre!eD-
tatives from the concErned Ministriesl 
Departments like Agriculture. I.C.A.a·, 
CSIR, Biotechno]ogy, Commerce. Food 
and Civil Supplies, NABARD. Finance, 
NAPED, Health, Forestry, and seed 
Agencies Jike State Farms Corporation of 
India and National Seeds Corporation etc. 
A &enior Scienti"t has been apPointed al the 
Director of the Technology Mission to 
coordinate and implement mission activities 
and objectives. The Mission has four Sub-
Missions on important aspeCfS viz., Tech-
nology ; Inputs and Production ; Prot'es~iD' 
and POlt Harvest Ttchno'ogy and Market· 
ing, Pricing and Procurement. These Sub-
Missions bave to report on the prolr", 01 
the activities under their charge to the 
StandiDI C011mitte e which rotets evel'J 
month. 

180 districts distributed in 17 Itates 
have been se) tct ed on the basis of tbeJr 
contribution to oilseed ploduction II .111 
al the potential for .pecial trust under tbe 
mission. All the needed inputs like train-
ina and transfer of technolo~y, plant 
protection chemicals, fertnisera are provided 
in these diltr\cta. 

District Action plans are prepared on 
the basis of constraint analysis. The funds 
allocated under tbe National Oil'.ed 
Development Projeet (NODP) will be used 
for Itr8ngthening the existinllevel of seed 
production, distributton of inputs kit., 
IUPPly of plant protection chemical, and 
equipment otc. 

AUotmeat ef fIatI on tbe basil., 
eompateriled Dambers 

1310. SHal KAMLA P~ASAD 
SINGH: Wiil tbe Minister 01 VR8AN 
D1!VBLoPMENr be plealld to ltate : 
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(a) wbether henceforth flats uDder 
1979 Scbeme will be a1totted by seniority 
on the basis of the computerised 
Dumber. ; 

(b) if so, wbether the computerised 
Dumber!' bave been communicated indivi-
dually to the registrants or published in 
tbe leading newspapers : 

(c) if not, the reasons thereof and the 
steps propo~ed to be taken to intimate them 
tbeir revised computerised numbcn ; 

(d) whether initially the Oats were to be 
allotted on seniority basis which waS 
chanKed to draw of lots 8ubtequelltly ; 

(e) if so, the reasons for not keeping 
th ~ or iginal seniority and ror redrawing 
seniority to the disadvantage of tbose who 
lot seniority in the first in8tance ; and 

(f) whether there is any proposal to 
rehash the computerised nu'nber and rate 
in the original seniority 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF URB.I\N DEVELOPMBNT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) and (c) The seniority list is under 
print and this work is beinl expedited. 
There is a prop0sal to set up a monitor in 
Vikas Sadan from ~hjch the seniority 
position could be checkd by registrants. 

(d) No Sir. 

(e) Does not ari se .. 

(f) No Sir, as the original seniority 
positions are bein;; mf.intaioed in the com-
puterised numbers. 

F' A.O. Forecast about Decliae to 
Production of Cereals 

1311. SHRI NlrYANANDA MISRA: 
Will the Minister of AGRICULTURE be 
pltased to state: 

(a) wbether the Food and Agriculture 
Or.anisation hi' forecast a decline in pro-
duction of cereals in th e world; 

(b) whetber Food and Alricultt£re 
Oraan isation ha! made any specific fOlepalt 
for India and if so, tb c d"an, thereof ; 

uad 
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Cc) the estimates of Union Government 
In tbls regard 'I 

THB MINISTER OF ST A TB IN THB 
DEPARTMBNT OP AGRICULTURB AND 
COOPBRATION (SHRI YOGENDRA 
MAR W ANA): (a) and (b) As per the 
Food Outlook for July, 1986, the forecast 
for world cereall production in 1986 is 
placed at 1830 million tonnes by tbe Food 
and Agriculture Organhation (PAD). Tbi. 
i. 14 million toonel below the last year~s 

record output. There is no specific fore-
cast issued for India by tbe FAO. 

(c) The kbariff season of 1986·87 hal 
just commenced and crop sowings are still 
to be completed in few Stat es. As 3ucb. 
it is too early to make any estimate of tbe 
likely production of cereals in India during 
1986. However, rabi foodlraias produC-
tion in J 986 is estimated to be a record, 
as per the current asseslmeat. 

Visit to South Korea by delegation or 
VlsakhapatDam Steel Plant 

1312. SHRI BHATTAM SRIRAMA-
MURTY: Will the Minh-ter of STEEL 
AND MINES be pI eased to stat e : 

(a) wbether a delegation includir1g the 
Chairmal.-cum Managinl Director of 
VisakhapstDam Steel Plant viSited South 
Korea in August, 1985 to study con::-truc-
tion and operation af steel plants ; 

(b) wbether the Visakhapatnlm Steel 
Plant formulated tbe revi~ed c\,)nc~pt WIth· 
in a period of 1 S days aft or sucn st udy ; 

(c) whether a note on rationali:iatlon was 
submuted to Government in Sep I.!mber, 
1985 and tbe ration11jsed CODC(!pI in 
December, 1985 ; and 

(d) whether the same are still peadml 
consideration; If so, Ib.: rea\ons 
tbereror' 

THE MINISfBR OF STBEL AND 
MlNBS (SHill K..c. PANf>: (a) Yes, 
Sir. 

(b) aad (c) The revi.:d concept was 
Pl'opand by Viaakbapatnam Sted ProjCct 
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on the basis of the study of the Koreen 
Steel Plant. intensive discuisions with tbe 
p:-incipat consultants Dalturco and tbe 
Sovipt experts. Thereafter, the bastc 
rationlised concept was prepared in a period 
of IS days and submitted to Government 
in September, 1985. The detailed ratton-
alised revised project propo~al was 8Ub-
mltted to the GO\lernment in December, 
1985. 

(d) Yes, Sir. The rationali!'ed revised 
project report was considered in an inter-
Ministerial meeting in January. 1986. Tbe 
Project also bad further discuuions witb the 
Soviets who have agreed with the proposal. 
The updated proposal was submitted to 
tbe Government in July, 1986, and i~ 
under c('Dsideratioo. 

! Electricity/water duel agaiost M.P •• 

1313. 8HRI SYED SHAHABUDDIN: 
Will tbe Minister of URBAN DEVELOP-
MENT be pleased to state: 

(8) whether his attention bas been 
drawn to the report in Indian express of 
May 31, 1986 that 259 sittina M.Ps. bave 
failed to pay water and electricity dues to 
tbe New Delhi MunicipaJ Committe·! ; and 

(b) jf so, th e names of M.Ps. aDd 
the amounts payable by them as on 311t 
March, 1986 ? 

THE MINISIER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMBNT 
(SHlU DALBIR SINGH): (aJ Yes sir. 

(b) The names as furnished by 
NDMe are given in AnlieAUteS I 10 III. 
[Placed in Library, See No. LT· 2850/861 
The amounts payable by them are : 

CatelOr, 

Sittinl MP. of aajJa 
Sabba (99) 

Sittinl MPa of Lot 
S.bba (318) 

Es.MP. of Rajy. 
Sabba a Lok Sabba 
(4'7) 

Amount due to 
NDMC 

al. 
4,40.070.68 

9,13,239.1' 

Import of DOD-ferro .. metal. 

1314. SRR.I K. V. SHANICARA 
OOW DA: Wi II tbe Min ister of STEBL 
AND MINES be pleased to Itate : 

Ca) wbetber Union GovernDJeDt bad 
consUtuted aD expert aroup to d8eu the 
adverse impact of a Jar.e Quan tfty of non-
fcrrolll metal .. alaiDlt Rep. licence. iD abe 
paat few mODths ; 

(b) wbether luch importl have hit the 
india cnoul producers and the, are 
carrying bUle inventories JeadiDI to liquidity 
problems; 

(c) if so, tbe compos~tion of the com-
mittee and whether the committee bal 
IUbmitted its recommendations to tbe 
OOVOJ'DmoDt ; and 

(d) if 10, the details thereof and tbe 
steps takeD to implement them? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA) : (a) Yes, Sir. 

(b) and (c) 1 he Committee appointed 
on 16.7.1986 to study the impact of import 
of non-ferrous metals is not due to submit 
it. report before 1 Sth of AUlult, 1986. 
The Committee is headed by the Financial 
Adviser and AddItional Steretary, Ministry 
of Steel and Minos as Chairman and 
includes Joint Secretary, Department of 
MlDu and • representative each of the 
Department of ReveDue, Department of 
Commerce, Chief Controller of Imports 
and Exportl, Bureau of Industrial Costs" 
Pricel, Director General, TecbDical Deve-
lopment and Minerals and Metals Tradinl 
Corporation al member. ; 

(d) In view of tbo anlwer at (b) &\ (c) 
above, the qUlltion does Dot arise. 

LleeDee for Steel PIgt lD ~a 
Pradelb 

1315. SHIll RAM BRAG AT 
PASWAN : Will the MIDister 01 STI3BL 
AND MINES b. plealed to Itat, : 

(8) whether GOverDlDoot are illulDl 
IDdUitrial licence to M/s. HiDduatan Alu. 
aaiaiam COrporatioa for aett.. lIP 01 I 
.... 1 pIaot iD MadIara .mdllb ; 
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(b) if 10, the details thereof; and 

Cc) whether it is in conformity with 
the policy of the Government 'I 

THE MINISTER OF STEEL AND 
MINES (SHRI K C. PANT): (a) to (c) 
MIs. Hindustan Aluminium Corporation 
Limit ed bad lubmitted an application for 
Irant of industrial lic.nce for manufacture 
of bot rolled steel strips in a composite 
steel project at Raipur9 Madbya Pradesh. 
The proposal bas been prima-facie rejected 
since it did not conform to tbe exilUDI 
guidelines for industries. 

The company have, [however, repre-
sented again.t the rejection of its 
application. 

Sponge Iron Plant at Vljayanagar in 
Kamataka 

1316. SHRIMATI BASAVARAlB· 
SW ARI: Will tbe Minister of STEEL 
AND MINES be plea~ed to state: 

(a) whether a proposal ",a, sent to tbe 
Centre by Karnataka Government in 1984 
for settirg up a sponge iron plant at 
Vijayan31u in Karnatata ; 

(b) if so, tbe dotails thereof; and 

(e) tbe time by "'bieb the decision on 
tbe proposal will be takeo by the 
CeDtre? 

THE MINIS IER OF STEEL AND 
M1NBS <SHRI K.C. PANT): (al and (b) 
No proposal was received from the Govern-
ment of Kamataka; however a proposal 
from the Karnataka State Indultries Invest-
mont and Development Corporation Ltd. 
(KSIIDC) ".. received ror .ettine up a 
SpoDle Iroo Plaot with a capac it' of 
150,000 tODnes per aDDum in tbc Bcllll'J 
H08pel area in Karnatata and a Letter of 
IDlcDt bu beoD aranl cd to KSIIDC Ltd. 
accord!n.I,. KSIIOC have associatod 
SpoDle Il'OD Jadl. Ltd. (SDL) a. a joiDt 
_&or parua. III \bit ""tun. 

(c) Preparatory work in formulatiol 
the project details baa a1ready heen tabn 
up by SIlL. Action is beinS takeD to 
establish tho eoa I I intage for 'be proposed 
project. 

It is too early to say as to wben a final 
decision will be taken by the GoverDment 
in the matlor since a dec:ision ean only be 
talcen subsequent 10 establishment of • 
sati.factory coal linkage. 

Increase in Prices of Vegetables fa 
Delhi 

13 t 7. SHRI N. DENNIS: Will the 
Minister of AGRICULTURE be pleased to 
statc : . 

- (a) whether Government are aware 
that the prices of vegetables have 
increased in the t2pitaJ by 75 to 100 
per cent; 

(b) if so, the details Jegardina the 
incr~ase in prices or vegetable, ; and 

(c) whether Government have decided 
to fix the prices of vegetables aDd sappIY 
tbem to tbe common people' 

THE MINISTER OF STATE IN THB 
DEPARTMENl OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA): tal and (b) A SCaleInent 
showing mon.h-end rctail prica of certain 
vegetables of common use in Delhi from 
JdDUary, 1986 onwards is liven below. 

(c) No, Sir. Super Bazar, Kondriya 
Bhandar, Civil Supplies CorporafJoo and 
Natio,al Dairy Development Board 
(NDDD) are however. suppbinl veaetablea 
of CO"TlIDOD use Jite potato and onion 
tblougb their retail outlets at rtaIODlb,. 
prices. NAFED bas alto built up a buBer 
stock of potato and onion to be .... 
to \be marat wlIcaGv. BeGet..,.,. 
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Stat_eat 

Stalem,n, Showin, Month-,ad Retail PrlcI, D/ Vel""bll' D/ commc".lIse In Dell' 
(Rs. Per klJ 

Vegetables January 
1986 

Feb. 86 March 
1986 

May June July. 198' 
1986 1987 4.7 11.9 

Potatoes 2.00 2.00 3.00 ~.OO 3.00 4.00 4.00 4.00 

Onion 2.50 2.50 2.50 2.00 1.50 1.20 1.20 1.50 

Ladies 7.20 6.60 8.00 6.00 (;.00 4.00 5.00 5.00 
Finler 

Tomatoes 3.00 2.00 3.20 4.00 2.80 5.40 6.00 6.00 

Brinjlls 1.80 1 80 2.20 2.00 2.00 220 2.20 2.40 

- - - _-

Production and Export of eggs 

1318. KUMARI O.K. THARADEVI : 
Will tbe Minister of AGRICULTURE be 
pleased to state : 

(a) the aDDua 1 egl productioD in the 
country; 

(b) the quantity exported and tbe value 
thereof; 

(c) tbe share of India in tbe World 
Market; and 

(d) tbe steps being taken to incrca80 
til proouction and export ., 

THE MINISTER OF STATB IN THE 
DEPARTMENf OF AGRICULTURE 
AND COOPERATION (SHRI YOOBNDRA 
MAKW ANA. : (I) The annual ell pro-
duction in tbe country bas been estimatod 
arounii 1347.5 million durin. 1984-85 and 
tbe anticipated achievement duri.ol 
1985-86 &I expected to be 14'27 
million. 

(b) 118 tonLlCS of clp valued at RI. 
'1 lakhl bas been exported durin. 
1914-15. 

(cJ Tbe share of Iodia in tbo World 
muut I~ arouDd 6;915. 

(d) 10 order to increaso tbe ell pro-
du.;tloa in the couot17 dfortl ar. bile. 
Plad~ &0 rClllOYl die CODItralDli .... II 

making available the qualit, cbick., 
balanced feed at reasonable price and 
streamlining of marketing of egaa to ensure 
remunerative price to the producers and 
realonab' e price to the consumers which 
are Itandinl in tbe way of growth of poult.., 
production. 

The Government bas withdrawn the 
ceiling on tbe minimum export price to 
elll wbich is expected to increase III 
export. 

Teleeut of World cap Soccer 
Touaameat 

1319. SHRl C. MADHAV REDDI : 
Will tbe Minlstrr of INFORMATION 
AND BROADCASTING be pleased to 
ltate tbe I easons for Dot telecastinl OIl 
Doordarlban not work all the match. or 
World Cup Soccer tournament held in 
Mexico ? 

THE MINISTBR OF SlATS OF THB 
MINISTRY OF INfORMATION AND 
S&.OADCASTING (SH&I V.N. GADIL) : 
DoordaribaD bad at firl' decided to take 
live tbI Boal, lemi-Inall and the matob to 
decade Srd aDd 4th places and 12 def.rred 
GOV .... from tbe IOOODO round oowardl. 
However. ia ~icw of tho trem_doll. pgblic 
iaaer_ aDd demaDcl. Doordal'lban .u ...... ..,&1, "~ed to tat. live all ,II ... tab. 
,..,_. frOID 6&&a jut .war .. 
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Abolltloa of Octroi Du., 

1320. SHRI RANJIT SINGH 
GABKWAD: 
SHRI BANWARI LAL 
PUROHIT: 

Wil! tbe Minister of UR.BAN DEVB· 
LOPMENT be pleased to state: 

(a) whether Government have taken a 
decisloD to abolish Octroi duty in all tbe 
States ; 

(b) if 10, the names of States whieb 
bave Dot so fa" abolished Octroi duty ; 

(c) tbe reasons therefor i aDd 

(d) whether Government would per-
luade them to follow suit with otber States 
in the matter 'I 

THB MINISTER OF STATB IN THB 
MINISTR.Y OF URBAN DBVBLOPMENT 
(SHRI DALBIR SINGH) : (a), (c) and (d) 
The matter is under active consideration of 
the Qo¥eroment. 

(b) A list is liveo in the Statoment 
alven below. 

Sfate .. eat 

LUI 01 SI.t., wh,r, Octroi' '.tn, lsvl6d : 

1. Haryaoa 
2. Jammu and Kuhmir 
3. Mahar.shtra 

4. Oril.a 
S. Punjab 
6. Rajutban 
7. Uttar pract ... 
I. Welt Bealal 
t. Oujarat 

(A pol icy decision ba. beeD tHen 
to aboUsb tbe Octroi by Auust. 
1'86). 

UNION TBRRITORIES : 

I. ADdaman aDd NJcobar Is ... 
2 Delhi 
,. Ooa, Daman and Diu 
•• ~cHohorrl 

Aid to Kerals to strelllthen Reaearcb 
la Agrfealtare 

1321. PROF. K..V. THOMAS: Will 
tbe Minister of AGRICULTURE be pleased 
to ltate : 

(a) "bether Union Government have 
decided to aid Kerala Government in the 
projects to expand the technical know how 
and to 'treolth en the research io allieul-
ture ; and 

(b) if 10, tbe nature of tbe aid provided 
to the State ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICULTUIlB 
AND COOPERATION (SHRI YOGENDRA 
(MAKWANA) : <a> Yes, Sir. 

(b) Indian Cou"cil of Agricultural Re-
.earcb haIJ provided aid to the State of 
KeraJa for alricultural research tbroup 4 
leAR Institut el, 6 Regional/Sub-stations 
of leAR. Institutes. 41 All India Coordi· 
nated Research Project centres, 29 ad-hoc 
research schemes, 7 sub-orojeots of tb. 
National Agricultoral Research Project, 4 
Krishi Vigyan Kendr88, 4 Operational 
Research Projects. 1 National Demons-
tration Centre and 6 Lab to Land CentlOS 
Jocated in the Stat.. Besid es tbis, the 
KcraJa Agricultural University has been 
provided development alsistance to 
Itrengthen its educational and researcb 
capabiJitiea. 

[ 7nur51t1tiolll 

Imbaluce ill Prlees of Agriadtare 
Prodaee aDd Iaclastrial Prod1Ids 

1322. SHRI RAMSWAROOP RAM: 
Will the Minister of AGRICULTURE be 
pleased to .tate : 

(.) wbether there has been a contiDU-
ina biatua between tbe pricea of aid cultural 
aDd industrial products for a lonl time; 
aDd 

(b) if 10. tho steps beiDI rateu ." 
Go"roment to rcmod1 tbe sitoation ? 

THE MINISTER. OF STATE IN THE 
DBPARTMBNT OF AGRICULTURE 
AND COOPBRAnoN (SHRI YOOBNDIlA 
MAltWANAl: (a) aud (b) Tho 'erma of 
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refer~nce of the Commiasion for ,Agricul-
tural Costs and Prices (earlier known 81 
Alricultural Priees Commission) were 
revised in March, J 980 and the Commi. 
lion was required to tate into account the 
changes in the terms of trade between 
agricultural and non.B,dculfural .ectors 
wbile formulatina it. price recommenda-
tions. A ccording1y. the Commission has 
• en keePing iD view tbe change. in tbe 
prices of farm products and thole of 
industrial products. AccordiDI to the 
Bconomic Survey, 1985-86, the prices of 
manufactured products as percent of prices 
of agricultural product. (as measured by 
index Dumber of wholesa Ie priccs. bale : 
1970.71 =-IUO), which were 122.2 in 
1980-81 went down to 105.4 in 1984·85, 
indicatiol tbe narrowing down of tbe gap 
between the prices of agricultural produco 
and industrial product s. 

[&,llshl 

Faadloalng 01 Leh T.V. TrUlIDitter 

1323. SHRI P. NAMGYAL: Will 
the Minilter of INFORMATION AND 
BROADCASTING be pleased to atate : 

<a> .bether any survey bas been con-
ducted to a'less Ihe reception of Leb T.V. 
transmitter around Leb and lurroundiol 
vUlales and Army Camp witbin a radius or 
25 K.m. of tho T.V. Transmitter; 

(b) if 10, when and the aIODCJ' tb.' 
conducted the survey; and 

(c) if Dot, tbe It epa takeD to baN a 
better coverage around the 2' Km. area of 
the Leh traDImitter of Doordanhlo ? 

THB MINISTER Of STATB OF THE 
M1N1STR.Y OF INFORMATION AND 
BROADCASTING (SHRI V.N. OADOIL) : 
(8) Co (0) RecePtion from the low power 
TV tranlmitter at Lob bat been checbd 
frOID time to time b, ofticon of Doordar-
IhaD III reception witbin a radius of 2S 
Km. • is reported to be pnerally satisfactoJ')'_ 
B ever IOtDC pocketl within tbi. raD •• ,;; rea:.io uncovered due to tbe bill' 

I·n becaaee propaptiOD of TV lipil. terra • 
II b, line of lilb t. 

LocatioD of H .... Breed Milch eow 
aader' OperatfoD Flood PrognuDme 

1324. DR. O. VIJAYA RAM" RAO: 
Will tbe Minister of AGRICULTURE be 
plealed fo state : 

(a) whether it ia a fact tbat blab value 
Jeneticall, superior breeds of milcb 
animals are located tbroulbout the country • 
especial1y in Operation Flood J and II 
areas. and if 10, the detaUs tbereof, at the 
.tart of the Operation Plood Project in 
1970 and in 1985 ; 

(b) whether there il a decrease in lood 
milch cattle breed due to failure to adopt 
any measures or strateay to meet 
recurrent drought conditions in varioul 
Statea : and 

(c) whether the National Dairy Deve-
lopment Board, the technical arm of 
IndiaD Dairy Corporation has developed 
any strategy to protect Indian breeds apart 
from imports of cattle, semen and exports 
of catt 1 ereed ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION <SHRI YOGENDRA 
MAKW ANA): (a) Important indigenous 
superior milch and dual purpose breeds of 
cattle are located in their breeding tractl 
in Gujarat (Gir and Kankrej). HaryaDa 
(HariaDa), Rajasthan (Tbarparkar aDd 
Ratbi), Andhta Pradesh (D eon i). Higb 
milch breeds or buff.,oes are round in 
Harylna (Murrah) and Gnjarat (Mehsana 
and SurtJ). 

Sabinl and Red SJodhi (whOle breed-
Ina tracts have f. II en in Pakistan) and 
lome or the above mentioned breeds are 
heiDI Uled f", breed improvement In other 
parts of the country 1110. 

Bxoti. and crou broedl animals have 
been introduced all over the country ia-
cludine OperatioD Flood areas for .enetic 
improvement of DOD-descrip& iDdilODoal 
clttlo. 

At prelent UDder OperatfoD Flood 
then are ten fara In Operation tbrouabout 
India baViD, pnetlcall, SUperior cattle of 
various breed.. The details reaudiol tbae 
farm. eltablished undor Operation FloOd 
aDd tbe number or aaimal. U.'~D Ire a. 
follows : 
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Name or the Parm Breed No. or eo .. 
Ma" 1986 

I. Exotic C.1ttle Parmi, Bhatllan Jersey HoI.tein- 12 
(Punjab) Friesian 73 

2. Model Exotic Animal Farm, lenoy 57 
BhiWlnl (Harya"a) 

3. Jers ev CattJe Breeding Unit Jersey S4 
Rae BareiJi (U.P.) 

4. IDC Project. Literacy House, Jersey 52 
Lucknow (U. p.) 

,. Exotic Noel eus Farm, Baai Jeney 72 
Jaipur (Rajasthan) Holst ein-Fries ian 7 

6. Nucleus Jersey Farm, Ooty Jersey 38 
(Tamil Nadu) 

7. Bull Motber Farm, IOL Cbe- Holstein·Priesian 38 
micals Hyderabad (AP) 

8. Crossbreed Farm, Jalpaiauri Ongole I S9 
<W.B.) 

t. Sabarmti Asharam Gausba)a 
Bidaj. Oujarat. 

10. J erse'Y Farm. Instt. of Alri-
culture. Anand (Oujarat) 

(b) No, Sir. 

(c) National Dairy Development Board! 
Indian DairY Corporatio'1 is extending 
facilities to tbe State Dairy Development 
Cooperative Federations/Unionl to (0 II oW 
tbe breeding policy of Oovernment of India 
wbicb involves cross-breeding of non-
descript indigenous cattle, uPlradiDI of 
buffaloes and pure breedinl of wc)) 

.established Indian Breeds of cattle and 
buffaloes. 

A.toms'IM or StHl P ..... 

1325 SHRt P M~ SAYBED : Will the 
Minister of STEEL AND MINBS be 
pIeaIed to atat. : 

Ongole X 
Holstein-Friesian I 
Jersey X I On,ole 

Jersey 5S 
Jerley X 58 
Kanekraj 

Jersey 93 

(a> whetber a plan for automation of 
811 tbe steel plants in India is being worted 
out with the as~i5tance of United NatiOlll 
Industrial Development Organtsation ; 

(b) if 50, the estimated outlay: and 

(d tbe other projects ror which aid II 
being offered by UNIDO ? 

THE MINISTER OP STEEL AND 
MINBS (SHRI Le. PANT) : Ca> No, Sir. 

(b) Does not arile.. 

(c) UNIDO js aSlistinl Steel AutborltJ 
of India Limited in estabUsbin, computor 
maD ... d maintenaDce sy.tem at ita 
lloark.la St .. 1 Plant, tJNWO is ,110_ 
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•• ;ltinl abllai, Dobro and Rourkela 
Plaots io settiDI up partial computeri8ed 
di_IDOdic facilities for energy consumption 

> tuttit, .... D. aDd conservation measuret. 

[»"""0110.] 

As .. staaee to RaJ.tbaD for Families 
Atrected bi TyphoOD 

1326. SHRI MOOL CHAND DAGA: 
Will the Minister of AGRICULTURB be 
pleased to state: 

(a) the number of districts affected in 
Rajasthan by the Typhoon which occurred 
io May and June, 1986 in tbe 14 di.tricts 
of Rajasthan and tbe extent of damage to 
life and property as a result thereof; 

(b) whether it is a fact that the typhoon 
bad a speed of 130 Kml. per b~ur ; 

(c) whether any inquiry or turv ey has 
been conducted by the Centra] Government 
and whether any financial assistance haa 
been provldtd to the Government of 
RaJasthan; and 

Cd) whether some financiaal auiltance 
will be provided ~8 relief to tbe (amily 
members of tho perlO08. kill ed in the 
typhoon and if 10, to what .xtent ? 

mE MINISTER OP STATE IN ms 
DBPARTMENT OF AGRICULTURE AND 
COOPERATION <SHill YOGBNDRA 
M ~KWANA) : <a> According to the 
Memorandum submitled by the Govern-
ment of Rajasthan, three districts were 
afFected doe to severe thunder squall 
folJowed by hail-storm which occurred on 
16th and 18th May, J986. Tbe ellten' 
of damale is reported as under: 

(j) No. or Human Jivea JOlt 21 

(iJ) No. of Houtes damaaed 6412 

(iii) Dama .. to Government 
laklll propcrt)' Rs. 42 19 

(b) The t.UDder 1,01U bid a .peed of 
.Iaout 138 Km. per hour. 

(c) -lid (eI) A Ceatral ream "IS .,..,to.... .. t. 

damale and ..,red f, r ceDtra] auiatll1ce • 
Based on th e report of the Central Team 
and recommendations of the High Leyel 
Committee on Relief thereon, a ceiJInl of 
expeDditure of Rs. 116.62 IlIkh' bas beeD 
aaccUoned to the State GovernmeDt. This 
l11cludes a ttum of Rb. 0.42 lakhs for 
providillg fK-lratia payment to the families 
of tbe persons who Jost tbeir Jive8 at the 
rate of Rs. 2,000/- each. 

[English] 

Deep sea Fishery Assistanet to West 
Bengal 

1327. OR. PHULRENU GUHA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether West Bengal Government 
have sought any finaDeja] assistaoee from 
Central Government for deep-~.a fishery; 
and 

(b) if so, the reaction of Union 
Goveroment tbereto ? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRIYOGENDR~ 
MAKWANA) : (8) No, Sir. 

(b) The Queltion doe. not arise. 

Deftlopmeat of Agria.ltare In 0, •• 

1328. SHRI SRIBALLAV P.o\NIGRAH1: 
Will the MinIster of AGRICUL TURB be 
pleased to state: 

(a) whether 80 per cent of tbe total 
workforce m the State of Ori.la is eDe .... 
in agriculture and nearly 60 per ceot or 
tho Statr. domeltic product is accouate4 
for by agriculture i 

(b) whether Government are •• are 
tbat Orilla has plenUY of rainfall aDd ba. 
Ilrlc surface and groundwater r"ource .. 
,at tbe productivUy of rice il comparative., 
]01'1 : 

(c) if '0, tbe dort. belDl made ." 
Voloa GoverDment for more ambitioD' 
prop'alDme for abe exploitation of pou" 
waf" ,..our 001 ttq : a "4 
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(d) whether UDion Government propo!e 
to seek tb e assistance of a IricuItura 1 
Icientists to make a sustained effort for 
the devekpment of a,riculture which is 
crucial (or reducinl poverty in Orissa? 

THE ~INISTBR Of STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOOENDRA Mf\KWANA) : (a> 
According to the provisional population 
totals of the Census of India 1981, 81.80 
per cent of 'main' workers in rural areal 
of Orissa were cultivators/alJricultural 
lalJourers. 60.9 per cellt of the State 
income <at 1970·71 prices) durin I 1981·82 
was accounted for by 'alriculture, allied 
and minioa' sector. 

(b) The Government are a ware tbat 
Oris.:! has utilisable potential to irrigate 
about 7' per ceot of its cultivable land. 
Tbo ra'ofall re,ime in tbo Stato is also 
favourabl e fl)f cui tivaling a large Dumber 
of crops. Howevor. yield of rice io the 
State bas remained more or less stagnant 
and is comparatively low. 

(c) The Seventb five Year Plan aims at 
rapid expaosion of the irrigarion potential 
in the State for achievlog a breakthrough 
in the production of rice. Priority bas 
been given to the completion of unfinished 
projectl capable of yieJdiol benefits durms 
tbe Plan period, particularly in the poor~r 
regioll8 wltb ll)w and uncertain rainfalls. 
The Government of India bas exte:Jded 
a.Biltance to tbe State Government in the 
.Jtploitatioo of Ifoundwater resources 
througb the centrally spo:1sored scbeme of 
AsslstanCe to Small aDd Marlinal Farmers 
for Inc[Ollsiol ASrlcuHural Pcoductil)o. 

(d) Tbo Govornment of India assists the 
Stal" Governmont in strengthenlog its 
ro.earcb, development and oxtension offort 
for lustained development of a,riculture 
in (he S..ato with a view to redllciollbe 
povorty levola. 

Micro .. '" Statio .. Ia Bihar 

1329. SHII RAMA9HRAY PRASAD 
SINGH : Will tbe Minit.ter of 
INpO&MATION AND aaOADCAlTlNO 
_. " .. eel to IUt. tbt Dumbel .,.. 

microwave stations in Bihar and tbe help 
rendered by them in telecasting T.V. 
programmes 7 

THe MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAOGIL) : 
At present, DO dedicated microwa. 
link is u! ed by Doordarshan in Bibar for 
telecast of IV programmes. All the 
transmiUen in the State relay prOllammcs 
put out frorn Delhi via satelUte. 

Postiog of Labour Attaches I. 
IDdlaD Embassies iD Gulf Coaatrles 

1330. SHRI BANWARI LAL 
PUROHIT: Will the Minister of 
LABOUR be pleased to state: 

(a> whether there is a proposal under 
consideratio:l o( Government to POlt 
Labour Attacbes in Indian Embassies in 
Gulf countries to deal with the problems 
of the Indian milrant workels ; 

(b) if so, whether any final decision bas 
been tak~n in this regard: and 

(c) to what extent the problem of 
Indian workers in the GIII( countries will 
be solved? 

THE MISISTBR OP SIATB OP THB 
MINISTRY OF LABOUR (SHRI P.A. 
S "NOMA) : (a) to (c) Y es, Sir. Tho 
prop\JsaJ is under conlidfrttion of tho 
Government. 

MisutilhatJotl of fUDCIs in States nder 
NREP& RLEGP 

1331. SHRI P. KOLANDAIVELU: 
Will the Minister of AGR.ICULTURB bo 
pleased to state: 

(a) whether Government arc awarl 
that tbe funds allotted to State. under 
NREP and RLBGP are Dot boiDi utlliaed 
properly; 

(b) If 10, the nolmel ol.UGb States ; 

<c} whether all the Statea 11'. 
furnisbiDl ac:coQDts of utiliaation of fundi ; 
and 

(4) if Dot, * 0_ of the Stat. 
wbloh bave Dot tarDished tbe lOtounta ? 
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THB MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI RAMANAND 
YADAV) : (a) and (b) Some devialions 
from the luidelines have been observed in 
the "implementation 0'" the NRBP/RLEGP 
in different State~. However. tbe oferall 
utilisation of the funds allocated under 
the programme bas geoeral1y been 
satisfactory. 

(c) and (d) Accounts of utilisation of 
funds are furnished by all the States. 
Ho.ev~r, in some cases delays have taken 
place in furnish ing these acconnts. 

Sdaeme Co R eclaee cost of Prodact loa 
of Non·Ferroas Metals 

1332. SHRI V. TULSIRAM ; Will tbe 
Minist er of STEBL AND MINES be 
pleased to state : 

(a) whether Government propose to 
reduce the output. cost of non-ferrous 
metals in the country to bring it It par 
witb tbe intf"rnationaJ price; 

(b) if so, the detairs of the proposal 
and wben it is expected to be 
im pJemented ; 

(c) the extent to wh~ch it will belp tn 
increasing the production in th e country 
and in cGmpeting with the world market; 
and 

(d) the extent til which it will reduce 
import of such materials? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (3HRIMATI 
RAM DULARI SINH'): (a) aDd (b) 
Government are looking into the 
pGS,ibilitlos of red'Jctton in the output cost 
of noD-ferrous metals for which consulta-
tions are beinl held with the pllblic sector 
eatelprises producing tbe metals. 

(c) and (d) Do not arise a. yet. 

AequlltiOD or Multl·Seasor Alrerart 
., GeoJoaical Saryey or lad .. 

1333. PROF. RAMltI1lSHNA MOaB: 
Will tho Mioi.ter of STBBL AND MINBS, 
.. pleased to mte : 

Ca) whether Geological Survey of India 
is acquirin. a multi-sensor aircraft f"om 
Canada for airborne geopbysical surveys in 
the country despite the fact that 8D 
electromagnetic survey system bas been 
developed iodirenously and tested by the 
Nationa) Geophysical Research Institute, 
Hyderabad ; and 

(b) if 10, tbe reasons therefor and the 
expenditure involved? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA): (a) and (b) 
Yes, Sir. Geological Survey of India bas 
acquired an aircraft from Canada witb 
provision for multi-sensor geophy!\ical 
systrm for carrying out a erial leophysical 
,urveys. The indigenous electromaanetic 
system developed and tested by National \ 
Geophysical Research Ins itute (NORI) 
could Dot be utilised as NGR( were not 
given clcarallce by the approp iate 
aUlhority to fly the system aboard the 
particular aircraft available with tbem. 
Tbtrefore. the question of non-utilisation 
of indigenous technology does not arise. 
Furthermore, tbe recently acquired aircraft 
will have frequency domain airborne 
system and tbe time domain input ,ystem 
(airborne) of NGRI can be used advanta-
geous)y as a comp!ementary source of data. 
However, GS[ bas approved a project of 
flights by NORI using the EM s)'"tem, on 
NGRI obtaining r eQul.ite clearance, for 
proving their system. 

The total COlt of lbe project with 
Scin:rel, Canada, which includes aircraft 
on board instrumental ion systems, ground 
based geopbysical mappiD8. rcJe~aot 

trainina in operations aud mJintcnance 
amounts to 7,264,000 Canad ian DoUar .. 

Eradication of Saperstltlous Belief. 

1334. SHRf, SHANTARAM NAIK: ' 
Will tbe MIDlster of INFORMATION 
AND BROADCASTING be pleaaed to 
state: 

(a) tbe namel or T.V. serials tel.cal' 
by Doordarahan on eradicatiOD of" 
lupp.titiOUl blUer. duriol tbe Ja., ODI ,ear • "I 



(b) whother any study or the impact of 
tbese programmes on tbe audience has 
been made by O,ordarshan ; and 

(c) if not. wbetber Government propose 
to make such a study through the agency 
of Doordarshan or otherwise? 

THE MINISTER OF STATE OF THE 
MINISTRY OP INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) TV serial 'Cbho!i Badi Balei;}' Mainly 
deals with the subject of eradication of 
8uperstitiou5 beHefs. A few episodel of 
'Risbte Nate' aho touched upon similar 
tbeme in a different manner. 

(b) No. Sir. 

(c) At pre3ent, there is no such 
proposal. 

Ea:ploratioD of Toaa Fish oft' 
Karnataka Coast 

133S. SHRl SRIKANfA DATrA 
NARASIMHARAJA WADIYAR : WiJI 
tbe M1Dlster of AGRICULTURE be pleued 
to state: 

(a) whether the Fisher)' Survey of 
India bas Identified a huge conceDtration 
or tuoa fhb on the off, KarData~a coast 
wi(blD the Exclusive Ecvnomic Zone of 
India; 

(b) whetber there is excellont scope for 
tbo development of tUDl fishery, as it is 
an ideal expOl t It:m ; aDd 

(c) if so, the steps G-Jvernment propose 
to take In tbls r eaard 1 

THE MI'HSTBR OF STATB IN THE 
DBPARfMBNf OF AGRJCULTURB 
AND COOPERATION (SHRI 
YOOBNDRA. M \KWANA) : (a) Yes, 
Sir. A potcnuaUy rich tuna fisblOl around 
bas bCOD located off Karnataka coast by 
tbo Fbb~ry SurVC) of India. 

(b) Yes, Sir. 

(c) Tnc Government encouC8IC tuna 
filbc() lbrou,D acquibition of ~UDa vessels 
1lDder variou. acbemea al ;well as cbadcllOI .f,_.,. &uD.', ....... 

flrillen A"swerl 90 

Government also permit employment 
of forei'D technicians for limited period, 
and provide training of Skil'perl and 
Master Fisbermen required for tuna 
vessels and s1~tematic survey of the tuna 
resources. 

Amendmeot of Employees Provident 
fond act and Tracie Union ad 

1336. SHRI CHINTAMANI PANI· 
GRAHl: WtlI the Minister or LABOUR 
be pleased to state: 

(a) whether Government are consider-
ina to amend the Employees Provident 
Fun=! and I\fiscel'aneous PJot'ijioos Act, 
1952 and the Trade Union Act; and 

(b) if so. tbe essential features of the 
proposed amendment? 

THE MINISTER OF SrATE OF THB 
MINISTRY OF LABOUR (SHRI P.A. 
SANOMA) : (a) Y c:s, SIC. 

(b) Tbe detaLls are being worked out 
and It is diffic.ult to spell out tbe essential 
feature, at this staae. 

AllotmeDt of Government AceomDlo· 
dation to FamiUes of Deceased 

Ser,ants 

1337. SARI HAFIZ MOHO. SIDDIQ : 
Will the MlDister of URBAN 
DE VELOPMEN r be pleased to state: 

(a) whether families of the deceased 
Government servants arc alJo~tod 

Government ac~omlDodation Ul the same 
area or are accommo~auon ID far fiuoa 
areas ; 

(b) whether tbero is any proposal that 
the bereaved families may be allotted 
cntJtled accommodation as per lbeic 
cbo"o 00 cOlDpass.oualo &rOWldS i aDd 

'c) If DOt, tbe realoOl tbcueol 'I 

THE MINISIBR OF STATE IN TtiB 
MINISTRY OF URBAN Dt::vELOPM.8:'(T 
(SHRI DALtilK SI"OH) : (a) .lD ~so die 
ehaable dCPCDQCDL ot tbC G~d 
Oovollun.,u soryaiU IS entitled tot ICDcl4&! 
paol ·~CXNDIDodaUOD. lb. aUQUDCDt u, UII 
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accommodation in occupation of the 
deco1 C ed officer i. regula.rised in the name 
of tbe eligible dependent provided he/sbe 
ful61s the conditions or ad·hoc aHotment. 
Otherwi.e, tbe eliaibJe depcadent will be 
allotted accommodation ODe type below 
his/her entit)em~nt without rcstiction of 
locality. 

(b) No. Sir. 

(c) The conceSsion of ad· hoc allotment 
in tbe name of tbe eligible! dependent of 
the government servant who dies while in 
service is limited to one type below the 
entitlement of the eligible dependent. The 
allotment of the quarter in occupatioD of 
tbe deceased officer is also regularised in 
name of dependent provided be/she fulfila 
tbe conditions for a 1-hoc a J Jotment. 
However, if the elilible dependent is not 
entitled to tho same quarter which was in 
occupation of 'be decelsed Ilovernmeol 
servant aod be is entitled to another 
accommodation, the lame is allotted in an 
area where other government servants are 
n()t "aitiDI for allotm:nt in chaD,c. 

[7)'anslation] 

Proposal to OpeD Dew Agricultural 
UDi'fersitJ ill Mad..,.. Pradesh 

1338. SHRI KAMMODILAL JATAV: 
Will the Mini01lter of AGR.ICULTURE be 
pleased co slatt: : 

(a) tho Dumber of Aaricullural 
Universities in MadhJa Pradesh ; 

(b) whether tbere is an)' propoI.I CO 
open another Alricultural Univenit)' 
keePina in vi ew the area and population 
of tbe State ; aDd 

(c) if 80, ita loci lion and the t iml b, 
wlaJcb it is to be opened? 

THB MINISTER OF STATB IN THE 
DBPART.tSHT OP AOlUCULTURB 
AND COOPERATION (SHU 
YOaaND&A MAKW ANA) : (a) Tbore it 
one AadQu'turaJ Uoi,et •• ty io Madhya 
Pradub, viz. la.ahar Lal Nehru K.ritbi 
V waft Vid,alaya at Jabalpur. 

(b) and (0) There II DO forDIII propGlll 
W 1Ia" .oooad Alriow.... Uta...... .. 

tbe Itatl. However, the State Government 
had made 8 reference to Indian Coulieil of 
Agricultural Researcb to est.bU.b aecond 
A.riculturaJ Univrr,"Y In Cbattis.arb 
.... ion. 

It 'S for the State Government to tAte 
a decilioD on the establishment of tbe 
second AaricuJtural UrJiveraity in the State 
considerinl the financial resources, tbe 
manpower requirements, and the need 01 
the area. 

Estensiob of Minimum Wages to 
Hospitals 

1339. SHRI RAJ KUMAR RAJ: Will 
the Minister of LABOUR be pleased to 
state; 

(8) wbether Government propose tn 
revise tbe mir.imum wages ir.ithJJy fixed 
under the Minimum Wales Act, lq84; 

(b) if so, whether hospitaJs 8 re covered 
under this Act; and 

(c) if 10. the time by which the waaes 
of hospital employees will be revised? 

THE MINJSTSR OF STATE IN THE 
MINISTRY OF LABOUR (SHRI P .A. 
SANGMA) : C.) There 1S a proposal to 
revise tbe minimum rates of wages in 36 
employments fer whicb tbe Ceotral 
Government is tbe appropriate Government 
undor tho Minimum Wages Act, 1948. 

(b) and (c) Employment in bospitals 
doe. not come under tbe purview of the 
Central Governmeot. Tberefore, tbe 
question of re\'isini minimum wa,es in tbil 
employment by tbe C.O tra I Oovernment 
doel Bot ariee. 

New De ..... for Low Cost Commaal., 
Water Sap,l, S,It_ 

1340. SHal VIR DHI CHANDRIl 
JAIN: Will tbe Mini,ter of AGRICU1.-
TURS be plealed to Itate : 

(a) .. thot • tccbDoloaioaJ bruk· *_ toWll'. • lllieDaI ...... '" 
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tor low COlt communit, water IUl'1)I, " ... 
tem bu been worked out at tbe Central 
Arid Zone Relearch 108t1tut., Jodhpur: 

(b) if 10, the defai's thereof and It. 
practical field appJicafioD ; and 

. (c) if not, wbether Government pro-
pole to introduce tbh tecbnolOlicaI break-
tbrougb in that Institute or any otber ins-
titute in desert areas of Rajasthan' 

THB MINISTER OF STATB IN THE 
DEPARTMENT OF AGRICULTURB AND 
COOPBRATION (SHRI YOGENDRA 
MAICWANA): (a) Yea, Sir. 

(b) Harnessing of surface runoff in tbe 
form of 'Tanka' (an under ground wat er 
reservoir) has been s 'lccesfully developed 
by the Contral Arid Zone Research Insti-
tute. The stndies conducted at this Insti· 
tute have revealed that even on sandy 
terrain UDder low rainfall conditions, it is 
po~8ibl~ to barvest over 2 lakh littes of 
water f.om a 2 bects re catchment of com-
pact lize baving 2-3 % elope. Compacting 
the soil and spray of Janta emulsion (o]Jow-
ed by sodium carbona t e spray bal increased 
tb e runoff by 7 S %. Tb e wat er harv C8ted 
II .ufBcient to meet tbe domestic aod live-
stock requirtment or a family of. S to 7 
persons baving about 14 livestock. Cost 
of tbis reservoir is estimated as al. 
40,000/- and bas a IODg life with proper 
malnt eoaace. Expert ence ba s revealed that 
the 'Tanka's' CODstructed iD the Rallle 
Manllement and Soil Conservation areas, 
in the beart of the desert, have success-
full, been operatial for over 20 yean 
e8lcien tl,. 

(0) DoCl not ariae. 

Spoaae Iron Ual .. 

1341. SHltl B. AYYAPV RBDDY 
Win tbe Miailt er of STEBL AND MINBS 
.. pleased to sta te : 

(a> the number or unita rqilterecl for 
tbe maDofacture of apallle iron from 1 
JuUUJ J'.5 10 1 Ma)" 1916 ; 

(b) wbetber coal linbae to the apoDle 
Irou IDIDuf'acturlDl UDiti bu beeD foUDCI 
to ........ " aa4 ........ : aDd 

(c) if so, the stepi taken by Govern-
meDt to assure coal linkage aDd adequate 
luppl, of coal to sponge iron units ? 

THB MINISTER OF STEEL AND 
MINBS (SHRI K.C. PANT) ; Cal The num-
ber of units regi~tered for tbe productioa 
of "ponge iron from 1st January, 1985 to 
1st MIY, 1986 is 72. 

(b) Some complaints bave been received 
from a few sponge iron Dnlts already In 
production or in various stages of imp) e-
mentation aboot inadequate 8upply and 
poor Quality of coa), linkage from particu-
Jar colJieres, and also probJem. in regard 
to transportation of coal. 

(c) A Linkage Comm Htee ha! been 
constiruted under tbe Chairmanship of the 
Secreta·y. Department of Steel, witb a 
representa' iv e each from tbe DepartmeDl of 
Coal. PJanning Commillion and Ministry 
of RaiJways as Members. for consideriog 
and finalising the liokaRe of coal a8 wen u 
iron-ore supply to the apoOJle iron plant. 
being set up in tbe count!'J. 

AlDeadmeDt to Payment of GrataJty 
Act, 1972 

1342. SHRI RAHIM KHAN: Will 
the Minister of LABOUR be pleased to 
state : 

(a) whetber there is SOOJO propoaal 
under consideration of the Union Govern .. 
mont to bring the PaYlDent of Gratuu, 
Act, 1972 at par with the Employees Pro-
.,ident Punds and Miscellaneous Proviaioos 
Act, 1952 ; and 

(b) if DOt, the leasons thorefor ? 

THE MINISTER OP STATB OF THE 
MlNISTERY OF LABOUR (SHRI P.A. 
SANGMA : (a) and (b) The Payment of 
Gratuity Act, 1972 provides for a scheme 
for payment of gratuity, while the BPP 
Act, 1952 provideP for schemes re)atiDI 
to Provident Fund, Family Pension aDd 
Deposit Linked Insurance. Since the 0b-
Jectives and tbe purpoees of the two Actl 
aro quite diff'erent, the quellion of briDliDI 
the provisions of the two ActS at par doe' 
Dot arlao. 
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Coal Dued 'ertlUzer Factory at 
Korba 

1343. DR. PRABHAT KUMAR 
MISHRA: Will tbo Mini~ter of AGRI-
CULTURE be pleased to state: 

(a) whether work relating to sett ing up 
of a fOrtilizer factory based on coal at 
Korba. district (B:]aspur) has been eom-
plete<! ; 

(b) the amount spent thereon so far 
and tbe amount being spent on mainten .. 
Inee etc. every montb ; and 

(c) whetber Government propose to 
complete it and if so, tbe time by which 
it wouJd be completed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K. N ATWAR SINGH): (a) to (c) The 
implementation of tbe Korba fertilizrr pro-
ject was in:tial1v beJd in abeyance due to 
resource constraints. It was 8ubsequently 
decided tbat furtber implementation of tho 
project should be considered only after the 
production at the other two coal·based 
fertilizer plants, at Talc.1}er and Rama-
gundam, stabilises. Rupees 18.2.4 crores 
have been spent on the Korba project upto 
31st, May. 1986. A monthly expenditt;re 
of about lls. 2.S lakhs is incurred towards 
salaries and wales and ma intell1lnce. 

[Bn,llsh] 

Hoashag Needs In Seventb PJan 

1344. SHRI Y.S. MAHAJAN: Wi II 
tbe Minitter of URBAN DEVELOPMENT 
be pleased to state : 

(a) tbe steps taken/proposed 10 meet 
~ the project ed housing need. d uriDI the 
Seventh Flve Year PJan ; 

(b) the measures proposed to mobilise 
resources ror bousina : 

(c) other poliCY chanles proposed to 
remove obstacles in tbe way of bOUliQ, 
activity; 

(d) tbe CODCfctc measures Government 
propose to take 10 tbat every family ma, 
have a bOUll withia a deflaitc period of 
tlIDC, IDd 

(.) ia .hat w.y the Involvement of the 
people, public sector, Private aector and 
COoperative lector ia to be broupt about 
in a bi, way ? . . 

THB MINISTeR OF STATE TN TH.& 
MINISTRY. OF URBAN DBVELOPMENT 
(SHRI DALBIR SINGH): (8) to (c) To 
meet the ,rowing bousJng needs, rhe pro-
visions made in the 7th Five Year Plao are 
as (OUOWI :-

(i) Tho PubUc Sector outlay for 
bousiDg has berD stepped up 
to Rs. 2458.21 crores as against 
Rs. 1490.87 crores in the 6th 
P1an; 

(ii) The norms for income eJi.ibilit" 
ceiling cost of construction and 
ceiling of Oovl. loan assistance 
in respect of various SOCial bou~. 
iog schemes have been reviled 
upwardly; 

(iii) It has been stipulated that the 
sites and services undrr EWS 
Hou~Jing in urban areas wlJJ be 
given at eost price, the area of 
developed land wilJ be relfricted 
to 25 to 30 sq. mt. per house; 
and loan of Rs. 5000/. at Contes-
siona) interest rate wll1 be given. 

(iv) Under the Rural House Sites-cum. 
Con8truction A8sjstan~e Scheme 
(or landlesl workers, a provision 
of Rs. 577 crores bas been made. 
Of tbis Rs. 36 crores would be 
utilfsed to provide developed bouse 
sites of 90 8q. mt. each to 7.2 
1akb landless families at the rate 
of Rs. SOO per family and Ra. 
541 crores "ould be utIJi5ed for 
tbe provision of construct jon 
assistance to 271 latb families at 
the rate of Rs. 2000 per fam.)y ; 

(v) A provir-ion of Rs. 50 orOret hal 
been made for settin, up a Nat;o-
nal Roulin, Bant on tbe linea of 
Nation.J Dank for Aerfculture 
Ind Rura) D~veJopmeDt (NABARD) 
80 a. to racilitate tbe &rant of 
loaDS to hou.e·tee~in. individuals 

and, (amill .. ; aod , 
.: "~ 
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(vi) The equity of Housing and Urban 
Development Corporation 
(HUDCO), a premier financing in-
stitution in public sector bas been 
railed from Rs. 7 S crore8 to R'l. 
135 crore •. 

(d) The International Year of Shelter 
for Homel ess (lYSH) objective of provid-
ing shelter to all by 2000 A.D. to each 
family bas b~en accepted by the Govern-
ment. 

(e) The Government proposes to for-
mulate a detail ed National Housing Policy 
in thil re~ard, the det8 ils of which are yet 
to be finalised. Stress is however, always 
laid on peopl e's involvement and &elf .. help 
by beneficiaries is encouraged especial1y for 
the low income group in the informal 
IICctor. 

Supply of IDpuh to farmers in Eastern 
RegioD 

1345. SHRJ AMAL DATTA: Will 
the Minis er of AGRICULTURE be pleased 
to state : 

(a) tbe stlps taken to makl available 
certified selds, fertiliser, pesticides aod 
otber inputs to farmers in the eastern 
region at lubsidised rates; 

(b) the number of farmers or acreage 
of land coveTed and the amount of subsiuy 
per unit for each of the items; and 

(c) whether any arrangement is being 
made for supply of improved agricultura \ 
implements to tbe farmers of tbe elStt!rn 
region for following improved agricultural 
techniques 'I 

THB MINISTER OF STATe IN THE 
DBPAR1MENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKW ANA) : (a) and (b) The policy of 
the Government of India is to ensure that 
farmers get production input, like, seeds, 
fertilizers, pesti cides 81ricultural impl e-
menta at reasonable prices whicb they find 
remunerative to use so that tbe increase 
in Agricultural production tbrou.h modern 
crop tecbno)ollY prove. profitable to 
farmers. While tb ere is DO across t be 
board subsidy 00 inputs, .1 IUch, other 

than on fertiJizers, subsidy i. available to 
lome of the inputs uDder variolls Schemes 
of Government of India the delairs of which 
are liven in thl statem~nt given below. 

(c) A Centra ly SPODt.:Oled Scheme, 
flamely, "Establishment of Farmers AIlO-
Service Centre for custom biring and 
popularisation of improved Agricultural 
implements acd handtools" bas been 
oB'c. ed to 9 States JD tbe Eastern re8ion. 
The purpose of this Scheme is to p~puJarise 
the u e of improved agricultural .mp]e-
rrents, handtools through setting up of 
Fal me~s Agro-Service Centres, and 
demor.stra,ioD of ag;icu:tural implements 
and also to pcpulc.rise the U5e of imple-
ments and l'andfoo}s tbro[]~b subsidiliiina 
tbe cost of these @ 25% fO small farmors, 
331 % to marginal farmels ard 50% to 
the tribal farm~rs. 

StatemeDt 
The Oovf'rnmrnt of India is ;mplemeD-

ting various Sch( rotS l:ncer ",hleb varioUl 
inputs are be;ng made a\ailabl~ to lbe 
farmers at su"sidil:ed ratt:s. The Schemes 
uncier which su~sides aT e teif1g pro\ided b, 
tbe Government on var1oU$ inputs are 
described bel')w : 

(i) Centrally Sponrore:l Scheme 0/ 
SpeCial Rice Production Programme: 

This Scheme is being impl emented in 
37 bL."'cks in Assam, 118 blocks in Bihar, 
40 blocks ir. l\fadhya Pradesb. 63 blocks in 
Oris~a. 102 blocks in Uttr·r Pradesh and 
70 blocks in West Benga 1 during the VII 
Five Year plan period. The programmes 
under this Scheme inter,alil include di,tri.. 
bution of min ik its of seeds and fertilizeTI 
free of cost and sale of certified seeds, 
fertilisers~ peSt icides and improved agri-
cultural imph:ments at subsidised ratC8~ 
To motivate farmers for U~iDI improved 
bullock drawn aod hand operated imple-
ments like plough, seed drilJ~ harrow etc. 
50% subsidy will be provided in Assam. 
Blbar, Madhya PIadesh, Orissa, Uttar 
Pradesh and West Bengal. 

(ii) C,nr,olly Spoasofld ScII,m. lor 1M 
eontrol and eradica'ion of ~als and di~D8.' 
of agrtadturQl imIX rlance inc/Mdi", •• 
control in endemic a, eoa for specified pesls. 
d"'t:aR8 ana crop. : 

Under Ibis Centrally Sponlored Scheme 
tllb"dea gn cost of posti~ides a. weH .. 



'9 Wriltd""" JULy 28, 1'8' """", blwfr. ,100 

operational cost are available for, tho State 
Governments and UT Administrations. 
De !cheme bas followiDI three 
components : 

(8) Eradication of peats and Disease. 
in Endemic Areal: 

Subsidy 00 operational cbaracs at tbe 
ceilHnl rate of Its. 6/- per acre for ground 
operations and I.s. 11/. per acre for 
aenal operations. 

(b) Control of Special pests of Agri-
cultoral Importance. 

SubsidY to tb e extent of 50 ~ OD tbe 
COlt of pesticides in addition to tbe subsidy 
OD operational cba...,s at tbe ceiling rate 
of Ils. 6/- per acre for ground operations. 

(c) Project for Weed CODtrol : 

Subsid, to the eatut of 25 % on t~e 
COlt of weedicidet. 

The above sublidies are sbared on 
50 : SO balia between tbe States aDd the 
Centre, However, in case of U.Ts. the 
eDtire coat Is bome by the Centre. 

oj!' 

(iii) C~r.t'ally Sponsored Scie",. 0/ 
Bllablislllnent of Farmers A,ro.Service 
c.tre for CMstotn hiring and POPllWl8Dt'on 
01 fmp"oHd alr;cultural lmporlane, and 
IItmdtooll : 

This Scheme was offered to 9 Se) ected 
States iDcludiul Assam in Eastern regton 
cturiDa 6th Plan and tint year of 7th Plao. 
The Scbeme includes tbe following three 
compon eots : 

1. Establishment of Parmers Alto-
Service Centres in 600 dry ZOD C 
blocks of the country. 

2. DemollStration of A,ricuJcoral 
implements. 

3. popularisation of implement. and 
band-tools at subsidised rato of 
25%, 33i% Ind '0% to small, 
marlinal and tribal larmen 
respectivoly • 

(Iv) rranqo" Sub8ld, OIl 6U4I ttl NortIJ-",m St.'. : . 
This Soheme hal belD cleared for 

Implementation durio. 1986-81 00 ~al 
.... BeaautO of .,cci.. ,000rlpblCld 

litultion or the North·Sastern Stat est viz. 
Assam, Tripura, - Mizoram. Nalal.ad. 
Meabalaya, Manipur and Arunachal 
Prade~h, National Seed. Corporation (NSC) 
bas beeo experiencing problema iD tbo 
movement of the~e seeds to these North-
EasterD States in time. To save on traDl· 
port. NSC generaUy moves seeds to Stat. 
only by rail. Ai, tbe movement of leeds 
road costs. considerably more t~an tbe rail 
frt Ilhts, the seed geta moved by rail, wblch 
usually tekes 2 to 3 months time. About 
75%-80% of the seeds supplied to the 
North.Eastern States arc meaDt for sowi0l 
in the rabi season. As 'thore are 80 
conditioned storages in the regiof', seed 
sent in advance wouJd deteriorate in tbe 
humid climate. Seed can be moved only 
after the end of th ... monsoon season, whicb 
leaves very little time fot rail transport. 
NSC is, tbe efare. required to move the 
seed by road to make it available for R.8bi. 
This Scheme purports to subsidise tb. cost 
of difference between rail and road trans-
poratation of seeds to these Statel. In 
case of Assam cost of different win be 
subsidised for tbe '0 % of the total quaD,j. 
ties moved for Assam whereas for the 
other Iii States tbe differential COlt will be 
subsidIsed for the 100% or the quantitie. 
of the seeds moved to those States. 

Funds to States for Droagllt PrOD, 
area Programme 

1346. KUMARI PUSHPA DEVI: 
Will the Minister of AGRICULTURB be 
pleased to state, 

(a) the amount aJJocated to differ ••• 
Statea in 1985·86 and 1986·87 under the 
Drouabt ProDe Area Prvgramme. 

(b) the amount spent by differll't 
Slates in 1985·86; 

(c) the names of States which have DOt 
spent tbe full amount allocated: and -

(d) the reaSODS thereof 7 

THE MINISTER OF STATE IN THB 
DEPARTMBNT OF RURAL DBVELOP. 
MENT (SHRI RAMANAND YADAV): 
Ca) and (b) A 5tatemoat is ai,.n below. 

(c) AccordiDI to tbe iaformatloa 
recelved.o far, tbe total utili.rioa 01 
'uodt durio, J985·86 bas beco ,ublt~ 



aOI W,lttt" .4"'~er' SRAVANA " 1906 (S..4KA) 

tlall, I eas than the amoun tl of al1oc.ltion 
iD case of Bihar, Orissa, R.ajastban and 
TaaR Nadu. The expenditure incurred in 
Aodbra Pradesh and Oujara t is also 
marcinally lower than allocation. 

(d) The main reason. are late prepara-
tion and submission of annual action plana 

by the project autbor.tles which did not 
Icave sufficient time for implemcntation of 
approved schemes, less favourable subsidJ 
norm. for soil conlelvation work under 
DPAP than under State Plan Scbemes and 
Jack of requisite espertise on the part of 
DRDA to plan and execute ICbomea OD 
watershed basil. 

Name of Stat e Amount allocated 
CRs. in lakhs) 

Espendlture dorinl 
1985 .. 86 

1985·86 

1 2 

1. Andhra Pradesh 828 

2. Bibar 648 

3. Gujarat 516 

4. Haryana 108 

5. Jammu & Kashmir 156 

6. Karnataka 852 

7. Madbya Prad esb 588 

8. Maharashtra 888 

9. Orissa 468 

10. Rajasthan 360 

11. Tamil Nadu 516 

12. Uttar Pradesh 1044 

13, West Bengal 408 

TOTAL 7380 

1986·87 

3 

1035 

810 

645 

135 
195 

1065 

735 

1110 

S8S 

4'0 
645 

1305 

510 

9225 

(Ra. in laths) 
(Provisional) 

4 

808 

532 

51' 

126 
214 

898 

737 

9'2 

410 

23' 
376 

108' 

426 

7316 

Note :--(0 In addition to allocation indicated above. tho State Governments had 
cOltain Unsper t Balances carried over from tbe previous JOar wbicb 
were available for utIlisation durin. 1985·86. 

(if) The expenditure fiaures are baled on .be reports submitted by DRDAI 
and are with reference to total available funda. 

(iii) The OOVOl'DmeDta of ADdhra Pradeab and Kuoatat. are rotorted to hay. 
made some adjustments of outstanding balancca (on 1/4/85) duriDI 
1'8$-86 wbich arc Dot lncl",d(d iD oapqdJturllaur. Ij,. abaft. 
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Telecast of Dews Regarc1lag ban OR 
Coam'lloD of Noa·CODftrtible 

Debentures Into Equity 
1347. SHaI GANGA RAM: Will 

tbe Minister of INFOA.MATION AND 
FROADCASTINO be p1eased to state: 

(8) whether tbe news relarding baD on 
eonversion of non·conv~rtible debentures 
into equity was te lecast by Doordarsban; 
and 

(b) if so, what was its Dews value? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTI NO (SHRI V.N. GADGIL) : 
(a) and (b) Yes, Sir. The news was te1e-
cut in the Nalional Englbh New~ Bul1ctms 
on the 10th July J t 98 6. It is the endea-
vour of Doordarsban to telecast .t II 
important policy mltters of tbe Govern-
ment in Its new.) bulletin~. This n~ws was 
takeD up as an impO[(:1Dt deci.,ion of the 
Government. 

Iaterfm relitf of Newspapers 
Employees 

1348. SHRI P.A. ANTONY: Will 
the Minister of LABOUR be pleas:d to 
atate : 

(a) the total number of newspapers in 
the country which hav: agreed to pay 
interim relief at fb ~ rate of 15 per ct'nt 
to their employees; and 

(b' whether Government propose to 
inilia te action alainst tbos= newspaper 
mao', g ements which h 'Ve refu~ed to pay 
interim relief to their employees? 

. THB MINlc;TBR OP STATE OP THB 
MINISTRY OF LABOUR (SHRI P.A. 
SANGM ') : (a) aDd (b) There are 21,784 
Newspap.rs registered with the Registrar of 
Newspapers as on 31.12.1984. 

The orders raaarding interim relief ror 
journalists and Non.jolJrnClJists emploYeel 
of Newspapers issued by Government arc 
statutory orders. Such statutory orders 
bave to be complied with. 

Ferro-chrome sDd F erro-SfllcOD 
PlaDts 

1349 SHRIMATf JAYANTI 
PATNAIK : Will tbe Mini-Her of STBEL 
AND MINES be pleased to state: 

(a) tht: number of Ferro-chrome and 
Ferro-silicon plants located in tb, country; 

(b) tb e CJpacity of e8ch of the plants; 

(c) whether there is a need to increase 
the productiol of these raw materials; 

(d) if so, tho sf eps taken to in:rea~e 
the production of Flrro-chrome aDd Ferro-
silicon; and 

(e) the target set for the productil)n of 
these raw materials during the SeveDth Plan 
period 1 

THE MINISTER OF STEEL AND 
~nNES (SARI K.C. PANT): (a) and (b) 
Tne units producing Ferro-Cbrome/Ferro-
Silicon in the country alongwith their 
locat ion and ) icensed capacity are as 
'Jnder : 

I. No. Name of the Unit State Item Capacity 
(in tonnes) 

1. MIs. Ferro Alloys Corpn. Ltd. 

2. MI •• Na va Bharat Alloy. Ltd. 
3. M/ •• Sandur Manganese and 

Iron Works Ltd. 
4. M/ •• Visve •• aray. Iron and Steel 

Work. Ud. 
S. MIs. I.D.C. of Or.!a 
.. MIl Indian Melals and Perro 

A 110,. 
f. MI •• V.B.C. Perro Alloys 
I. M./ •• Aadbra rradelb Carbid. 

L&4. 

A.P. 

A.P. 
Karoata"a 

Karnataka 

Orill. 
0riI •• 

A.P. 
A.P. 

Ferro Silicon 
Ferro Chrome 
and other 
Ferro Alloy •• 
Ferro Silicon 
Ferr ~ Silicon 

. F Irro Si I icon 

Perro Chromo 
Perro Silicon 

F.rro Silicon 
Perro SilicOD 

56,000 

20 t OOO 
24,000 

20,000 

10.000 
20,000 

10,000 
10,000 



It~ . Wrlit,n AIJJw,rJ SRAVANA .. 1908 (SAKA) 

Cc) to (c) Tbe capacity licensed so far 
ror Ferro Chrome ~od Ferro Silicon is 
CODydered adequate 10 meet the require-
IDelts by the eod of the Seventh Plan 
period. Recently b:>we~'er, representation. 
have been received by the Govl. request ing 
for creation or additional capacity for Ferro 
Chrome. Tbe matter is present]y under 
consideration. 

IDlpediODS by 8eld officers in EPF 
Organisation 

13'0. SHR.I MOHO. MAHFOOZ 
ALl KHAN: Will tbe Minister of 
LABOUR be pleased to state: 

(a) the mmimum monthly quota 
required for inspection for a Field Officer 
workinl in tbe Bmployees Provident Fund 
Olga nilation; 

(b) the number of Field Officers 
working in Bibar re,Jion as on 30 June. 
1'86 aod tbe number of inspections 
earned out by eacn of them during tbe IIl::,t 
three years; 

(c) whether the overall performance of 
lome of tnem had Dot been quite 
satisfactory; 

(d) wbotber some of tbem have beco 
polled recently Ii) a very sensitive place; 
and 

(e) if 10, action taken in tbis regard? 

THB M£NISfSR OF STATS OF THE 
MINISTIlY OF LABOUR (SHRI P.A. 
SANGMA) : <a) Accordina to tbe eXIsting 
Dorms, tbe PrOvident Fund Inspectors in 
.be BPF Orpnisauoa are required to carry 
out 45 InspectioQs in a montb. 

(b) to (e) Tbe.e are matters of routine 
administrativc detail, and tbe lime and 
effort involved in collectiDI tbls informi· 
lion is not commensurate wIth the res ut(S 

loulbt to be acblc v.oJ tbrouab tbe quesLloD. 

(Tnuulatlolll 

SettiDa up of TV To"er at Jbaajlaunu 

1351. SHRI MOHO. AYUB KHAN 
WlJJ lbe MinisEer of INFORMATION AND 
Ba.OADCA~rINO be pleased &0 leate the 
came by whiGh tV tower wiU be .t up at 
J1aaDjhuou ill lWUlhaD , 

THE MINISTER OF STATE OF mB 
MINISTRY OF INFOAMAnON AND 
BROADC·\SIINO (SHRI V.N. GADGIL' : 
The VII Plan of Doorduflhan include 
e.;;tablisbrr ent of a lar,e Dumbn' or new 
transmitters, both high aDd tow p()w.r. 
These transmitters ean bt: in-italled ooly iD 
phasel;, depending 00 tbe AnnulI Plan 
allocatioIl!, lime required by tho i ldigonoul 
manufacturers to supply tbe requilite 
equipment and overall priorities. Com-
missioning of the proposed traosmitter at 
JbuDjhu;)u Will also depend on th .. 
factors. 

fEnglish] 

Viability of Alumiuium project at 
RafD·girf 

1352. SHRI HUSSAIN DALWAI : 
WJI the Miaister of STEEL AND MINBS 
be pleased to state the reason ... for whICh 
question of viability of aluminium project 
at Ratnagin was not examined before 
sa flctlODIog tbe SJme durma tbe FIfth Five 
Year Piln 1 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF MINE.S (SHRIMATI 
RAMDUL \RI SINH-\) : Tbe settlDI up of 
an Integrated Alumina/ Alummlum Piant a' 
Ratoagtrt for manufacture or jO,OOO 
t"nn~8 of AluminIUm p~r annum baaed on 
Dhangarwadi Bauxite Mine 10 Kolbapor 
Distrtc' of Mabarashlra was ;:,a~tioDecI by 
tbe Government on 29.4.1974 at a lotal 
estlmated cost of Rs. 78.825 Cloret after 
examintna tbe vlabuity of tbe p4ojee& in 
lh e ligbt of the then prevaiiiol QrcumstaD-
ces. Sub3equently, a review undtitMca 
by tbe Government JOdieated that lb. Ii. 
of the KatnJgiri Plant would be uoccoao-
mlc.ll to view of (be economies of scale 
that unQerwcot chule witb tho develop-
ment of tecbnology ID alwninluD\ smelters 
as well at alumina plants. In tbe meao-
while, tbe dldCOvory of Bast Coast d8uaito 
D,po~its broulbt about a sea cbanae ill the 
bauxite rclcrve positioD of the couDlQ. 
With the coming up ot National A1WDlDIUDI 
Company t NALCO) jnto prodUCUon. the 
country.1 loml to be surplus lD both 
Aluminil/AJumiDIUID in lbe out coupJe of 
,.rs, wberou lbe in lemallooal pnoeb 01 
thOse commodities bave beaa dep' .... 
bCG&U •• of a workl .. ..,lUl IllU.lw.. 



Placed in ihis situation and known coo-
Itraints Or.,sollrces. there was hardly an, 
possibility of the Welt Coast Bauxite 
Deposit letting priority for exploitation in 
th ~ Central flU..,lic ~ector. 11 the circum-
stances, tbe Ratnsgiri Proiect ,could not be 
implemented. 

Upward/dow8ward trend ia Production 
of AgriaJ1tare Product 

1353. SHRIMATI O.K. BHANDARI: 
Will tbe Ministe.r of AGRICUL TURB be 
pltased to state the names of the States 
whkb have shown an upward trond in 
production of agricultural products and 
tboJe Stat es which have shown a decline? 

THB MrNISTER OF STATE IN THB 
DEP~RTMBNr OF AGRICULTURE 
ANDCOOPER-'TION(SHRI YOGBNDRA 
MAKW ANA) : Production of foodgrains in 
1985 86 it; enticipated to show, rile over 
tbat of the previous y,lr in most of tbe 
States except Gujara t, Mabarashtra, 
lCamataka aod Atldhra Pradesh, wbich had 
been affected adversely due to drougbt 
conditions in Kbarir. 1985. Production of 
major oilseed" bJwever, has declined 
cooliderab:y in Gujarat, Rajasthan, Andhra 
Pradesh and Mahardsbtra. Production of 
cotton i8 reported to bave shown a rise in 
almost all tbe major prf)ducinl States 
elCept Aodhra Pradesh aDd Gujara'. The 
Ibortfall io cale of Gujarat is oDly mar-
,iDaI. Output of jute and mestl\ bas 
increased lubstantially in all the major 
prodlJciDI States durin. the current year. 

Production or milk and ergB i. allO 
reported to bav.e sbown ao upward trend in 
almost all th= States during 1985-86 as 
oompared to tbe previous yoar. 

New TV Relay Ceafre. ID Gelarat 

135'_ SHill MOHANBHAI PATBL: 
wnl tbe Mioi.ter of INFORMATION 
ASD BROADCASTING be pl. Fed to 
.tate : 

(a) whether Government of Gajarat 
... leal any proposal to' open new T.V. 
r.t., a.tres In tbe State; 

(b) if 10. tbe DAIDDI of 'bo plaCCI 
JII1I,'e I aOO tbe actIon tauD '" UaiOD 
.O,,""omlDt dllrooa i IDCl . 

Itrlli. ~";,, ··ttI 

(c) the tIlDe by which TV relay Qmtr. 
wUl be .ro:ttdetl ib 111080 places ? 

THE M1NISTER OF STATE OF 11ft! 
MINISTRY OF INFORMATION AND 
BROADCA~TtNO (SHRI VoN. OADGIL) : 
(a) to (c) Yet. Sir. The Government 01 
GujJrat bad propoled provision of TV 
service in the districts of Kachcbb, 'aneb 
Mabala, Banaskantha, the Oaoll and 
Sabarkantba. Parts of SabarkaDtba aDd 
Panch Mabals districts are covered by the 
bilh power (1 OKW) TV tranlmitter at 
Abmedabad. Witbin the resources 
available, replacement of tbe low power 
(100W) transmitter at Bhuj (under 
implementation) by a high POWir (10~W) 
trlDsmitter and sett;nl up 8 new low 
power (IOOW) TV tran,mitters one eacb 
at Oodhra, PaJanpur, Abwa, Veraval, 
Sureodranagar, Juna.adh, Amreli IDd 
Valsad have been included in the VII 
Plan. These transmitters can be installed 
only in phases. dependio. on the annual 
a))ocation of Plan resourccs, time required 
by tbe iodiaeoous manufacturerl to IUPpt, 
tbe reqUisite equipment and overall 
priorities. 

DemolltioD of Shop, by DeIhl 
Development Authorlt, I. 

Lumi Nagar, DeIhl 

1356. SHRIMATI OBSTA 
MUKHERJEE: Will tbe Minister 01 
URBAN DEVEWPMBNT be pleased to 
state: 

(a) whether on 26 Junt, 1986 Delhi 
Development AUlhority's demolition squad 
demolisb ed sOIDe shops with police beJp fa 
Laxmi Nagar, Dear Pri,. Darsbinj Vtbar. 
Delhi·II0092 : 

(b) wbether any notice was lerved on 
them; 

(c) wbetber Government ar e aware 
that tbe sbops existed there for more tbaa 
I' yea,. sDd tht'J were demolished without 
an, written order Irom any aatborH, : 

(d) if 10. the detail. tbereo' : aDd 

(.) the actIon taken ... ialt tb, ,.1'108' 
rllPODllbl,' 
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THB MINISTER OF STATS IN THB 
MINISTRY OF URBAN DBVELOPMENT 
(SBRI DALBIR SINGH) : (a> to (d) The 
Delbi Development Authority demoHshed 
lome sbops in Laxmi Napr lIear Priya 
Darallioi Vibar, Delhi on 25th JUDe. 1"'. 
Tbe IboPI were unauthoriledly constructed 
OD Jand which wal acquired and physical 
popession of which WI· taken over by 
Land Acquisition Cellector/DDA on 
21.10.70 and placed at tbe dispOIaJ of 
DDA. This land was acquired lor tbe 
conltruction of acbool and road. DDA do 
not lerve any lelal notice for the removal 
of encroachments as per prevalent practice. 

(e) Does not arise. 

TeebDOlogy to boed Prod_clloa or 
MDltard and Rapelee' 

1357. SHRI JAGANNAm 
PATTNAIK : Will the Minister of 
AGRICULTURE be plealed to state: 

(a> tbe Stat.s wbere outpUt of 
rapeNed and mustard il iocrealiPI ; 

(b) wbether Go,emment have southt 
tb. allistance of In diaD Scientistl to utilise 
proper technology to increase tbe 
production of rapeseed and multard in tbe 
country: and 

(c) if 10, tbe detail, in this relaf d ? 

THB MINISTER OF STATE IN Tim 
DBPARTMENT OP AGRICULTURE 
AND COOPERATION (SHRIYOOBNDRA 
MAK.WANA) : (a) Th. production of 
rape~ed. and mustard haa been ahowiDI a 
polltive growtb in Gujarat, Haryana, 
Madhya Prad.sh, RaJalthan aDd WOIt 
BeD, .. 

(b) and Cc) The Scientiltl under th. All 
Iadia Coordinated Research Projects on 
Oil. ed Crops inciudinl that of Rapes.ed 
ad Mustard are already WO! tiDa to 
increase the production of Rapeseed and 
Mu,lard in the countl'J. Hiah Yieldiol 
varlOticl and pack.ae of technoloaY bave 
already been deVeloPed by these Icientista. 
However, areater cmpbalil is beiDI laid 
durin.. tbe 7th Plao to incorporate discaL~ 
and PIIt rtliltance lpeci.II, to wbit. ruat, 
alternaria blltbt aDd aphids .. rap.Md 
•• 'areL TbiluDdl .U..... _er til. 

Natlona) OiJseed Development Project are 
beiDI utilized for stren.tbeninl the emt., 
Jeve) of Iced production, dlltribution 01 
input kits, lupply of plant· protection 
chemlcaJ. and equipmentl for rapeseed-
mu.tard. 

CaR.I Laboar In IDC, NDDB •• 
Mother Dairy 

1359. DR. A.K. PATEL: 
SHRI C. JANOA REDDY: 

Will the Minister of AGRICULTURE 
be pleased to Itate : 

(.) the number of casual labour 
eDlSged for tbe last th' ee years by lome 
public !5~tor Ur.itl in Delhi lucb al Indian 
Dairy Corporation, National Dairy 
Development Board and Motber Dairy and 
also tho! e hired t hrouD private 
contractors ; 

(b) whether this policy of ODlqinl 
cuual labour conforml to the luidelioes 
issued by Government/Bureau of PubJic 
Enterpril el ; 

(c) the auidelincs in thil reprd and 
no sttps being taken according), ; and 

(d) bow many posts ue of casual 
nature In each of tMID and since how 
long? 

THE MlNISmR OF STATE IN THE 
DEPAR.TMENT OF AGItICULTURB 
AND COOPERATION (SHRIYOGBNDRA 
MAKWANA) : (a) to '(d) Information it 
beinl collected and "ill be laid on tho 
Tabl e of the Hou •• 

Settialnp of TV re)Q CeIltNl .. 
<>ria 

1360. SHRI CHINTAMANI JBNA: 
Will the Mini., er of INFORMATION 
AND BROADCASTING be pJelled to 
Itat. ; 

Ca) whetber Government of 0riII. have 
SeDt proposal to open T.V. rela, centrel ia 
tbe State; and 

(b) if 10, tbe namel 01 the pl.GIS 
la..-ted ud tbe actioD takea by 
OcwtrDD'ltll1 &ber .. , 
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THE MINISTER OP STATe OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGTL) : 
(al aDd (b) Yel, Sir. The Government of 
Orissa had propoled settinl up of a hiah 
pOWf'r (IOKW) transmitter at 
Bhawanipatna, 1 KW transmitters one each 
at Belasore, Barlpad~, Phulbanl, Keonjhar 
and low powrr (IOOKW) transmitter!ll one 
each at Sunderprb and Bolangir, besides 
uparadation of existing transmitters at 
Betbampur. Rourkela, Koraput and 
Samhalpur. Within the resources 
available, replacement of tbe low power 
(IOOKW) 1ransmitter at Bhawanipatna 
(under implementation) by a hlSh power 
CIOKW) transmitter and setting up eight 
new low power (lOOKW) tr1Dsmittcri one 
each at Baripada, Sundergerh, Baleshwar, 
Keonjhar, Bo langir, Phulbani, Jeyoore aDd 
Cbatrapur are included in tbe VII PIan. 

Pro'flsloD of fall time radio 
Corre.pondeDts at Distild 

Headquarters 

1361. PROF. NARAIN CHAND 
PAIlASHAR : Wil) the MlDister of 
INFORMATION AND BROADCASTINO 
be pI rased to state: 

(a) wbttber an the district headquar-
ters are proposed to be provided with full 
time radio correspol1dent who may also 

assist in TV. Dews transmission durin, tbe 
Sevehth Five Year Plao, in view of tbe 
rapid exp~o.ion of the Radio and T.V~ 
network during tbis period; 

(b) if 10, the likel, date by which it 
would ,be done; and 

(c) the number~ of diltrict headquarters 
at present having full tim. radio 
cORespondents, State-wipe? 

THB MINISTER OF STATE OP THE' 
MINI~TRY OF INFORMATION AND 
BRODCASTJNG (SHRI V..N. GADGIL): 
(1) No, Sir. At present. ATR has full 
time correspondenfs _ t 70 places in tbe 
country o·her tban Delhi. There are more 
tbar 420 districts in the country and all 
may not be baving 'adequate new· fall to 
warrant the appointment of fuJI time 
correspondents. In more important 
district! part.time correspondenta are 
functioning. For DooHiarshan which is a 
visual medium there ;8 no ploposal to 
appoint full time correspondents in all the 
dl,tricts who could lend visual news clips. 
Doordanhan obtains such materaa) throu.h 
its arrangements witb the TV news 
agencieb. 

(b) Does not arise. 

(c) The required info .. mation is aiven 
in the Statement gi\'en below. 

Statement 

S. No. 

I. 

2. 

So 

Statewi. U.t 01 DI.rtri ctJ Where AIR lull tim. Corre,po1ldent. 
are posted 

Name of the State s. No. Place 

Andhra Pradesb . 1. Hyderabad 

2. ViJaya"ada 
3. Viaakbapatnam 

4. Gauhati 
S. Silchar 
6. Dlbrularb 
7. Tezpur 

Bihar- I. Patna 
P. Ruehl 

10. DbaDbad 
II. Maaaf.rpur 
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S. No. Name of the State 8. No. 

4. Oujarat 12. Abmedabad 
13. BhuJ (Kutch) 
14. Rajkot 

S. Himachal PradlSb 15 Shimla 
16. Dbaramahal. 

e. Heryloa 17. Rohtak 
7. Jammu and Kaahmir 18. Sri_aar 

19. Jammu 
20. Leb 
21. Auantna. 

8. Karnataka ~2. Bangalore 
23. Dharwar 
24. Belgaum 

9. Kerala 25. Trivaodrum 
26. Calicut 
27. Cochin 

10. Madhya Pradesh 28. Bhopal 
29. Indore 
30. Raipur 
31. Rewa 

11. Mabarasbtra 32. Bomba, 
33. Pune 
34. Napv 
35. Auranaabad 

12. Maaipur 36. ImpbaJ 
13. Meghata,a 37. SbiJlool 

14. Nap18Dd 38. I{ohima 

I'. Punjab 39. Jalandbar 
40. Amritsar 
41. Patmla 

16. Orilla 42. Cuttact 
43. Sambalpur 

17. RajastbaD 44. Jaipur 
.S. Jodhpur 
.6. Udaipur 

II. Tamllnaclo 41. Madraa 
4 •• TlrucbirapaJI, 
4 •• Coim_toro 
10. Madora. 

I'. ,tt,urI '1. Aprtala 
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S. No. Name 01 tbe Statea 

20. Uttar Pradesb 

11. Welt Bengal 

22. Andaman .t N.cobar 
23. Arunachal Ptad eab 
24. Cban4iaarb 
25. Goa, Daman cl Diu 

26. Mizoram 
27. Pondicb err, 
28. Sikkim 

Total: 

1362. PROP. NARAIN CHAND 
PARAfiRAR : Will the }.firister of 
AGRICULTURB be pleased to state: 

(8) whether all the Scates and Union 
Territories have introduced the crop 
imurance scbeme to !afeguard the interest. 
_, the farmers; 

(b) if not the names or the Stat~ wbich 
ba. introduced tbe scheme alon.with tbe 
name. of lucb States which are sHI1 to be 
p .. uadld to introduce tbe lebeme ; 

(c) the ulieat features of the insurance 
acheme and wbetber it hal regional 
ftriatiODl or i. uniform for a1J the Stattl : 
aad 

(d) the detail- of reatonal .artatton., If .. " 
THE MlNISTBR OP STATB IN THB 

DEPARTMBNT OP AORICULTtJRB 
AND COOPSR" flON (SHU 
YOOBND&A NAI.WANA): (.) aD4 (') 

S. No. Place 

52- Lucknow 
53. Oorakhpur 
54. Alra 
sS. ICaopor 
56. Paurl Garbwal 
57. Varanlsl 
51. Allahabad 
59. Calcutta (2) 
60. Kurltung 
61. Darjeeling 
62. Port Blafr 

~3. Uanagar 
64. Chandigarh (2) 

6'. PanaJi 
66. AizwllJ 

". Pondicherry 
68. GaDgtok 

---
68+2-70 ---

The Comprebensive Crop Inluranc, Scheme 
wal commPDded to all State Governments 
and Union Territories in May, 1985 for 
adoptioD from Kharir. 1985 seaSOD. 
Fourteen State~ end four Union Territori. 
have 80 far Introduced the Scheme in tbeir 
areal. These are Andbra Pradesh. Bibar, 
Oujarat, Jammu & Kashmir, Keroataka, 
Kerala, Madhva Pra:Je~h Maharashrra, ' 
Orla.a, Rajasthan, Tamilnadu, Tripura. 
Uttar Pradeeb. West Benaa), Andaman and 
Nicebar Ia18nd~. Delhi. Pondicherry, and 
Ooa, Daman a Diu. Eilht States and 
five Union Territories name),; Aillm, 
Haryana, Himachal Pradesh, Manipur, 
.... balaya, Nlg.lar,d, Punjab, Sikkjm, 
Arunaehal Pradesh. Chandi.arb Dactra at 
Na,ar Havell, Latlhadeep and Mizoram 
ba" Dot 10 far introduced tbe Icbtmt. 

(0) .nd (d) Tbe .. hlme II nateel with 
crop I~DI iuued to tbe farmerl " tb, 
financial ia.tinttloal namely Co.operati_, 
Commercial Bank' and _'II08al kara. 
...... for raisinl tbe Ipecifted .. ope 
D ..... I' whe.', padd,. pullclt eil.... ..d 
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mill'ls. The amount of sum in8Urtd per 
'armer Is 150 % of the crop loan. The 
insurance charge (i.e premium) Is 1 % of 
the sum in'Jurtd for pulies and oi'seeds 
aDd 2 % for wh eat, paddy af>d milleta. 
It b being operated OD area balis under 
whicb aU the insured farmen within a 
selected unit area are eJigible for 
compensation if the actual yield of that 
area during the insured sea~on falla below 
the threshold yield fixed for that area. 
Tbe thr.~hold yitld of an area is eighty 
pef cent of tbe a~erage }ield of the afea 
during the precedmg five years. Half of 
the insJrance charges payable by the sma)) 
and margma I farmers are subsid i3ed 
jointly by Central ar..d St.lt~ Governments. 

To e Schem c is un iform for all the 
Star e and Union Terri tori es. 

Espancion orVeteriaary S~r,jcel Ja 
Hill stafts/Regloas 

136 J. PROF. NARAIN CHAND 
PARASHAR ~ Will the Minister of 
AGRICUL TURB be pleascd to state: 

(a) the steps taken for tbo clipansioD 
of veterinary services, specially in tbe biB 
States !regions where the livestock popula-
tIon exceeds tho numan population; 

(b) tbe norms for the sanction of 
veterinary dispensaries. hospitals and 
le~ear,h ioatitutions dUlmg the Sevenfh 
Plan period 1D sucb le810ns ; 

(c) the number of \let.rinary dilponS-
aries, hospitals, research iDI,itutiolll 
opened in tbe first year of tbe Seventh 
Plan 10 tbe hill States/relioDI ; aad 

S""./U.T He .. 

(d) whether any liberal approaell 
would be formulated and adopted iD tbit 
reprd durin. tbe remaininl years of tbe 
Seveath Plan? 

THE MINIC)TER OF STATE IN THE 
DEPARTMENT OF AGlUCULTUllB 
AND CooPBRATION (IHRJ 
YOGBNDRA MA~WANA) : (a) aDd (b) 
Amon. the Hi!1 Statcs/Union Territoriet 
of tbe country namely Jammu & Itubmir, 
Himachal Pradesh, Uttar Pradesb. 
Sikkim. West Benpl, Assam, Arunachal 
Pradlsh, Naaaland, Me.bala,a. Miaoram, 
Manipur, and Tripura-livcstock populatioB 
(excJudinl poultry) exceeds buman 
population only in HimachaJ Prad&lh and 
Aruaacbal Pradesh. Norms for establish-
in. vet.rinal'J hOlpitall, dispensarin, etc. 
vary from State to State. For eumple, in 
Himachal Pradesh the livestot.k population, 
diltanco frolll existiog institution and 
180lrapbica1location or a particular place 
are taken into lCCouat while openina a Dew 
inltilution. whereas in W.t Benlal 
and Uttar Pradc\b it is on livestock 
population basis, and in Mizoram veterinary 
services are proPosed to be streamlined by 
coDvertin II tbree district headquarters into 

\ nine divisioas. Durina tbe Seventh Plan, 
ne" voterinary aid institut iona lib 
polyclinics, hospitals. dispensaries, etc. are 
propoled to be opened and existinl unit. 
strengt ben ed. 

(c) and (d) The number of veterinary 
hOlpitals, dispenaarios and aid c entros 
anI icipatod to have been opened durin. 
the irst year of tbe Soveolb Plan (1985·86) 
in the abow States and Union f crritorioa 
as per State/UDiOll Tcnitol'J PJu 
documenls/dinet informatloD from them is 
as (oUowa i ~ 

Y elerilltll'Y '.811"""",, tlllllclpt". 10"'" 
Ha o,_.. .,.,,,. .I~8S-&6 
B08piltJI ~. Aide-,_, 

1 2 3 4 

Jammu cl Kaabmir 1 41 .... 
Hima,bal Pradesh 12 26 .... 
Uttar Prl .. b 18 .. U 
Sikkim J ..... 1 
Welt 8 ... 1· ... J 4 

. A .... ~ 11 aa 
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.runacbal Pradesh 
Nalaland 
Mizoram 1 
Meabalaya -
MaDipur 3 
Tripura I 

-Hill regions only 
"Included under hospita1. 

For carry:ng out research in animal 
health and production, the Indian Council 
of Agrieultural Research (leAR) has 
eatabli'ibed a researc~ complex for tbe 
north-ea~tern region at Sbrllong 
(Meabalaya). The regioflal research 
dations of the Indian VeterinarY Research 
Inltitute located at Pa]ampur (Himachal 
PradeI~l, Mukteawar (Uttar Pradesh) and 
lrinapr (Jammu'" Kashmir) cater to the 
research Deeds or tbeM rOlions. 

Durinl tbe Seventh PJan, a national 
.... carch centre for 'Yak' and another 
for 'Mithun' are beinl establilhed in 
Arunachal Prad.h aDd NagaJand 
req)lCtively. In addition, tbe Statea and tbe 
Uaion Territories are expected to set up 
veteriaary inttitutions like bospitals, 
dispensaries and aid cen'res al por targets 
ud financial allocation •• 

ProlllOtioll of PaDchalati Raj 
lasdtatioal 

1364. PROP. NARAIN CHAND 
PAR ASHAR : Will the Minister of 
AGIlICULTUBB be ple" .. d to states : 

<a> tb. Iteps taken for tbe prOmotiOD 
ofPancbayati Raj inltuations ; 

(b) tbe aulstance liven for traininl to 
Ibe Paneba,atl llaj functiofJariea/oflicials 
drawn from various States at tho National 
I .. Utute of Rural Development. HJduabad 
dariDa the past tlvee ,can ; 

(c) tho uma of various loft.met under 
wIlich trainiDI i. imparted ; 

Ccl) whether .-,ional Cearrel of tbe 
Ntltiooal InJUtutc are proposed to be lit .; 

3 4 

I 5 
2 

3 

3 2 
2 15 

(e) if so, the prolramme for sitting up 
of luch ceDtres ; and 

(f) whether any model leli.lation is 
also under cont emplation t'J provide 
guidelines for the Panchayati Raj bodies in 
tbe vario'ul States as also to ensure tbe 
bolding of PaDehayat elections at regular 
intervals? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI RAMANAND 
YADAV) : (a) Pancbayati Raj as a State 
subJect under the CODslirution. The States 
are resp,)Dlible for setting up PanchayatiraJ 
institut ions and to make legislative 
provisions for the same. The Government 
of India have been emphasisinS upon tbe 
States to strengthen Pancbayatiraj 
institutions by holding periodiC elections 
and investing them wilb indequalc financial 
resources and powers and promote tbetr 
active involvement and partidpatioQ in tbe 
implementation of rural development 
programmes. The Prime Mini.ter bas 
written to Chier Minister. 01 States in 
AUJust, 1985 also in tbi. rcprd. 

(b) and (c) GoveralDCnt of India accord 
hJab priority to tbo traininl or Pancbayati. 
raj fUDctionaries and officjal.. DurjDI the 
lut throe ,ean tho NIRD Hyderabad bu 
becn conductiol course. for Panchl,aUraj 
fUDet ionades the e.pcndhur c for which 
wa. met from tbe overall araatl-io-aid 
l&oCl'oned to NIRD by Government or 
India. 10 tbe 7th Five R.ear Plao a .... 
tchome titled 'TraiDm. of PaoobayadraJ 
fuocUouari.' ba. beoo lauacbeel wltb III 
oulla, 01 31.20 lakba. DarJDa ", ... 7 
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len coufsea/semiol1'l are proposed to be 
oqaoiled for Panchayatiraj functioDuies at 
NIRD, Hyderabad. Of these one courle 
hal already been oraanised in June, 86. 

(d) and (e) NIRO·, Hyderabad bas 000 
reaional Ceotre at Gauwabati. There i. 
DO proposal to set up any otber regional 
centre of the NIRD. 

(f) Since there is DO uniform ',Item of 
Paocbayatiraj obtainio, throughout the 
country as Panchayatiraj has evolved 
difFerently in Jariou8 States due to 
hiltorical and aeographical reasons it is oot 
contemplated to circulat e a mod.1 
le.i.lation on Pal'cbayatiraj. 

Distribution of Sarp1. Land t. 
Laadless 

1365. SHRI SIMON TIOGA: Will 
the Minister of AGRICULTURE be 
pleated to state : 

(a) whether the distribution of surplus 
land to tbe landless bas fallon abort of the 
tarlct and if 10, bow mucb ; 

(b) tbe State-wise detaile of d~tribution 
of surplul land to tbe landleY duriDI the 
last financial year ; and 

(c) the action taken by Government to 
fulfil the target? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI RAMANAND 
YADAV) : (a) Under the 20 Point 
Prolramme tbe target for dietribution of 
ceiling surplus land for tbe ~ates/U.T8 
fixed for the year 1985-86 was 1,2$,180 
acreA. Again,t this tarlet a total of 
1,09,245 aCres of land was distributed 
which is an achievement of 87.27 per cent. 

(b) The State-wise details of 
distribution of surplus land in the year 
1985·86 giveD in tho Statemeat liven 
below. 

(c) Government of India bave 
impressed upen the States 10 take 
appropriolte measures to speedily 
distribute ceiling surplus land aDd fulfil tho 
targets. 

StatemeDt 

1. 
2. 
3# 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 
14. 
\5. 

Targets and AchievetMnls under D/sl-ibutioll of Ceiling Sllrplul LaIul (t4rea 
in AcreJ) 

State/UT 198586 
Target Achievement 

Aodbra Pradesh 24.000 16,469 
Allam 11,000 2.196 
Bihar 20,000 17.194 
Gujarat 12,000 12t~79 

Haryana 1,000 1.368 
Karoataka 2,500 956 
Ker.1a 1,500 1,248 
Madhya Prad etb I.SOO 2.4'1 
Mabar.shtra 10,000 12,982 
Manipur 250 251 
Oril .. 7,000 8,646 
Punjab 60 1,715 
Rajaltbaa 10.000 10,505 
Tamil Nadu 3,000 3,077 
Tripara 100 1 
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16. Uttar Pradesh 1,000 3,635 
17. West Bengal 20,000 13,652 
18. Dadra and Na.ar Haveli 120 246 
19. Deihl 50 42 
20. Pondicberry 100 '6 

TOTAL 1.25,180 1,09.245 

Silorlfall In ImpJeme alation or IRDP 

1366. SHRI SIMON TIOGA: WUI 
tbe Minister of AG RICULTURE be 
pJeased to Itate : 

(a) whether there hal been a shortfall 
in the target in the case or Integrated 
Rural DevrJopment programme during tbe 
Jut 10 months and if 80, how m ueb : 

(b) the details of tbe proarammes 
DDdertaken onder tbe IR DP. last year, 
State-wise ; 

(c) the details of tbe Ibortfall, Stafe-
wile ; and 

(d) the reuons for the shortrall ? 

THE MINISTER OF STATE IN THE 
DBPARTMBNT OF RURAL 
DBVELOPMENT (SHRI RAMAN ~ND 
YADAV) : (a) No, Sir. In lRDP we 
maiol' 10 by tbe anoua) taraets. Alainse 

the target of 24.7 Iakh familit''} to be 
assisted during 1985·86 uDder the 
program'Dt',30.61 lakh families have 
actually been assisted. 

(b) to (d) A stJtem~nt ~howing tbe 
achievement of tar@ets St •• t t-wise is given 
below. It will be seen that i D mo,t cf tbe 
cases the target'i have been nch;eved. Only 
in the case of Assam, Kerala. Megha)ay., 
L~kshadweep and Mizoram, there has been 
some shortfall to the extent of IS.01 %, 
17%, 1089%, 7 67% and 32.75% 
respecti\' ely. Tbese are negliaible except 
in tbe case of M zoram wbere there are 
sOlTe basic problems Jlke lack of 
infrastructural fAcilities, absence of 
technical staff ttc. 

Under lRDP aoy scheme in the 
priman, Secondary or tet tiary ~e;::1 or can 
be taken up accOrding to the local 
endowments. The detaib of ~uch scbemel 
arc not compil cd. 

Statemeat 
Phy,ICGI PfDgNU UIIIIer lRDP duri1Jg 198.1.86 

Sl. Name of the Statea/UTI 
No .. 

Tarlet ·Acbievement %'0 
1985·86 (Nos.) taraet 

(Nol.) 

I 2 3 4 5 

I. Aodbra Pradeab 144000 180115 J 25.08 

2- ,\.am 61000 51843 84.99 

J. Bihar 310000 421135 135.85 

4. Oajarat '4000 101175 107.74 

J. Barr .... 21000 48496 173.20 ,. HllDacba. 'radClb 31000 335J3 108.24 ,. Jammu. &aabmir 11000 41329 12$.24 

I. KIraICaU 'IHOG 1487''- 141." 
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,. lCerala 
10. Madbya Pradesh 

II. Mabaraahtra 

12. Maoipor 

13. Megba1aya 

14. N~galand 

IS. Orissa 
US. PU.Jjab 

1'. Rajasthan 
18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

23. A & N Isiand. 

24. Arunachal Pradesh 

25. Chandigarb 

26. Dadar Nagar Haveli 

21. Delhi 

28. Goa, Daman & Diu 

2'. Latsbadweep 

30. Mizoram 

31. Pondicherry 

All India: 

R ehabflltatJoD of BODded Labour 

1367. SHRI SIMON TIOGA: Will 
the Miol,ter of LABOUR be plea,ed to 
.. ate: 

(8) whether rehabilitation 0' boaded 
labour hal fa!Jen short of tarlet durin. 
the last ten months and if so, bow much; 

(b) the State-wisc details of tbe 
rehabilitation of bond<d labour durin, tbe 
abovo period : and 

(c) tbe action beIDa taten by Govern-
meat \0 fulfil the taraet 'l 

THB MINISTER OF SrATB OF TIIB 
MlNlST&Y OF LAJK)Ua (SHU ,A. 

3 4 5 

86000 71376 83.00 
222000 249591 11243 
150000 1'0174 126.18 

6000 1487 124.18 
8000 7129 8'.11 
5'00 7525 136.82 

114400 173427 151.60 
39000 64612 165.67 
83000 140503 169.28 

847 2185 257.'7 
186000 209696 112.74 

10000 14148 14J.4' 
543000 '80802 10'.96 
190000 287052 1 S 1.08 

737 742 100.68 
7500 11358 151.44 

100 11' 116.00 
600 677 J 12.83 

1293 2146 16'.97 
4000 7052 17'.30 

600 554 92.33 
3900 2623 67.25 
2202 3142 142.69 

2470679 3060657 123.18 

SANGMA) : (.) to Cc) A,BiDlt a taraet 
for rehabilitation of 2' ,945 bonded 
laboorers flied for 1985-86, tbo State 
Governmcnt. have reported rcbabiJitatioq 
of 21,673 bonded lobourers duriog tbe 
year, the overall achievement beiDl 7.". 
Durin. tbe firtt two n:,atba 1'16-17 
April and May. 1986) 2402 bonded 
labour en have been rehabilitated a. 
apinat a tar.,t of 1114 bonded labo ..... 
for tbe period. A Statement liviD. tho 
State-wise position ii livCD below. 

The State Governments have bleD 
reqt*ted to pursue &be prOiramJDO of 
q!labDitaUoa or bODCIed labourer. 
\'Iaoroaul, and eDluro tbat tho tar.et fhed 
for 1' .... 7 .. aohIeYed full,. 
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statemeat 

Duriol 1985.86 April and Ma,. 1'86-81 
Name of the Stat. Target 

I. Andbra Pradesh 2000 
2. Billar SOl 
3. Oujamt 17 
4. Haryana 295 
S. Karnataka 9250 
6. Madhya Prad esb 2000 
7 •. Maharashtra 250 
8. 
9. 

10. 
11. 

Od ... 1500 
Rajasthan 1032 
Tamil Nadu 1100 

Uttar Prade.h 4000 

Total :- 27,945 

laddeDts of <1M Leakags 

1361. SHRI C. JANGA REDDY: 
DR. A.R. PATBL : 

WUt tbe Minilter of LABOUR be 
pleased to .ta~e : 

(a> the State·wise number of pi 
leakage incidents during each of the Jalt 
three yearl and tbe names and lccations of 
the iodastriea wherein tbey occurred; . 

(b) the number of casualti es in each 
cue; and 

(c) the precautionary steps enforced in 
this regard durin. tho above period and 
outcome thereof 1 

THE MINISTER Of STATB OF THB 
MINISTBRY OF LABOUR (SHill P.A. 
SANGMA): (a) to (c) Information il 
beiDa coli eet ed. 

1",1atloD of TV traD'mlUer at 
Baldalla 

1369. SHal MUKUL WASNIK: 
WIt tho Minieler or INFOR.MATION 
AND BROADCASTING be pleased to 
ltate: 

(a) wbetber GovernmeDt propoae to 
iDatal. TV Iran.mitter at BUldana in 
Mabala.btrl , 

Achievement TeTlct Acbieycment 

3957 120 1122 
535 21 

19 
295 

4009 384 231 
, 779 60 

307 6 
5185 293 483 
1079 24 14 
1109 36 
4199 240 545 

21,673 1,184 2,402 

(b) if 10. whether it wil I be installed 
durin, the year 1984 ; and 

(c) if Dot, the reasons thereof '1 

THE MINISTER OF STATE OF THE 
MINISTRY ·OF INFORMATION AND 
BROADCASTING (SHRI V.N. OADGIL) : 
(a) Yea, Sir. Installatioo of a low power 
(100 W) TV relay transmitter at BuJdana 
is included in tb e VII Plan. 

(b) No~ Sir. 

(c) InstaIJation of a larae number of 
new transmitters. both hilh and low 
power, is included in the vn Plan. 
Installalion of thete transmitten caD be 
carried out only in pbases, depend in. on 
the Annua) Plan aJ)ocatio~., timo needed 
by the indi.enous manufacturers to ,uPpJy 
tbe required equipment and oyerlll 
priorities. InstallatioD of tbe proposed 
transmitter at BuldanB wil) depend OD tbe 
factor. mentioned above. 

Lo. to Steel AutllorltJ or JadIa 
Umlte. 

1370. DR. B.L. S8AILBSH : Will the 
MiDi,ter of STBBL AND MINES be 
plealed to Itate : 

(., the cumulative lou luatalDed 10 
far ." the SeeolADthorltr of IDdl. (SAIL) 
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and the total investment made in tbo Sted 
Plants under it ; 

(b) the reasoos for sucb heavy losses 
and tbe step, takon to reduce them ; 

(c) the total stock of finisbed products 
in terms of mooey lying with tbe SAIL as 
per latest information available with 
Government; and 

(d) how it is proposed to dispose it 
off? 

THE MINISTER OF STEEL AND 
MINES (SARI K.C. PANT): (a) The 
cumulative ]o~s of Steel Authority of India 
Limited (SAIL) as on 3ht March, 1985 
wal Rs. 324.10 crores. The total 
investment in the Steel Plants of SAIL as 
on that date in the form of sbare capital 
and the long-term loan. amounted to Rs. 
5916.58 crores. 

(b) S~IL incurred losses in some 
yearl mainly because cost escalations were 
not fully compensated by price increases. 
high accumulation of IDventories of 
ftnished Roods in some year. due to 
recesslonary market for steel leading to 
higher incidence of ioterest burden and 
planned Cut back in production. The 
following measures have been/are being 
taken to reduce th e 'osles :-

(1) SAIL Plants are endeavouring to : 

(i) increase total production and also 
production of demand oriented 
products by diversifying product. 
mix; 

(ij) uparade the technological rcaimes 
as we)) as adoptin. to tbe extent 
po'~ible, late.t tecbnololiea at tbe 
time of modernisationj expansion 
of tbe projects; 

(ill) improve 
patema t erS ; 

techno-economic 

(iv) improve ,ields of by·products and 
attain better recover, 01 waste 
and secondary arial.1 ; 

(,) reduce inv.ntories aDd workin. 
capitaJ ; 

(vi) improve maintenuce of plant and 
equlpmlllt for bot. .,.il.bilJt1, 

(vii) optimise captive power 
generation and energy conlllVa· 
don; 

(viii) ensure adequate inputs aDd of the 
riaht quality ; 

(ix) modernise and refurbisbin. of 
exibting ageing and obsolesccut 
plants/equipments ; and 

(x) intensf, researcb and development 
efforts; 

(2) Tbe e~pendittJre OD overtime. 
demurrage arc being controlled 
througb strict budgetary limits. 

(3) Change in work culture conductive 
to higher production aDd 
productivity is being effected. 

(4) Cost control devices and cost 
reduction measures have been 
made more effective. 

(i) There il regular monitoriol! of 
cost of production at plant level. 
Th e variances are brousht to the 
notice of sbop ]e\e) management 
and discussed for corrective action. 

(ii) The cost statemerlts are beinl 
analysed at tbe Corpora((lOffice 
and observations on the adverse 
trends, wberever noticed, are 
brougbt to the notice of pJaot 
management for corre(.tioD _ctioD. 

(c) The Bround stoct of saleable steel 
at the integrated steel plaottl aDd .tock,ard 
of SAIL (excluding IFSCO) as OD 30tb 
June, 1986 arc estimated to groS! sale 
value of RI. 429 crores. 

Cd) Tbe meaSUl!S taken by SAIL to 
stimuJate ~ales and reduce the stoeb 
include: 

-Intensive CU It om er contact wort 
with assurances or committed 
deliwires within specified time 
schedules. 

-Selective credit facility. 

-Pacta.. deals-both i.tan' aDd 
forward-for promo.in, ,ale of DOD-
QlOviOI itelDl, 
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Itftport of Mancozeb KaratbaDe and 
Kalthane of Technical Grade by 

MIs Indofil Limjted 

[J'rtl".'a ti~,,] 

Single Super Phosphate Unit In 
Falzabad Dlstrle t 

1371. SHRI MANIK REDDY: 1372. SHRI NIRMAL KHATTRI: 
SHRI M. RAGHUMA REDDY: Will the Minister of AGRICULTURE be 

pleased to state: 

Will the Minister ~of ~AGRICULTURE 
be pleased to state: 

(a) whether it ha~ come to the notice 
of Gove"nment that MIs. Indofi1 Limited 
have imported Mancozeb Karathane and 
Kaltbane of tecbn ira 1 gr~ de ; 

'h) if so, th equant ity of eacb item 
imported during !he la~t three years; 

(c) whether the company's imports 
have b,en in violation of rules as the 
company bas not been registered under the 
Jn~ecticides ACf, 1968 ; and 

(d) if so, the action taken against the 
company for committing such a \'iolation of 
rule? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) and (0) As per the 
information furniched by MIs Indofil 
Chemicals Limited, the following quantities 
of these chemicals were imported by them 
during fhe last three Years :-

(MT in Tech. Cfade) 

Year Mancez~ b Karathane Kelthane 

1983-14 
1984.85 
1985·86 

48.97 
474.S8 
100.00 

21.99 
10.12 

53.66 
67.S0 
75.00 

(c) The Company hold! r !Ii'tration 
ctttificates for the import of Mancozeb and 
Kelthane, but they do not hold a registr· 
ation eer rificato (Dr the imrort of 
~aratbane. The import of Karatbane WII, 
therefore, in violation of the provision, of 
tbe Insecticides A't, 1968. 

(d) Action has alftady beeD Initiated 
•• aialt ,be company for the violalion of 
die I n lectici del Act in importiDl Karltbanc 
• ithout a valid reli.tratioD. 

(a) whether any licence bas been 
issued in privat e aector for manufacturina 
Single Super Pbosphate in .... aizabad 
district ; and 

(b) if so, the pro,ress made in this 
regard so far? 

THE MINISTER OF STA.TE IN THE 
DEPARTMENT OF FER llLIZERS (SHRI 
K. NATWAR SINGH) : Ca) and (b) Yes, 
Sir. Shri Durga Bansal hnll been issued a 
Lettt'r of Intent on t 9 9. t 985 for the 
manufacture of Single Super Phosphate-
66,000 TPA and Sulphuric Acid-33.000 
TPA in Faizabad distrh:t. The Letter of 
Intent is initially valid for a period of one 
~ear i.e. upto 18.9.1986. The party is 
rerorted to have takeD the foII OWiDI 
effective steps in implementing tbe same: 

(i) A new company under tbe name 
and style of MIs. Durga Bansal 
Fertilizers Limited bas beeD 
incorporated on 16.10.1985 and 
certificate of incorporation bas 
been issued by the Reli~trar of 
Companies. Uttar Pradesh, in this 
"'lard; 

(ii) Director of Industries. Utiar 
Pradesh, baA confirm td that the 
lit e of tbe project hal been 
approved from the environmental 
8ngle by the c01l'petent autbority 
i.e. Unar Pradesh Pollution 
Control Board ; 

(ill) The applitation for fundinl of the 
project bal been made with tbe 
financial institut ion. ; 

(ly) The lite of tbe projeCt bas been 
finalised at villale Manlari, Teb. 
Bitapur, Diltrict Pajzabad : aDd 

(v) eoa.ultantl have been appointed 
for supply of plant aad machineey 
OD a tUfa.te, bali •• 
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Sap ply of Polluted Water 10 South 
Delbl 

1373. DR. CHANDRA SEKHAR 
TRIPATHI: Will the Minister of URBAN 
DEVELOPMENT be ploased to state: 

(a) whether it is a fact tbat polluted 
water is being supp1ied to many colonies in 
South Delhi; 

(b) whether any action bas been taken 
80 far by Government in tbo matter; and 

(c) if 10, the details thereof and if Dot, 
the reasons Therefor? 

THE MINISTER OF STATE IN THE 
MINI.,TRY OF URBAN DEVELOPMENT 
(SHKI O!\LBIR SINGH): (a) to (c) No: 
Sir. The quality of water is checked and 
mon itored right from raw-water at the 
Treatment Plan~s to tbe tail end at the 
coosmer's tap. S )metimes iodLvldual corr-
pi lints of dirty water are received, which 
are in lestgated aDd promptly attended to. 

[Englishl 

Scarcity of Drinking Water 
1374. SHRIMATI GEBTA 

MUKHERJEE: Will the Minister of 
AGRICULTURE be pJeased to state: 

(a) wbethe: Government have made 
any de<aile=d ~tudy of the problem of 
drink ir g water scarcity which has become 
acut e r ecel. ely; 

(bJ if so, the ~tate.wise details of the 
villages faci1~~ acute drinkiog water 
searchy ; and 

(c) The n"a~ons identified for water 
scarcity in different parts and remedial 
steps being taken 1 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF RURAL DBVELOp· 
MENT (SHRI RAMANAND YADAV): 
<a) to (c) Surveys bave been conducted 
and are being conduct ed to identify villa," 
in 'he country facing t be problem of lafe 
drinking wat er . As per criteria adopted b, 
the Central Government, problem villages 
art those where (a) safe sou:ce of drink-
ing water is located at a distance or more 
tban 1 6 kms. and in the case of billy 
areas at an elevation difference of 100 
meters or where it is available at a depth 
of more than 15 meters (b) where tbe 
available drinkinl water is characterised 
by the pr~sen.e of tOAi:ity, chemical COD-
tamination, bracki!>hness, etc. and (c) 
where pathogenic organisms are present in 
drinking water. State-wise details of 
villages baving tbe problem of drinking 
water supply at the end of the Sistb Five 
Year Plan are given in tbe Sta!emcnt 
given below The provision of s8fe drinking 
water probhm villascs forms Point No.8 
of the 20 Point Programme and the subject 
is a part of t he Minimum Needs Programme 
which b being implement ed by the State 
Governments. Und er the Minimum Needs 
Programme, the State Govenments form-
ulate, mate financial provisicn for and 
implement drink ing water stJpp1y scheme 
in identified viilages. The Central 
Governm'.ot suppltmcnts the dlorts of the 
State Governments by providing them 
financial assistance under Accelerated 
Rura) Water Supply Programme. In the 
SeTf'nth Plan MNP provision in the Slate 
Sector in this respept is Rs. 2253.25 
crOfeS and Rs. 1201.22 crores under tbe 
CeDtral Sector AR WSP. 

StafemeRt 

State/UT. 

1. Al'dhra Pradesb 
2. Assam 
3. Bibar 

Rural Wat,r Supply P,ogr4lffm~ 

Coveraae of Problem Villages during Sixth Plao 
(1980-85) 

No. of Problem 
villages a$ 00 

1.4.1980 

8206 
15743 
lSI'. 

No. ('f Problem 
villages cove· 
red (1980-85) 

(Tentative) 

8094@ 
8654 

14172@ 

SpUlover 
to Seventh 

Pjan 

111 
7089 
1022 

Percent 
Spillover 

1.36 
4S.03 
6.7,3 
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1 2 3 4 5 

4. Gujarat 5318 4492@ 826 15.53 
5. Haryana 2440 2122 1318 38.31 
6. Himaebai Pradesb 78)5 4997@ 2818 36.05 
fl. Jammu & Kasbmir 4698 2028 2670 56.83 
8. Karnataka 15456 15443@ 13 0.08 
9. Kerala 1158 1142@ 16 1.38 
18. Madhya Pcad&tsh 24944 2384S@ 1099 4.41 
11. Mahar Bshtr. 12935 12016@ 919" 7.10 
12. Manipur 1212 819@ 393 32.43 
13. Melba}aya 2'27 690@ 2231 76.43 
14. Nagaland 649 424 225 34.67 
IS. Orissa 23616 22357@ 1259 S.33 
16. Punjab 1767 537 1230 69.61 
17. Rajasthan 19803 16043@ 3760 18.99 
18. Sikkim 296 212@ 84 28.38 
19. Tamil Nadu 6649 6649@ NIL 
20. Tripura 2800 2486 314 11.21 
21. Uttar Pradesb 28505 27143@ 1362 4.78 
22. Wast Ben,al 25243 lS628@ 9615 38.09 
23. A.N. lsaland 173 173@ NIL 
24. Arunachal Pradesh 1740 1467 273 15.69 
25. Cbandigarh 
26. Delhi 99· 89 NIL 
27. D&N HaveJi 
28. 0.0. &: Diu 66·· 64 NIL 
29. Laksbadweep 
30. Mizoram 214 127@ 87 40.65 
31. Pondicberry 111 III 7 5.93 

Total 230784 192024 38748 16.78 

I( Delhi: Out of 99 Villages 3 viIJ.les transferred to DDA and 7 villales 
deserted • 

•• Goa: Oat of 'd villalel 2 villages will be submerged under SaJau} i Project. 

@ Includes partially covered ,Hlases also. 

Anti.Po,erty Programmes Ta rgets 

1375. SHRI SOMNATH RATH ~ 

SHRI Jt\OANNATH PATT-
NAIK: 

Will the Minister of AGklCULTURE 
be pleased to Ilate : 

(a) tbe target fised for the families to 
be brouabt above tbe povert, line in each 
State under tbe aati-poverty prolrlmmca 
duriq tbe year 198~·8li i and 

(b) the Dumber or familiel broUlllt above 
ua, povort, Jmo Slate-wile? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB 
AND RURAL DBVELOPMENT (SHRI 
RAMA~AND YADA¥): (al and (b) A 
statement indicating statewile tara.t fixed 
and famiJies alsisted UDder IRDP duriog 
1895-86 is liYen below. Alaialt tbe 
taraet or 24.7 lakh famili., 30.b I lub 
families have been aSlis'ld. However. 
brio.in, tbe familieS abo"e tbe povert, line 
il a aradual and contiouiDI procca Ind 
it will take time before tbe Impact of tbe 
Pl'OIramme and beneficiar, ramill. gao be 
u .. lId. 
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SI. Name of the States/UTs 
No. 

1 2 

1. Anjhra Pradesh 
2. Assam 
3. Bihar 
4. Gujarat 
5. Haryana 
6. Himachal Pradesh 
7. Jammu & Kashm Ir 
8. Karnataka 
9. Kerala 

10. Madhya Pradesh 
11. Maharashtra 
12. Manipur 
1 3. Meabalaya 
14. N aga land 
IS. Orissa 
16. Paujpb 
17. Rajasthan 
18. Sikkim 
19. Tamil Nadu 
20. Tripura 
21. Uttar Pradesh 
22. West Bengal 
23. A&' N Islands 
24. Arunacbal Pradesh 
25. Cbandisuh 
2'. D:ldar & Nagar Haveli 
27. Delhi 
28. Ooa. Daman cl Diu 
29. Laksbadweep 
30. Mizoram 
3 J. PondicbcrJ')' 

AlllDdia : 

Target 
1985-86 

(Nos.) 

3 

144000 
61000 

310000 
94000 
28000 
31000 
33000 

105000 
86000 

222000 
150000 

6000 
8000 
5500 

114400 
39000 
83000 

847 
186000 

10000 
.543000 
190000 

737 
7500 

100 
600 

1293 
4000 

600 
3900 
2202 

247067' 

Acbi .. vement 
(Nos.) 

4 

18011' 
51843 

421135 
10117S 
48496 
33553 
41329 

148794 
71376 

249591 
190174 

7487 
7129 
7525 

173427 
64612 

140503 
2185 

20'696 
14148 

580802 
287052 

742 
113S8 

116 
671 

2146 
7052 
554 

2623 
3142 

3060657 

%to 
target 

12J.08 
84.99 

135.85 
107.74 
173.20 
108,24 
125.24 
141.71 
83.00 

112.43 
116.78 
124.78 

89.11 
136.82 
151.60 
165.67 
169.28 
257.97 
112.74 
141.48 
106." 
ISI.08 
100.68 
ISI.44 
116.00 
112.83 
16$.97 
176.30 
'2.33 
67.2' 

141" 

123.8' 



Shortage of DrlDkfnl Water 

1376. SHRI BALASAHE8 VncHB 
PATIL: Will the Minister of URBAN 
DEVBLOPMENT be plea~d. to atate: 

(a) the projected requirement or 
drinking water in Delhi and ,other parts of 
the couotry by the eDd of this century and 
tbe supply position th ereof ; 

(bj the details of plan/scheme under 
consideration of the Union Government 
to meet the increasing requirement teepinl 
in Yiew tbe expectod rise 10 population; 
and 

Cc) the sfeps beiDI taken to ensure tbat 
water supply remains fit ror buman 
coD~umption ? 

THE MINISTER OF ;ST A TE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINOH) : (el) Under the 
International Drinkinl Water Supply and 
Sanitation Programme projections were 
made only for tbe year 1971 under wbich 
tbe taflet was to cover the entire urban 
and rural popuJation wjtb safe water supply 
at lbe level of service of an average of 140 
Ipcd for th~ area'l to be covered by 
piped water supply and a service level or 
4LJ Ipcd fOf areas to be cov~red by public 
Itand posts aDd hand pumpa. 

The above tarlets have. however, been 
lOaJed down as tb. relult of the Mid-
Decade Review. The revised tarlets are •• 
follows: 

Water Suppl, 

Ubran 
Rural 

Populat ion Cowtcrale 
(percenta,e) 

'0 
85 

AI far .. Delbi is conceroed, the preseot 
level of .ater lupply il 3'7 mid •• ain •• a 
reqnirement of 412 mad for a popuJ.tioa 
of 62.02 lakba. The projected demand for 
tile year 2001 AD is 1024 mid lor a 
prOjecled populaUoD of 128 lakbl. 

(b) Water aupply beAn, a State lubject, 
IChr.iIta ba .. &0 be formulated & cucatod b, t be Stat. b1 makin. DCC..." 
prf.lYiliODl io 'heir ba4I.... HOWl'., III 

view of tbe Importance attached to the 
subject by tbe International Community, 
Government ot' India ba~ launcbed tbe 
International DrinkiD' Water Supply and 
Sanitation Decade Prolramme in April. 
1981 in coilaboraUon with tbe States/U.TI. 
for providinl safe driokinl warer to 100 % 
of the population bJ March, t 991. Accor-
din,lYt plaD provisions for tbh lector 
haw b'-·tD stepped up in SucCelslye plan. 
and in the VIItb Plan tbe following outlay. 
bave beeD approved: 

Urban Water 
Supply 

Rura) Water 
Supply 

State 
Sector 
Outla, 

(Ra. in crores) 

2935.64 
(including 
sanitation) 

2253.25 

Central 
Sector 

Outl, 

Nil 

120 t.22 

As already indicated tbe revised Decade 
loal. aim at a coverale of only 90 % ot 
the population in tbe urban areas and 
85% of tbe population in the rural areall 
bv March, 1991 mainly becau~ e of financial 
CODstralnt. facinl tbe CouDtr),. The above 
coverage takes into account tbe expected 
rise in tbe popuJation durin. the period. 
To explore tbe low cost technoloaical 
solution. to .upply of drinking water to 
villa.-:s, a Tecbnology Mission ror c'rinkiol 
water in villagel and related water 
manalement is beJnl set up. 

(c) Well defined water quality atandarell 
have already been laid-down both bJ 
tbll Ministry and the Indiao Standarda 
lostitutioa for tbe State Governments to 
follow io providin. safe drinkinl water to 
tbe population. ID tbe Mid Decade Review 
Cooforcoce beld iD October, 1985 it bal 
further been emphasi.ed to provide 
adcquattt laboratory racHitic. f",r the 
analy.' or water atlealt for tbe balic 
mjnimum parameter. io aJl tbe water 
treatmeDt plaatl. The Statn have been 
requested to implemont the above 
r ecomme .... tioJl. 

New.,.,.. ...1I11aed .. a.e C_tn 
1311. SHIU S.O, OHOLAP: WiD 

tbe Mintster 01 INPOI.MATION AND 
BaOADCASTING be pltal.d to ltall ; 
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(a) the Dumber 01 aewapapora publlsbed 
10 lodia and the number of ne_paper. 
real.tered in 1984-85 and 198'·8' ; and 

(b) tbe procedure of letllol title 
cl earaDee for Dewspapers ? 

THE MINISTER OF STA TB OF THE 
MINISTRY Of INFORM4TJON & 
BROADC4STING (SHRI V.N. GADGIL) • 
(.> Regiatrar of Newapaper. for India 
maintains the requisite data on calendar 
,ear basis. The total Duber 01 newspaper. 
relistered as on 31.12.1914 and 31.12.85 
were 21.784 and 22,648 respectively. The 
numOCr of newspapers naistered during the 
,earR 1984 and 1985 were 1.239 and 1,050 
respectivel, . 

(b) Tbe detailed procedure for clearance 
of title. for newspapers is laid down in 
Sections S aDd 6 of tbe Press and Relistr-
ation of Books Act. 1867. read with Rule 
3 of the Registration or Newspapers 
(Central) Rules, 1956. 

CeDtra' Assistanee to Hailaterm 
Atl'eded Districts 01 Maharulatra 

1379. SHRI MUK\JL WASNIK: 
Will tbe Minister of AGRICULTURE be 
pleased to gtate : 

'(a) whether beavy dam.... bad been 
caus~d due to hailstorm in Mabarasbtra in 
tbe montb of Marcb, 1986 ; 

(b) if 80, tbo districts aff'ectod ; 

(c) wbetber any Central t.am wu 
deputed lor makin, on.the lpot Itady of 
tbe situation and aSiessiD, tbe Odd for 
central apiatance ; IDd 

(d) if 80, tbe fiodinp of tbe team and 
the amount of centnl aaaiitanee proYided 
to tbe affected districts? 

THE MINISTER Of STATE IN THB 
DBPARTMBNT OF AGRICULTUIlB 
AND RURAL DBVBLOPMENT (SHRI 
YOGBNDRA MAICWANA): (a) Ind (b) 
Some partl of thirteen distr1cts of 
Maharashtra were afFected In varJiDl ete,.... 
due to hai lltOrm WlllCh hit the State durie, 
Plbrcar1 and March, 198&. Tbeae t",deeo 
alatricts are: Amravati. Na,.,.. War ... 
AkoJa. Ya,.tIDaI, Ia....... 1*l1e, 

CbaDdrapur, Gadebiroli, Bhandara. 
Buldbana, Parbbani and Nand cd. 

(c) Yel, Sir. 

(d) Based on tbe report of tbe Central 
Team and recommendations of Hi,b Level . 
Committee on Reliof thereon, Centra) 
assistance or Rs. 41.84 lakh bas been 
sanctioned to tbe Oovt. of Mabarasbtra on 
13.6.86. The districtwise allocation of 
Central assistance is made by the State 
Government. 

New .. ltem '-MOt Sebeme Crltie 
In EEC-WB Team" 

1380. SHRI MANIK REDDY: Will 
the Minister of AGRICUL TURB be pleasect 
to state : 

(a) "hetber Government have seen • 
report appearing in 'Hindustan Times' 
dated 17 July. 1986 entitled uMilk Scheme 
Critic in EEC-WB team" about tbe c0m-
position of EEC Team for eval uation of 
Operation Flood I, II ct III ; and 

(b) if so. tbe reaction of Goverllment 
teereto ., 

THE MINISTER OF STATB IN TRB 
DBPARTMBNT OP AGRICULTURE AND 
COOPERATION (SHRI YOOENDRA 
MAKWANA) : (a) Yel, Sir. 

(Report dated 14th July. 1986). 

(b) A JoiDt BEC/World Bank Review 
Mission on Operation Flood II aad 
Appraisal Mission on Operation Flood ID 
of which Mr. P. Terbal is a Member, is 
already in the country. The Goyernment 
has no comments on tbe ne .... item. 

Selle_ to Ed .. te People A .... U. 
ofFertD ..... 

1381. DR. CHAN DR. A SHBICHAR 
TRIPATHI : WilJ the Minister ef 

, AGRICULTURE be pleased to state : 

(a) wbett. it is a fact tbat the sclteme 
to educate ,be people about the use of 
fertilizen iI beiDa eateaclcd to difFerODt 
puI. of _ eOUDlq • 
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(b) if so, the Dames of the placet 
a 1ready covered and of those proposed to 
be co,ered under this scheme, separatel, ; 
aDd 

(c) the DUmber of persons likely to Ilet 
beDefit from this scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANAl : (a) to (c) Yes Sir The 
farmers in different parts of the coantl')' 
are being educated about the usage of 
fertilizer alonawith other crop de,.lopment 
technique-. through scheduled visits by 
villale extension workers under training 
and visit (T&V> system of agricultural 
extension. The training & visit system of 
of extension is in operation iD the States of 
Aadbra Pradesh. Assam, Bihar. GUJarat, 
Haryanat Jammu &. Kashmir, Karnataka, 
Kerala. Madhya Pradesh, Maharashtra, 
Orissa, Rajastban, Tamil N!idu. WeJt Benga) 
and will be introduced in the states of 
Uttar Pradesh, Himachal Pradesh and 
Punjab. Besides, tl:lere is an intfnsive 
fertilizer D[omotion campaign being 
implemented in 104 selected district. by 
the fertilizer manufacturers The manufac-
turers in theSe selected districts educate 
die farmers on fertilizer use throulh block 
demonstrations. trainiDI of farrner;s, 
oraaniling Kissan Melas, advising iarmers 
OD soil testing and through the distribution 
of technical literature. These programmes 
beactit a larle legment of the 'armina 
community. 

Forelga Assistance for Development 
of Cities 

1382. DR. CHANDRA SHEKHAR 
TllIPATHI: Will the Minister of URBAN 
DEVELOPMBNT be pleased to state: 

(I' whether it is a fact tbat credit 
bal been sought from the world market 
for developmeot and improvement of the 
cities; 

(b) if so, the estimated amouDt to be 
made available durins the current financial 
,ear; anel 

(c) tbe oamea 01 cities likol, tb be 
"loped aacI improvod witJa tbfIlIDOUDt , 

THE MINISTER OF ~TATE IN THB 
MINISTRY OP URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c) In 
the aSSelliment of reFources for the 
Seventh Plant account has been taken of 
the possibJ e inflow of external assistance 
likely to be 8vailabie for the Plan as a 
whole. It is nOl possible to precisely 
qualltify the exferflal assistance whicb 
would be available for tbe Urban Develop.. 
ment Sector. To supplement theae 
resources a continuinl dialogue is maintain. 
ed with the Wold Bank for possible 
assistance for Urban Development projects. 
The tlelails of cities/towns to be covered 
under tbe projects and the like)y assistance 
will be known only after finaJisation of 
project agreements. 

rEngll~h] 

Crop IlIIUrance Scheme 

1383. IRRI C. JANGA REDDY; 
DR. A.K. PATEL: 

Wi]) the Minister of AGRICULTURE 
be pleased to state : 

(a) the nature of damages whicb are 
covered by tbe Crop Insurance Scheme· , 

(b) wbether sugarcane cottOD. fruitl, 
pulses and vegetables crops are covered: 
and 

Cc) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA): (a' The Comprehensive 
Crop Insurance Scheme cover. aU risks 
except war and nuc) ear riSks. 

(b) Pulses are already covered in tb. 
Scheme. Suprcano, cotton, fruJts and 
.e.etablea are not covered in the "cheme. 

(c) Lack of reliable data based 00 crop 
CUlt in. experiment. il a major cODltraint 
io extendiD. tbe coverall to cropl other 
than paddy, wheat, mineta, pulsos aDd 
oIl.tOda. 



14' Jt rillen Answ'" SRAVANA 6. 1'08 (SAKd) 

[TrtlllJ/a 110,,] 

Functioning of Air Station at Falzabad, 
U.P. 

1384. SHRI NIRMAL KHATTRI: 
Will the Mio;ster of INFORMATION 
AND BROADCASTING be pleased to 
state tbe Likely date by which tLe All 
India Radio station at Faizabad. U.P. will 
start fUDctioning ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROA DCASTING (SHRI V.N. GADGIL) : 
The new P.M. Radio station (2 X 3 KW) 
at Fajza~ad in Uttar Pradesh, is expected 
to start fL'nctioning by eod of March 
1990, 

Non-introductfoo of National seeds 
projed In Narendra Dev Agricultural 

Un ,erslty 

138S. SHRI NIRMAL KHO\TTRI 
Will the Minister of AORICUL TURE be 
pleased to state: 

(a) whether the national seed1 project 
which is being run with Worl~ Bank 
assistaDce has been introduced in th~ 
Nar endra Dev Agricultural Univerisity; 

(b) if not, tbe reasons therefor; 

(c) whether tb e 's eeds Processing 
Plant' required fo! implementation of this 
project is being ins1alled in the ssid 
Universi'Y; and 

(d) jf not, tbe reasons there'for ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) The Narendra Dev 
University of Agriculture and Technology 
was included under the Nation<l I Seeds 
Project Phase-II which waS implemented 
with the World Bank asshtance. 

(b) Does not arise. 

(c) Two sc::ed processing plants-one 
for foundation seeds and the other for 
breeder seeds have been installed and 
commissioned iD tbe said UDi\'ersity. 

ld) Do" ,0\ u\te. 

Veterfaary college In Narendra Dey 
Agricultural Voller.lt, 

1386. SHRI NIRMAL KHATTRJ: 
Will the Minister of AGRICULTURB be 
ploased to state : 

(a) the time by which a veferinary 
college is proposed to be opened in the 
N'drer!dra Dev Air icultural Univenit)" 
Paizabad; 

(b) whether it is proposed to shift tbe 
college from Faizabad to Gorakbpur or 
any other place, and 

(c) jf so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRl YOOENDttA 
MAKWA NA) : (a) to (c) It is within tbe 
purview of the Narendra De~ University of 
Agdcu!ture and Technology, Faizabad and 
t}'1e State Governm~nt of Uttar Pradesh to 
start a CoJIege o( Veterinary Science. 

[English] 

ConstroetJon of houses by DDA 

1587. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
URB-\N DEVELOPMENT be pleased' to 
state : 

(3) whether the Delhi Development 
A [Ithority has set forth any raraets for 
constru ct ion of housing units for 198~86 
and 1986·87; 

(b) if so, the details thereof and the 
progress made in achieving the targets; and 

(c) tbe reasons (or slow progress and 
the at eps taken to boost the bOU'inr. 
CODstr uction 1 

THE ~nNISTER OF STA.TE IN THB 
MINISTRY OF URBAN D~VELOPMENT 
(SHRI DALBJR SINGH): (a) Yes, Sir. 
The target fixed for COD1troction of bouainl 
units ror 1985·86 and 1986·87 isonolatb 
eacb. 

(b) The number of houses ready for 
allotment as on 1.3.86 was 32460. 
,)3S7 hO\lses a~e un4ci ~at\ou, ,tales O{ 
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CODstruction of wbieh 42354 are expected 
to be completed during the curreat 
financial year. 

(c) Reasons for slow progress are 
mainly the financial constraints. DDA is 
trying to boost its finances to achieve the 
tarpts. 

Changes in Steel Distribution 
Procedure 

1388. SHRI YASHWANTRAO 
GAOAKH PATIL: Will the Minister of 
STEEL AND MINES be pleased to statl : 

(a) whether Governmfnt propose to 
Introduce changes in ~teel distribution 
procedure; and 

(b) if so, the details thereof and the 
objective in view? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): (a) and (b) 
Guidelines with regard to the distribution 
of iron and steel are still under review. 

Cultivaflon of Qoinoe 

1389. SHRI SUBHASH YADAV : 
SHRI DHARAM PAL SINGH 
MALIK: 

Win the Minister of AGRICULTURE 
be pleased to refer to the reply given to 
Unstarred Question No. 7916 on 28 April, 
1986 regarding cultivation of quinue and 
Itate : 

(a) tb e progre,,, made &0 far to popula-
rl.. the cultivation of quinue in the 
country; 

(b) the Statee wbere it hal been tried 
for cultivation; and 

(c) bow far it bal been found 
IUCCelsful ? 

THE MINISTER OF STATE IN THE 
DSPARTMENT OP AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAK W ANA) : (a) The aermplasm of 
Quin03 introduced from France. Bolivia, 
US ~ and Bait Germany by NetiOllal 
Bureau of Plant Genetic Resources W81 
,el,ed iD dift'.rcot datlonl, DIIDC))', 

Pantna,ar, Hyderabad, ShimJa and 
Lucknow. The assessment of performance 
of Quino. and its comparision with 
Amarnath show that Quinoa did Dot cut. 
yield srain Amarnath. 

(b) Quinoa had been sent to research 
institutes in Himachal Pradesh, Uttar 
Pradesh and Andhra Pradesh for conduct. 
ina experimental studies. 

(c) Quinoa was found to be arowin. 
very well as a Rabi crop in New Delhi but 
coul d not be grown in place of wheat as a 
wiater crop. However, It can be grown 3S 
a promising leafy vegetable. 

Mini Steel Plants 'n M P. 

1390. SHRI SUBHASH Y ADAV : 

SHRI DHARAM PAL SINGH 
MALIK: 

Will the Mini~ter of STEEL AND 
MINES be pleased to state: 

(a) the number or mini-sleel plants set 
up in Madhya Pradesh durlDl the Jast three 
years; 

(b) tbe number of steel plan ts out of 
them which have started production so 
far; 

(c) tbe total quantl!Jm or different kind. 
or steel produced by each of these miDi .. 
steel plants annu~lIy; and 

(d) the expenditure incurred on each 
plant? 

THB MINISTER OF STEEL AND 
MINES (SH~I K C. PANT) : (a) No mini .. 
steel plants have been set up in Madhya 
Pradesh durinlJ the lasl three years. 

(b) to (d) Do not arise. .... 

AddltJoaal ICAR Valis for ConductiDg 
Research OD Agriculture aDd 

F.,hertea 

1391. SHRI PRIYA RANJAN DAS 
MUNSI : Wi) I the Minister of AORJ. 
(:Vl"TURB be plealed to ltatc ; 
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(a) whether Indian Coudcil of 
Alricultural Research proposes to open 
regional or State-wise research institute. 
for conducting extensive agricultural 
research and reselcb on fisherY and 
marine products in the Seventh Five Year 
Plan; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTBR 0;:;' STATB IN THE 
DEPARTMENT OF AGRICULTURE A~D 
COOPERATIO~ (SHRI YOGBNDRA 
MAKWANA) : (a) Ye, Sir, the Indian 
Cour'c\1 of Agricultural Research proposes 
to open research institutes and National 
Re~earch Centres during Seventh Pive Year 
Plan, to solve problems emerging from 
accelerated growth in agriculture, animal 
8Cience~ and fi ~heries. 

(b) The new Institut es and National 
Research Centres proposed to be opened 
during the Seventh Pive . Year Plan 
are :-

A. Institutes 

(a) A~riculture 

(i) Ce:-ltral Institutes for Temperate 
HOft iculture. 

(ii) Central Institute for Post Harvest 
EDidneerin~ and Technology. 

(iii) Central Re)earcb Institute for 
Dry land Agriculture. 

(b) Animal Sciences 
National Institute of Animal a.netics. 

(c) Fisheries 
(I) Brackish Water Fish Culture 

Iosti' ute. 

(il) Central lcstitute of Fresh Wa:er 
Agriculture. 

B. National Research Centres (NRC> 

(a) .4,riclllture 
(1) National BfotecbnololY Centre for 

Crop Scicn co. 
_ (iil NRC for Sorpum 

(lit) NRC for Allied Fibres 
(iv) NRC (or BaDin. 

(v) NRC for Soybean 

(vi) NRC for Citrul 
(vii) NRC for Arid Horticulture 

(viii) NRC for Medicinal & Aromatic 
Plants. 

(ia) NRC for Spice. 
(x) NRC fOf Onion & Garlic 

(xi) NRC for Cashew 
(xii) NRC for Orchids 

(xiii) NRC for Weed Control 

(xiv) NRC for Agro Forestry 
(xv) Water Technology Centre for 

Eastern Reliou. 

(b) Animal Sci,ncts 
(i) NRC on Meat and M eat Product. 

Technology. 
(ij) National Biotechnology Centre on 

Animal Health. 
Ciin Nat ional BiotechnoJogy Centre on 

Anima) Prod llction. 

(c) Fisheries 

NRC fOT Cold Water Fisheries. 
(c) Question does not arise. 

[Translation] 

Control on Chic bodies fn Delhi 

1392. SHaI BALWANr SINGH 
RAMOOWAUA : Will the MlDister of 
URBAN DEVELOPMENT be pleased to 
state: 

(a) whether an)' pmposa) has been 
cODsldered by his Ministry to control ClviG 
bodies ill Delhi; 

(b) If 10, the: details thereof; 

(c) If not, whether Government propose 
to cODsider the queltlon of remOVJDa dacct 
control of the Unio.o Government on tho 
bodies responsIble for tb. development of 
Delhi; like DDA. DTC Super &Lar etc:.j 
and 

(d) jf DOt, the rcaIOn. therefor' 

THE MINISTER OF STATE FO& 
URBAN DBVSLOPMBNT (8HKl DALBI& 
SINOW : (a) A propoaal tor tbe lraoafer 
of tldlDlDlltralivc: contro1 ot Munu:.pa) 
Corpor.UOD of IJcJhl aad lb, Now U..uai 
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Municipal Committee from tbe Minidry of 
Home Affairs to the Minhtry of Urban 
Development is under c :msideration. The 
trao,fer is propo3ed keeping in view tbe 
fact that Urban Development has of late 
assumed great importance and is required 
to ensure that the development of the 
Capital city' maintains desired direction 
and pace. This makes it necess81Y that 
all the local bodies which are primarily 
concerned with the de\/elopment and 
maintenance of the city, are placed under 
unified control c,f tho Ministry or Urban 
Development. 

(c) and Cd} Do not arise. 

[English] 

Minimum wages for Agricultural 
Workers 

1393. SHRI CHINTMANI JENA : 
SHRI A\o1ARSINH RATHVWA: 
SHRI RAJ KU\i-\R R~I : 

Wili the Minister of LABOUR be 
pleased to St2 te : 

(a) the present rate~ of mmimum 
wagcH prescrlb;!d by_ Government for 
agricultural workers; 

(b) wh en these rat es were revised 
Jast; 

(c) whet her it i~ a fact that the 
provisions of the Minimum Wages Act are 
Dot being imp1empnted in many States and 
the agricultural worker, are not p id the 
wages as prescribed by the Government; 

(d) whether Government have received 
any represeota li0n In this respect; if so, 
the details thereof; and 

(e) the steps being taleen by Govern-
ment in tbis respect? 

THB MINISTER OF STATE OF THE 
MINISTRY Of! LABOUR (SHRI P A. 
SANGMA) : (a) and (b) Tbe present ra:es 
of minim..Jm wages for unskided ar.ricuI-
toral workers prcscflbed b} the Central 
Government vary from Rs. 8.50 to as 
12.' S per day, according to areas. The 
rates were Jast reyi •• d OD the 12ah 
fobJ'UlI1. lJIS. 

(c) to (e) All the State Governmontsl 
Union Territory Adminhtrations are 
mlking efforts to ensure that workers are 
not paid Jess than the prescribed minimum 
wages. There are, however t reports that 
in bOme States the prescribed minimum 
wages are not being paid to the agricul· 
turl) workers. The Central Government 
has been advisil"lg an the State Govern-
ments/Union TerritolY Administrations from 
time to time '0 stt engthen their enforce-
ment machinery and, tf necessary take the 
assistance of tbe Officers of other der:tart-
ments like Revenue, Panchayat, Coopera .. 
tion etc. and set up Implementation 
Committee~ at various levels to ovenee 
implem~ntation. The State Governments 
and Union Territory Administrations have 
also been advised to ensure better enforce-
ment by periodic inspections, prosecution 
of doefaulters and speedy settlement of 
clai'ns. The Central Government has also 
started a Centrally Sponsored Scheme OD 
pilot basis unJer which ftnancial assistance 
would be given in the first instance to four 
Stat es i e. Madhya Pradesh, Rajasthan, 
Orissa and Manipur to appo lnt Rural 
Labour Inspectors in blocks where the 
proDort ion of Scheduled Caste/Scheduled 
Tribes agricultural workers is larae, for 
enforcement of tbe Minimum Wages 
Act. 

Loss in COCODU t Produe tivit, due to 
root wilt Disease 

1394. PROF. K.V. THO.\1AS: Will 
the Mmister of AGRICULTURE be pleased 
to state: 

(a) how much loss is caused to COCODut 
~rowers due to root wilt disease; 

(b) the st epS taken to control this dia.easo 
and the results acbieved; and 

(c) what help is given to coconut 
growert; havIng suffered loss in coconut 
productivity due to root wilt disoase ? 

THE MINISTER OF STATE IN THE 
DEPART\.fENT OF AOKICULTURB 
AND COOPERATION (SHRI ¥OGBNDRA 
MAKWANA) : According to a survey tbe 
loss caused to coconut Irowers duo to roo' 
wilt disease is eSlimated to be roupJ, 96. 
mi1lioD Duts per IDDUDI. 
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(b) Research is being carried out by 
the Central Plantation Crops Research 
Institute (leAR) '0 i::fenlify the cause of 
the disease and to evolve control measures. 
Their studies have revealed constant 
association of Micoplasma like organism 
with th;s di~ease. Management practices 
like manuring, irrigation, intercropping 
and control of leaf spot improve the yieJd. 
Disease affected coconut palms are cut 
and removed to prevent spread of the 
disea~e. 

(c) Coconut Development Board is 
providing subsidy at the rate of Rs. 75/-
for each palm cut and removed. So far 
2.48 1akh diseased palms have been 
removed and a lum of Rs. 93 lakhs has 
been spent by tbe Coconut Development 
Board. An aT ea of 66000 ha. has been 
rejuvenated and 1 S lakh seedlings have been 
distributed under the Centrally Sponsored 
Scheme. 

Shifting of Public Sedor Offices 
from Delhi 

1395. D.C O.S. RAJHANS : 
SHRI JANAK RAJ GUPTA 

Will the Minister of URBAN DEVE· 
LOPMENT b~ pleased Co atate : 

(a) whether the Union Government 
h~ve finally taken a decision to shift some 
of its public Sector office~ in Delhi to the 
adjoining States as reported in the Indian 
Bxpres8 dated 4 July, 1986; 

(b) it so, tb. details thereof; and 

(c) tOe time by wbicb the office, arc 
likely to bo shifted '1 

THB MINISTER OF STATE IN THE 
MINISfRY OF UR8!\N DEVELOP.MENT 
(SHRJ DALBIR SINGH): (a) to (c) Tho 
NCR Plannina Board has under its' con-
sideration a draft inter im plan for the 
development of the National Capital 
llelion which contain~ package of measures 
(or achieviol the NCR objective. Those 
are still under discussion. The details wlll 
be known (lnly after the draft plan is 
approved by tbe Board and is notified for 
iDYitiol publIC objoctions etc. However, 
tbc loneraJ CjUOl&IOD 01 .baluo. of om,"" 

of Public Sector Undertakings and Govern-
ment Companies out of Delhi is receivinl 
attention of tbe GOVernment. 

Estimates of Jute erop Produetloa 
1396. SHRI SYBD SHABABU. 

ODIN: Will the Min ister of AGRICUL-
TURE be pleased to state: 

(a) the latest estimates of the jute crop 
production for tbe current year, State-
wjse; 

(b) whether there ha~ been au, 
increase or decrease in tho area under jut. 
crop; 

(c) whether jute p:oductivity bas shown 
any improvement; 

(d) whether any trend towards diver-
sion from jute to other crops in the jute-
growing States is discernible; and 

(e) whelher any State Government has 
offered any inc entive for such diversIon? 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF AGRICUL'TURE AND 
COOPERATION (SHRI YOOENDRA 
MAKWANA) : (a) A table livlDl State-
wise production of jute in 1985·86 is liven 
below:-

State Production in lakb balca 
of 180 Kas each 

West Bengal 93.9 
Bihar 17.1 
Assam 11.8 

Orissa 4.8 
Otbers 1.9 

ALL .. Il~D[A 109.5 

(b) and (c) Both area and ProductivitJ 
of jute have sbown increase duriog 
1985-86. 

(d) and (e) Information is awaited from 
the States. 

Coastrucdoo of Hotel in Jodi ... GaacIId 
Stadiam Complex 

1397. SHRI SYED SHAHABV. 
DDIN: 
DR. A.K. PATSL : 

Will the Minist er of URBAN DBVS. 
LOPMENT be pJcued to .tat. : 



(a) the total amount apent on the 
building of a five-star botel by the Delhi 
Deyelopment Authority in tbe Indira 
Gandhi Stadium Complex in New Delhi; 

(b) tbe estimated amount to be spent 
for its completion and when would it be 
complet ed and commissioned; 

(c) whether the construction of this 
hotel at present is at a stand-still and if 
10, the reasons therefor; 

(d) whether any deciSioD about the use 
of tbis hotel in a particular manner has 
been taken by Government and if so, fhe 
details thereof; 

(0) the estimated loss on account of 
delay in its completion, in terms of Joss of 
earnings and cumulative interest on money 
invested; and 

(f) tbe estimated earniags from this 
hotel in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) DDA 
initially constructed a buiJdfnlZ known as 
'Players Block' alon8side the Jodi a Gandhi 
Stadium wbich was at one time propoEed 
to be used a botel. An amount of Rs. 
5.76 crores bas so rar been spent on its 
GODStructloD. 

(b) to (f) It bal been decided to use 
the buUdinl for setting up a hospital 
dcalinl illter-tliia with certain super specia-
lities to cater to the Deeds of the Delhi 
Citizens eapecialJy medical aed health needs 
of economically weak er sections and the 
low income &roups. Delhi Admillistration 
hal already invited offers (or fhi. purpose 
tbrouah public notice IaRued in tbe local 
new.papera. Tbe construction of' tbe 
buildiDI ia now at a stand Ilil J. COS'I 
involved in and time required for com· 
pletion of tbe buiJdinl will depend on tbe 
fiDaUaatioo of the DIe. As .ucb tbere is DO 
qUCltioD of 106s in the paat. AI r ciardi 
tbe pront in future it will depend OD tbe 
UliliaalioD of the building. Th: C&AG 
has, bowever, auelled about aa. 63 lakb. 
al lllterell (at 12% per aDDum) DB daI 
,WMIa bloGkc4 ia 'iii ,",",U •• 

Mapping of land sDd sea area by Geological 
Survey of India 

t 398. SYED SH~HABUDDIN 

Will the Minister of STEEL AND MINBS 
be pleased to state: 

(a) the area of land and sea ahead, 
mapped by the Geological Survey of India; 

(b) the time by which Geo'ogical 
mapping is likely to be completed; 

(c) whether any miner~1 deposits or 
commercially exploitable character have 
been identified in such mappin~; and 

(d) If so, the time by wbich these 
depo,its are Iik ely to come under com-
mercial explo'itat ion? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF MINE~ (SHRIMATI 
RAM DULARI SINHA): (a) Geological 
Surveyor India hac;: systematic~lly mapped 
an area of 2.191 million sq. km. ont oftbe 
total land area of 3.287 million sq. km of 
the country. In the sea, an area of aboul 
0.778 million SQ. km. O~!t of 2 million 
sq. km. of the B~clu~ive Economic Zone 
(EEZ) and 0.03 mi'lion sq. km. within 
territorial waters of India have been covered 
by GSI in reconno tory seabed mappin~ by 
Geological and geophysical methods. 

(b) G~ologicli mapping of {he entire 
land area i, likelY {o be completed oy 
1955, In 4Jeabed mappi'lg of EEZ ro-
connoitorv geologica rand g eophysieal 
surveys are likely to be completed by 1994. 

(c) Yos, Sir. Majority of the identified 
onshore deposits of copper, Jead-zinc 
bau"(ite, coal, chromite, jron-o~e, limestone/ 
dolomi'e, manganese, m 19nesite, Phospho-
rite, lin, tung~ten etc. have been located as 
a re~ult of the system ltjC geological mapp. 
ing and follow up systematic prospectiDI 
and regional exploration by Ge:»o,ical 
Survey of (ndiJ No off shore deposita of 
commercially exploitable nature bav-o yet 
been identHicd. Ho~ever indlcationl of 
placer mineral" have been fouod oft' tbe 
coast5 of Orhsa, Aodhra Pradesh, Keral. 
and Mahara.htra. 

(d) Mloy of th e on abore idendftocJ 
dlpoai&l a1' beiDI commcrciaU, o~lo,ttcI 
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by Public Sector Undertakinls like 
Rindustan Zinc Limited, Hindus~an Copper 
Ltd. SAIL, National Mineral Development 
Corporation, Coal India Ltd., Bhara t 
Aluminium Company, Natic.nal Aluminium 
Company, Pyrites, Pho.;phlles & Chemica]s 
Ltd., Bhalat Gold Mines Limited, MaD-
j!anese Ore India Ltd., etc. Some deposits 
are also exploited in private ~ector. The 
question of commercial f"ploitation of off-
shore mineral occurrences doe. not arise at 
this stase. 

Re,islon or subsidY uader IRDP 

1399. SHRI P. M. SAYEED: Will 
the Minister of AGRICULTURE be pleased 
to state = 

(a) whether Government have taken a 
decision to revise the subsidy amount to be 
given under the Integrated Rural Develop-
meat Programme; 

(b) if so, the details thereof; 

(c) whether tb e Ministry of Programme 
Implementation has accepted the revised 
lubsidy amount; 

(d) the budget proviSion for tbe purpose 
of poverty alleviation (or 1986·87 al 
compared to 1985·86; and 

(e) whether tbe targets fiaed for bene-
ticiar,es to cross the poverty JlDe are being 
achieved? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOp· 
MENT (SHRI RAM \N \NL> Y ADA V): (a) 
No. Sir. The VI Pieln pattern of subsidy 
alSlstaoce, VIZ. 25% for smclll farmers, 
33-1/3 % for marginal farmers, Agricul-
tural labourers and rural artisans and SO % 
for tribal participants, countlOues. T.be 
lubsidy cell 109 of Rs. 3000 in Don-DPAP 
areas, Rs. 4000 in DPAP areas and Ra. "' 
5000 for tribal participants also countinuos. 

(b) and (c) Do not arise in \'iew of the 
positlOn sta ed in reply 10 (a). 

(d) A budget proviSion of Rs. 287.S0 
eroroa bas been made in tho central budlet 
for IRDP for the ytar 1986-87. The 
budact p ovisioD f~r tho year 1985-16 was 
212.SO ClOre,. 

(e) Yes, Sir. Durif'lg 1985-86 Ilaias 
tbe target to assi!t 24.7 lath familiel: 
30.61 lakb ramillel have been a .. i.ted. 

Proposal to bring MDoleipal Corpora-
tloo of DelhilNew Delhi Manicipal 
Committee under MiDistry of Urban 

De,elopmeDt 

1400. SHRI P.M. SAYEED: WII 
the Minister of URBAN DBVELOPMEN1 
be pJ easod to state : 

(a) whether a proposal to brinl Muni-
cipal Corporal ion of Delhi and New Delb 
Municipal Committee under bis Ministr) 
is being considered ; 

(b) if so, the objectives with which it if 
beina done; and 

(c) whether Ministry of Home Affair: 
bas c]eared the propsal 'I 

THB MINISTER OF ST A TB IN THI 
MINISTR Y OF URBAN DEVElOPMENl 
(SHRI DALBIR SINGH) : (a) and (b) ~ 
proposal for the transfer of administrativi 
control of Municipal Corporation of Delb 
and the New Delbi Municipal Committe. 
from tbe Ministry of Home Affairs to the 
Ministry of Urban Development is UDde 
consideration. Tbe traasfer is propsed keep 
iog in view tbe fact tbat Urban Deve)opmea 
bal of late assumed great importance ant 
is required to ensure tbat the developmen 
of tbe Capital city maintains desired direc 
tion and pace. This makes it necessar: 
thlt all the local bodies whicb are prima 
rlly concerned with the development ao. 
maintenance of lhe city. are placod unde 
un dIed control of the Ministry of Urba 
Developmont. 

(c) Yos, Sir. 

Suggestion to Serap D.D.A. 

1401. SHRI P.M. SAY BED : 
SURI PRAKASH V. PATIL: 

Will tbe Minister of URBAN DSVE 
LOPMENT be pleased to state: 

(a' whether Government baye receive 
some representations SuaCltiDa acrappio 
of Delhi Devolopment Autbority : 

(b) if 10, tbe reaotion of Gcwernmor 
u.treto; _Del 
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(c) whether Governnent propose to set 
up some other orglnisatioD in place of the 
D.D.A. , 

THE MINISTER OF C;TATB IN THE 
MINI~TRY OF URBAN DEVBLOPMBNT 
(SHRI DALBIR SINGH): (a) One such 
representation was received from the Ho-
norary Secretary of All Tenants Associa-
tion, New Delhi. 

(b) and (c) In vi ew of th e enormity 
and multiplicity of the functions performed 
by the Delhi Development Authority and 
tbe criticism of its working. it is propo5led 
to streamline its functioning. For this 
purpose, the services or an expert agency 
have been engaged by the D.D.A. The 
agency is expected to submit its report 
shortl,. 

Registration for Reddentfal and 
Commercial Units 

1402: SHRI MOOL CHAND DAGA : 
Will the Mini!lter of URBAN DEVELOP-
MaST be pleased to state : 

Ca) thp. deta ils of schemes for which 
registration bas been done by bodies under 
the Union Government for residential and 
iDdnstrial unih durina the last ten yeafs 
sbowing the numbers registered and tbe 
number of allotments made, area in each 
case, year-wise in eacb category separately; 
and 

(b) in how many cases tbe above 
schemes were withdrawn, giving reasons for 
tbe same and showing when tbe registra-
tion was mlde and wben it was withdrawn? 

THB MINISTER OF STATB IN THB 
MINI~TRY OP URBAN DBVELOPMENT 
(SHRI DALBIR SINGH) : (a) aDd (b) Tbe 
iDformation is beinl collected and will be 
laid on the Table of the House. 

Plaid for making Salt Water Fit fflr 
Driaklag ill West BeDgal 

1403. DR. PHULRBNU aUHA : 

Will the Minister of URBAN DEVE-
LOPMBNT be ple.sed to state : 

(a) whether Government propose to let 
up a plant for makiol .alt .ater 8t for 
*iDkiDf in W.' Impl ; 

(b) if so, tbe steps proposed to be 
taken to provide pute drinking water ·to 
tb e peopl e : and 

(c) tbe cost of tbe project? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBJR SINGH): (a) According 
to tbe Government of West Bengal, there 
is no such proposal ta set up a plant for 
making salt water fit for drinking in West 
Bengal. 

(b) Does not arise. However, it may 
be stated that tbe problem of SEtIt water in 
the State is sol \led by varying the depth of 
acquifer to be tapped to get potable drink-
ing water. 

(c) Doos not arise. 

Jnc1Jan Labour in Foreign Countrl es 

1404. DR. PHULRENU GlJHA: 
Will tbe Minister of LABOUR be p1eased 
to stat e : 

(a) the names of the countries where 
Indian workers ba'n' gone to work as 
labourers; and 

(b) the number of persons who went 
abroad during 1983-84, 1984.85 and 
1985·86 '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) Majority of Indian workers 
go to work particularly in the Middle East, 
liz. Kuwait, Saudi Arabia, U.A.B., Oman, 
Bahrain, Qutar, Iraq, Libya, etc. 

(b) Tota I number of workers granted 
emigration clearance for overseas employ. 
ment is 2,24,995 in 1963, 2,O~,922 in 
1984 and 1,63,03Sin 1985. 

R oJ.lt)' of MineraI. fOlDd In Blbar 

1405. SHRI SIMON TIOGA: Will 
the Minister of STEEL AND MINES be 
pleased to state ~ 

(a) the dctaiJl of mineraJs found in 
Blbar ; 

(b) tbe quantity of mineral. taken 
out from Bihar durinl 'be last tbr. 
,earl. 
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(c) the rate of ro,alty paid to tbe 
Government of Bibar for each min eral 
with the year In whicb tbe royalty was 
filed; 

(d) whether Union Government intend 
to Increase the royalt, ; 

(e) if 10, by wbat time and tbe det. ill 
I the' eor : and 

(f) if not, the rea80ns therefor? 

THB MINISTER. OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA) : (a> Information is 
(liven io the Statement·1 Biven below. 

(b) Information regarding minerals 
taken out from any State including Bihar 
is not collected and also not maintained. 

(c) Information tegardiDg rates of 
royalty is given in tbe Statement·n liven 
below. 

Royalty on minerals was revised last 
aD 23.7.81 except on the minerals speCified 
beJow. 

Mineral Date of last 
revision 

Coal and sand for 13 2.1981 
• to"in. 
Iron or e & copper 12.6.1918 
ore 
MD.lanese 1.1.1979 

Magnesite 13.2.1979 

Mica, semi-precioul 
Itonos (except dia-
mond and alate), 
ilmenito, nickel 1.4.1975 

(d) to (f) For tbe purpose of revision 
In the rates of royalty on minerals, tbe 

Contral Government cODstituted a Study 
Group In November, 1984. The Stud, 
Group submitted its report in December, 
1985. The recommendations of the StudY 
Group are under active consideration of the 
Government. 

Sf.feme .. 1 

The important minerals found in Bibar 
are: 

1. Asbestos. 
2. Barytes. 

3. Bauxite. 
4. Chromite. 
S. Coa1. 
6. Copp'!r ore. 
7. Dolomite. 
8. Felspar. 
9. Fire clay. 

10. Graphite. 

11. Kao) in (China clay). 

12. Kyanite. 
13. Iron ore. 
14 . Limestone. 
IS. Manganese ore. 

16 Mica. 

17. Oehre. 
18. Pyrites. 
19. Quartzite. 

20. Quartz & silica sand. 

21. Silver. 
22. Steatite. 
23. Sand. 

Statemeat.n 

MINERALS 

1 

1. Bauxite 
2. Cbromite 

(a) coot,lolnl 48 ? erp. Ind 
,tHw' 

(Rupees per tonne unless otberwise stated) 

EXISTING R.ATBS OF 
ROYALTY 

2 

8.00 

50.00 
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1 

(b) co~tainiDI less than 41 % Cr. 
Os and more than 40 % CraO. 

(c) containing lesl than 
40% CrlOs 

3. Copper Ore 

4. Gold 

5. Ilmenite 

6. Iron ore 

{n Ore lumps : 

(a) with 65 % Fe and above 
(b) witb 62% Pe and more 

but les tban 65% Fe 
(c) witb 60% Fe or more but 

less than 62% Fe 
(d) with less than 60% Fe 

(ii) Ore fines: 

(A) Fines (in1ending natural 
fin es and fines produced 
incidental to mining and 
sizina of ore) 

(a) with 65 % Fe or more 
(b) witb 62% Fe or 

morc but leal than 
65% Fe 

Ccl with less than 62 % Fe 

<B) Concentrates prepared by 
ben eficiatioDs aod/conceDt- ;-
ration of low arade orc; 
containin. 40% Pe or le88 

, • Maol1leae ore 
(a) manganese dioJdde 

(contaioin. 78 % or more) 
MoO, and 4 % or below Pe) 

(b) 46 % MD aDd above 
(c) 35% Mn and ahow bot below 

.6~MD 

Written A"",." 1 ,. 

2 

25.00 

IS.OO 

4.00 
per unit per cent of copper metal 
per tonne of or e and on pro-rata 
basis. 

2.00 
per one gram of gold per tonne of 
or e and pro rata bas is. 

6.00 

4.00 
3.00 

2.00 

1.50 

2.50 
1.50 

1.00 

O.SO 

lO.QO 

J200 

1.$0 
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1 

(d) below 35% Mn but above 
2S%Mn 

(e) 25 % Mn or below 

8. Rutile 

II. Silver 

10. Asbestos 
(a) Chrysot:le 
(b) AmphiboJe 

11. Apatite'" Rock Phosphate 
(a) ore with 25% or more PIOs 
(b) ore with leis than 25 % P20 5 

12. Barytes 
(a) white (including snow wbite and 

super snow white) 
(h) oft' colou 

13. Chin!:! c1ay altO called Kaolin (in-
cluding ball clay and white shale 

(a) crude 

(h) Processed (including washed) 

14. Dolomite 

15. Felspar 

16. Fireclay (including plastic, pipe, 
litbegraphic and natural (pozrolani. 
Cis)) 

17. Graphite 

(8) with 80 % or more fixed carbon 

(b) wit:t 40 % Or more fixed carbon 
but less tban 80 % filed carbon 

(c) with less than 40 % fixed carboD 

tl.' Kyaoite 

19. Limestone (includiDllimc Kankar) 

20. Magnesite 

21. Mica 

(a) crtJde 

(b) trimmed mica of qualities otber 
than heavy s:aiDed dense ".'oed, 
or spotted second qulliCI 

2 

5.00 

2.00 

70.00 

100.00 
P ef Kg. of metal. 

250.00 
IS.00 

15.00 
10.00 

IS.00 

8.00 

4.00 
18.00 

'.00 

4.00 

4.00 

50.00 

30.00 

12.00 

30.00 

4.S0 

6.00 

1.00 per 100 tl. 
16.00 per 100 t •. 
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(c) trimmed m.ica of bea vy stained, 
dense stained or spotted lecond 
quality 

(d) waste and scrap mica 
(e) wute rounds 

22. Ochre 
23. Pyrite 

24. Quartz and silica land 
25. Quartzite 
26. Steatite/talc/soapstone 
27. V ermicul ite 
28. Coal: 

(i) Group I Coals : 
(a) Coking Coal Steel Grade-I 

Steel Grade II Wasbery 
Graefe I 

(b) Hand picked Coal produe. 
ed in Assam, Arunachal 
Pradesh Mcgbalaya and 
Nagaland. 

(ii) Group II Coals : 
(a) Coking Coal Washery 

Grad e II Coking Coal 
Wa~hery Grade III 

(b) Semi-coking coal grade I 
Semi-cok ing coal grad e II 

(c) Non-coking coal grade A 
Non-coking coal grade B 

(d) Ungrdded R.O.M. Coal 
produced in Assam, 
Arurachal Pradesh, 
Megbalaya and Nalaland 

(iii) Group :11 Coals: 
(a) Coking Coal Washery 

Grade IV 
(b) Non-coking coal Grade C 

(iv) Group IV Coals ; 
NOD-cokiDg coal Grade D 
Non-coking coal Grade E 

(v) Group V Coals: 
Non-cokiog eoal Grad e F 
Non-cokiog ~al Grade G 

(vi) Group VI Coals : 
Coal produced in ADd hra Pradesh 
(SiDgraai Collieries Company 
Limited. 

,f). All otber minerals, Dot heroin-
before Ipeoiicd. 

8.40 per 100 kl. 

2.80 per 100 tl. 
3.50 per 100 kl. 
5.00 
0.12 

per unit per cont of sulphur per 
tODDe of or. and OD pro rata 
basis. 

r 
f 
I 
I 
I , 
I 
I , 
I 
t 
! 
I 
I 
I 
I 
I 

\ 
I 
I 

2.50 
2.50 
8.00 
4.00 

7.00 

6.50 

5.50 

4.30 

2.50 

5.00 

10% 01 lale priCi 
at pit'. boad. 
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[f)oanslatlon] 

Export of Indian Films 

J 406. SHRI KALI PRASAD 
PANDEY: Will tbe Minister of INFORM· 
ATION ANn BROADCASTING be pleased 
to state: 

<a) whether there bas been a steep 
decline in the export of Indian films during 
the last three years ~ 

(b) if so, the reasons therefor; and 

(c) whether GO/ernment propose to 
take any effective steps to promote expor(s 
of Indian films ? 

THB MINlsrER OF SrATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASflNG (SHRI V.N. GADGIL) : 
(a) Yes,. Sir. 

(b) The d eclin e i J tb e export of Indian 
films is mainly due to (1) VIdeo technology 
and (ii) Video Puaey. Due to ad'vent of 
video, video cassettes-both lc~al and 
pirated, are available in over&edS markets. 
This bas seriously affected the theatre 
attendance of Indian films abroad and 
resulted in closure of theatres 1n many 
estabhshed tradItional areas includmg 
Middle East countries where major export 
receipts depended on tbeatrlcal 
expJoitat 100. 

(c) The National rilm Development 
Corporation whIch is the canahsing agency 
for oxpott of inter alia exposed C!DCUlato. 
I[aps films (feature films) excluding low 
budaet films produced at a c.,)st not eXCeed-
ina Rs. 20 lakhs, bas adJpted the following 
importaot measure. to promote the export 
of Indian films : 

(i) The Corporation participates io 
(a) film festivals and fiJm markets 
abroad and (b) busincss deJegations 
to (or 0110 countnes. 

(ii) Prospective buyers-individuals u 
well as State alencies, are invited 
to participate 10 Inc Film Markots 
orlaUJsed on the occaaion of 
loternatlonal FUm festivals and 
tlalmo_VI b.14 III IDdia. 

(iii) Foreign delegations are invited 
and encouraged to yisil India to 
view Indian Films for selection and 
purchase for tbeir countries. 

(iv) The Corporation bas entered into 
exclusive agency agreement with 
the State Agencies of lome 
countries. 

(v) The Corporation hal established 
a Regional Office in London to 
increase the export. 

(vi) Festivals of Indian films arraDled 
in various countries undor tho 
Cultural Excbange Programme or 
otherwise create an interest in 
Indian films abroad. 

(vii) The Corporation has constituted 
Ftlm Export Advisory Committee. 
at Madras, Culcutta and Central 
Film Export Advi~oIj' Committee 
in Bombay jOlDtly witb Film Indus-
try to deollse steps to be taken to 
boost exports. This Committee 
bas inler alia recommended open-
ing of offices at New York and 
Cairo for caterlDg to U.S.A./ 
Canada and Middle East/Africa 
Market. Tbe Committee have 
aho suggested tbat video riabls 
~ bould be sold territory.wise in-
stead of pre.ient practice of 
selling video rights to a AHDlle 
buyer otberwise. 

[English] 

Grabbing of Gram Sabba Lud in 
Trans·Yamuna Area. Delhi 

1407. SHRIRAl\1 BHAGAf PASWAN: 
Will tbe MIDlster of URBAN DBVELOP-
MENT be pleased to state: 

(a) whether Government are aware 
that some vacanl land ot Gram Saba. in 
trans-Yamuna ar ea of Delbi-31 bas been 
srabbed by bad elements ; aDO 

(b) if so, tho stepa taken b7 Ooyern· 
ment in tb is r qard. 

THE MINISTER. OF STATB IN lHB 
MINISTRY OF URBAN DBVELOPMENT 
(~ DALBl& SINGH) : (8) Yes, Sir. 



(b) Complaint with Jocal police and 
special police Ie 11 bave beeD lodaed. 
Action under tbe Public Premises (EvictioD 
of Unauthorised/Occupants) Act 1971 bas 
also been taken. Demolitions have been 
carried out in some of tbe areas. 

Changes ia Croppial Pattera 

1408. SHRIMA TI BASAV ARAJBS-
WAIlI: Will the Minister of AGRICUL-
TURE be pleased to state: 

(.) whether Government are consider-
ing a proposal for cbanging tbe cropping 
pattern in the country; 

(b) if so, the details of alternative 
crops proposed to be grown in the tradi-
tiona) rice and wheat growiDI areas in the 
country ; 

(c) whether some area.. have also ~een 
identified to grow cash crops like coffee, 
tea, rubber etc .• where climatic conditions 
are favourablo ; and 

(d) the details of th e pro,ramme in 
thil regard ? 

THE MINISTER OP STATE IN THE 
)EPARTMENT OF AGRICULTURE 
\ND COOPERATION (SHRI YOGENDRA 
~WANA) : (a) The Government makes 
.C)Iltinuing e1l"0rt, witbin the framework of 
II Pive Year Plan, to maximise aaricul-
ural prodoctivity and induce farmers to 
Gove towards sOcio-ecoqomically optimal 
tattcfna in tbe context of tbe prevailing 
go-climatic regimes in various areal of 
be country. 

(b) to (d) Soli profiles. their irripbi. 
Ity Itatus, availability of irrigation rcso-
reel and rainfall variabiJjty patterns ale 
nportant physical paramet era in ahe 
et.rminatioo of cropping pattll'Dl io a 
articDIar zooe. Anotber let of Important 

: &ramotera relate to tb 0 coats and rctul'Dl 
I caltlvatiD. CompetiDI crops. 

A Hilb Level Expert Group appoioted 
y the GovernDlOnt of lodia is esaminiDI 
l de ptb of 'QUdUoa of develop •• optimal 
:OPpIDl pat'.01 in YaIious 811'o-dimatic 
JOCI of t.bI GOUDUY k., .. all ...... 

factors in view. The report of this Bxpert 
Group wUI provide guidelines to lhe States 
in Identifying appropriate cropping pattems 
for YariOUI zoot's and will also IUllelt 
measures necesllry for motivatina I_ 
lanners to adopt cropping patt ernl ideDd. 
tied 8S such. 

l)eYeiopment of IrOD ore ml.1 

1409. SHRI RAMASHRAY PRASAD 
SINGH: Will ,be Minister of STEBL 
AND MINES be pleased to stat e : 

(a) wbetber Government bave taken 
steps for development of iroD ore mincs 
in tbe country; and 

(b) if so. details of the step. taken in 
Bihar in this re.ard durin. the Jut three 
yean? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF MINES (SHRIMATI 
RAMDULARI SINHA) : (a) Yea, Sir. 

(b) Mis. Dokaro Steel Limited bal 
commissioned Meghabat uburu Iron Ore 
Mines in 'be State of Bibar witb a capacity 
of 5 million tODncs of run of min e ore per 
year. 

[English] 

Dlstributlou or miDI kitl to r .... er. 
"Bihar 

1410. SHill RAMASHRAY PRASAD 
SINGH: Will the Minister of AGkICUL-
TURB be pleased to Itate : 

(a) the steps caken during the Sixth 
Plan period to distributo mini kilS of seedl 
aDd f.rtilizers to small aDd marlina. 
farmers In Bihar for increalinl producUOD 
UDder the Centrally sponsored scheme i 

(b) the actual .chicv .... ta ,i"a-9i. 
the tarlctl laid <Iowa for 'be purpotl iD the 
SIs,b PIUI ; 

(c) netla. tbe tarpta bave bleD 
aclailvld, if _. tbI rlllODl therefor • 
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(d) the targ.ts laid do'WD for the purpole 
In the Seventh Five Year Plao ; and 

(e) the amount allocated for the 
lCheme 2 

THE MINISTER OP STATB IN THB 
DBPARTMENT OF AGRICULTURB 
AND COOPEJlATlON (SHRf YOGBNDRA 
MAKWANA): (a) In t 983-84, a pro-
lI'amme of free distribution of minikits of 
leed, and fertilizers for oilseeds and pulses 
production to tho amaJ1 and marlina} 
'armer! wal launched under tho Centrally 
Sponsored Scheme of Anistance ~o S...oa~l 
and Marginal Parmers for IncreaslDg AgrI-
cultural Production in all the States includ-
iDI Bihar. 

(b) Alainst the tarlet of 4.70 latb 
minikits the actual achievement as reported 
by the Bihar Government was 2.83 lath 
during the Sixth Plan period. 

(c) The roalons for shortfall a8 report-
ed by the State Government are: 

(i) Late start of the programme duri .. 
1983-84. 

(ii) Non-availability or-cortlfied _dl. 

(d) The proposed annual taraet undlr 
tbis ICbeme for distributJoD of minikits of 
leeds of oilseeds, polses and coane-~ins 
is 400 in eacb block during tbo Seventh 
PlaD. 

(e) Unclor thi. Ichcme an annual flutJa, 
of Rs. 0.50 lakh per block has boen ear-
marked for distribution of minikits of aeedl 
of oilseed!, .pulses and couse-araios. 
Tbh will be equally lhated between the 
State Government and the Governmeat 01 
ladia. 

C ... lty due to , .. stroke 

1411. saRI V. TULSJRAM: WUl 
tbe MiDistor of AGRlCUJ,TURB be pleaald 
to atate : 

(a) wbotber this JUr lua beat Ila. 
I»rottD all tho previoul reco'~1 or thil 
4 .. 40, 

(b) if 10. the number of persons wbo 
died al a result of lon-stroke, State .. 
wise ; 

(c) the number of persoos admitted in 
the hOlpital1 iD tbe country, State-wile, 
whose lives were saved ; and 

(d) the details of guideline issuedl 
expected to be issued by Government for 
general information of tbe public In Cbis 
relpect ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRI:ULTURB AND 
COOPERATION (SHRI YOOENDRA 
MAKWANA): <al to (d) The infor-
mation is being collected and will be placed 
on the Ta bl e of the House, 00 receipt. 

Holdiag of ciapats forfllighe to eda-
cate farmers to iacrease air a)· 

tural prodaetfoa 

1413. SHRI V. TULSI RAM: Will 
the Minister of AGRICULTURE bepl.ued 
to state: 

(a) whether Government have issued 
guidelines to the State Go~elDments to 
bold ·input fortnights' in the Statn to 
educate tbe farmen about various aspects 
of DOW 81ricuJ tural t echoolOlY ; 

(b) If 10. the details of luch pide-
IiDOI ; 

(c) the expected bcneftts tbat will be 
extended to the farmer! aDd the extent to 
which luch mectiqs will improve the 
agricultural production in tbe country; 
aDd 

(d) tbe financial and other aslistance 
Ihat will be provided to the States to make 
tho scheme a sucess ., 

THB MINISTBR OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHU YOGBNDItA 
MAKWANA) : Ca) Yes, Sir. 

(b) In May, 1'86 tile State Go~ora
..,ents were reQueated to oraaoiae mputa 
fortDilht in tbe ~oatlal of JJlDe/JuJ,. 1'16 
dUriha tbo KJaarifl' ,Cleo,.. n'1 ",er, 
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requested tbat these fortnights sbould be 
observed in every block in the State and if 
pm:sible even at sub-block levels by orga-
nising gatberings of farmers (Kisan Melas) 
where the concerned Departments/Organis-
ations dealing with inputs could explain 
9arious activities being taken up by them 
to support agricultural operations. They 
were also r.quested that there should also 
be a display of good quality inputs like 
seeds, fertilisers, pesticides, agricul'ural 
implements and literature, charts and 
pictures etc., for the information of the 
'annars. They were also advised tbat the 
rePresentatives of the c('operative institu-
tions including cooperative and commercial 
banks sbou\d also be requested to parti. 
cipate in these fortnights and farmers 
should be encouraged to raise iisues and 
seek clarifications reaarding various diffi-
culties being faced by them for obtaining 
credit, inputs etc. It was suglested to the 
State Governments that ideally about 75% 
of the time should be utilised for such 
question-answer sessions. 

(c) Tho purpose of these fortn:gbts is 
norma lIy to brina to the notice of the 
farmers various aspects of the new techno-
logy evolved in the fidd of alriculture 
and also to make them aware about the 
arran.ements made by tbe various Depart-
ments for providinJ the required inputs like 
seeds, fer ttJizers, credit and agricultural 
implements etc. It is expected tbat 
observance of these fortnilbts would succeed 
in promotinl the awareness among the 
farmers about the various services beina 
made available to them. The illcreased 
utilisation of these facilities by the increa .. 
ling number of farmers would go a 1001 
way in increasing tbe agricultural produc-
'tion in tbe country. 

(d) No financial assistance is be ing 
e'ltended to the State Governments for tbe 
observance of tbese fortnilbts. However, 
the Government of India baa clearly iDdi. 
Gated its williagn e8S to provide any type of 
pidauce fOl mlkiDl these fortniahta a 
succss. 

latenal Grle,aaee Mauleme_ .,tem fa IaclaIlrJ 
1414. SHaI V. TULSIRAM: Will 

the Minister of LABOUR be pleased to .- ; 

(8) whether there Is any proposal under 
consideration of Government to set up a 
well defined internal grievance management 
system in the industry for quick JUStice; 

(b) if so, tbe details thereof and the 
time by whicb such system expected to be 
let up in the ceuntry : and 

(c) the suggestions which are under 
~onsideration to make workers participation 
In management a sucessful one? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) and (b) Section 9-C of 
the Industria1 Disputes Act. 1947 which 
has provisions for setting up a Grievance 
Settlemont Authority by an employer bas 
not bern enforced. A rn eeting to consider 
the draft rules for setting up a Grievance 
Settlement Authority was convened on 
4th September, 1984, at which it was 
decided inter-alia that it \\'ould be advant. 
ageous to stud) the fUDctioning o( the 
existing Grieva[}ce Redressal Mechanism 
about wbich the National Labour Institute 
would undertake a study and bold a semi. 
nar. The seminar was beld on 19th-20th 
June, 1986. 

(c) The sugaesfions wbich have been 
made to secure greater participation of 
workers and management include Periodi-
cal review of the implementation of the 
Scheme in undertakings by the adminiatra. 
tive Ministries/Departmenta, joint training 
for the 'managers" and 'workers', evalua~ 
tlon studies in certain undertakings; etc. 

Settlog up of Daleo'. Bauxite mmfDg 
Project In Otf .. 

1415. PROF. RAMKRISHNAMORB. 
Will tb t; Minister of STEBL AND MINES 
be pJeaaed to state: 

. {a_> wheth~r tribals have been stronl)Y 
rOllltlOg settlOs up of public sector 
BALCO's bamt e mininl project in 
Sambalpur district of Orilla • • 

(b) if 80, th e reaJODJ tberetor ; 

(c) tbe estimated number of people 
likel, to be affected by the 8ettl01 up 01 
abc project. IDd 
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(d) the manner in which Government 
propose to resettle the affected peoplo ? 

THE MINl<;TBR OF ST.\ TB IN THE 
DEPARTMENT OP MINES (SHRIMATI 
RA\10ULARI SINHA): (a) and (b) The 
implementation of OJndbam1rJan B'~uxite 
Mining Project of Bharat Aluminium Com-
pany Limited (BALCO) in Orissa was taken 
up after Government's approval in July, 
1982. Recent) v publ ic concern has been 
voiced and ce"tain representations we~e 
made to GOl"e nment against implement-
ation of this project due to apprehension of 
enqironmental and ecological problems. 
Some tribals also ~re among those who 
resorted to agitati0n!:lI approach which 
continued sporadic 111y. 

(c) and (b) The tribal population in 6_3 
villapel; within a radius of 10Kms of tbe rome 
site i~ 15,673 out of a total p::>pu1ation of 
25. S 16 (CellS l s 1981). f)ut of a total 
fore~t area of about 20,000 hectares of 
Gandf'lamardan Hl]t range, an area of 162 
hectares would be required for the Gandha-
merdan Project of B<\L':O Neces~ary 
c)earancec; un 1 er the Forest (C\'nserva tlon) 
A t t 980 have beed duly obtained by 
B~ico. The interec;t of tbe local tribals 
would not be ad\el'ge!y affected by 
acquisition of this limited area of forest. 

Th' re are 12 families who have been 
displaced by land acquisition. In case ~f 
another 214 familIes, only a part of their 
Jand holdings have been acqllired for tbe 
Project. The aft" ;:cted oeople have been 
paid compensation a~ determined by the 
State Government, Moreover, some of 
them will be provided ga infu1 ~rnployment 
in the Project as per guidel mes of the 
Government of India. 

Gas leakage from Rourkel. Steel 
Plant 

1416. PROP. RAMKRISHNA MORS: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

( ) whether a worker was recently killed 
and al~veral others wer e injured in a ~as 
leatale from an old captive power statIon 
at the aourtel .. Steel Plant ; 

(b) If 10, tbe detai)a tbereof ; an4 

(c) the result of tbe inquiry made by 
Government and the action tak en 
thereon? 

THE MINISTER OP STEEL AND 
MINES (SHRI IC.C. PANT): (a) to (c) 
Yec;;, Sir. On June 17, 1986, one emp-
loyee of Steel Allthority or India Limited 
died and 8 other perSODS (two empJoyeei 
of SAIL and "IX contrat:t workors) were 
affected as a result of an incident in the 
old captive power pJ ant of Rourkela Steel 
Plant in what may have been a cale of gas 
leakage. 

The ID5pector of Factories ha~ conduc. 
ted statutory investigations under the 
Indian Factories Act, 1948, and his findIngs 
about the jLcident are awaited. 

The Fatal Accident Investigation and 
Enquiry Committee of the Plant has aJso 
enquired into the incident and their report 
is a1so awaited. 

Pending receipt of the enquiry reports, 
the plant has taken various safety mea. 
sures to avoid recurrence of such inCidents 
in the ruture. 

The widow of the deceased hall been 
offered employment and she is expected to 
join shorny. Compensation payable to the 
sue essors of the deceased under (he 
Workmen's Compensation Act bas been 
depo'.ited with the Commissioner of 
Com pen S8 tion. 

Derivation or Milk Production 
Statistics 

1417. DR. CHINTA MOHAN: Will 
th e Minjster of AGRICULTURE be pleas ed 
to state: 

(a) whether at present there are no 
accurate methods for arrivin. Ie correct 
production figures of many a farm produce 
especially milk; , 

(b) whether Jba Committee has 8)10 
commented on tbis aspect and if so, whal 
He their observations ; 

(c) t be basil on wb ich milk product iOD 
figures are beinl derived ea.b year,,,,, 
8tat~ and distri~t •• and 



179 Wri"", A",w.,., JULY 28. 1'86 ",1"." .411'"'''' 180 

Cd) whether continued gifts of milk and 
mitt products and commercial imports of 
milk and milk products indicate our milk 
pt'odu~tion fi.ures to be unreliable? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKW ANA): (a) The Indian Agricul-
tural Statistics Research. Institute has 
developed suitable methodol(1g~ for the 
reliable estimates of various farm products 
such as milk, eggs, wool and meat. 

(b) The Jha Committee has observed 
that there is need for improving both the 
methodolo~y and the instruments for 
colJection of relevant data. 

(c) The production of milk is estimated 
by the State/U.T. Governments and 
discust;;ed in the Annual Plan meetjni in 
the Plann iog Commission and is retlect ed 
in their Plan Documents. Milk production 
estimates are mainly based on the number 
of milch animals and their average milk 
,ield per milch animal per day. 

(d) There is no commercia) import of 
milk products. The share of gift ed milk 
products in country's milk production is 
C&pect ed to decline in future. 

High Prices of Fro its and Vegetables 
In Mother Dafry and Sup er Bazar 

1418. DR. CHINTA MOHAN: Will 
the Mini~ter of AGRICUL TURB be pleased 
to sUite: 

(a) whether there is abundance or 
supplies of fruits and vegetabl~ tbis year 
due to improved production and if so, the 
details th ereof ; 

(b) whetber it is a lact that Super 
Baz:!r' and Motber Dairy retail outlets are 
selling these products at very biBh price, 
compared to what producers actually get. 
due to m1ddlemen ; 

(c) whetbrr it i. allo a fact that Mother 
Dairy orices are bigher than those of Super 
Bazar due to bilber profits for middlemen 
or leakage by staff (Stat .. man dated 27th 
JUDe, 198') ; and 

(d) whether any study of prices of 
vegeta bles af'd fruifs paid to farmerc and 
their sale price in Delhi bas been made? 

THE MINISTER OF STATE IN THB 
DBPARTMENTOP AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) T"ere is no report to 
indicate that tbis supplies of fruits an\l 
vegetables are unusually higher this year. 

(b) and (c) No, Sir. 

(d) No, Sir. 

Application of ETT 

1419. SHRI P R. KUMARAM. 
ANG ALM: WiJl the Minister of 
AGRICULTURE be p1eased to state: 

(a) whether Embryo Transplantation 
tecbno]ogy (ETT) has been 1D use in this 
country for the past ten years ; 

(b) if so, what bas been its impactl 
practical appJication in the field of 
agriculture and number of such 1mbryOl 
transplan ted succes~fL111y 80 far ; and 

(c) whether this technology is beiDI 
used in other countries also, and if so, the 
details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION (SHRJYOGENDRA 
MAKWANA) : (a) No, Sir. Some research 
tria!s have been only recently initiated at 
tbe Indian Vet.rinary Research Institute, 
the National Dairy Development Board, a 
few Agricultural Universities ana at tbo 
National Instit ute of ImmunololJ in 
collaboration with the Indian Alrlcultural 
R esearcb Institut e. 

(b) Doel not arile. 

(c) There are reports that in a number 
of advanced couDtries, e.l. U.S.A., UK •• 
Australia, embryo hansfer io cattle and 
otb er lpee ies hal been takeo up on a 
commercial scale, allboulh tbe techal.J 
and economic felbibiJity of itl large .ca)o 
application is .. ot vel')' favourablo. 
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ProdaCtJOD V is-a-VI. Requiremcut.f 
Milk 

1420. SHRl SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will 
tbe Minister of AGRICULTURE be pleased 
to Ita te : 

<a) the fAt e of milk production in the 
country at present: 

(b) the estimated demand for milk in 
tbe country by 1990 ; 

Cc) whother it i 9 a fact that the demand 
of milk in the cQu'1try cannot be met fu1!y 
if the production of milk remains at the 
present rate; and 

(d) if ~O, the cbanges proposed to be 
brought in the technology and organisational 
structure in the field of Dairy? 

THE ~USISTBR OF STATE I~ THE 
DBPARTMENf OF AGRICULTURE 
AND COOPERATION (SHRI YOOENDRA 
MAKWANA) : (d) Av:::rage annual growth 
rate of milk produc'ion in the c.)untry WlS 
about 6.4 per cent during the period 
1979-80 to 1984·85. 

(b) The e5.timated dema[)d for milk: in 
the country by 1990 will be 51.4 million 
tODDO~ as e~timatcd by the working group 
00 Demand and Supply Projections and 
Improvement of Agricultul al Stathtlcs set 
up for the formulation of the Seventh Five 
Year Plan. 

(c) and (d) The demand of 51.4 million 
tonnes of milk in 1990 is likely to be 
achieved at the present rate of milk 
product ion. 

Launching of Telemeters 

1421. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will the 
Minister of INFORMATION AND 
B&OADCASTING be pi eassed to state: 

(a) whether Governmont have a 
proposal to laullcb telcmetecs to measure 
lIIe viewers' response to proarammes 00 

T.V. ; 

(b) if 10, tbe nnanoial implicatioDs of 
lUI proe rammo • 

(c) the year in which such telemeters 
are loin. to be launched ; and 

Cd) the detailed programme in tllis 
regard '1 

THE MINISTER OF STATB OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHaI V.N. GADGIL) : 
(a) At present, there is no proposal to 
launch telemeters by Doordarshan. 

(b) to (d) Do not arise. 

Coverage of PopalatioD by AIR 

1422. SHRJ SOMNATH RATH; Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) tbe percentage of population to be 
covered by AIR during tbe firlt two yean 
of the Seventh Five Year Plan; and 

(b) the plan of the Government for 
Orissa State during first year of the Seventh 
Five Year Plan? 

THE MINI~TER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASfING (SHRI V.N. GADGlL) : 
(a) The percentage of populatIon to be 
coverod by end of Marcb 1987 i) expected 
to be 94.69, as agaln~t 90.27 at beglQoing 
of the 7th Plan. 

(b) New Radio Station. are proposed 
to be set up at Bbawanipatna. dehrampuc, 
Baripada, Rourkela and Boiangir, 10 the 
7th Plan, In the first year of the Plan, 
lites for these stalfons have been s~rv eyed 
and ad.nufied, and action for taklDg over 
of Uesc shes frJm tne State GOvL, baa 
been initiated. In adduion. action on a 
6tb Plan Scheme for sehinj up a new 
loc=41 RadiO Station at KeoDJbac, wblch IS to 
be ready by March 1987 18 also In baud. 

Deposita of Precious Stones in Orissa 

1423. SHRI SOMNATH RATH: 
Will tbe Mmister of STBBL AND MINES 
be pleased to state: 

-(a) whether an, deposits of orecioUl 
stooes have been found in Orissa ; and 

(b) if so, Cbe d~t.ils Cbereof and the 
time b, which miDlDi ill tbtae places will 
be ta.Uo up' 
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THB MINISTER OF STATE IN THE 
DBPARTMENT OF MINES (SHRIMATI 
R AMOULARI SINHA): (a) and (b) Yes, 
Sir. As a result of surveys carried out by 
the Geological Survey of India and the 
Directorate of Geologv & Mining of Orissa, 
precious a"d ~emi·precious stones namely 
emerald, aquamarine, t('paz, g3rnet, 
sapphire and some other yarieties of b.:ryJ 
bave been round at se,eral scattered 
locations in the districts of Bo1angir, 
Kalaha'ldi, Phulbani. Sambalpur and 
Dbenkanal. MIs. Orissa Minina Corpora-
tion Limited (OMC) has alreadY taken UP 
exploratory mining in Blrmabarajpur and 
Sanga!Jlara areas in the Bolangir dlS'flet 
and Ohamj1or area of Kalahandi district 
and bas plans to take up exploratory 
minina in other important locations during 
this year. State Government has set up 
purchase centres to purchase gems· one 
from local peopJ e to check its sale to 
outsiders and bas also reserved specified 
areas in the districts of BoJangir, Sambal-
pur and Kalahandi where occurrences of 
precious and semi-precious stones, have 
been found/known to occur for exploitation 
by tbe public sector. 

Implementation of N.C·R. PJan 

1424. DR. B L. SHAILESH: Will 
the Minister of URB \N DEVELOPMENT 
be pJ eased to s.ate : 

(a) the progres~ made so tar in the 
implementation of the NationaJ Capital 
Region Plan and the development of tbe 
riDg towns; 

(b) the funds earmarked for this plan 
for the yeu 1986-87 by the Centr~l and 
tbe State Gove-rnments, separately; and 

(c) whether any central agency to 
monilor the Implementation of the National 
Capital Region Project has been seC up; 
if so, its role and the extent of control over 
spending of money by tho various States 
esercised b, it '1 

THB MINISTBR Of STATE OF THE 
MINISTRY OF URBAN DEVBLOPMBNT 
(IHRI DALBIR SINGH) : (8) fb. National 
Capital Relion Plan bal Dol yet beC;D 
proparcd 184 publilbccl. AD interim 

de,elopment plan bas been prepared, whicb 
is still under dIscussion by the National 
Capital ReaioD Planning Board. 

(b) A som of Rs. 4.25 crorcs has been 
provided for the on-aoine NCR schemel 
during 1986-87. State-wise earmarking 
will be done in accordance with project 
propo\al~ that may be submitted by the 
States concerned. 

(c) No. Sir. The National Capital 
Region Planning Board is fully empowereJ 
to co-ordinal e that er.forcement and Jmple-
mentation of the NCR Plan by tbe States 
concerned as aho to aT range for and 
oversee the financing of selected develop-
ment plojects in the NCR. 

Cess on Commerical aod Resideaflal 
Premises 

1425. SHRI C. MADHAV REDDI : 
Will .he Minister of URBAN DEVELOP. 
MENT b,; pI eased to sta te : 

(a) \\'hether there is a proposal for 
impo;;ing a cess on all the commercial and 
r esidentiaJ premises coming up within the 
National Capital Region for de,elopina 
the tele-communlcations net-work; and 

(b) if so, the details tbereof 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b) 
No, ~jr. However, a sU8gestion for including 
the cost of d evelopm~nt of telecommunic-
ation facilities' in the sa Ie price of 
developed !-,Jots is under examination by a 
group constituted by the Planning Com-
mittee of the National Capital Region 
PJanniog Board. 

Drougbt aDel Flooel Prone Areas 

1426. KUMAR O.K. THARAOBVI : 
Will the Minister of AGRICULTURE be 
pleased to state: 

<a> tbe percentale of country's area 
usually affected by drouaht and 800dl, 
separately, State.wise ; 

(b) the steps beiDI takeD/contemplated 
to redUCt 'bit atea • and 
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(c) tbe extent to wh1ch tbe affected 
area fs likely to be reduced by the end of 
2000 A.D. ? ,. 

THE MINISTER OP STATE IN THE 
DEPARTMENT Or AGRICULTURE A.ND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) Percentage figures of 
the area usuaJJy affected by drought and 
floods have not been campi! ed. However, 
a statement indicating the state-wise 
cropped area affected by drought in the 
last two years i.e. 1984-85 and 1985·86 
and the CUff( nt year is given in St'1temer.t 
I given below. Another ,tatement indicating 
the State-wise average area affect ed by 
flood during the period 1953 to 1985 is 
given in the St~ltement II given below. 

(b) To reduce the incidence and ioten~ity 
of drought, a number of long-term 
measures have been initiated. Tbe~e are· 
Increasing the irr igated area, Drought 
Pro,-e Area P.-ogramme, Desert Development 
Prog' arnme and So,, Water Cons :rvatio:1 
Pro~r.:mmes. The structural measures for 
fto;)d control are phnned ano execu~ed 

primarilY, by tbe Slate Governm enlS from 
own Plans. The Cen1re provides block 
Joans and grantS for this sector and the 
individual! cheme§ ar e imp1 emented by the 
States depending on the availability of the 
funds and their inter-s e priority. For 
reducing areas affected ~y flood, structurc:d 
measures like construction of embankments 
drainage channels, town protection works, 

raising of villages have been taken up. 
Under National Programme of ftood control 
which was launched in 1954, ttll tbe 
end of Sixth Five Year PlaD, an expendi-
ture of around Rs. 1750 crores has been 
incurred under thi3 sector. An area of 13 
million ha., out of an estimated flood 
prone area of 40 million ba., (of which 
prot ectabl e area is assessed as 32 miJlioD 
ba.) bas been provided realonable delr. 
of protection by following structural 
works: 

Embankments 14162 Iems •• 
Drainage channels 26119 Kms •• 

Town protection works - 375 Nos.; 
Villages raised 4696 Nos. 

The Central Government has alBa been 
providing special ~oan assistance for flood 
control \\ orks in Brahamaputra val~el 
to Government of Assam, for anti-sea 
erosion works to Government of Kerala, 
and for flood contro] component of Rengali 
Dam project to Orissa The outlay 
approved during Seventh Five Year P Jan 
under this sector is Rs. 947.31 crores. 

(c) It is not possible to indicate the 
extent by which area affected by tiood, 
a lld drought is likelY to be reduced by 
2000 A.D. since progress of IrriBation 
schemes and extent of Flood Prone Area 
to be protected would depend upon outll.,s 
that the State Governments would make 
available for these schemes. 

Statement-I 

StGtem,nt showir.g the extent of crop area affected d!lt 10 drought during til, year 
1914·85 

(In lakh bee) 

81. No. State. 1984-85 

1. Andhra Prade.h 49.0$ 
2. Himacbal Pradesh 1.98 
3. Karnataka 38.14 
4. Madbya Pradesh 52.45 
5. Maharashtra 83.93 
6. Oril8a 13.83 
7. Rajasthan 40.32 
B. Uttar Pradesb 40.S. -Total 320.14 ----
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Star.1M", $1Iowilll ,II, """, 0/ crop .," tl/{ec,,4 dll. to drollgl, .,1116 111_ ""' 
1'8S·8es, 

Ra Lakh Hec:t
) 

S1 No. Statel 1915·86 

PRS-MONSOON 
1. Andbra Pradeab 10.04 
2. Hal'Jana 085 
3. Himachal Pradosh 3.41 
4. Jammu" Kashmir 1.31 
5. Karnataka 53.20 
6. Madh,a Pradesh 14.95 
7. Maharashtra 51.88 
I. Punjab 0.40 

9. Uttar Pradesh 10.65 ---
Total : 153.6g 

POST-MONSOON 

t. Andbra Pradllb 11.70 

2. Gujarat 75.76 

3. Mabaraahtra 34.73 

4. Madbya Prad cab 15.00 

5. Karnataka 44.24 

6. Rajasthan 93.39 

7. Pondicberry 0.10 

8. Kerala 0.18 

Telal : 282.10 ---
GRAND TOTAL: 43'.79 

-= c:::I -=- 1:11 

Statem!nl S"owi", tit, Erte", 01 Crop Jfrea .4jfect,d dill '0 Droll,ht Durin, Ih, Y, .. , 
1986-17 

Qls. tn 1akh Ha.) 

1. Andhra Pradesh Ig.Sl 

2. GuJarat 10.75 

3. Kamatak. 18.'0 

•• Mabaruhtra 34.13 

5. Rajasthan '1.22 ,. Tripura 0.1' 

7. Madhya Pradeab 15.00 
"On 

1'0.2' 
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1,.temeat·D 

S""ll1Jenl "'"."bI, 81111 .. .,1. QNr4ge ar.a aJf~C/~J by /Ioodl dIIrlllg ,II, period 
1953 10 1985 til r'Ported 6, Sldl.'. 

(Area in lath ha.) 

Sl. Name of State Averaa. area aft'ec-
ted durin. 1953·1985 

1. Andbr. Prad.sb 1.7 

2. Allam 8.9 

3. Bibar 14.1 

4. Gujarat 2.8 

5. Haryana 2.1 

6. Himachal Pradnh 0.3 

7. Jammu & Kasbmir 0.1 

8. K.rnataka 0.2 

9. Kerala 2.0 

10. Madb,. Pradesh O.S 

11. Maharas~tra 0.3 

12. Maoipor 0.1 

13. Melba).,. 0.01 

14. Orissa i.9 

15. Punjab 2.4 

16. Rajasthan 3.1 

1 ,. Tamil Nado 0.8 

18. Trlpura 0.4 

1'. U ttlr Prad eab 24.4 

20. West Beapl 1.1 

21. Delhi 0.1 

22. PoacllCh err , 0.02 

Total 79.3' 
(1&,) 7.' milUon ha. 
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Model Horticulture DevelopmeDt 
Centre 

1427. KUMARI D.K. THARADEVI : 
Will tbe Minister of AGRICULTURE be 
pleased to stale : 

(a) whether there il a praposal to set 
up a model Horticulture Development 
Centre in each Block to educate farmers on 
modernising production and improving 
quality of horticulture produce; if so, the 
details thereof; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK.WANA) : (a) and (b) Tbere is DO 

proposal under the consideration of 
GoverDment or India to ~et up model 
horticulture development centre in each 
block. 

Skflled Labour Exp()rt Corporation 

1428. KUMARI D.K THARADEVI ~ 
Will the .'vfinister of LABOUR be pleased 
to stato : 

(a) whether Government are consider-
inlJ to set up a skilled Labour Export 
Corporation; and 

(b) if 1.0, tho deta ils thereof? 

THB MINISTER OF STATE OF THB 
MINISTRY OF LABOUR <SHRf P.t\. 
SANGMA) : (a) and (b) State Governments 
of ICerala, Tamil Nadu. Andhra Pradesh, 
Orilsa, Mabarasbtra, Uttar Pradesb, Punjab 
aDd Delhi have already set up Manpower 
Bsport Corporation. 

ImplemfDtafoD or Programmes for 
Raral and TrIbal Development la 

Kerals 

1429. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minic:ter of 
AGR TCULTURE be pleased to state: 

(a) when latest sludy/survey was made 
to ascertain the e~fent of successful 
impJemertation of the various programmes 
of Union Government (or rural and tribal 
development in the State of Kerala i.e. 
IRDP, NREP, RLEGP Bnd ITDP; 

Cb) thl amounts spent, number of 
persona/families benefited in respect of each 
programme implemented in KeraJs State; 
and 

(c) whether any effort have been made 
by tbe Go,ernment of Kerala to ensure 
comp' et e utilizat ion of the funds allotted 
for such programmes' 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DliVE'LOP. 
MENT (SHPI RAMANANDYADAV): (a) 
As per the State GOY~rDment latest study 
was a Concurrent eva 'uation of JRDP 
conducted in June, 1986 of two blocks ia 
Triv8ndrum district. Under NREP, tbe last 
study conduceed was by the Sta t e PJar ning 
Board in 1983-14. In respect of RLEGP 
DO studies have been c(,Dducted so far. As 
regards ITDP, the Ministry or Welfare has 
reported that they have recelved 8a evalua-
tion report of Attappaddy ITDP conducted 
by Tribal Research Institute, Kera.a in 
January. 1985. 

(b) A Statement is Biven below. 

(c) All efforts have been made for 
compJet, utiJilatian of funds throa~h 
preparation of Annual Action Plan.. fi •• -
tion of quarterly taraots, prllcription of. 
calendar of act ion and monitorial throD,h 
periodical reviow mectinls. 

statement 
.'tJI.""nt shOWing d~lalll al amo"", 'p_n'. "umh., 0/ b.""!iclaries/employm.,, 

,-..rated UMd" the ,a"'oul ,ch,m •• for 1985.86. 

Proar.mOle Amouot spent (RI. In laths) 

"2.6' 

No. of fammel benefitedl 
Bmployment .. oerated 

71378 
(No. of "Delel.,_..> 
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1 
MaEP 1808.53 

'RL!GP 20'6.61 

ITOP 103.28 

Source: State Government. 

Vtllisatfoo of fUDds aDder DPAP 
States 

1430. SHRI MULLAPPAf,LY 
RAMACHANDRAN: Will the Minister of 
AGRICULTURE be pleased (0 slate: 

(a) tb e steps taken by tbe Uniob 
Government to monitor and ensure fun 
utiJi!atioD of funds allocated under the 
Drought Pro~e Area Programme to various 
States; 

(b) wbether a,~y sum wac: allocated to 
the State of KeraJa dUring 1985-86 for 
drouLht relief measures; and 

(c) if so, the details of the amnunt 
advanced and spent by tt-a State? 

THE MINISTER OF STATE IN THB 
DEPAR.TMENT OF RURAL DEVELOP. 
MENT (SHRI RAMANANDYADAV) : (a) 
Tbe Drought Pro"e Areas Programme 
(DPAP) is a Centrally Sponsored Scheme 
on '0 % sbaring basis between the Central 
Oovernmrnt and tho States concerned. For 
monitoring of physical achievements and 
financial proll'ess made undpr tbe pro-
Iramme, monthly, quarterly and sis 
monthly reports have been prescribed wbich 
are required to be sent by DRDAsfState 
Governments. These report. as well as 
obiervatioDS ll'ade by Central Government 
officers during field vhits toaether wIth 
Audit reports, fund utilisation certificate., 
Ipeelal report. (. bta ined from State 
Governments as and when felt necessary 
and discussion witb State Government 
officers, form the basis of periodical 
reviews of the performance of prolramme 
In States. If tbe pace of implementation 
of prOJramme il not found to be satia-
factory, the State Governments are reques-
ted to tako corloctiYe action. R.elease of 
furtber instalments of CentrAl assistance is 
withheld if the utilisatioD of available fuDda 
b, the Stale Gov,rnmepts i, found to be 
peor. 

72.34 
(Lakh Manda,s) 

77.62 
(Lakh Mandays) 

3039 
(Ng. of beneficiaries) 

(b) and (c) The State of Kerala is Dot 
covered by D.P.A.P. 

Utilization of fonds M ,-snt f6r Flood 
Relief in KeraJ. 

1431. SHRI MULLAPP ALLY 
RAMACHANDRAN: Will the Minister of 
AGRICULTURE be pleased to state : 

(.1) tbe funds alJotted to Kera la durio. 
1985.86 for flood relief; 

(b) whether the Union GovernmeDt 
have monitored and asked for timely 
repo;-ts from the State Government about 
the utilisation of tbe laid funds; 

(c) whether any complaint/allegation 
has been received by Union Government 
about diversion of funds; aDd 

(d) whether Government are satisfied 
with the otiltzatioR of flood relief funds by 
the State? 

THB MINISTER OF STATE l!-J THB 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION (SHRI YOGENDRA 
MAKW ANA) : (8) A total ceiliq of 
expenditure of Rs. 134.79 crons was 
sanctio::led to the Government of K.erala 
during 1985-8~ for flood reJief. 

(b) to (d) The Government 01 Keral. 
was requir ed to furnish periodical rett JDS 

of expenditure apiast this laactioD. The 
reports received flom tLe State Govern-
ment of Kerala do not Indicat. an, 
di fersion of funds. 

Asslst __ e to Stites f. ..... 
relief 

1432. SHItI SlUBAUAV 
PANIGRAHI : Will the Mhulter 01 
AOBICULTU.RB be plcutd to atato ; 
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(a) wIIeIher aome Stat. bave bHD 

a4Yene1, •• eat lei ." hea" raint In juDe, 
1'" : 

(b) If 10. tbe State dect eel 10 far due 
to Iood. and tbe eateDt 01105101 cauled ; 

(0) wbether there ba. been an, request 
from tbe affected States for aaststanQO; 
aDd 

(d) If 10. tbe detan. tllertof and tbe 
reaction of Union Oovemment thereto' 

THE MINISTER OF STATE IN 'tHE 
DBPAltTMBNT OF AGRICULTURE 

AND COOP ERATION (SBRJ 
YOOSNDaA MAICWANA): (a) aDd (tt) 
The States of A .... , Bibar, Jammu " 
lCa.bmir, lCarnatata, Uttar Pradesh •••• 
Be .... I, Ori .. a aad Madhya 'rad_ haft 
been affooted by 800ds doe to bee., raina 
10 far. A ltatemeDt indicatiDl tbe 
State-will ext eDt of dam.lfl .1 reported ." 
che State Governments i. liven below. 

(c) and (d) No request for Ceotral 
asai.tance ha. been recei.ed 10 far from 
tbele Statel for relief in the areal dieted 
by floods/heavy rain .. 
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Expert eommHtee _ working of 
fertilizer plaat. 

1433. SHRI K V. SHANKAR A 
GOWDA: \yill ' the Minister of 
AGRICULTURE be pleased to state: 

(a) wbetber l\n inter-ministerial expert 
committee has sugRestej stiffer capacity 
utili .. ation norms for relatively new and 
higbly capital intensive fertilizer plants for 
the purpo"e of fixing tbe retention priCt;F ; 

(b) whether tbe Committee made an 
indeptb study of the working of eleven 
selected plants; 

(c) if so, the suglestions made by tbe 
commit tee: and 

(d) the extent to 
Buggestions have been 
implemented? 

which 
accepted 

tbese 
and 

THE MINIS fER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K NAT'YAR SJ~GH) : (a> No, Sir. 

(b) A Working Group constituted by 
tbe Inter-Mioist erial Committee analysed 
the working of 2S fertilizer plants. 

(c) Tbe major rccommendatior.s of the 
Committee are given in ~he s atement 
liven below. 

(d) No decision has been taken 0:1 tbe 
recommo"dations of the Committee so far. 

statement 

R«om~fldatl"n 0/ the HI gil L~vel 
Inler·Min;8tt rial Committe~ on 

Fertilizer Rete'llion Prlc. 
Scheme 

Tb~ major recomm~ndations of the 
Committee are as follows :-

1. (8) For exisfing plants, retention 
price of Urea be fixed on grouping of 
direct COlt. relltinl to feedstock and 
individual capital related (01'8 based on 
bistorical cost of fixed ••• ets aDd the 
actual pattern of finaoQinl ; 

(b) There fbould be a separate Iroup 
for lick unit. (or which reter,tion price. 
"ould be worked o.t baaed CD 70 per cent 
capacity utili~atioD fot AlJ¥Donia plant 
.,atD't 10 per cont ,8 at pr .cot ; 

'" 

(c) Por coal-based plants at 
Ramagundam and Talcber. 60 per cent of 
the original capacity can cOQtinue to be 
adopted till the long.term measur •• 
requirf"d to restore capacity are completed. 

2. For new plants startiol from ThaI. 
a system of tariff adjusted impott parity 
price could be adop:ed from the next 
pricinl period. In tbe meantime, retention 
prices for them would be fixed on group 
direct costs plus individual capital.related 
COltS. 

3. From tile next pricina period, possi. 
bilities may be explored of adopting a nor· 
mative pattero of financing (debt-equity 
ratio, say, 2.5 : 1). 

4. At that stage, design/guaI:antce 
norms may be adooted for computation of 
direct costs, for which the indost; y may b. 
encoura. ed to und.:rtake balanciol 
investment. 

5. The feasloillty of applYIng tariff 
l'djusted parity pricing scbeme to these 
units can aJ"o be cons )deled at that time. 

6. A competent oagan isation may bo 
asked to look into t~ e question of 
introducing a system of allowing only actual 
tax liability io comupting post-tax returo,. 
or reduction in tbe rate of return. 

7. Appropriate indl!xtltioD of inflation 
rate in the cost of inputs witb the price 
of end products would be neces5ary. 

8. Updatinl of the data 00 costs of 
various Inputs adopted by the Committee 
would be necessary before consideriDg 
implementation of tbe luidelines lug ... ted 
by the Committee. 

Computer Technology for Water 
SlJppJy and Sewerage Systems 

1434. SHIll K.V. SHANKARA 
GOWDA: Will tbe Miolster or URBAN 
DEVELOPMBNT be pleased to state :' 

(a) wbether Union Government are 
Incouralin, the nle of computer tecbnololY 
in delilDinl of "ater suppJy and sewar_" 
.ystem in the country ; 

(b) whether Government bad saDctioned 
Rs. 10 lakhs to State' and Union 
Territori.. for the purcbase of 20 
microcomputers for tbe purpoao ; .Dd 
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(c) if 10f how many States have 10 far 
utilised the funds and the time by which 
the States are likely to implomcnt tho 
scheme initi,itc:d by Oovernm~nt ? 

THE MINISTER OF ST ATE IN THE 
MINI~TRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(h) Government of India has 10 far 
sanctioned grants in-aid of Rs. 12 lakh~ 

to 18 State Governments and 2 Umon 
territories for purchase of 24 micro-
computers for designing of Urban Water 
Supply and sewarage systems in the 
country. GovcIDments liability is limited 
to Fifty percent of the cost of the computer 
sl.lbject to a ceihilg of Rs. 75,000/- per 
compute. 

(c) As per information received so far, 
one State Govt. tlas fully utilised the funds 
released and 2 State Governments bave 
reported that they have placed ordeiS. 
The State G.)vts. aod Union territorIes 
are required \0 utilIse the grants during ·the 
current finanCial year. 

Government of Ir:d,a bas already 
conducted 2 training conrses on mic[()-
computer tecbnology in collabJration with 
the UNDP/World Bank for the benefit of 
PHB Engineer:, of the State GJVeIoments 
anj Unj<;1n territ0=ies so tbat tb .. y are able 
to implemco; tbe schemes immeJJtely. 

Dotch Assistance for Production or 
Flower and Vegetable seeds 

1435. SHRI K.V. SHANKARA 
GOWDA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whelher negvti<.ltions for sellina up 
of a project f~r prodJctlon of seedi of 
Bowers and vegetabl es wi b Dutch 
assistance are under way; 

(b) whether any agreement in this 
rc&ard has been signed i and 

(c) if so, the main fedttUCS of tbe 
qreemcot and by what time tbe all'cement 
is likely to be implemented? 

THE MINISTBR OF STATE IN THE 
DBPAltfMBNr OF AGIUCULTUIlE 
AND COOPBRATJON (SHRI 
YOOBNDRA MAKWANA) : (a) Yos, Sir. 

(b) No, Sir. 

(c) Do es not ari~ •• 

AdTertisemeDt of Products OD TV 
aDd AIR 

1436. SHRI HAFIZ MOHO. SIDDIQ: 
Will the MlDistor of INFORMAflON 
AND BROADCA~TING be pleased to 
state: 

(a) wbether it is a fact that the 
Doordarshan and AU India Radio CODtinuo 
to advertise the products of manufacturers 
against whom MRTP CommisSion is 
investipting cases of monopolistic, 
restrictive or unfair trade practices; 

(b) whether thero is any proposal to 
co-ordinate between the two agencies aad 
ensure that such prodl.Jct' are DOt 
ad\·ert.sed till tte finaJisation of the cal.S 
against them; aad 

(c) whether before acceptinr any 
advertlsement, ther e is any proposal to lot 
a report as to whether tbe text proposed to 
be ad "erti ed is in eoDlionance with 'he 
quality of tbe products desired to be 
advertlsod to ensure that tbe consumen are 
not fleeced? 

THE MINISTER OF STAlE OF THE 
MINISTRY OP INFORMAflON AND 
BROADCASTING (SHRI V.N. GADGILJ : 
(a) and (b) The sUPPOSition 10 part (a) is 
nve correct. Whenever MRTP COlDJJlJISion 
gives a decision or an injunction immediate 
action is taken to withdraw the adverta.se-
meots of tbe products of tbe manufacturer. 

(c) AU advc! tisements arc acccpted 
onl y art er careful scrutiny keeping io viow 
tbe prescnbed prOVISions of tb. 
Commercial Codes of AIR/Doordaraban for 
oafeauarding the interests of tbe co~umer. 

VolantarJ FisIaiDg Holiday 

1437. SHRI SOMNATH RATB: 
Will tho Minister Of AGIUCULTU&B be 
pleased to state: 

(a) whether GOYe1'nmont are aware of 
tbe voluntary fishinl bohday implement •• 
b7 Inaiaa fiahcrmen fcom April to Juae, 
Itl. oa tbe eaB'''D QO&It • 
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(1\) whether Government are alto aware 
tbat tb. forelln charter fiClbing boats (I id 
not observe sucb a boliday ; aDd 

(c) whether any action is proposed to be 
taken ahiDst violation of tbis aarecmtnt ? 

THB MINISTE R OF STATE IN THE 
DB?ARTMENT OF AORICU1.TURE AND 
COOPERATION <SHRI YOGENDRA 
MAKW ANA) : (a) A ~ectlon of the fishing 
industry is report ed to have observed a 
non-fishing period from 1 Sth April to 15th 
J\.De, 1986. 

(b) As per tbe existing charter terms 
aDd conditions, chartered foreign fisbing 
vessels a:e not required to observe any 
non-fishing period. 

(c) The question doe! not arb e. 

[TrdlUlatio1l ] 

RelOarees for raising Agrlcoltural 
Prodaetioa 

1438. SHRI RAJ KUMAR RAI: Will 
the Minister of AGRICULTURE be 
pleased to stat e : 

(a) whether sufficient resources are 
available in tbe countrY for developing 
apiculture and raisin,. agricultural 
production ; 

(b) ir Dot, when adequate resources 
would be available for introduct ing modern 
lCientiftc methods in agriculture all o,er the 
COUDtrl ; and 

(c) the new policy of Government to 
be followed in this regard? 

THE MINISTER OF STATE IN THB 
DEPARTMBNT OF AGRICULTURB 
AND COOPERATION (SHRI 
YOOENDRA MAKWANA): (a) to (e) 
Within the overall Jimitl set by available 
rClOurces and reJalive prioritiea ot 
proarammel under various sectors, tbe 
outJa, for 'be Apiculture lector durin. 
abe Sevontb Five Year Plao has beea fiud 
at .... 10,'73.62 cror... The Plao 
rcpr .... a compreheaaive 'tratC81 lor 
a&licultaral deye I opmeat aimed at 
.~eyiDl a lI'owth rate of 4 per OIDt 1* ,tar ill .... I&ar&1 ..... uotioll. ft. 

AlI'icultore il 9iewcd In • wlcler contcal 
tac:Judiol Rural Development, IrrilatioD & 
Plood CoDtrol aDd Special Area 
Proll'ammel. the outlay would come to 
about Rs. 3',771.18 crores. 

Introduction of modern scionti6c 
methods is a continuous proctSI. The 
main thrust of the Seventh Plan will be on 
acceleration of the pace of modernisa.tiOD 
of a,ricuJture in areas wbich bave beta 
slow in adopting modern scientific method. 
as also development of dryJaod farming b, 
introduction of improved t echniqu el. In 
particular, tbe Seventh PI an would continu. 
to attach higb priori ty for (i) bridging tbl 
lap between proven potential and tbe 
actual yields through adaptive rese~rcb, (ii) 
eYolving inter.croppifig and rou Itiplo-
cropping systems, (iii) bioloaicaJ fixation of 
nitrogen to increale fertJliser-u·,·efficJCDCY, 
and (IV) evolving varieties of seeds whlCb 
are resistant alaiost pests and disease •• 

[English) 

External A.istaace for Black Benpl 
Go" BreedlDg Farms In Ori .. 

1439. SHRI ANADI CHARAN DAS: 
Will tho Minister of AGRICULTURB be 
pleased to state: 

(a) whether any proposal for settin, up 
of Central/Centrally sponsored mutton type 
Black Bengal Goat Breeding farm in Oris.a 
with exterl al assistance haa been received 
and if so, tbe details thereof; aDc! 

(b) whether th e propolal baa be. 
lubmitted ." the Government of Orissa and 
if 10, tile detaill thereof? 

THB MINISTER OF STATE IN THB 
DBPARTMBNT OF AGRICULTURB 
AND COOP ER.ATI ON (SHlU 
YOGBNDRA MAKWANA) : (a) No 
proposal for seUinl up of Central! 
Centrally sponsored mutton type Black 
BeDlat Goat Brecdinl farm from Ori .. 
witb esteroal .uistaoce has boon received 
ia lbil Minist.,. 

(b) N" loch propOl.1 ba. .... 
IUblDittod b, OOVIl'DIDeIll of Oris.. to tilt 
MlallIII. ' 
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Sap,1,. of Wheat to Alriealtaral 
tlboaren 10 LIe. of Cash Uader 

NREP 
1440. SHR} VIRDHl CHANDBIl 

JAIN: Will tbe Minister of AGRICUL-
TUR.E be pI ealled to state: 

Ca) whether the entire wbeat supplied 
to the State Governm eDtl by the Union 
Government at Ra. 1.S0 per kg under the 
National Rural Emplovment Programme 
was diltributed by tbe State Governments 
at tbe same ra te among the agrieultural 
libouren ; 

(b) whether with a view to provide 
adequate relief to the agricultural labourers, 
Gayernmen t will formulate a policy of 
suppl,ing wheat to them at lubsidised 
ratet every year in lieu of cash under the 
above programme ; and 

(c) if so when, and if not, the reuona 
tberefor , 

THB MINISTER. OF ST ATB IN THE 
DBP~kTMENT OF RURAL DBVBLOp· 
MENT (SHaI R.AMANANO YADAV): 
(a) to (c) It was decided to distribute 
foodlrainl under National Rural 
Employment Programme and Rural 
Land1ess Employment Guarantee Programme 
at subsidised rates with effect from 16th 
January. 1984. The subsidised rate for 
wbeat ftl fixed at Rs. 1.50 per kg. and 
lor common. fiDe and superfine varieties 
of rice at Rs. 1.8S, Rs. 1.95 and Ils; 2.10 
per kg. respectively. As per tbis deCistOD 
the entire quantity of wheat and rice 
supplied to tbe States under National 
Rural Bmployment Prolramme and Rural 
Landless Bmployment Guarantee 
Programme is being distributed at the 
prescribed rates. Thll scheme of proYidinl 
loodarains at subqidised rates under these 
PfOgr.immes is contiouiDI and tberefore no 
Dew poUc, formulation OD this point is 
ncedod for tbe pr.sent. 

(BIr,II.] 

.. ,id- of Rates 01 RopltJ •• 
Minerals 

1441. SHlU B. A YY APU IUiDDY : 
WHI tbo )4iDj'tar of STSBL AND MINIS 
.. pltued to Itato : 

(a) wbetber there Is a propoaaJ to 
reYile the royalty rates' OD the varfoa. 
minerals; 

(b) wbether there is a propolaJ to 
abolish taxes on minerals b,. the State 
Governments so as to bring about uniform 
prices 01 the minerals throD,boot tbe 
country t and 

(c) fb e royalty colleeted and paid to the 
variOUI States during 1985-86 , 

THE MINI~TI!R OF STATE IN mE 
DEPARTMENT OF MINES (SHRIMAn 
RAMDULARI SINHA) : (a) Yes, Sir. 

(b) The Central Government bas Dot 
received any jnformation in this regard 
from the State Governm entl. 

(c) Th e coil ect ion of royalt, is done 
by the State Governments. The qUOltioD of 
payment of royalty to the State Govern-
monta by the Central Government does 
not arite. 

Clearanee of World Bank Aided 
Ga ..... t Rani Road Pro)ed 

1442. SHRI RANJlT SlNOH 
GAElCW AD; Wil1 the Minister 01 
AGRICULTURE be pleased to state : 

(a) whether tbe Ra. 190 crore World 
Bant aid ed Gujarat Rural Roads Project is 
pending for clearlnce : 

(b) if so, since bow JODI it is pcndinl: 
and 

(c) the hurdles in ita c1 earance , 

THB MINISTER OF STATE IN THE 
DBPARTMBNT OF RURAL DEVELOp. 
MENT (SHRI RAMANAND YADAV): 
(a) Yea. Sir. The present total coM of "0 
project is bowever. Rs. 204.7 eto ... 

(b) Tbe Project was posed to tho World 
Bant in 1983. Since then tbo St ... 
OCWerDmeDt has conducted • Dumber of 
economic evaluation studies for tile varIoua 
road work. jDclucled ill tho project at tbe 
instaace of the various World But 
MI.ioae. Pinal clearaace from World 
But for Delotiations ft. reoeived in 
September, Ita$. 
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(cl Certain stipulations set b, the 
World Bank aa pre-conditions to negotiation 
are under consideration of Government. 

I DBtallatio. of Low Power Transmltten 

1443. SHRt RANJIT SINGH 
GAEKWAD: WilJ the Minitser of 
INPORMATION AND BROADCASTING 
be pleased to state: 

(a) whether Government propose to 
instal very low Dower transmitter in 
various remote locations of the country; 

(b) whether these VLPTs are different 
rrom 100 watt low power transm itters 
instal1ed in tbe country in the first pbase 
of television expansion programme; 

Cc) whether these Vl PTs are ideal for 
relay of programmes to hilly areas 1 remote 
locations and isolated IslanJs that to are 
lParsely populated ; 

(d) whether Doordarshan has placed 
orders for 70 VLPTs for Seventh Five 
Year Plan with the Gujarat Communica-
tioOl and Electronics Ltd; and 

(e) if so, number of places where 
VLPTs are proposed to be set up in 
Gujarat during the Seventb Plan Period? 

THE MINISTER OF STATE OF THE 
MINIS"lRY OF INFORM~TION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) Yes, Sir. 

(b) Yes, Sir. The Very Low Power 
Transmitten (VLPTs) are of 10 Watt power 
output. They will mostly operate on 
DOn-conveu tiona I sources of In ergy like 
BOlar power. 

(c) Yes, Sir. 
(d) So far. orders for 17 VLPTs and 

.,sociated equipment bave be;n placed on 
Mis Gujarat Communications and 
Blectrooics Limited, Baroda. 

(e) None. However, installatioD of low po_' (lOOW) tranllDitters at eigbt places 
ia Oujarat is iDCluded in the VII PJln. 

'olleJ for I_port aDd Export of 
Peatare FIJIDI 

1444. IHIlI SHANTARAM NAIK: 
Will tbe MiDl.ter of INPOR.MA"nON AND 
8ll0ApCASnNO be pl_ea to .at. ; 

Ca) whether hts Ministry bas Jaid do". 
an, poliCY/lUidelines with relard to tbe 
import and taport of reature films: 

(b) whether any chanles were made In 
tbe policy/guidelines during the Jalt three 
years; and 

Cc) tbe number of ftature films proposed 
to be import ed and expo- ted duriD. 
198~·87 , 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) In accordan~e with the pro\ljsions 
tontainL"d in the Imort and Export PoJicy 
of the Government of India with regard to 
feature films issued by the Ministry of 
Commerce, the MiniEtry of Information 
and Broadcasting have made the CCDDected 
Policy for the import of foreiln feature 
films, their distribution and pricing. 

(b) Y es, Sir. 

(c) Feature fiJm~ are imported into 
India by various agencies. As re,ards 
exports, films are exported from India by 
private e«porters. It is, lherefore. not 
possible to make a reali.tic forecast of (he 
number of feature films proposed to be 
imported and exported during J ~86-8'. 
However, on t\1 e ba~is of tbe past trend, it 
i. e:'J(pected that about 200 feature films 
will be imported and 47 S films (title-wise) 
will be export ed from the country during 
1986·87. 

LOBi Term Polley for Oflseeds 

144'. DR. CHINT A MOHAN : Will 
the Minister of AGRICULTURE be 
pi eased to st 8 'e : 

(a) wbether Government propose to 
formulate a 100& term policy OD oilleecls if 
10, tbe d etaiJs tbereof ; 

(b) whether Government also propose 
to anDounce procurement price of oilseeds 
in advance; 

(c) if 80, tbe details thereof; 

(d) wbetber b,'drolenltion of oil 
destroys/ahen the a.eful iqredient. ; if se, 
tbe correctlye ",ps t .... i 
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(0) whether leAR proposes to briol 
out a cataloaue of oil-seede varietie~ 
released during tbe laet tbree years, for 
thl UN of farmers and farmer groups : 
aDd 

( f) if 80, tbe details tbereof? 

THE MINISTER Of STATB IN THE 
DBPARTMBNT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
YAKWANA): (a) Tbe Government of 
India envisages to increase the oilseeds 
production rapidly through it. policies and 
programme.. KeepiDI this in view a 
target of 180 lakh tonnes of oilseed 
production has been proposed at the end c,' 
Vtb Plan period. A Tecbnolol' Mission 
OD oilFeed bas also been constituted to 
achieve the long term goals. 

(b) and (c) Yes, Sir. Government of 
India announces the minimum support 
price of important oiJseeds every year. 
Btrorts are made to announc: t~e support 
price timel,. 

(d) Yel Sir. It affects tbe quality of 
oil Dutritionally. To improve the situation; 
Itrict quality control i. being adhered to. 

(e) and (f) I.e.A.R. brings out publica-
tion. from time to time which include 
oilseed varieties for adoption by tbe 
farmer •. 

[TI'turllatlon] 

ProdaetiOD of St.ple FoodgraiDs 

1446. SHIll nTENDRA PRASADA: 
Will the Minister of AGRICULTURE be 
pleased to atate : 

(8) tbe production of each of tbe 
staple foodgrains in tonnes during tbe 
8nancial1car 1985·86 ; 

(b) tbe production 01 varioDs oilseeds. 
leparately, In tonnOI durin. tho ,ear 
1'.5-8' ; 
, (0) tbe production of au.arca De , Jute 

and meata in 'ODnes/bales durina the ,eu 
1'15-86 ; 

(d) tM lvonle pcr hectare ,ield of 
fl •• wheat, maize. bule" pull .. , IqarcaDe 
Ia tile _uatrJ • aa4 

(e) the production of fruits. greeD 
ve.etabJes aDd potato in tonnes durin, 
198'·86 7 

THE MINISTER OF STATE IN THE 
DBPARTMBNT OF AGRICULTURE AND 
COOPERTION (SHRI YOGBNDRA 
MAK.WANA): (a> to (d) Final estimates 
of production of food grains. oilseeds and 
other crops for 1985-86 have not yet been 
received from all the States It is, there-
fore, not possibJe to aive item-wile 
prodoction and productivity of the 
principal crops during crop Jear 1985-86. 
However. as per latest assessment, tbe 
production of principal crops at all-India 
) evel is currently assesaed as follows : 

Crop 

Rite 
Wheat 

Coarse cereals 
Pulses 

Total foodprains 
OiJ\f:eds 
Sugarcane 
Jute &. Mesta * 

(Mill ion tODD ca) 

Anticipated production 

63.0 - 63.5 
46.5 - 47.0 
26.0 - 26.5 
12.S 

148.0 - 14'.5 
11.6 

175.0 
12.6 

·Production in minion balos of 180 
tgs each. 

(e) Production of fruits and green 
vegetables are not on the forecast fold 
at prelent, ~xcept for a few crops such as 
potato, garlic, tapkea, banana, sweet 
potato and onion. The productiOn estimates 
for above ~rops for 1985-86 have not ,et 
become available from all tbe States. 

Produdloa of Barle, 

1447. KUMARI PUSHPA DEVI: 
Will the Minister of AGRICULTURB be 
pleased to state ; 

Cal whether Government are aware of 
the decline in th. production of barle, in 
the country ; 

(b) if 10. tbo reasaDl therefor; and 
(c) the Itep8 propoe ed ta bo taken to 

Iocreaae barlOy production during tbe '"" 
1986-,7 , 
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THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURB 
AND COOPI!RATION (SURI YOGBNDRA 
MAKWANA): (a) and (b) A l1 .. lndia 
production of barley bas steadily declined 
from 2.29 million tonnes in 1980·81 to 
1.54 million tonnes in 1984-85, mainly 
due to shrinkage in area. However. in 
1985-86, area and production of barley 
are espected to rise. 

(c) As about 50 per cent of barJey 
crop is raised under rainfed conditions, 
efforts will be made for conservation of 
soil moisture and its efficient utilisation by 
adoption of dry farming techniques. 
Furtber, for increasing the productivity of 
barley, newly identified varieti.s with high 
yield potential would be supplied to the 
farmers free of cost under the Central 
Sector minikit programme for barley. 

ReYitalisatfon of Cooperative 
MOftment 

1448. KUMARI PUSHPA DEVI : 
Will the Minist er of AGRICULTURE be 
pleased to state: 

(a> the main deficiencies in the cooper· 
ative movement and their causes; and 

(b) the steps proposed fo be takon to 
revitalise; and Itrengthen the cooperative 
movement ., 

THB MINISTBR OP STATE IN THB 
DBPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
M"KW ANA) : (a) The Cooperative Move-
ment has been in operation for more than 
el.bt decades in tbe country. During the 
period, while the overall progress of c0-
operatives has impressive. certain areas or 
weaknesses have also emerged. Theso 
relate to regional and sectoral imbalances, 
structural inadequacios. ineffective members, 
partIcipation, credit deliquency. un-econo-
mic operationl and manaaoment 
deficiency. 

The. weakoelsea arise primarn, for 
want of dedicated ao4 ealiabtenod cooper-
ative leadership aDd UDovef1 -.ricultural 
dtvelopmeo'. 

(b) The revitalisatloa and streDitbea. 
1111 of the cooper. five movement .1 aD 
oalenti.l aspect ot the Five Year Plan 
efforts relating to CooperAtive Development. 
Tho measureS taken in this behalf include 
re-organisatlon of cooperative societies, 
financial and technical support, special 
programmes for cooperativel, 1 ess deve-
loped areas, promotion of cooperative for 
weaker sections, modernising cooperative 
training and education programme" and 
providinl technological support to faciJitate 
operational and management efficiency. 

"Cooperative Soeieties" is a State 
subject and State Governments take mea. 
sures for promotion, development and 
strengthening of cooperafiVOI in tbeir 
Jurisdiction. 

Development of Aocillary IDdustries 

1449. SHRIMATI JAYANTI PAT. 
NAIK ; Will the Minister of STEBL AND 
MINBS be pleased to state: 

Ca) wbether Government have liveD 
direction to tbe Steel Author ity of India to 
encourage tbe establishment and develop-
ment of ancillary industries by each public 
lector stcel plant; and 

(b) if so, tbe steps taken b, eacb steel 
plant in tbis directi.n ? 

THE MINISTBR OF STBEL AND 
MINES (SHRI Le. PANT) : (a) Yea, Sir. 
Government has issued directions to all 
its public lector undertakings to encourap 
tbe establishment and development 01 
ancillary industries. 

(b) The steps taken by tbe Steel Plant. 
for encouraging ancillary/small scale indu8-
tries, inter-alia, include: 

-appointment of full time aenior 
ofllcera bv each Plant to look after 
tbe development of ancilIary/.malI 
scale indultries in accordance witb 
the guidelines issued by the Bureau 
of PubliC Bnterprises. 

-providing t echnica I know-bow and 
guidance for development of Itema 
requirod by the Plants. 

-reoderinl usiataDCI in procurement 
of critical raw materiala for 
maRufactore of Items ord erect OD 
tbem. 
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-identification of items from time to 
time for development by tbe small 
scale/ancillary industries. 

-entering into long·term contract with 
the small scale/ancillar, indultries 
for the items wbich have been 
successfully developed by them. 

-constitution of Plant Level Advisory 
Committees consisting of represent· 
atives from the concerned State 
Governments/Director of Smali Scale 
Industries and also from Small Scale 
Industries' Association. 

Sugarcane Cultivation during Seventh 
Plan 

1450. SHRIMA1I JAY ANTI PAT. 
NAlK: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Government bave any 
scbeme to bring more area under sugar-
cane cultivation during Seventh Five Year 
Plan; 

(b) if so, the State-wise targets set 
therefor; 

(c) whether any n~w incentives are 
proposed to be given to the farmers to 
Irow more sugarean e ; and 

(d) if so, the details thereof '1 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICULTURE 
AND COOPBRATIONCSHRI YOGBNDR~ 
MAKWANA l : (a) At present there IS DO 

Centrally Spon~ored Scheme to increase 
area under sUi:arcane. 

(b) Question does not arise. 

(c) and (d) In order to increase the 
production and productivity of suprcane. 
tae Government of India is supportlD8 tbe 
meaaures of the Sr ate Governmentl to 
provide inceD'ives to the farmors by way of 
Iubsidy on good quality seed cane, irril-
atioD, fertilizer, plant protection measures. 
creeSft facilities, lint road etc. Apart 
fcolD thel' intentivet, hilber prices for 
luprcane are also beiDI otrorecl to the 
tara ... 

Aware_ C_palp Regarding AIDS 
throap Doordarsllaa ad AIR 

1451. SHRIMAn JAYANTI PAT. 
NAIK : Win the Minister of INFORMA. 
TION AND BROADCASTING be plealtd 
to state: 

Ca) whether Governmaat propose to 
Itart awareness campailn to prevent sprea-
ding of AIDS in the country tbrouab 
Doordarshan and AIR ; and 

(b) if so, the details in tbis reaard ? 

THB MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V~N. GADGIL) : 
(a) and (b) AIR and Doordarshan bave 
alread, launched an awareneu campaip iD 
this l'IIard. 

2. The Stations of AIR. at State 
capitals have beeD arranging informativel 
educative type of programme ever, week 
from May 1986. These recordinlS are 
made ule of by the otber Stations in the 
concerned Slates. In addition, material 
and information regar4inl preyentive met-
bods etc. received from Directorate 
General, Health Services, are also made 
use of in tbe different programmes; Spots 
on the subject produced by Directorate of 
Advertising and Visual Publicity are also 
being broadcast from Delhi and relayed by 
other Statioas. 

3 Doordarshan bas allo been tele-
castina from Ma, 1 986 intervjew~ aad 
discussion programmes. A message from 
tbe Deputy Minister for Health was telecast 
in the National Programme on 9.5. <s6. IJl 
Doordarshan's telecasts also information 
regardtDll precautions aDd pre.eotive met-
hods are conve)ed to the viewers. 10 
addition. Doordarsban Kendras are alao 
displaying captions indicating tbe precau-
tions to be observed. Information on tho 
subject are a150 telecast in other IlwtabJ. 
proarammel lite "'Gbar Babar~, ·'Mabilaoo 
ICe Liye"'. etc. 

EaploitatioD of GokI MJaet 

1452. SHRIMATI JAYANTI PAT .. 
NAil{ : Will tbe Minister of STEEL AND 
MJNU be pJoued to .Clto : 



<.) the number of 1014 mines in the 
country as on 31st March4 198' : 

(b) tbe grade of gold deposits in differ· 
ent goJd mines: and 

(c) the steps taken to exploit those 
gold mines? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINH-\): (a> and (c) 
Bbarat Gold Mines Limited, a Govt. of 
India Undertaking is operating four mines 
viz. Nundydroog Mine. Champion Reef 
Mine, and Mysor~ Mine in Kolar District 
of Karnataka and Yeppamana MIOO in 
Acantpur District of .\ndhra Pradesh. 
Hutti Gold Mine~ COmp3n) I.,td. t a State 
GOVl. of K1rnataka Undertaking is also 
operating Hutti Gold Mines in Raichur 
District and Mangalur gold min= in Gulharaa 
District of Karnata1ca State. 

(b) The average grade of go!d extracted 
during 1985·86 from the mines of Bllarat 
Gold Mines Ltd. and Hutti Gold Mines 
Ltd. is given below: 

1. Bhatat Gold Mines Limited 

(i) Nundydroog mine 

(ii) C1ampioQ Reef 
mine 

(iii) Mysorf mine 
(tv) Yeppamana mine 

Grade of gold 
(gms. per tonne) 

2.77 

4.34 

2.98 
283 

2" Hutti Gold Mine, Umit,d 

(i) Hutti lold mine 5 .. 56 
(ii) Mangalur Gold 2.62 

mine 

Em,lo,eel eo~ere4 UDder EPP in 
Bihar ReIIOll 

1453. SHRI MOHO. MAHFOOZALI 
mAN: Win the Minister of LABOUR be 
pleued tl) state : 

(8) tbe number of establisb meats that 
are covered uader the .Employee. PrOYideat 
Funds aM Milcellaneoul Provisions Act, 
1952 in Bihar re'" U OJ) 30 JUDI, I'" 

and the total Dumber of employees workin. 
therein ; 

(b) wh etber Governm eDt are a ware 
that tbe perClntale of the provident fund 
members is ver, low in tbill relion in 
comparison with tbe other regional offices ; 
and 

(c) if so, whether Government propose 
to take steps to ensure that all eligibJe 
employees are enroned for the membership 
from the due datil ? 

THE MINISTER Of STATB OF THB 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) S152 establishments (170 
exempted and 4982 unexempted) with 
6,41 t t 83 subscribers were covered under 
the EPF Act in the Bihar Region as on 
30th June. 1986. 

(b) The membership of the Bmp]oyces' 
Pro,ident Pund in any region is governed 
by tbe provisions of the Act. There i. no 
question of membership being compared 
on an inter-roglonal basis. 

(c) With refe:-ence to reply in (b) above, 
where establishments are found to be 
coming within the purview of the Act, 
Iteps aro taken to cover eligible employees .. 

Central a.istaaee to Munic'pal COBDCIII 
Ia States 

14'4.. SHRI HUSSAIN DALWAI: 
Will the Minister of URBAN DEVELOp. 
MENT be pieabod to atate : 

(8) whether the district Municipal 
Councils in States find it difficult to under-
take public amenity plans like ltadia, publiC 
gardlo and other such facilities for want of 
graot·in-aid from Government; 

(b) "hether Union Government propose 
to conlidet the question of encouralinl 
lucb schemes by oxtendffl, 50 per cent 
subsidy and dlfectina the State Governmentl 
to extend similar subsidy for IUch schemel; 

(c) If 10. the details of the propo." 
which are under the coDllderatiOD of UnJoa 
Govommrnt ; and 

(4) the otber -pa contemplated b7 
UaIoD GoyerDIDIllt fa thfI rllard , 



THB MINISTER OF STATB IN THB 
MINISTRY OF URBAN DBVBLOPMBNT 
(SHRI DALBIR SINGH): (a)&(b) The Central 
,GOVI. is Dot aware of tbe difficulties beiDg 
experienced by tbe !dunicipal Councils io 
tbis regard. This concerns the State Govts. 
However, the Ministry of Human Resource 
De'elopment have a Scbeme of arants to 
State Spar t8 Councils, erc. for development 
of Sports aDd pmes under which financial 
assistance is re'lder ed to state sports COUD-
cils, registered voluntary organisatioos, 
local/district authorities for con~truction 
of Ita dia, swimming pools, sports comp-
lexes, etc. The quantum of sslJistance is 
limited to SO % of the total actual cost or 
RI. S laths whichever i8 less, pt-r project in 
tbe case of stadia and swimmiDg pools and 
2S~ of the total actual cost or Rs. 20 
lakhs whichever is less per project in the 
caao of I ports complex es. 

(c) No fresh proposal has been received 
80 far during 1986 ... 87. 

(d) Does Dot arise. 

lastalladon of TV tower ID P8D81i 

1455. SORI SHANT ARAM NAIK: 
Will the Minister of INPO~MATION AND 
BROADCASTING be pi eased to state : 

(a) whetber tbe TV transmitter at 
Panaji has been commissioned OD its full 
rated power of 10 K W ; 

(b) if not. tho reasonl for de Jay; and 

(c) the time by which it is Ixpected to 
be on its foIl rated powcr ? 

THE MINISTER OF SrATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADOIL) : 
Ca) Not 1ct, Sir. 

(b) The nalOD is tbe delay in compl. 
lion of tbe civd works of tbe tower, due to 
UDltoidablo circumstances. 

(c) Bad Aquat. 1986 .. 

'IV Serial "Nakbt" 

1456. SHU SHANTARAM NAIIC: 
Will tho .. ~.t. of lNfOR.MATIQN AND 
aaOADQASTJNG be plealo4 to lilt. : 

(a) tbe number of aerie. completed bJ 
TV serial Nukkad ; 

(b) whether there i. a demand for lhe 
extcnlion of tbe lerial : and 

(c) if so, whetber Government have 
decided to glaDt extcosioD to the lorial , 

THE MINISTBR OF STATB OF TaB 
MINISTRY OF INFORMATION r\ND 
BROADCASTING (SHRI V.N. GAD GIL) : 
(a) 36 episodes of tbe serial 'Nukkad" 
have been telecast upto 211t Jol" 1986 
and three more episode_; are to be tel.casC. 

(b) The Producerl have requested for 
exteoaion. 

(c) No, Sir. 

Production aad export ef Ore. 

1457. SHRI MANIK REDDY: WiD 
the Minister of STEEL AND MINES be 
pleased to state : 

(a) w hicb it is more advantageous in 
the overall inter~tl of the country and to 
its economy to export orel or fiailhod 
metal and products ; 

(b) wbether the availability of oraa on 
tbe basi. of known dopo,its and preseat 
usall and uportl bas been worked oul aacl 
If so, tho delaUs tbereof ; aad 

(c) how lon, different t,pes of orcs are 
ezpected to last? 

THE MINISTBR OF STEEL AND 
MINBS (SHlU K.C. PANT): (I) It it 
DormaU, morc advantagCOUl to o~t 
finished metal aDd produclS becauae of tbe 
vaJue add it iOD. However; in vJow of tbl 
larp reserves of many importaDt ores ia 
the country and the lUI. capital 
iovestment required for -tina up 
capaCities for tbe prodUCtiOD of fini .... 
metal and products, lOme, orca arc bciaI 
_pon~ to am '010110 ........ 

-(b) and (c) A ItatelDODt iadiCtltiDI 
l'ICoverabJe reaenelj deptelioD. pIOjected 
production Md balaDC. bfe in reepect of 
majoI "all II p .. ~OWi 
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A .... aaHaral Productloa fa Vttar 
Prade .. aDd Bihar 

1451. SHRI KAMLA PRASAD 
RAWAT : Win the Minister of 
AGRICULTURE be pleased to state: 

(a) whether it is a fact that agricultural 
.roductioD in Uttar Pradesh and Bihar is 
Dot inu"linl as the 'a.mers of thlse 
State. beinl poor, casoot make use of 
modern implements and fertilizers; 

(b) if 80, whether Union Government 
would make available agrieultural inputs 
to theao poor farmers at cheap rates or 00 
ea., inltalmontl ; and 

(c) if not, tbe realons therefor' 

THB MlNISTBIl OF STATB IN 
THE DEPARTMENT OF AGRICULTURE 
AND COOPERAnON (SHRI YOOENDRA 
MAKWANA): (8) The production of 
foedarains in Uttar Pradesh has increased 
'rom 2.'.5 lakh tonnes in 1980-81 to 
302.7 lath tonnes in 1914·85. In the 
Bibar State dorinl tbe lame correspondinl 
pmiod the foodarains production increased 
from 99.1 lath tODDes to lOl.l lath 
toaos ; 

(b) Alricultural inputs such II 
pelticidea. fertili.er., improved alricultural 
Implements aDd handtools are lupplied to 
Im.lli maraiDal and tribal farmers at 
lobstdiled ratea throulb aovernlDlntaJ 
prOll'lmmei ; 

(e) 1D view of the rlpl, fo part (b). 
the ,o .. tion doci not ari •• 

TV AMId_ 

1~S9. SHal MANI~ R.BDDY: Will 
the Wailt. (If INFORMATION AND 
Bl.OADCAsnNG be pIoutd to state: 

(a) .... tIler tblre is IltowiDI tr.nd of 
people bIcomiDI T.V. acWict. particular), 
UDODI ,Otaol I.eration aDC1 citY dweJJttJ, 
detraetlnl their attllltioD. from ... otial 
........ y. work ; and 

(b) if so~ whether aDY surve, is 
propoled to be uodertaken in tbis relard 
to enabll Oovecament to take suita~le 
precautionary atepa in this rqard 10 .. to 
'cDsure balanced use of TV , . ~ 

THB MINISTER OF ST A 1'B 
OF THB MINISTRY OP INfOR. 
MATION AND BROADCASTING 
<SHRr VIN. GADGIL) : (a> DoordanJt,D 
hive not coadUcted an, Ipecific surve)' in 
thIs respect. However, a .uney conducted 
~m?ng children in Delhi .nd Madr •• 
Indicated that they skillfully adjust their 
daily time-tab] e in order to watch 
prolrammes or their interest. 

(b) No, Sir. There is no IUlh 
proposal. 

PromotlOil of MarlDe FIsheries I. 
Kera)_ 

1460. SRlI G.M. BANATWALLA: 
Will the Minister of AGRICTJLTURB be 
pleased to state: 

(a) tbe steps taken by Government for 
tbe promotion of marine fishery trade in 
tbe eeualry : 

(b) the schemes undertakln for tbe 
development of COl. tal jnfrastructure • , 

(c) the Itepa taken for developmCDt of 
coaltal ar.as in Kerala for Promotion of 
marin e fish ery ; and 

(d) the total annual allocations for the 
last threo years : year·"i.e for tbe 
promotion of marine fiabina trade and the 
developmeat of coastal jnfrastructure 
rclatiDI to mariae filbinl in tt. oountry ? 

THE MINISTER OF STATB IN mB 
DEPARTMENT OF AGRICULTURB 
AND COOPBRATION (SHRI 
YOGENDRA MAKWANA): Ca> to (0) 
Sam e Of the importaDt st.ps tat ell bl 
Govemm ent for the promotio. of Marin e 
Filth,1')' Trade iu thi countr, i.clu.iq 
State of Korala Ire as follows : 

(0 Construction ot major and aiinor 
aabin. barbou" aod laDdba. Conkel. 

(if) IntroduCCioa of mechlDi.ed boats 
. iac1udiq b .. cb II.dina eraft IDd , .. , .. .bio. ftIIo1a. ' 
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(III) Motorisation of tnditiooal ft,hiaa 
craft. 

(Iv) Fishermen Welfare Schemel, such 
.. Group Accident Inlurance Scheme and 
National Welfare Fund for Fishermen 
Society: 

(v) Suney of Marine Fishery 
Resoorces, training of fisherY operatives 
aDd development of new products. 

Cd) The allocatloo of roads is made 
lobemewise and not Statewise. The total 
aUocatioa for Marine Fishery Scheme by 

tbe Goyernmcot 01 IDdia for the last tbree 
,elI'S is al followa : 

Year 

1983-84 
J9'4·85 
1985·86 

Out I., Rs. laths 

1578.60 
2396.90 
2301.00 

Out of the above outla, for Marine 
Fisheriea, the foJiowinl is the year-wi.e aad 
Stale-wise release of Central assistance to 
Maritime Sirles and Union Terriloriel 
during the laat throe )oarl for the 
• evelopmcnt of coaltal infrastructure of 
fishing harboun and landing cCDtres : 

(R Opeel ia tat hi) 

1983- 1984- 1'15-
1984 1985 1986 

Aodhra Pradesh 100.00 3S.00 157.65 
Gujarat 129.97 180.25 186.12 
Kerala 128.00 62.48 44.70 
Tamil Nadu 

Maharashtra 

Itaranataka 

Orissa 

West Benlal 

Poodicherl'1 

Volw.tar, Retireme.t Selaeme ill SAIL 

1461. SHRI O.M. BAN4 TWALLA : 
-Will the Minister of STEBL AND MINBS 
be pleased to state: 

(a) whether the Voluntary rotirement 
ICheme bas been finalised b, the Steel 
Authority of Iodia Limited ; and 

(b) jf so, the deta ils thereof? 

THB MIN1ST.BR OF STBSL AND 
MlNBS (SHill K.C. PANT): (a) IDd (b) 
Steel Authorit, of India Limited has 
proposed a now voilmtar, retirement 
10_ to lupenede the eailtiDi I~.eme. 
The propoaed IObome i. UDder the 
....... atioD of Got emmeat. _taill will 

. .. ... ilabII aft. it II a",09'" 

65.10 190.44 74.20 

S.OO 92.00 5.00 

6.00 0.4' 

11.22 2.78 

40.00 38.61 38.12 
10.00 

AbsorptioD of -CODtraet .., 
Artists or AIR aDd Doordarsltaa 

1462. SHRI T. BASHEER: Wi)) the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether Government have taten 
af', decision about the absorption of 
contrlct staff artists of AIR. and 
Doordarsban as reaular Governmcat 
emploJl os ; and 

(b) if 10, tho details thereof' 

THE MINISTER OF ST ATE OF TBB 
MINISTllY OF INFORMATION AND 
BROADCASTING (SIMU V.N. GAOOIL) : 
(a) and (b) Y •• Sir. Government toot • 
deciaiOp ill 191Z tbat J1QD-podorlPla, 
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cateaories of erstwhile Staff Artist., who 
are doing duties comparable to reaular 
Government servantl. would be liven an 
option to become regolar Government 
.rvants. Options were caUed for from 
all such Staff Artists. 

The options in respect of StaB Artists 
to be equated with Group "A' and Group ,_, .. \,,; regular Government lervants were 
ecreened and orders converting them into-
regular Government servanb have since 
been issued. The screening of Staff Artist. 
to be equated witb Group 'B' Oovernment 
lervants is currently under process. 

Efalaadoa of Performaace of NPDC 

1463. SHRI G.M. BANATWALLA : 
SHay MURLIDHAR MANB : 

Will tbe Mmister of INFORMATION 
AND BROADCASTlNG be pleased to 
state: 

(a) whetber Government bave appointed 
an, Committee to evaluate the perrormance 
of the National Film Development 
Corporation Limited ; 

(b) if 10, when it was appointed ; 

(c) the composition of tbe Committee 
aad it. terms of reference ; 

(d) tbe time b, which the eommitt. 
il eapected to submit its report; and 

(e) if the report bas already bees 
submitted. wbat are its findings aod 
recommendations and Government's 
reaction thereto? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INfORMATION AND 
BllOADCASTINO <SHRI V.N. GADGIL): 
fa) to (e) The Government bad appointed 
Dr. Asok Mitra, ICS (Retd.) on 15.1.1986 
to enquire into tbe functioning and 
performance of the National Film 
De .. lopmcot Corporation. Accordln. to 
•• e term. of refereDCI for the enquiry, be 
... to enquire into the fuactioDiDl aDd 
performance of the National fUm Deve-
lopmeDt CorPoration from its In ceptiOD , 
i.l. 11 tb April. 1910 to 2DC1 lanu...,. 19.'. He .a. in parttcalar to onquire 
taso t. foUow" ; 

(a) The extent to wbich tbe Corpora. 
tion had succeeded in fulfilllDI 
the objectives for which it WII let 
up, speeially tn promotional 
activities like ImproviDI the 
Quality of films. export of Indian 
films, distribution and exhibitioD 
of quality films, theatre construc-
tion programme etc .. 

(b) finaDcial manaaement and perfor. 
mance of the Corporation; and 

(c) personnel management and 
administrative performance of tbe 
Corporation. 

Dr. Mitra submitted bis report to the 
Goftrnment on 14.5.1986. It contains 
hil obs~rvations about the performance of 
tbe Corporation in the past and also 
IUlleltions for improvement in its fUDCHoD-
inl. The report is under consideration of 
the Government. 

Criteria for Settlog up of TV Centres 

1465. SHRI T. BASHEER: Will the 
the Minister of INFORMA TION AND 
BROADCASTING be pleased to state : 

(a) whether Government bave fbed 
any priorit, or criter ia for openinl TV 
centrel In the country during Seventh Fi,e 
Year Plan; and 

(b) ilIO, the details tbereof 1 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) aDd (b) The criteria for selectlnl 
locations for TV centres include various 
factors like extent of resultant cover.le to 
rural and urban population. service to 
backward. remote aDd border areas, 
availa bi'ity of TV coverage from tran.mil. 
ters in th e adjoininl areas. and availability 
of facilities for linksse with Programme 
Production Centres aod other infrastructural 
lad) ities. 

(TrtlllSlallolJ] 

Aaro-1a.ltrlel Corpontl. Ia Statel 

1466_ SHaI HTBNDRA PRASADA: 
Will t. MiQiat", of 40&ICtJLTURB be 
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pleased to state the value of bUlinesl 
transacted by State Al1'o-lndustries 
Corporations during the financial year 
1985 .. 86, State-wise ? 

THB M1NISTBR OF STATB IN THB 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGBNDR~ 

MAKW ANA) : There are 17 State Agroe 
Indultrios Corporations in the country 
whicb were let up 8S a Joint venture of 
the Government of India and tbe respective 
State Governments. The requisite inform-
ation bas ))een received from teD State 
Aat'o·lndustries Cor pora ti ODS as liven 
below: 

s. No. Name of the Sta te 
Aaro-Industries 
Corporation 

Value of business 
transacted during the 

financial year 1985-86 
(Rs. in laths) 

1. Andbra Pradesh 

2. GuJarat 

3. Haryana 

4. Himachal Pradesh 

s. Kerala 

6. Karnataka 

7. Madhya Pradetb 

8. Maharashtra 

9. Orissa 

10. Uttar Pradesh 

The information from the rollowlDa 
States is awaited: 

1. Assam 

2. Bihar 

3. JIiDlmu &. Kashmir 

4. Punjab 

5. Rajaathall 

6. Tamil Nadu 

7. WI" Boa.al. 

6800.00 

'SOO.OO 

4JO.33 

832.27 

234.00 

4183.00 

1991.00 

10047.99 

811.80 

11199.00 

Profit/Loss of Public Seetor Fertliber 
Vails 

1467. SHRI JITBNDRA PRASADA: 
Will tho Minlstor of AOllICULTUKB bo 
pleased to state tho DOt loss suffered or 
nct profit earned by each public ICc:tor 
FertiliZer Corporationl Compan, durinl tbe 
year 1'85-86 1 

THE MINISTER OF STATE IN THB 
DBPARTMENT Of FRTIL)ZERS 
(SHlU L NATWAll SINGH): A StatrUlODl 
aa liVCD1»o1o •• 
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Statemellt 

Statement showl", "et loss su/fered or tlet profit '1JIlled by Pllbllc Seclor F8rlilizer 
Corporation, du rift, 1985-86. 

s. No. Name of the PSU 

1. Nat ional Fertilizers 
Limited. 

2. Fertilizer & Chemicals 
Travancore Liurlted_ 

3. R.ashtriya Chemicals & 
Fertilizers Limited. 

4. Madras Fertilizers 
Limited. 

5. Projects & Development 
India Limited. 

6. Pyrit cs, Pbos pbates It 
Chemicals Limited. 

,. Fertilizer Corporatioo 
of India Limited. 

II Hindustan Fertilizer 
Corporaiion Limited. 

Total: 

Agriculture Crops Insured 

1468. SHRI JITENDRA PRASADA: 
Will tbe Mini,ter of AGRICULTURE be 
pI eased to state: 

(a) tbe namel) of crops insured durin. 
the year 1985-86 ; 

(b) tho value of crops insured and its 
percentage to the value of total agricultural 
crops; aDd 

(e) the number or cattle insured durin. 
the Jeaf 1985-86 1 

THE MINISTER OF STATE IN THE 
DBPARTMBNT Of AGRlCULTUaB AND 
COOPBRAnON (SBIJ YOGBND&A 
MAKWANA); (a) Tbe Q'OPI covorod 

(Rs./crores) 

Profit (+ )/Loss (-) 
duriog 1985·86. (Provilional) 

(+> 37.60 

<+> 7.50 

C+> 30.00 

(-) 5.35 

C+> 0.30 

(+> 095 

(-) 128.60 

(-) 72.10 --------_--
(-) 130.30 - .. ._,-------

under tbe CompreheDsi~e Crop Ioluranee 
Scheme during tbe ,ear 1985·86 were: 
paddy. gro8Ddnut, jowar. maize, rail, 
baJra, urad. ,ram, red·gram. Ir oeD-gram, 
black·,ram, castor, lin,elly. tur, selamum, 
wbeat. rape aDd mustard. oilseedl, Bummer 
groundnut, aafflower. 8unfJower. winter 
"add" lummer paddy, maloor, pea, pullel 
and otber on-~eeds 

(b) The Comptebeollve Crop Insurance 
Scbeme is linked witb crop 10aDl and Dot 
with tbe actual value of tb. crops insured. 
The lum maUled per farmer il 150% of 
tho orop loan i.sued by tho financiDg 
inStitutioDS (Co-operaUves, Commcrcaal 
banks, and .R.eaional Rural Baat,) for 
rallia. lbe apeci8ed erG,.. Detalll 
reprdiDl total vilue of OI'opi iDlurecllDd 
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ill per-cent_Ie to the value of total 
agricultural crape are Dot collect ed, and 
are, therefore, not ava\lable. However. a 
business of Rs. 540.81 and R •. 228 33 
crores a. sum insured was booked in 
Kharif 1985 and Rabi 1985-86 respectivel,. 

(c) The total number of cattle insured 
durinl 1985·86 under the various cattle 
in,lurance schemes was 158.41 lath. 

[BagII,II] 

Droagb Relief to Anahra Pradesh 

1469. SHRI C. SAMBU: Will the 
Minister of AGRICULTURE ~be pleased to 
state: 

<a) whetber the Central team which 
vitited the drought affected districts of 
Andbra Pradelh has submitted its report ; 

(b) if so. whether based on its teport 
Government bave reJeased drought 
a.sistance to Andhra Pradesh; and 

(c) if not. the reasons therefor ? 

THB MfNISTBR OF STATE IN THB 
DBPARTMBNT OF AGRICULTURE 
AND COOPBR.ATION (SHRI YOOBNDIlA 
MAICWANA) : (a) Yes, Sir. 

(b) Yes, Sir. A ceiling of expenditure 
of as 40.05 croreS has boen sanctioned to 
the Government of Aodhra Pradesh on 18th 
Jul" 198' for tackling drouaht. 

(c) Does Dot .ri.e. 

Siagle Window ScbeDle 

1470. SHRI C. SAMBU: Win the 
Minister of AGR.ICULTURE be pleased fa 
Itate: 

(a) whether exPerimental implementa-
tion of Sinll. Window System of araotina 
fertilisers, Ions and pesticides at dle 
doofltCPS of farmers in tbe country is beinl 
Implemonted in any dlstrict of Andhra 
Pradesh; 

(b) if 10, the .... ult. of lbe eaperim-
-, i 

(c) baling os tbe result. 0' the 
exporime~t, wben the Uuion Government 
would accord tanction to tbe Sing I e 
Window System as envisaaed by ebe 
Government of Andhra Pradesh i and 

(d) the detail. thereof '1 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF AGRICULTURB AND 
COOPERATION (SHRI YOOBNDRA 
MAKWANA): (a) The Single Window 
Scheme for credit delivery to tbe farmer. 
from tbe cooperative sector in Andhra 
Pradesh hal not been tateo up for 
implementation 80 far in any district of 
the State. 

(b) to (d) In view of answer to part 
(a) a bov e, do Dot aris e. 

BiotecbDoJogy Programmes in IARI, 
NDRI aad IVRI 

1471. DR. CHINTA MOHAN: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether BiotechnololY Programmes 
were under·taken at Indian AJaicultural 
Research Institute, National Dair, Research 
Institute and Indian Veterinar, Retearch 
Institute in the newly emerging areas of 
genetic eogineerina and if so. tbe details 
thereof; and 

(b) the new plants. microbes and live-
stock created so far in order to evolve 
productive disease free straiDS ., 

THB MINISTER Of STATE IN THE 
DBPARtMENT OF AGRICULTUaB AND 
COOPERATION (SHRl YOOENDRA 
MAKWANAJ : <a) Yes, Sir. 

Biotechnology Programm es at e beiDI 
under-takeD at Indian AaricuJtural 
Research Institute (It\RI), National Dairy 
Research Institute (NDRI) and Indiaa 
Voterinary Re50arch Institute (lVRI) in tho 
oewl, emerging areas of Genotic BOlinecr-
in. ond Biotechnology. Tho ICAR. hal 
decided to set up three BiotecbnoJol)' 
centres duriDa the Se,enth Plan, one each 
.. t IARI, NDlll. and IVRI, respectivel,., 
for Crop Sciences. Animal I*lth and 
Animal Production. These c:cntrea woulel 
fuDcaioo .. part of those laaIitutea. Specifio 
IDUdate of thelo CDtrCI II lit_ bolow ; 
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(0 NfllifJIUIl Biotec""oJolY C'II". 
10' C,tJp Sci~nces (/~Rl) 

(a) Eukaryotic genome orpnizatioD 
and acne expression. 

(b) Organization (and expression of 
Orlanelle genome. 

(c) Mitrobial nitrogen fixation. 

(d) Plant cdl genetic minipuJation. 

(e) Micropropagation. 

(ii) National Biotecltnology Centre lor 
Animal Production (NDRI) 

Ca) Bioconversion of organic wastes. 

(b) Immunological biotecbDiquCl in 
reproduction aDd fertility improve-
ment of cattle and buffalo. 

(iii) Natio"al Biotechnology Centre lor 
.A"imtJl H~allh (IVRl) 

(8) Recombinant DNA Technique for 
Genetic EDlineerlDg for Deve)op. 
ment of Vaccines and Improvem-
ent in Animal Production. 

(b) Embryo Transfer Technology and 
Bngin eerinl. 

(c) Development of Monoclonall 
Hybridomas for Immunodiagnosis. 

Cd) Haemoprotesta Research for 
better Immunodiagnosis, ImmuDo-
propbylasis using abo.e techniques. 

(e) Immunobi01ogy of Animal Tumors. 

(f) Immunobiolo&, of Rtproduction. 

(b) Experimental material witb desired 
eenetic characteristics bas been created 
both in plant, and microbes. Genetic 
engineeriDg work in the atmospheric 
nitrogen kina bacteria, Rhizobium, i. also 
hei... daoe. Attempt' would be made to 
work on di.ease free orlani&ms/suainl. 

ComprelaeDlil'e PoUq for Flood. 
aDd DroaaJaIl 

1472. SHRI AMAR JlOYPB.ADBAN: 
Will tbe MlDiit. of AOR.lCULTURS be 
_ .... Co ..... : 

Ca) whether Government propose to 
formulate a compreheusive poUey to 
contain tbe natural calamities like 800dl 
and droughts; 

(b) if so. the outline8 of the proposed 
policy: and 

Cc) if nol, the leasons therefor? 

THB MINISTER OF STATE IN THB 
DEPARTMENt OF AGRICULTURB 
AND COOPERATION (SHRI YOGBNDRA 
MAKWANA): (a) fO (c) India i. 
afflicted by one form of natural calamit, 
or other because of long coast line and 
variegated agroclimatic conditions. No 
detttee of human efforts can pi event 
occurrence of natural calamities. The 
administration of relief for drou&bt and 
"ood and implementation of Proarammes 
relatina to these natural caJamities are the 
responsibility of the State Governments. 
However. various stops have been taken b, 
the 60vernment of India to reduce tbe 
incidence and intensity of natural calami-
ties. In tbe case of drought a number 
of long-term measures have been taken 
by the Govcrnment. These include 
increasing irrigated areas. Drought Prone 
Area Programme, Desert Development 
Programme, Soil and Water Conservation 
Programme, National Rural Employment 
Programme, Rural Landless Employment 
Guarantee Programme, Afforestation, etc. 
As relarda controUina adverse affects of 
flood. the planning and execution of various 
Bood protection works is done by State 
Government.. These measures include 
construction of new embankments, drainale 
cbannels. raising of village. etc. Tbe 
Central Ooternment has prepared a Model 
Bill for Flood PJain Zoninl and is persua-
diDg the States to inaroduce suitable 
lelislation to check un-planned aotivitiel 
in the Bood plains so as to reduce dam.le 
potential. The Central Goveroment baa 
also constituted the Ganga Flood Control 
Commisilon aDd Brabamaputra Board for 
preparinl a comprehensive Plan of 800d 
control in thele b,un •• 

Sapp., of Sale DrlDldDa Water fa 
eGaDtry 

1473. SHRI MURLI DBORA: Will 
abe Minuter 01 ULUIAN DBVELOPMSNT 
be ,11111d to "" : 
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(a) tbe achievement made by Govern-
ment under the International Drinking 
Water Supply and Sanitation Decade 
launcbed in April, 1981 when an estimated 
395 million or about 58.7 per cent of our 
total population was without safe water 
• upply-362 million in rural areas and 33 
mil lion in urhan areas ; aad 

(b) \1rhether Government propose to 
seek the involvement of international 
bodies like the UNICEF in tbis regard? 

THB MINISTER OF STATE IN mE 
DBPARTMENT OF URBAN DEVELOP-
MBM r (SHRI DALBIR SINGH): (a) 
The achievement made in coverage af 
population with drinking water supply facili-
ties (as on 31.3.8 S) under International 
Drinking Wat er Supply and Sanitation 
Decade Programme is given as undcr : 

Water 
Supp1y 

(a) Urban 
(b) Rural 

Populalion 
(in million) 

127.229 
313.556 

Percental" 
covera,e of 
total popu-

ation 

72.9% 
56.2~ 

(b) Involvement of UNICEF in re!lard 
to provision of drlnkinl wat er supply i. 
mOIStly meant for providi1. support 
assistance for rural water supply programme 
In tbe form of supply of materials, etc. 
A. far al urban water soppb is wocernecl 
involvement of UNICEF is almost oiJ • 
However, international alencies such as, 
UNDP, World Bank and other bilateral 
agencies are already being involved for 
achieving the target coverage unda' 
International Drinking Water Suppl, and 
Sanitation Decade Programme. 

PlnlDdal AllocatioD for Agriaalture 
in Seventh PIaD to Or ... 

1474. SHRI ANADI CHARAN DAS : 
Will tbe Minister of AGRICUL TURB be 
pI eased to stat e : 

Ca) tb e financial allocation made to 
agriculture sector for Orissa in Seventh Plan 
Period Programmc-wise ; and 

(bJ the allocation of above during 
An~ual Plan, 1986-87 for Orissa ? 

THB MINISTBR OF STA TB IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) and (b) A Statement is 
liven below 

state_at 
Pintulclal Allocation lor A,riCIII",,. fa OruSil 

(Ra. in laths) 

s. No. Head of Development Seventh Plan 1986-87 
(1985-90) Annual Plan 

1. 2. 3. 4 .. 

1. Crop Husbandry including 9225 1633 
Dl'Yland/Rainred Parmiol 
and Small and Marlinal 
Farmers Schemes 

2. Soil & Water Conservation 1300 250 

3. Animal Husbandr, 1400 480 

4. Dau, Development 100 7S ,. Filberies 1260 SOO ,. Investment in Aaricultul'Il 400 7' Financial '-tltutlon. 
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I 2 

? Cooperation 

8. Alricultural Research & 
Bducation 

9. Marketing 

10. Storage & Warehousing 

11. Forestry 

Total: 

Represe.tatioDS Against Chairman 
Wage Board for Journalists aod 

No.Joarnalists 

1475. SHRI P.M. SAYEED : 
SHRI AMAR ROYPRADHAN: 

Will the Minister of LABOUR. be 
pleased to state : 

CI) "bother Government have received 
some representations and protest Dotes 
against tbe Chairman of tbe Wale Board 
for JoUrDansts and Don-Jouroaliats ; and 

(b) if so, the details of the demands 
made by the Delbi Union of Journalists and 
the Delhi Stat e Newspapeas Employees 
Federation ? 

mB MINISTER OF STATB OP THB 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) Yel, Sir. 

(b) The representations demanded 
that :-

(0 The Chairman of the Waae Boards 
for Work ins Joomaliats aDd NOD-
Jouroaliltl Newapapor Bmployeel 
be replaced by a judie of Supreme 
Court; 

(Ii) The iD4lpendeDt memben be ro-
place4 bJ impartial ilKltpeacleDt 
momben. 

S 

5000 1135 

,600 125 

110 23 

60 16 

4500 1280 --- ---
23955 5512 

DepafatloD of OftIclals abroad ia 
CODDectioD with Agricultural 

Exhibition 

1477. SHRI RAM BHAOAT 
PASWAN: Will the Minister of AGRI. 
CULTURE be pJeased to stale; 

(8) whether officers 'acing viaiJauce 
enquiriel are a 110wod to 10 abro.d on 
oflicial duty : 

(b) wbother some luch ofticen of the 
Department of Agriculturo and Cooperation 
were sent abroad durin. tbe lalt throe 
mODths to a Middle-BaIt couotry to 
oraaniae an agricultural exhibition; aDd 

Cc) if so, the realons for sondiog luch 
ofticers 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPER A lION (SHRI YOQBNDRA 
MAICWANA) : Ca) Officer. are deputed 
abroad for official duty takiDlfoto account 
the requirements of 'Work. If an officer 
facinl vi.ilance enquiry il not under, IUS-
pension, be i8 treated aa 00 duty for all 
purposes and may be required to tour wftll-
iD the countr, or abroad. 

(b) and (c) No Sir. However, three 
omcera.on. Irom the Department 01 Alli. 
culture " Cooperation and two from Ind'an 
Council of Aartcultural Ileaeareb (ICAR) 
were deputed to Doha from 8tb to 17tb 
f,brull7, I'.d to ...... dill MJDiltq'. 
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participation in tbe IndiaD trade exhibition 
there. All the Officers deal witb the subject 
matter and were selected OD merit because 
they were considered tbe most suitable for 
oflaoising MinblfY's particfpation in the 
exhibition. 

FoocIgralns Production during 1985.86 
and 19I6.87 

1478. SHRI V. TULSIRAM: Will 
tbe Minister of AGRICULTURE be pI eased 
to state: 

<a) whetber tbe targets fixed for food. 
grains production in the country during 
1985-86. could not be achieved; 

(b) if 80, the narnes of tbe States where 
there was low production of rice. wheat 
and other foodgraiDs and the extent to 
whicb there was low production; 

(c) tbe 8tep~ taken by Government to 
make up this shortage during the year 
1986·87 both in production and procore-
ment of foodgrains ; and 

(d) the targlt fixed for a buffer stock 
of foodgrains in the country for the ,ear 
1985·16 and 1986-87? 

THB MINISTER OF STATE IN THB 
DEPARTMBNT OF AGIUCULTURE 
AND COOPERATION <SHRI YOGBNDRA 
MAKW ANA) : (a) and (b) As per latest 
available estimates, the anticipated achieve-
ment vis-a-vis tarlet of foodarainl produc-
tion in the countr, for 1985-86 is as 
under ;-

(MiUioo tODn es) 

Crop Target Antici- Achieve· 
pated ment 

Rice 63.S 63.0 63.S 
Wheat 49.2 46.5 47.0 
COlrse-araina 33.0 26.0 26.5 
Pulses 13.5 12.5 
Poodlrains 15'.2 148.0 - 14'.5 

As the final "timltes of production 
have not been received from all tbe States. 
It t. DOt pouibl. to indioato preclaob tbe 
eatoDt of lbortlaU It ""CDt. 

(c) The steps to increa.e foodgraiDs 
producrton jl'clude (i, expansion of area 
under hiBb yie1ding varieties, (jj) increaRd 
use of quality seeds, (iii) increaled and 
efficient use of fertil isers (iv) scientific 
water manalement. (v) adequate plant 
protection mea.ureS (vi) stabilisation of 

~ 

CfOP production in drougbt prone areal 
tbrough dry farming technology snd (vii) 
vigorous extension efforts for Optimum 
utilistion of improved tecbnology. 

The procurement of wheat and rice 
duriog the current season lS satisfactory 
and the stocks are in excess of what is 
required under tbe operational requirement 
and tbe existing buffer stocking pOlicy. 

Cd) As per tbe buffer stockin. pOlicy of 
the Government. tbe size of the buft'er stock 
to be maintained by the public agenciea 
shou I d be 10 mil lion tODn es-comprising of 
5 million tonne. of wheat and S million 
tonnes of rice. This buffer stock would be 
over and above tbe operational stock wbich. 
on different dates of the year, wOltld faop 
between the lowest figure of 6.S miIJion 
tonnes on lat April and the highest figure 
of 11.4 mi1Jlon tonnes 00 1st July of the 
year. 

AJlocatioa of fundi fo Kerala lor 
Jategrated Development of Sman 

and Medium Towns 

1479. SHRI MULLAPPALLY RAMA-
CHANDRAN: WiJ! the Minister of UR. 
BAN DEVELOPMENT be pleased to 
state the details of tho Central a~sislnce 
given to each town selected for coverage 
UDder (he scheme of Integra!ed Develop. 
meat of SmaJl and M(dium tawns duriDI 
1985-86 ? 

THB MINISTER OF STATE IN THB 
MINJSTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): The Central 
assistance given to towns in Keral. under 
tbe $cbcme of IDtearated Development of 
SmaU ahd Medium Towns durina J 985-86 
is aa under :-

Name of To"n Rs. in latbS 
1. Itott.,am 6.80 
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,. Tel1ichrry 1.00 to) the Itepa taken to improve tbe 
4. Badalara 5.00 situation ; and 
S. 
6. ,. 

Mallapuram 
Tbodupuzba 
Manjeri 

Total: 

9.80 
20.00 
20.00 

82.10 --==-
Telecast 01 NepaU 'IIms 

1480. SHRI ANANDA PATHAK: 
Win tbe Minister of INFORMATION AND 
BJtOA'OCASTlNG be pleased to state: 

(a) whetber Goverrment have decided 
to telecast the Nepali film productd in 
India; and 

(b) if so, from when and the details of 
the film which have been selected for the 
purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFOR.MATION AND 
BROADCASTING (SHRI V.N. OADOIL) : 
(a) As per the present policy of Doordar-
Iban, only National Award winniol best 
films in the dift'erent regional Janguales and 
also those entered in the Indian Panorama 
of Film Festivals from 1985 aDd oDwords 
are elh!ibl e for telecast in tbe National 
Network of Doordarsban. No Nepali 
t11D 80 far prodaced io India fulfill tbis 
criteria. 

(b) Does not arise. 

Vlol.doD of safet, ttfeasarel b, Deihl 
State Miaeral De,elopment 

Corporatfon 

1411. SHR.I H4.Nt'lAN MOLLAH : 
SHRI AlIT KUMAR SABA: 
SHRI BASUDEB ACHARIA : 

Win the Minll!er of LABOUR be 
pleased to state : 

II 

(a) whether the attention of Govern-
. IDIDt bal been dra~ to the Dews publilhed 
in tbe "Financial Bapr.s" dated 2 June, 
1986 concerninl .a'It, at tbe DeJbi State 
Miooral Development Corporation minea ; 

(b) jf 80, the roactlOQ of GOYOI'IlJIIIDt 
thereto ; 

(d) the resuU. acbieved 10 'ar ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANONA) : (a) Yes, Sir. 

(b) to (d) The Bt'lDeS mines of Delhi 
State Mineral Development Corporation 
are regularly inspected by Officers 01 the 
Directorate General of Mines Safet,. 
During inspections, condit ions were found 
to be dan,erous in S Stone mines and there-
fore orders under Section 22 of the Mines 
Act, 1952 were issued. Out of these five 
mines, two mines have since ceased to 
work. Manasement of the Corporation 
were directed by the officers of Directorate 
General of Mines Safety to improve the 
working conditions in the remaining m:DeI. 
However, it was found that mining opera-
tions were continuiog in the Rajokari StoDe 
mine without r~ctifyiD. tbe defects. Two 
prosecutions Clses have been instituted 
8sainst the conccrD.d officials in this 
conn ection. 

D.lhi Administration hal intimated that 
steps are being taken by the Corporation 
to improve the working conditions. 

Le.Piladon In State. OD MfalmaDi 
Wages to Agricultural Workers 

1412. SHRf P.A. ANTONY Will the 
Mini_ter of LABOUR be pleased to state: 

(a) bow many States ba'le Le,islatioD 
on minimum wales to Agricultural workers 
ia tbe unorlanised SeCtor; and 

(b) tbe State-wise break up of tbese 
minimum wales ? 

THE MINISTBR OF STATBOP THB 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) AU the Slatrs/Union 
Territories escopt Sikklm. Arunachal 
Pradesh. Mizoram and La.lbdweep ha". 
pI escribed miDimum WIles lor 8IricuJtunl 
workers UDder tbe MIDi_om W .. es Act, 
1'48. 

(b) &\ ,t.to ... ' II II,. "19". 
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VtllDatioD of Proclaetlol Capadt, 
'" 'ertilizar UDits 

1483. SHRt NITYANANDA MISRA: 
Will tho Miaister of AGR.ICULTURE be 
pleased to Btate : 

(a) wbether the Public Sector Fertilizer 
Units operate at 60 per cent capacity 
whereas thOle in Private Sector operate at 
80 per cent capacit, ; 

(b) whether nearly Seven Public Sector 
unitl are non-viable in their operation; 

(c) if so, the net loss incurred by each 
of them 80 far ; 

(d) wheth er Government propoae to 
make these units viable through greater 
capacity utilisation and other means; 

(e) if SOt wbether a crash pJan to 
achieve the objective has been drawn up; 
aod 

Cf) if so, the details thereof? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF FEIlTILIZERS (SHRI 
K. NAT\¥ AR SINGH) : (a) In 198'·86. 
the overall capacity utilisation of public 
sector fertilizer plants was about '1 % 
wbile tho private soctor plaots operatod at 
well over 8. %. 

(b) Yes, Sir. 

Cc) Cumulative ]OS8 suffored by eacb of 
the seven public sector fertilizer UUlts till 
31.3.1986. is indicated below :-

Name of Unit 

fertilizer CorporadoB 
of IadIa 

1. Gorakhpur 
2. Sindri 
3. aamapDdam 

4. Talchir 

H ...... 'erdUzer 
Corporado. 
s. Namrup 
6. Dura-pur 
7. Dlrauai 

Loa (al. 10 ero, .. ) 

68.08 
387.58 
82.56 

188.14 

125.31 
185.'4 
141." 

(cJ) to (f) Government have constituted 
a Task Porce to 10 into tbe workinl of 
these leven units and lugles! Iuitable 
remedial measures to improve their 
performance. 

Mine at Rangpo ID Slkklm 

1484. SHRlMATI D.K. BHANDARI: 
Will tbe Minister of STEEL AND MINaS 
be pleased to state: 

(a> wbether Government are aware that 
tbe onl, lDine in operation at RaDgpo in 
Sikkim is running at a lOIs; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA): (a) Tbe Sikkim 
Mininl Corporation located at RaulPo, 
Sikkim, bas 8hown profi[s in its operatioDI 
during 1984·85 and 1985·86. thoulh it 
made JOlses earlier. 

(b) Does not arise. 

Equal Wages for men and women Ia 
Tea Gardea. in Assam 

1485. DR. PHULRENU GUHA : Will 
tho Minister of LABOUR be pleased to 
state: 

(a) whether Union Government are 
aware tbat equal wales are not liven for 
the same work to men and WOlDlD in toa 
"rdons in Allam; 8Dd 

(b) if 10, the meaaurel proposed to be 
taken by Government in tbi. rOlard ? 

THB MINISTBR OF STATB OF THB 
MINISTRY Of LABOUR (SHRI P.A. 
SANGMA) : (I) AccordiDI to tbe ,,1.1 
.aroe_at publisbed in Toa St. tistiCI 
1913·84 by t. Tea Board Calcatta. moo 
and women are not liveo equal waael for 
the lame work in toa lardons in Auam. 

(b) The State Government of Allam 
haft b.n re4ueated to look into tbe 
ma.ter and tab Iwtable action UDder dI. 
S,.I lltmuoorlUOD Act. 1~76· 
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Revised cost of Vlsakbapatnam Steel 
Town"'., 

1486. SHR) BHATTAM SRIRAMA. 
MURTY: Will the Minister or STEBL 
AND MINES be plea"ed to state: 

(a) the approved cost for Visakhapat. 
nam Steel Township as per Fourth Quarter 

<~ 1981 prices and the revised e.timated COlt 
f as per 198 S First Qu~uter price§ ; 

(b) the number of houses planned to be 
constructed, already constructed and under 
construction together with the expenditure 
incurred thereon 80 far; 

(c) the total amount paid by way of 
compensation to tbe persons whose lands 
have been acquir ed so lar ; 

(d) the amouDt whicb would have to 
be paid to tbem as per tbe sUlgeltion 01 
tbe Andbra Pradesh State Government for 
'I-Iratia payment; 

(t) wbether Union OovernmeBt hale 
not agreed to tbe su,gestion or tbp. Andbra 
Pradesh Government for withdrawal of the 
appea18 filed by the plant maDag~ment and 
the State Government in 1980 ; and 

(f) the amouDt spent 80 far in the 
construction of tbe r ehabilitatton colonies 
for tbe displaced persons? 

THB MINISTBR OF STEEL AND 
MINES (SHRI K C. PANT) : 

(a) Approved cost 131 R.a. '5.81 crores (IV quarter 1981 
prices) 

Proposed cost 
under rationalised 
reviled con ('ept 
proposals. 

-Ra. 138.70 crore. l (I quarter 1985 
prices) 

(b) Planned for 
construction 

-10,001 

AIr eady constructed 
(including Hostel 
Accommodation) 

a.2,293 

Under construction -1.'01 

Expenditure 
incurred till 
June 1986 

-RI. 50.60 erora. 

(c) Rs. 7.49 crotes as ~er information 
liven by tbe Government of Andbra 
Pradesh. 

) (d) RI. 7.6 crores 81 assessed and 
,. Proposed by the Government of Andhra 

Pradesh to Visakbapatnam Steel Project. 

(.) Th. 
consideration. 

sulleatioD Is under 

(f) The information is beina collected 
from the Government of ADdbra Pradesh 
and will be laic! OD the Tabl. of tbo Hou •• 
on rlOllpt. 

Pire ia Botaro Steel PIMt 

1487. SHU ICAMLA PRASAD 
SINGH: Win be Minister 01 ST8EL AND 
MINES be plcaaed to Itato : 

(a) whether equipment and electrical 
cablea wortb several croros of rupees were 
diatroyed in a major fir. tha t broke oat iD 
the Bot.ro Plaat 00 10 lui" 198' ; 

(b) If 10, the deta ill of the loll .. 
suffered and the reuODS of the fire : and 

(c) the preventive mea~ures taken to 
chect 1'ICUfrCDCI of socii i .. ideotl ia futuro 
iD IDJ of tbo at.1 plana? 
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THB MINISTBR. OF STBEL AND 
MINES (SHRI K C PANT): (a) to (c) A 
fire broke out in tbe early hours of 11 tb 
July. 1986, in tbe Capti\'e Power Plant 
or the Botaro Steel Plant. Survey .howed 
that there was damage to tbe rela, room, 
control panels cables and air eonditioning 
and yentilation systems. The extent of 
loss is beina assessed and the exatt 10. 
will be known only after the ass essment 
Is completod. An BnquirY Committee. 
uoder tbe Chairman~bip of Member 
(Thermal), Central Blectricity Authority, 
bas been constituted to enquire into the 
incident. The Committee is c'tpectcd to 
submit its report witbin the sbortest possible 
time. 

Steps that are further required to be 
taken at Bokaro or at other plants to 
avoid recurrence of such incidents will be 
determined after tbe Enquiry report is 
received. 

lat"oc1uttiOD or Sky Trafa In Delbl 

1488. SHRI V. TULSIRAM : 
SHttl P.M. SAYEBD : 
SHR.I SHANTARAM NAIl{ : 

Will tbe Minister of UIlBAN 
DEVELOPMBNT be pleased to state : 

(a) whether Government have received 
any proposal from tbe Delhi Admiaistra-
tion for introduction of "Sty Tr41ln" in the 
capital ; and 

(b) if 80, the det. ill of tbe proposal 
the time by whicb it is expected to be 
liven a clearance by Government the 
estimated spenditure to be iocurred 
thereon and when it i. e:rpected to be 
completed ? 

THB MINISTER OF STATB IN THE 
MINISTRY OF URBAN DEVBLOPMBNT 
(SHill DALBIR SINOH) : (a) No, Sir. 

(b) Does not arile. 

......... 01 Su Tr ... f. 
IIJl1eraW 

14.'. SHill V. TULSIR.AM: Will 
d1I Mit;llter of UI.BAN DBVBLQPMBNT 
",. ... ed Ita_; 

(a) whether a prapolal for introduction 
or a Sky Train in Hyderabad on tho 
pattern of Delbi tl under consideration of 
Government ; and 

(b) if so, tbe details thereof and jf not, 
the reasons therefor 'I 

THE MINISTER OF STATB IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) No. Sir. 

(b) DOel not arise. 

Water Logging 

1490. SHRI MOOLCHAND DAG-\ : 
Will tbe Minister of AGRICULTURE be 
pleased to Itate ; 

(a) whether at the National Symposium 
held in Marcb, 1986 on Drainale organised 
by tbe CSSRI. Government were cautioned 
against tbe proposal to bring nearly 28 
million hectares under major irnga tion 
while the entire area Jay in the humid zone 
with a substantial level of sweet ground 
water, resultiDg in rise in water level and 
creating water 10lginl problema ; 

(b) if so, what effective remedial 
stepe have been taken; 

(c) whether the Plan in this reg8l'd is 
proposed to be modified to meet this 
situation ; and 

(d) how much dryland area is being 
brought under irri.ation durinl tbis plan 
liviDI details of tb. projects and amounts 
likely to be apeDt ? 

THB MINISTBR OF STATE IN THE 
DEPARTMENT Of AGRICULTURB AND 
CooPBRATION (SHRl YOGENDRA 
MAKWANA) : (a) ODe of tho ko), note 
apeak ers, at tbe Seminar orlaoised jn 
March. 1986, mentioned that spreading 
canal irrigation in tbe bumid resions can be 
ver, damalinl. 

(b) and (c) The 7th Plan proll'ammtS 

of tho Water R.eaourcee MIDist,., have liven 
due CODsideratioD to the provilioD of 
adequate drainle systems in irriaatioD 
project •• 

(d) Tbe frriaatioo pot eotta I of '8 
IDlllioa beotanl ... oroated b7 tbe JIIr 
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1984.85. In the VII Plan, it is expected 
to achieve a total irrilati"n potential of 
80.79 million hectares with an outlay of 
RI. 16978 crores. 

Import of Coldog Coal 

1491. SHRI MOOL CHAND DAGA : 
Will tbe Minist er of STEEL AND MINES 
be pleased to state: 

(a) the details of imports of colc ina 
coal dUriDg the last five years showing 
quantit, and cost witb Dames of countries 
from where imported; 

(b) wbether the demand of steel sector 
il not beina fully met by Coal India Ltd. ; 

(c) if so. the reasons therefor and the 
action taten to improve the working taken 
to improve tbe working of Coal India Ltd. 
to stop import. ; and 

(d) the improvement in tbe position 
during 1985-86 ? 

THE MINISTER OF STEBL AND 
MINES (SHRt K.C. PANTt (a) Information 
on imports by SAIL is contained in the 
Statement giveD below. 

(b) Coal lodia Limited is not in a posi-
tion to funy meet tbe coking coal require-
ments of the steel sector. 

(c) Production of coking coal by Coal 
India Limited has been inadequate to meet 
the fuJI requirements of the steel indo.tr,. 
In order to augment &upplies, Coal Indja 
Limited bas been totipS up new pro] eets of 
coking coal mines and a110 expediting the 
commissioninl of wasberiel. 

(d) During tbe year 1985-86, tbe lap 
between demand of coking coal by SAIL 
and indigenous availability was estimated 
at about 1 5 million tonnes. However. 
due to lower indigenous availability tben 
earlier envisaged:t SAIL bad to import 
2.03 mUlion tooneS of coking coal in 
1985·86 to meet its requirements. 

Sf.teme.t 

Detalll o/Cokln, Coa/lmported by SAIL 

Year 
Countr ies and Quantity in 

million Tonnel 
Total 

Australia Canada U.S.A. Poland 
Quantity 
imported 
in million 
tonnes 

elF Value 
(approx.) 
Rs. in 
crares 

1981·82 

1982.8) 

1983·84 

1984·85 

19.'·86 

0.410 

1.292 

0.264 

0.665 

1.914 

0.088 

0.U63 

AeddeDta" Coal Mlae. 

0.089 

0.026 

14'2. SHR.I G. BHOOPATHY: Will 
the Ministor of LABOUR be pleased to It,,. : 

(a) the number of accident. ID coal 
.. iDa durlal the Jar JJ84-aJ and 1986 
lUI dato lad the Dumber of deatbl IDd 
,.....atl1 oripplod • aa4 

0.199 

0.060 

0.647 

1.381 

0.463 

0.665 

2.034 

63.4 

124.5 

37.S 

5'.8 

161.8 

(b) the steps taken to bring down the 
ra te of accidents ? 

THB MINISTER OF STATB OF THB 
MINISTRY OF LABOUR (SHR!. P.A. 
SANGMA) : (8) The Dumber of accidents 
iD coal mines dudo, tbe years 1984, 
1985 and 1986 (upto June) are ,ivea 
below; 
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PBRIOD 

A. FATAL ACCJDBNTS 
(i) Number of accidents 

(ii) Number of perIOD! 
killed 

(iii) Number of persons 
seriously injured 

B. SERIOUS ACCIDENTS 
(i) Number of accidents 

(ii) Number of seriously 
injured 

• Provisional 

(b) Adequate provisions exist in tbe 
Mines Act, 1952 and Rules and Regulations 
farmed th ereunder which the managements 
are required to comply witb. In addition, 
tbe Director General of MiDos Safety 
issues guidelines to mine managements 
from time to time in the form of circulars 
for adopting safety measures. Mines are 
periodica lly in pected by tbe officers of 
the D.G.M.S. The managements, are 
directed to rectify defects noticed durinl 
inspections, within specified time. In case 
of serious violations, notices and prohibi-
tory orders under ~ectjon 22 of tbe Mines 
Act arc issued. Prosecution cases are 
also instituted in tbe Courts of Law for 
Violations of the p-ovisions of tbe Act and 
R.ulos. 

Delay 'a Steel Projects 

1493. SHRI SRIKANTA DATTA 
~ARASIMHARAJA WADIYAR : Will the 

Unit/8tb c~c 

I. Bokaro SIt.' Plant 
(i) 4 MY Bxpan' ion e&clud ida 

Cold Rollin. Mills. 
4 MT eapaaafoD witb Cold 
RoIlilll Mill •• 

(U) Captive Power PJant : 
2Dd Vait 
3re1 Unit 

1984 

160 
176 

35 

1196 
1201 

1985 

17' 
204 

31 

1007 

1029 

198'· 
(Upto June) 

84 
104 

8 

Mioist er of STBEL AND MINES be ploas ed 
to state: 

(a) wbether it is a fa~t that some 
major Steel Proj eets have been delayed; 

(b) if so, tbe number of luch Steel 
Projects: 

Cc) the causes of the delay; and 

(d) tbe ,teps takes to expedite tho. 
projects? 

THB MINISTER OF STEEL AND 
MINBS (SHRI K.C. PANT) : (8) Yes, Sir. 

(b) The approved Icbedul e and the 
likely date. of commissioniog of OD-Ioiol 
mtiJor ~hemes are liven below: 

Commissioning Scbedule 
A! orilinaUy Lit ely 
envilaaed. 

June, 1979 

Dec., 1982 

June, 1"3 
Dec., 1'83 

December, 19.6 

F.bruary. I'" 

September, 1,.'· 
Ma,eh, JI87· 
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J 2 3 

2. Bhilal S uel Plant 
4 MT Expansion Ph. D Jure, 1983 January, 1988 

3. A/loy Steels Plant 
Stage II E"pansion January, 1985 June, 1987 

4. Rourktla Steel Plant 
Captive Power Plant 
Unit·1 December, 1984 September. 1986 
Unit-II June; 1985 Mach, 1987 

5. Durgapur Steel PI"", : 
Captive Power Plant 
Unit-I September, 1982 August, 1986 
Unit-II March, 1983 March, 1987 

6 Vis.lkhapatnam Steel Plant; 
Stage I 1986 Decembe er, 1988 
Stage It 1988 June, 1990 

* These scbedules are likely to act effected due to a recent accident. 

(c) The reSODS for delay primarily are 
failure 00 the part of equipment suppliers 
and conl;truction agencies to keep to tbe 
time schedules and constraint of funds. 

(dJ Frequent review meetings are held 
at various levels with the agencies engaged 
in ,upplies and erection. Meetings are 
bold by the Project authorities. SAIL 
Corporate Office and 0 epartmeot of Steel. 
lD addition, the performancc of the various 
public: sector undertakings engaged in 
equipment supply and construction arc 
brougbt to the nolite of tbe coucoroed 
MiDi.tries so as to improvo abe performance 
of tbese undertakiq8. 

SAIL haa decided to set up intcarated 
project manalement teams in each plant. 
This will facilitate better coordination 01 
Project work and quicker decisions by tlae 
Project Manager. Thia Dew arranleIDent 
baa been set up at Duraapur and will be 
callOdcd to otbor plant" .Iso. 

... ---

STATEMENT CORRBCTING RBPLY 
TO USQ NO. 3957 DATED MARCH 24, 
1986 REGARDING SHARING Of 
BXPERTISE IN CO\fMUNICATION AND 

MEDIA 

THB MINISTER OF STATE OP THB 
MINI~TRY OP INFORMATION AND 
BROADCASTNG (SHRI V.N. GADOIL) : 
On pJ.ge 1 of the Statement laid on tbe 
Table 01 Lok Sabha in reply to p:lrt8 (b) 
and (c) of tne Unstarred QlIcstion No. 
3957 an&wered on 24.3.86 furnishing infor-
mation OD tbe Post-graduate Diploma 
Course in Journahlm for Dovelopinl 
Countries, the word ·~Scptember" appear-
in. in tbe parqrapb a (i) (a) or the said 
Statement maJ kindJ)' be read II 
"Auluat". 

Tbe fact that the orror bad inadwr-
tantl, crept in the repl, liven was coo-
armed 001, after the HOUle bad adjoUI Ded 
aiDe die at tbe end 01 tb.. Budge, S~i .. 
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[Sbri V.N. Gadall] 
1986; hence. the delay in making this 
correction, which is regrettod. 

12.80 brs .. 

rEltgI,sAJ 
MR. SPEAKER: What bas happened 

DOW' 

[Tr""datiOll] 
SHRI BASUDBB ACHARIA (BanturJ); 

What has happened in Delhi .•.•• 
MR. SPEAKF'It : They are doing it. 

[E"glish1 

We art. ,Jmng it. 

SHRI BASUDEB ACHARIA: But it 
should DOt be mixed up with the Punjab 
situation. 

MR. SPEAKBR : It is the faJI out of 
the same thing. 

SHRI BASUDEB ACHARIA: It is 
something different. It is a faHure of law 
aDd adminlstrat ion in Delhi. That aspect 
shou'd be discussed. 

MR. SPEAKER: We sbalJ discuss it ... 

(Int,rruplion,) 

[TrIllt8Ia1ion] 

SHRI JAI PRAKASH AGARWAL 
(Cbandoi Cbo\\k): Mr. Speater Sir, 
Bbaratiya Janata Part, in Delhi •.•. 

MR. SPEAK.ER; Shri Jai Ptakash, I 
have not allowed you. 

*(lnl,rru.p li,,,s) 

Shri Jai Prakash AaarwaJ, I have not 
8Uowed you. 

[&,IW] 

SHRI BASUDBB ACHARIA: Sir. what 
bu bapPeI'ed in Delhi il u.parate. He 
abeuld come out VI itb a ItatemoDt. 

II Moe rceordod. 

PROP. MADHV DANDAVATB 
(Raja pur) : Sir, at what time il tbe 
statement loina to be made' Is It comlna 
Just now' 

[Trtlllliallonl 

MR. SPEAKER: the statement will 
be made today. 

[EII"iahl 

PROF. MADHU DANDAVATB: lilt 
comiDR just oow, Sir, or wlll it be prior to 
the di.cussion , ..••.•. (I",."uI'IIOII1) 

SHRI BASUDEB ACHARIA: It is a 
total failure of law aod administration in 
D elhi •••••• (InlerruptiolJl) 

PROP. MADHU DANDAVATB: Tho 
statement on Delhi wiU be comlo& up 
at l2 O'Clock ? 

[ Translation] 

MR. SPEAKER: Both will be takeo 
up limtdtaneously. 

(Int,rruptiolll) 

(Engli.sh] 

KUMARI MAMATA BANERJEE 
(Jadavpur) : Tbe Home Minister must make 
a statement. 

[Trall,la lion] 
MR. SPEAKER: Madam, what are 

you doing 'I Th" atatement is boiol 
made today. 

[EIJ,"811] 

PROF. MADHUDANDAVATB: Have 
you finalised that tbe discussioD will be at 
two O'clock ? 

[TN" ,Iallon] 

MR. SPSAKSR.: Toda, Itself botb 
tbiolS will be taton up limultano08II,. 

[E"gll."l 

DR. CHINTA MOHAN (Tirapati): 
Sir. I bave alveo a Dotice of Privilqe 
Motion OD Hoahb MiBilter'. ata1emIDl 00 
tbe laoid eDCI of AIDS ill 1DdJ ..... 

(1."""",.,) 
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[ 7'rallllallolt] 

MR. SPEAKBR: Dr. Chinta Moban. 
,00 raise it onder rul e 115. 

rBII,1111l] 

DR. CUI NT A MOHAN: It is a hoax. 
1 want a statement from the Minilter. 

[ TrtJlfllalloll] 

MR. SPEAKER: You are not listening 
to me. It does not come under privilege. 

[Elegll," 1 
SHRI S. JAIPAL REDDY (\fabbub-

naglr) : Sir, will you ask the Minister of 
State for Internll Security whetber be is 
goiD, to make a statement on Delhi ? 

(7)oallllOlloll] 

Ma. SPEAKBR : He will do so. 

12.03 brl. 

PAPERS LAID ON THE TABLE 

(&,II,IIJ 

ADnaal AdmiohtratioD Report of aDd 
Statement Ie: Re.lew 00 DDA for 
1984.85 aDd ADDoal AcroDats of 
and Re.few on Audited Aeeonu of 

DDA for 1984 .. 85 etc. 

THB MINISTER OF URBAN DEVE-
LOPMENT <SHRI ABDUL GHAFOOR) : 
I bel to lay on the Table-

(1) (i) A copy of tbe AnDual Adminis-
tration Report (Hindi and English 
versions) of the Delhi Develop-
ment Aothority for the year 
1984·8 Sunder sectioD 26 of tho 
Delhi Development Act. 1957. 

(jj) A statement (Hindi and English 
,onionS) reaardinl Review by the 
Government 00 tbe workin. of the 
Delhi Development Authority for 
tbe year 1984·85. 

(iii) A COpy of ebe AODual Accounts 
(Hindi and BDllish ver.ions) 
of the Delhi Development Aut)lo. 
rit, for the,.., 1'8"85 toaetb er 

with Audit Report thereoD, aDd. 
sub-sectio. (4) of lectioD 25 of 
tbe Delhi Develoliment Aot, 
1957. 

(iv) A copy of the Review (Hindi 
and EDllish venloos) by the 
Government OD tbe Audited 
Account. of the Delhi Develop-
ment Authorit, for the ,ear 
1984·85. 

(2) Two statemeDts (Hindi and EosJiah 
versions) 5howiDI reaBonl for dela, 
in laying the papers mentioned at 
(1) above. 
[Placed in Library. See No. LT-
2827/86] 

Re'fiew 08 and AllDual Report or 
Kudremakh IroD Ore CoIIa'UJ 

Ltd. Bangalore for 1985.86 etc. 

THE MINISTER Of STEEL AND 
MINES (SURI K.C. PANT) : I bel to la, 
on tb~ Table copy each of tbe foilowiDI 
papers (Hindi and English version I) under 
sub-section (1) of section 619 A of tbe 
Companies Act, 1956 :-

(1) Review b, the Govemmeut on tbe 
working of the Kudremukh Iron 
Ore Campa 01 limited, BanlaJorc. 
for tbe ye3r 1985-86. 

(2) Annual Report of tbe KudromDtb 
Iron Ore Compan, Limited, 
Bangalorc, for tho year 1985-86 
along with Audited ACcounts and 
tb e comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. LT-
2828/86] 

Noti8catJoas aDder P.,.ut of _ages 
Act ad Employees Pro'rideat P .... 

aad Mbeella __ Protlsl_ Ad 

THB MINISTER OF STATS OF THB 
MINISTRY OF LABOUR (SHlU P.A. 
SANOMA) : I bca '0 lay on lbe Table-

(I) A copy of the Payment of WI" 
(Mines) Amendment Rules, 19., 
(Hindi and Baalish ventoua) PUb-
lished in Notification No. G D. 
J 36 ia OueUo of ludie cta~ die 
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[Sbri p.A. Stluama] 
15th February, 1986, under sub-
section (6) of section 26 of tbe 
Payment of Wages Act, 1936. 
[Placed in Library-See No. LT 
2829/86.] 

(2) A copy of the Employees' Provi .. 
de~t Funds (Amendment) Scbeme, 
1986 (Hindi and English versions) 
published in Notification No. 
G.S.R. 347 in Gazette of India 
dated the 10th May, 1986. under 
sub.section (2) of section 7 of the 
Employees" Provident Funds and 
MiscelJaneous Provisions Act, 
1952. [Placed in Library See 
No. LT 2830/86J. 

Review on and ADDual Report of Aadhra 
Pradesh St. te Agro JDdatries Develop. 
ment Corporation L!d. Hyderabad for 
1982-83, of GaJarat Agro Industries 
Corporation Ltd. Ahmedabad for 
1983·84 and of National Federation 
of Urban Cooperative Banks and 
Credit Soeie ties Ltd., New Delhi for 

19@4-85 etc. 

THE MINISTER OF AGRICULTURE 
(DR. G. j. DHILLON): On behalf of 
Sbri Yogendra Makwana, I beg to lay on 
tbe Table-

(1) A copy e:cb of the foUowlng 
papers (Hindi and BogJi.h versioos) 
und er se,;t ion 619A of the Comp· 
anies Act, 19S6 : 

(a) (i) Review by the Government 
on the working of the Andhra 
Pradesh State Allo Industries 
Development Corporation Limi· 
ted, Hyderabad, for the year 
1982·83. 
(ij) Annual Report of the Aodbra 
Pradesh State Alro Industrie. 
Development CorporatioD Limited t 

Hyderabad, for tbe ,ear 1912·83 
alona witb Audited Accounts and 
tbe comments of the Comptroller 
aDd Auditor GeBer.1 thereon. 
[Placed in Library. See No. LT 
2831/86]. 

(b) (i) a.view by tbe Ooverumat 
00 tbe workiDl 01 tbe O..,lra' 

A 11'0 Indultriel Corporation 
Limit ed, Ahmedabad, ror the year 
1983·84. 

(ii) AnDual Report of the GuJarat 
Agro Industries Corporation Limi-
ted. Ahmedabad, for the year 
1983·84 along with tbe Audited 
Accounts aDd the comments ot the 
Comptroller and Auditor General 
thereoD. 

(2) Two statements (Hindi and Bnllish 
versions) showing leaSens f~r delay 
In laying tb e papers mentioned at 
(1) above. 
[Placed in Library. See No. LT 
2832/86]. 

(3) U) A copy of the Annual Report 
(Hindi and Engl ish versiond of the 
National Federation of Urban 
Cooperative Banks and Credit 
Societies Limited New Delhi for 
the year 1984.85. 

(ii) A copy of the Annual Accounts 
(Hindi and Eng I hb versions) of 
the National Federation of Urban 
Cooperative Banks and Credit 
Societies Limited, New Delhi, for 
the year 1984·85 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government O!l the working of 
National federation of Urban Co-
operative Banks and Credit Socie-
ties Limited, New Delhi, for tho 
,ear 1984·8'. 

(4) A statement (HJDdi and Engli.h 
~ersions) showing reasons for 
delay in laying the papers menti. 
ODed at (3) above. 
(Placed in Library. See No. LT-
2833/86]. 

12.85 IIr I. 

MBSSe\GE FROM RAJY A SABHA 

" [.,BaA] 
SECRETARY.GENBRAL : Sir, I baM 

10 Report tbe followiDI me..... rtceiycd 
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dparthdd ill Soul" A/rica 

lrom the Secreta ry-Oeneral of Raj,a 
Sabha :-

c. In accordanee with tbe provisioDS 
of rule III of the Rules of Proce-
dure and Conduct of BUllness in 
the Raj)'a Sabba. I am directed to 
enclose a copy of the Miros and 
Minerals (Regulation and Deve· 
lopment) Amendment DiU, 1986, 
which has been passed by tho 
Rajya Sabha at its siUinl held OD 
the 24th July, 1986." 

MINES AND MINERALS (KBGU. 
LATION AND DBVBLOPME.NT) 

AMENDMENT BILL 

[Ell" i.rh] 

SECRBrARY GENERAL: Sir. I lay 
on the Table the Mines and Mineral, 
(Regulation anJ Development) Amendment 
Bill, 1986, as passed by Rajaya Sabha. 

12.051 hn. 

FINANCIAL COMMITTEES (1985·8tU 
-A REVIEW 

[&,Ij",,] 
SBCRETARY·GENERAL: Sir, I bea 

to lay on tbe Table a copy each 01 the 
Hindi and Enllish versioDs of tho "Finan-
cial Committoes (198S-86)-A review". 
12 06 brs, ---
12.06 b .... 

ESTIMATES COMMITTEE 

[Eltglilltl 
Thlrty·fourth Report 

SHill CHINTAMANI PANIGRAHI 
(Bbubanoswar) : Sir, I bel to present tbe 
Tbirty.rourtb Report (Hindi and Bnalisb 
_sions) of Estimates Committee OD Action 
Tat. by Goverom:nt on tbe recommeuda-
tions contained in the Eiahth R.eport of the 
Committee (8th Lok Sabha) on the Minlatry 
01 Commerce-Tobacco Board. 

12.061- hn. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GBNBRAL), 1986-87 

[Engll.r"] 

THE MINfSTER OF STATE iN THB 
DEPARTMBNT OF EXPENDITURE 
(SHRI B.K. OAOHVI) : Sir, on bebalf of 
Shri Vishwanath Platap Sinah, J bel to 
paesent a statement (Hindi and English 
versions) showing Supplementary Demands 
for Grants in respect of the BodlOt 
(Gonersl) for 1986-87. 

12.fYI br .. 

STATEMENT RE : RACISM AND 
APARTHEID IN SOUrH AF&ICA 

[ElJglI,l] 
MR. SPBAK.ER : Shri Shiv Shanker. 

THE MINISTER OP STATS IN THB 
MINISTRY OF PARLIAMBNTARY 
AFFAIRS (SHRIMATI SHEILA 
DIRSHIT) : Shall 1 mate the statement. 
Sir? 

MR. SPEAKER.: Yes. 

SRRlMA n SHBILA DIKSHIT: India 
bas consistently opposed the policy of . 
raeialilm and apartheid practised by tbe 
Government of South Africa ••••••••••• 
(1I1""uPtfons). 

SHRI BASUDBB ACBARIA 
(Bankura) : Sir, he bas come. 

SHRIMA TI SHEILA DIKSmT): Sir. 
do I continue or ..• ••• (IIf,elT'lll'titJII'). 

[ TfOUltJtI_1 
MR. SPEAKER: Let him read tho 

Itatement. Wb, should JOO bother ? 

[Bft,lfsAl 
PROF. MADHU DANDAVATB 

(lUjapur): You canoot cbanle tho 
borses in the midstream. 

[7NJrIlatlOlil 

MR. SPEAK.ER: Let him read. It 
II for JOu &bat WI take ail tbo trouble. 
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THE MINISTER OF EXTERNAL 
AFFAIRS AND MINISTER OF 
COMMERCe (SHRI P. SHIV SHANKER) : 
Inoia bas consistantly opposed the policy of 
racialism and apartheid practhed by tbe 
Government of South Africa. Over 80 
,ean ago Mahatma Gandbi raised his voice 
alainst the immorality, inhumanity and 
injuStice of apartheid. Pt. lawaharlal 
Nehru spearbeaded the international 
Itruille for racial equality and majority 
rule in South Africa. Tbis tradition has 
remained tbe sheet anchor of India's policy 
apinlt apartbeid. 

From the very moment the people of 
India gained control over their destiny, tbe 
opPOsition to apartheid began to be 
manifested in specific decisIons of Govern-
ment of India. The Interim Government 
of India in July 1946 banned all trade with 
South Africa even though it meant a loss 
of 5~ of Irtdia"a export trade at that time. 
We withdrew our High Cnmmissioner in tb e 
same year and finally closed down our trade 
office in South Africa. This was followed 
." other decisioDs luch as banning of 
overtliahta of its territory by South African 
reaistered aircraft, severance of shlppiol 
links cuttiDI of economic, cultural, sod 
CODiular I ints. In 1977 Iodia acceded to 
tbe Convention on tbe Suppression and 
Punisbment of the Crime of Apartheid and 
in 1981 enacted the Anti-Apartheid 
Act. 

Our national action. against apartheid 
have been matched b) our efl'orts to mobi-
l_ the international community alainst 
Pretoria'i p)licies. India was tbe first 
country to take tbe issue of racial dis· 
crimination in Soutb Africa 10 the United 
Natioos as early al 1946. We spoJlored, 
aloDlwitb otber countries, the firl' 
Ilesolution in the UN General ASlembly in 
1962 catlio. for sanctions alaiDlt SJoth 
Africa. Similarly India bas cODliateotl, 
caapziped in otber fora, nota.,ly tbe 
NOD-Ali,oed Movement and the Com-
mo.wealth. Tbe Noo-Aliped Movement 
toda, ."Dell IOlidl, behind tbe call for 
801"" .. 1, COIDPreben,ive mand..". .. ~ 
tao.. Within the CommODwealtb. lara.l, 
.. to drO['. of India aDd oab. lik .. 
..... COUDtri., l0III1 pro .......... 

made towards the aeceptaoce of tbe 
principle of sanctionl, even tboulh tbe 
movement is alower tban we would have 
wished. 

At their meetin. in the Babamal in 
October 1985, the Commonwealth Heads 
of Government adopted tbe Nassau Accord 
whicb calls upon the Pretoria Government 
to declare that it would dismantle the 
system ot apartbeid, terminate tbe existinl 
state of emergency, release immediate), 
and uncondit ionll fy Nelson Man deJa and 
others, establish political freedom and to 
initiate a process of dialOlue across lines 
of colour, politics and religion. Besides, 
tbe Accord prescribed a certain number of 
economic and other measurea a.ainst South 
Africa to be adopted and applied by all tbe 
members of the Commonwealth. In 
pursuance of the A(.cord, the President of 
Zambia and the Prime MInisters of 
Australia, the Bahamas, Canada, India, 
U.K. and Zimbatwe appointed a 7·member 
group known as 'Eminent Pehons Group'. 
It Included distinguished individuals from 
India, Australia, U.K., Canada, Nilerla. 
Tanzania and Barbados. Its specifi.: talt 
was to contact all the parties in South 
Africa and initiate a process of dialolue 
which might eventually lead to the dis-
mantlement of apartheid. 1 his Iroup 
visited South AfrIca and a number of 
FrontUn e States and submitted its report 
in June tbis year. The report was on-
animous. It admitted failare to initiate 
tbe process of dialolDe and concJuded 
that the Government of Soutb Africa •• s 
not lenuinely interested in dismantliq tbe 
system of apartheid. Tbe report cl.ar))' 
briols out the intranligence of tbe Pretoria 
regime aDd its rojections of tbe reasonable 
aUllestions made by tbe EPG to iDttiaie 
the prOCell of negotiationl. 

After the publication of the Bmiaent 
Persons' Group report, public opiaion all 
over tbe world hal became cODvinced tbat 
atronger mealures aplnlt Pretoria are tb, 
only peaceful alternative to violeoce in 
South Alrlca. In May the BEC Summit 
dilcossed this question and decided, inapite 
of tbe desire of !overa. memberl to apply 
laoCtioDI, to leDd Us CouDCll Presldeat 
Sir GIottny Howe to Soutb AIrIoe aad 
lOme lIIiabboUt inl countriel. Tbil .... 
lau 1c4 to IIdoDI diIIppoiD' ..... gel 
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.porebensionl amona the leaders or tbe 
ProatliDe States and tbe liberation move-
mant. in Soutb Africa Pre ... ident Re31an 
in bls lalest .tatement, as tbo British Primo 
Minister earlier, bas taken a clear pOSition 
alainlt lanctions characteri.in. them as 
IDeft" ective. 

At tbt mini summit of tbe Common. 
wealth in London from August 3·', 1986, 
wbich il beina held in pursuance of tbe 
Nallau Accord. the Eminent PersonsJ 

Group report .. ill be discussed. The 
t~assau Accord stipulates that in the event 
of lack of progress towards any of the 
objectives mentioned in the Accord, the 
leaders will meet to discu., tbe next stase 
of action. It ii, therefore, inevitable that 
the quostion of application of funher 
measures and sa.'lctiODs against Soutb 
A'rica will come up 

India's opposition to apartbeid. ber 
belief in the imperative of mandatory 
comprehensive sanctions aaainst South 
Africa in order to pressurise it to dismantle 
tbe 'Yltom and her support for the struggle 
of tbe people of South Africa is constant, 
ste3dfast and unwavering. "Apartheid" 
88 our Prime Minister bas said "eannot be 
reformed. It must be eliminated". The 
peaceful means to do it is to apply compre--
bensiYe uniyersa I mandatoJ')' sanctions 
alainsl tho Soutb African Governmeot. 
Tbe alternative is violence, bloodbatb and 
destruction in tbe region. These are 
articlea or faith with us and we shall 
continue to articulat e tb ese beliefs on every 
Oce •• iOD. We hope tbB t we sbal J succ eed 
in perluadin. all the nations of the world 
tbat s.nctions apinat the racial rea1me of 
South Africa ia imperative and urlent. 

SHR.I SOMNATH CHA1TBRJBB 
(Bolpur): Sir. there is not a word of 
condemnation about American attitude and 
alBiast wbat President Realan ha. said. 

(1",."",110",) 

SRR.I DINBSH OOSWAMI 
(Ouwabati): In view of the fact tbat 
MIDi Sam mit is t&kiD, place, in Yie. of tbe 
I'MIDt deveJopmeots io Sout.. Africa aDd 
Ia ylew of our bOJcott of thl Common-
.... tb 0 ........ mould dlaou .. it. 

(,."""",..,) 

MR. SPEAKBR.: No problem. You 
can give it in writing. We can disculs it 
In the Bu,ine~1I Advisory Committ.e. No 
problem. 

SHRI P. SHIV SH\NKBR: J have. 
submj",jon. HOD. Members wOl11d DO 
doubt like to discuss this subject. Tbey 
cou1d perhaps do so mJrt effectively alter 
the MIDi Summit in London 80 that we 
could report back tbe conclusions and give 
more det3ils and seek the guidance of the 
Hou~e at tbat time-

MR. SPEAKER: Now.. Submilsionl 
under Rule 377. 

---
12.11 brl. 

MATTBRS UNDER RULE 377 

[Engli6h] 

(i) Demand for more funds for repair 
of roads OD borders of J8mma~ Poouc:b 
and Rajaurl dbtricts aud eoastradion 
of bridge over Alt Nanah in Jammu 

dlstrid. 

SHRI JANAK RAJ GUPTA 
(Jammu): A number of roads on the 
bordars of districts Jammu. Poonch and 
Rajouri wl'ie-h are maintained by Border 
Roads Organisation are in a dilapidated 
condition. Tbere.a a need to construct a 
bridge 00 Aik NalJah near YiIJale Arnia, 
Teh. a.s. Pura D1SU. Jammu 10 cooaect 
the roads as it is erealina great inconveni-
ence to tbe inhabitants of tbat area. 

I would like to ul'le tb. Government of 
India to provhle more fUDda for the repair 
of those roads and constructioll -:>f Brtdle 
on Aik Nallah. 

[Tr"",14 11011] 

SBR.I ZAINUL BASHBA 
(Gbazipur): Mr. Speaker, Sir, I want 
to mate a Iubmiaaion beforo rcadiol the 
mattcr under rule 377 ......... . 

MR.. SPBAKER : No. it ta not 
pouQ)lo. You oaa 0017 read it. 
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SHRI ZAINUL BASHER: Mr. 
Speak er, Sir, a leader of Pakistan. 

(1Ifterruptlo1ll) 

Can we not mention it here' 

MR. SPEAKER: No, 'OU are not 
allowed to do so now. You have to read 
only what bas been written by you and 
approved by us. 

SHRI ZAINUL BASHRR Mr. 
Speaker. Sir, Pakistan •.••• 

[E"g/ish] 

MR. SPEAKER I caDDot allow 
JOU. 

[Trarula tion] 

If YDU break the rule then it is tbe same 
for me as well as for you. 

SHRI ZAINUL BASHER : Mr. 
Speaker, Sir. can we not even mention 
about him bere '1 

MR. SPEA KER : No, yoU cannot. 
You can talk to me in thIs regarj. 

SUR} ZAINUL BASHER: There is no 
bar in tbe rules al sucb. 

[English] 

MR. SPEAKER: Not allowed. Your 
objection is over-ruled. My ruling is final. 
There cannot be any appeal. If tbere ;1 
anything, you can discuss. You are alway. 
welcome. 

[Tran."alio,l] 

(it) Need to giYe moral IIIpport to 
the democratic forces ID Paki&taa 
working for restoration of demoerac1 

there 

SHRl ZAINUL BASHER: Wbereas on 
the Dne ba'1d the peopJe and the GoverD-
ment of India want and are conltantly 
Itrivihg to establish cordial and friendly 
relations with Pakistan on the otber band. 
the Government of Pakiltln i, t,.,iol to 
create instability in India by iotcrfcriDI i. 
ber internal affair.. No. tbe Governm .. t 
of India has evidence of P"kiltao'. support 
to terrorisp in Punjab. Tbtr. ar' tralDill, 

centre. in Pakistan whicb Impart trainiol 
to the t errorilts. Pakistani infiltratorl 
have been captured in Punjab and Kashmir. 
Pllkiltao bas intensified ber military .clivl. 
tiea allo alona the Indo-Pak border. 

India must keep in mind it. past 
experiences with Pakistan that wbenevet 
the military rulen of Pakistan felt that tbere 
was a great urle for restoration of 
democracy in the country. tbe)' diverted 
tbe attention of the people b) starting 
military "klrmishes and an a tmospbere of 
war with India. The Pakistani Military 
reg 1m. is facing tbe same situation at 
present also. 

The sympathies of the Indian public 
arc with tbe Pakistani public which il 
struaaling for the restoration of democracy. 
I reque't the Government of India to I've 
moral support to the democratic force. 
in Pakistan slrugghna for restoratioll of 
democracy ~bere. 

[&,IIIIIJ 

(1I1l Demand for taking preftDtive 
measures to save An.Dtapar district 
In Andhra Pradesh from recurring 

famines permanently 

[EII,II",,1 

SHRI K. RAMACHANDRA REDDY 
(Hindupur) : Anantapur district in Andbra 
Pradesb has sutTer ed heavily tbroulb 
sucee9sive ravages of famine and apprehen-
lionl were expressed that this di.trict Is 
likely to turn into a delert as the averall 
rainfall is \tery low, insufficient and hilbl, 
erratic. Irril'ttion sources are vcry meall'c 
and 0n'y 13 % of land is irrigated. Relit 
is either raiDr.d Or irrigated through wells. 
Due to the contmous failure of rajDl 
all the "'In. ha,,1 dried up. Migration of 
labour from the district and cattle beinl 
driven to the slaughter bouses have become 
common feature of tbis districi. 

Moved by the mlsordble pliabt of tb. 
peopl e, journal i.ls in tbe district went OD 
bUD.er strike for tbre. day. to draw tbe 
attention of the Central and Stat. Govcr. 
meats. State Governm.nt ba. .)Jotted I 
special fund of as. S Clore. for famlDe 
,elief for ttae district. Tbl. QlnnC)t IVfQ , 



to']ch the (ring e of the prob1em. It is 
requasted that Central Governmont may 
tak~ up this district a8 a special ca.e aDd 
al10t sufficient fonds for famine eradication 
on a massive scale for afforestation. for 
soil conservatioTl. for construction of 
perco1ation tanks, cbeck d~m •• repair tbe 
breach tanks. industrial ise the district on a 
Ibia' scale, impart education freely by 
opening and condructing schools and 
colleK~s, improve the roads aDd sanitary 
and health conditions of tbe J)~opJe and 
devise such other ways and means to 
eradicate famine from this district 
permanently aod save 30 ]akh~ of popula-
tion of this d (strict from tot~1 extinction. 

(Iv) Need to provide financial 
assistance to the Government of 
Orissa to meet heavy losses caused by 

floods 

SHRI SRIBALLAV PANIGRAHI 
(DeoglJ r h) : Continuous rainfall for more 
than two week5 in the monch of June is 
something unheard of. But it has been 
the peculiar feature of this year's monsoon 
in some parts of the c()uotry including 
Ori~Fa. In Orissa it started raining on 
Juno 11 with the onsiaught of monsoon and 
went on almost incessantly till 28th J·Jne 
recordinot rainfall raoging from SOO to 
800 m.m. at dIfferent places. Such 
continuous heavy ramfdll at the first phase 
of the monsoon very adversely affected the 
agricultural operations. Besides, it caused 
floods and damage.1 a large number of 
houses. LosS thUl caused should be 
properly asse:,sed and necessary assistance 
be provided to the State by the Union 
Government witbout delay. 

12.19 hrs. 

[MR. DEPUTY·SPEAKER in the Chairl 

Further. about SO per clnt of the 
annual average rainrall having already been 
there in tbe State it is Quite Datural for the 
peasantry to be apprehensive about failure 
of the mODsoon in the co~ninll months 
resulting in serious drought situation. What 
is, therefore. required is keeping clOio 
watch over the situation in Orissa and 
e lsewb :rc and makinl necessary prepara-
tions {i,bt (rom DOW in order to ofteclively 
meet aD, eventuality tblt mal fall upoD .. 
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(v) Demand fer both Ihort term and 
long term mea.re. Ie Dleet power 

Crllis In Delhi 

SHRI lAI PRAKASH AGARWAL 
(Cbandni Cbowk) : Power considered to be 
the, backbone or botb industry and trade 
bas aho now become an essential need for 
evry housebold. There is no doubt as we 
march ahead towards the 21st century. 
more need of power will be tbere. 
Aocordingly. we shall have to meet this 
recquirement. However, our experience. 
particularly these days, of the C~pital i. 
totally different. In the Capita) today it is 
just a power vacuum for tho small traders 
and shopic eepers. In the name of power 
cuts and heavy load shedding8, power is 
being denied to even the smaH scale sector 
and thereby it has almost been crippled. 
No new connections to ~ven small traders 
like Atta Chakkiwaias are being given in 
the Capital. How )org this is gOiDI to 
continue? The Oovernmeut should come 
out before this House to immedi" tel)' 
announce short term as weJl as long term 
measures to solve the power crisis in the 
Capital. 

(vi) Demand for Cenb'al Governmtnt:1J 
clearance of tbe cottoa monopoly 

scbeme for anolher tea years 

SHRI UTTAM RATHOD (HmgoJi): 
Mr. Deputy-Speaker, Sir, the Government 
of Maharashtra have asked the Ccntral 
Oevernment to clear cotton 1l10nopoly 
scheme for anotber ten years. This schemo 
is in operatloo for (he last 13 ye~rs lD the 
State. It has helped the poor C .. HlvatOrs 
to "row more cotton and sell it at a 
reasonabie ratc. This scheme bas become 
popular With tbe cultivator~. Cotton ~ina 
the cash crop an most of the areas 10 
Mal arashtca, it is essential rha t the above 
scheme should be cleared by the Central 
OoverlJment soon. A pertod of 10 years 
IS necessary. 

It . is, tberefore. requssted that the 
Central Governmont may clear this scheme 
to dispel the doubts from the cU:llvator.· 
miDci. 



(til) Demaads for Increasing rebate d8,. frem 30 to" for haDC1toom 
sales In a year 

SHRI P. KOLANDAIVBLU (Gobi-
chettipalayam): Mr. D.puty-Speaker, 
Sir, previously rebate was given for 60 
days for Handlooms sales retail 8S well as 
wholesale and rebate amount was sbared 
between Government of India and State 
Govemment~ on $0: SO basis. But now 
the rebate daYR bave been reduc ed to 30 in 
a year. Handloom production and sales is 
badly hit by this Dew policy resultiDI in 
uD.Cmployment and under-employment of 
Handloom weavers. Governme·nt of India 
also refused to share the rate on SO: 50 
basil witb States regarding wholesale. 
Oo\-ernment of India is willing to share 
0011 2'%., This is aho not fair. Major 
share in sales is only from wholesales of 
primar, Handloom wea\,ers Cooperative 
Societies. Co opt ex is no' doing whole-
sale business for the past two years. 

Most slles of Ha,dJoom are ,iuring 
lobate days. Consumers even bride and 
bridegroom parties wait for rebate days to 
pUlcbase wedding clothes. Generally in 
our country, con sum ers a... not only 
accustomed to but also ,bey are attracted 
by con~umer goods mercbants by annouoce-
ment of rebate even by Text ile Mills. In 
addition, there is cost handicap due to 
wage increase. 

Sale ot CoopttX for 1985-86, tbat is 
upto 3.6.1986 is Rs. 191 crore.. For 
ensuanl Deepavali, it expects salc for Rs. 
60 crorss. Accordio" to tbe pre~eDt 

limited rebato days, only eiabt days could 
be allotted to Puja and lJeepavali holiday. 
and it would be impo,sibl e to acbieve tbe 
8al' target at the fate of Rs. 4 crores per 
day. Primary loci eli es in Tamil Nadu 
cannot partiCipate j1J Handloom Espos. 
Hence, it is prayed tbat tbe rebatO day. 
baft to be revived to 60 da)". 

12.23 ..... 

RBSBARaI AND DBVELOPMENT 
CESS BILL-CODtd. 

C", Bill 2t6 

[E",1l6h] 

MR. DEPUTY-SPEAKER: Now, we 
wiJI talre up i.em No. II : Furtber clause-
by-clause consideration of tbe Bill-Clause 2. 
Sb I Mool Chand Daga-not pre.ent. 

Do you waDt to repl),. to the ameDd· 
m ent moved by Sbrimati ~ O.eal 
Mukherjee' 

THE MINISTBR OF STATE IN THB 
DEPARTMENT OP EXPBNDITUR.B 
<SHRI B.It. OADHVJ) : Most of tbe poiDIi 
I have already covered in my speecb. We 
cannot accede to her proposed amendment, 
nor to that of Sbri Madbav Reddi. 

MR.. DBPU TY -SPEAKER : If the 
House agrees. I shall put all the amendments 

moved to Clauses 2 together to tbe vote of 
tbe House. 

A lMtulmllil 18 NOl 1,6,7 GIld 11 M'e" "" 
and IIegatlved. 

is : 
Ie(~. DEPUTY -SPEAKBR: The question 

·'That clause 2 stand part of the Bill". 
The motion was adopted. 
Clause 2 was add.d Itl th, Bill 

Ciaule 3 Levy and ColJedJoa or eelS 
on paymeD" Blade fo"ord. Import of 

teebaology 

MR. DEPUTY ·SPEAKER : Shrimati 
Oeeta Mukherjee-not preseot. 

SHRI C. MADHAV 
(Ad Babe d): I be. to mov, : 

Paae 2, )ine 22,--
for "Ive per ceDt." 

RBDDI 

sllbslltule ' 'fiftoen per cent." (8) 
Page 2, line 23,--

a/t.,. ntecboo)oIY" i",.,,_ 
·'aDd lilant and equipmene' (9) 

Page 2, line 26.--0/,. UtecbnoJolY" """t--
"and plant and equipment" (10) 

Paae2.-
after line 28, ta.,,_ 
"(3' Tbe cess sbaJl be p8l1ble oa 

. aU palm lilt. ." WI,,, 



recurrinl ro,altl.. for the 
technoloa, already imported by 
an industrial concern. 

(4) Tbe Cesl shall be payable 00 
all payments of remain in. 
ins'alment. of tbe COlt of plant 
and equipment. imported on 
inltalment balls by an induttrial 
concern." ( 11) 

8Hal D.B. PATIL (Kolaba) ~ I bea to 
move : 

Page 2,-

!'af,.r line 24, u..r,-
"Provided that import of technology 

shall be allowtcd on the conditi.n that-

(a) it mill not result in retrenchment 
of the employees, employed at .be time of 
import of tecbnololY witb tbe industrial 
concern ; and 

(b) additional employment potential 
than be created.'" (22) 

SHRI C. MADHAV RBDDI : Sir, tbis 
amendment relatea to tbe quantum of cess 
to be impo~ed. My amendment is 
felardiDI raising the cess from 5 % to 
1S? on all payments made towards the 
Import of technololJ· 

I think tb i, is the minimum tbat we 
Ibould collect. 

SHRI D.B. PATIL: My inteotion in 
lDovinl tbat amendment i. tbat tbe import 
of technolOilY should be allowed onl, uDder 
the condition tbat there sbould be no 
retrenchment as well as lome additional 
employment potential would be ere.lted. 
I move thl. amoadment only because our 
C08ntI'Y haa lot more human relources aDd 
for tho prelent we are Dol In a po.ition to 
use aU tbosc r880urcea and in view of tbe 
fao1 tblt Ibe import or t.cboolo., il Iikll1 
to .... ult in uDcmplo,lDIDt. So,I moved. 

SHill D.K. GADHVI : That apprebea. 
IIOD is Dot well .. based tbat tbln wOLlld be 
aaemplO1m.at lad, tb .. ror., We caoaot 
lII.,t \be a._dlD.t. 
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So rar 8.1 the amendmeat or Sbri C. 
Madha\' Reddi' is concerned. tbe Oel. 
ioiti_", has been kept at 5%. I have 
already said that after three , •• ra. we will 
review the whole .cbeme. At tbat time, it 
can be considered if rouad propcr. I 
eannot accede to the am ondments. 

MR. DBPUTY SPEAKER: I shall now 
put all tbe ameodments to ClaQlc 3 to the 
vote of the HOUle. 

Amendments No. 8 to 11 ond 22 ".,. 
put and negatill~d. 

MR. DBPUTY SPEAKEll: 'lbe 
question is : 

UThat Clause 3 stand part of tbe Bill. : 
'I"M motion was adopted. 

Clause J WtU added 10 the Bill. 

CIa .. 4 creditiog proceeds of ee. 
to coD.lldated F.d of ladia 

SHRI C. MADHAV REDDI : I bet to 
move: 

Pale 2, lines 32 to 34-

Omit "from out of Iueh proceeds (after 
deducting tbe cost of collectioo), sueb 
sums of money as it may thint fit. It 

(12) 

SHRI MOOL CHAND DAOA (Pali): 
I bca to move : 

Pale 2, Hnes 30 to 32-

for "the Consolidated Fund of India. 
and the Ceotral OoYeromeDt mal, 
if Parliament b, appropriation 
made by I aw in this behalf 10 
provides.'" 

SubitituUltte--

"the public account aad tho Ceratral 
Oo~ernment mal" (t8) 

SHRI C. NAOMA V RBDDI: While 
replyiDI to thl debate, the hone Minilter 
promised tllat the entire cesa con.cted Wid 
bo utilised onl, for tbe purpose for fticb 
il bas t.D collected. But while til. 
intention of the Government i. YeIJ clear 
in hi. lpeooh. tbat • nOi reJle«ecI jJl Ih. 
CaUie itself. I do not tbint tbere II or 
ObJMtl- 10 antMdial die Cia., in aua • 



Shri C. Madbav Reddi) 

'ay that the entire proceeds collected are 
°ansferred to tbc "coture capital fund. 

SHRI MOOL CHAND DAGA: Wbat 
have suctgested is tbat the proceeds of 

Ie Cess are not attached. The cess 
lould be utilised for the purpose for 
'bieb it is collected. It is not necessary 
lat it shou1d be deposited in tbe Consoli-
aled Fund of India and then again it 
10uJd be brought before the Parliament 
ad the Bjll when it is passed~ then it can 
e spent. This will consume time.' The 
roceeds of the cess levied and collected 
Dder Section 3 shan first be credited to 
1e Consolidated Fund of India and the 
'entral Government may, if Parliament by 
pproprialioD made by Jaw in this bebalf 
) provIdes, PlY to the Development 
ank. I said it is not necessary that the 
ess should be collected and it should be 
)ent for that purpo~e. It fJbould not be 
~ought before the House. If be agrees all 
;gb~. Otherwise, be bas made up his 
aiod not to accepr it. Once tbe Bill is 
rcpared by the bllrcaucrats, then hardly 
Ie Minister cbaogcs his mind. H ho 
banles; it is well and good. 

SHRI B.K. GADHVI: That is not the 
:>rrect pOiUlon. I hive alr~ady said in 1, spee:h also, tbat af(er deducting the 
xpenditure over tbe collection of the 
ese, the cess itself is meant for tbo purpose 
)r which it is created and so far as Mr. 
'ap'. amendment is concerned, lOBI 
Inoot put tbe cess. Government can put 
le amendment. Gl)vernmeot collect. 
esse It first goes to tb e Con,olidat ed 
Dnd of India and tbereafter only, it can 
e transferred by appropriation and, ther e" 
)ce. witb a view 10 havio.& financial 
egulacitY, It is only put to Consolidatod 
uad of India. But certainJy whatever 
ollection is made afler a deduction, will 
o to IDBI for venture capital fund. 

MR. DEPUTY SPEAKER: I sball 
ow put all tbe amendments to Clau)C 4 to 
Ie vole of tbe HOUle. 

AmIIIIIlmeal8 NOl. 12 GIld L& were 
put and Mgtlli,ed. 

MR. £,EPUTY SPB~&: Tbe 
u estio'l is : 

.'l'bat OlaD ........ put of Ib, BU1.t' . 
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11ae motion wa. adopted. 
clause 4 wa' added to th. Bill. 

ClfllUe j was added to ,h, Bill. 

Clause 6 (AppJication of Fund) 

SHRI C. MADRA V REDDI: I beg to 
move: 

Page 3, line 5, --

aft6r Ie IDdustrial c~nceros" insert -
"or reseach units developing an, 
technology" (13) 

SURI MOOL CHAND DAOA; 1 bel 
to move: 

Page 3, line 3, --

(or 'c Development Bank" subslitute-
"Centra) Government" (20) 

Page 3, line 7, -

ada at tbe end--

"and the fund shall be audited by 
the Comptroller and Auditor 
General of India." (21) 

SHRI C. MAOHAV REDOI: Her. 
again the hon. Minister has said that the 
cess collected will be utilised on)' for tbe 
development of the tccbnolol), by .n 
industrial concern and the cess proceeds 
are not iotended to be used for tbe develop-
ment of researcb even tbough the Bill 
makes it clear tbat the cess is inteuded for 
developing research and development in 
the country. Here a distinctioo is heIDI 
made between utilisation of the cess for 
development of research aod the utilisation 
of the cess for development of mdustncs 
and for applicaUon of tbe techoolol' 
by an industrial concern. My amendmeDt 
seekl to make it clear tbat tbe fuod sbould 
also go to rc~earcb units WillCb want to 
put up a pHot plant 10 tost tbe tccbnoloay 
wblch tbey develop. It 10 bapp_ 
that sometimes tbe t"boolOIY is not fuU, 
developed and DO industrial concerD "i~1 
como torward aDd take tbe tecboolOIY aDd 
because the research unit does Dot bay, 
funds, it cannot test tbe techno)olY OD a 
pilot scale. My amendment creates tbo 
scope for luch units 81ao to uuhlO lbo 
fuDd for developiol 'ho IccbDOJOI1 OD • 
pilot IGIIt. 
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SHRI MOOL CHAND DAGA: I have' 
moved two amendments to this claule. I 
la, why 'in the opinion of the Development 
Bank9-. Why not tbe Central Government 
because after a)) the Central Government 
can luid e or issue instructions. The Bank 
i. to aft er a 11 carry out tbe instructions of 
the Central Government. They have said 
Development Bank. Now inEtead of the 
Development Bank, 'to meet tbe expcDdi. 
ture incurred in cODnection with the 
measure and facilities which, in the 
opInion of the Development Bank', I lay 
why not 'in the "pinion of the Central 
Government'? Why do you depend on 
the Development Bank. If the Central 
Government gives a guidance, jf the hone 
Minister gives a luidance and saY8 that 
the money should be spent for that purpose 
or the money should be utilised for that 
technology or for imported the technololY, 
then be can live guiddnce or be can live 
instructions. That is one thiDa. 

Second tbing which I'lla, that tbe whole 
tbing should be audited by the Comptroller 
& Auditor G en eral. That is \I ery necessary. 
Sometimes the accounts are audited by . 
ebartered Accountants I lay that it is 
better tbat .t should be audited by tbe 
Auditor Genera). 

SHRr B.K. GADHVI: So far a. 
auditing and other things are concerned, 
there is a well laid down machinery and 
It will be doing aloDg with the other ceSI 
and expendi ture of the lOBI. 

So far as Mr. Madbav Roedi'.:; question 
is concerned, I appreciate the spirit 
behind tbe amendmeDt. It wouJd be seen 
tbat 'industrial concern' a. defined in tbe 
IDBI Act is shown and 10 far as tbe lOBI 
Act is concern ed. it has also gor incluc.d, 
any concern engaaed in researcb or 
development of any process or product. 
Therefore, in that clause If you read it is 
Itated that 'industrial concerDS attemptiq 
commercial applications of indigenoUi 
tecbnolo,y or adaptinl import ed t echnolOlY 
t8 Wider doanestic applicationl. ' So 
tbere IS an inh"rent reseaIch aspect allO 
iDvolvod iD tbls. So tbero is DO queltion 
of specifically meDtioni" it separatel,. 
Tbcrefore. I CIOnol accept tb. ameDCimcat. 

MR. OBPUTY SPEAKER: Now I wi 
put all the amendments to clause 6 to th 
vote of the House. 

Amendment, Nos 13~ 20 QIId 21 
were put a,.,d "egatiYed 

MR. DEPUTY SPEAKER: Th 
question is : 

"Tbat Clause 6 stand parts of the Bill. 
'l'h~ motio" MQS atiopttd, 

Clau e 6 was added to ,Ire Bill. 

Clause-7-Power of CentraJ Goveramellf 
to Exempt) 

SHRI C. MADHAV REDD): I beg t 
move: 

Page 3, lines 11 and 12, -

lor "exempt any industrial concer 
from the payment of the ces 
payable" 

Subs tillite-

"reduce tbe cess payable by an 
industrial concern" (14) 

Tbe total exemption is Dot desirablt 
Througb my amendment, I want tbat ther 
should be scope for reductioD but nel 
compl:te exemption. 

SHRI B.K. GADHVI: I have alread 
stated in my speecb that this is onl, a 181 
tbing that would be resorted to by th 
Government and tbat too in selceth 
cales. I alao give some illustrations abolJ 
what type of cases should be CODsidere( 
But exemption would not be available t 
the profit makiDg concerns. but concerr 
whicb have ,ot a viable financial positiol 
So, tbere is no question from reducln 
from S per cent to 2 per cent. If ,0 
mlke it, it does not make any len ... 
am lorry tha t I CInnot .ICCpt th 
amendment. 

MR. DEPUTY SPBAKER : I lhaU DO' 
put tbe amendment moved hy Sbri Madha 
Redeli to tbe vote of the House. 

.,f1Mlfdmat No. 14 WG8 ]lilt iIIIiI 
.,allred. 

MR. DEPUTY SPBAKER: Tb 
4U11tioD i. : 
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·-nat Clause 7 stand part of the Bill". 
n. motion Wd.I adopted. 

Cltmli7 1M" addetl 101M Bill. 

MR. DBPUTY SPBAKER: The 
queStiOD it : 

"That Claule 8 stand part of the Bill". 

ft6 motio" was adopted 

CltllUe' Mil' odtkd to tie Bill. 

Claase.9-(PnaIty for aen-PaymeDt 
of Cell) 

SHRI D.B. PATlL: I beg to move: 
Pale 3. line 23,--
omit ··not exceediol,t (16) 

SHR.I B.lC. GADHVI : I beg to move : 

Pale 3, -line 23, -
for "five" _b8fttlll. "ten" (23) 

SBRI D.B. PATIL: Sir, It bas been 
provided in the Bill that the penalty for 
non-payment of cess would be up to S 
times.. The pn eral consensul of the 
HOUle was, penalty is very l~?ient. I 
would sUlgeat tbat instead of UP to j 
tim .. ". it should be 5 times. It should be 
the conlensus of tbe Hoose. I hope the 
amendment will be accepted. 

SHRI B.Ke GADHVI: I have already 
placed my ameDdlDlDts for enhancement of 
penalt,. Tberefor. I cannot accept. 

MR. DBPUTY SPBAKBR: I Iball 
DOW put tbe ameadmeot moved bJ Sbd 
DJ. Patil to tbe vote of tbe HOUle. 

Amendmenl No. 16 wtJ. Pllt alld 
.gat/red-

MR.. DSPUTY SPBAKBR: The 
qalltioo is : 

I'Pale 3, - line 23, --
for "five .1Ib8tltul, ~'teD" (Z3) 

n. mo,lo. WtI, adopted. 

MIl. DSPUTY SPBAKE.: The 
.-tioa il : 

Clau •• 9, U IIDcoded, stud Part 0' tb. 
BUl~ 

ftI ".,,_ ... ..,,. 

ClaN 9. tJ l anwnded "". tJdckd to 
'he Bill. 

MR. DBPUTY SPBAKBR: The 
questiOD i. : 

"Tbat Clause 10 Itand part of tbe 
BiU"'. 

'11Ie moti"" wa" adopted. 

CillUle 10 was added' to 1M Bill. 

CltJlu. 1 and ,h, EnGctlng Por"",la 
wen lidded 10 th, Bill. 

MR.. DEPUTY SPEAKER: Mr. 
Madhav Raddi, are you mo~iD. your 
amendment? 

SURI c. MADHA V RBDOI: It II 
only a consequential amendment. 

Since my main amendment hal Dot 
been aecepted, there is DO point iD my 
mavin. this to tbe tltl e. 

PR.OP. MADHU DANDAVATB 
(Rajapur) : Thies have been abolished 
loog back, Sir. How caD 'OU bave LonJ 
Title' 

MR. DEPUTY SPBAKBR: It il some 
otber title. 

The question is : 

"rhat the Title stand part of the Bill". 

'11re morio" Ira. ad~p,~. 

J"he Til" WQI addld to ,It, Bill. 

SHRI B.K. OADHVI: I bal to mcm : 

"That tb e Bill, al amended, be paued" 

MR. DBPUTY SPBAKBR: The 
queation il : 

f ·That tbe Bill, as amended, be pa.ed". 

RHRIMAT.i OBSTA MUICHBRJBB 
(Panskara): Let me tbank tbe Mioilter 
lor .. aviDa ~pt cd m, .... dIDlDt. _ .......... 
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STATUTORY RBSOLUTION RB: 
DISAPPROVAL OF COMMIS-

SIONS OF INQUIRY (AMEN1)MENT) 
ORDINANCE, t 986 

AND 
COMMISSIONS OF INQUIRY 
(AMENDMENT) BILL, 1986 

[BagllslJ] 

MR. DEPUTY·~P~AKER : The House 
will now tate up items 12, 13 and 14 
topther. 

Shri Sode R amaiah ..... Not here. Dr. 
A.K. Patet ..... Not prcsent. Shri ViJoy 
Itumar Yadav ..•.. Not present. Prof. 
Satyagopal Misra ..... Not beret Shri 
Narayan Choubty ..•.. Not here. Sbri 
Indragjit Gupta •.••. Not present. Shri C. 
lanla Reddy ..... Not present. Shri Ananda 
Pathak .•.• Not here. Shri Amal Datta ..... 
Not present. Prof. Madhu Dandavate. 

PROF. MADHU DANDAVATE 
(Ralapur) : Mr. Deputy-Speaker. Sir, 
in fact what I had to say. I anticipated 
tbis and I have already said all that when 
the lotroduction of tbe Bil) was goins 
on. 

The most important aspect of tbis 
problem is that the entire philosophy and 
attitude of tbe Government bas been 
extremely Bnti-democratic. It is not 
mere'y tha t the Constitution bas to be 
accepted. but tbe spirit' of the Constitution 
bas to be accepted. When article 123 
Jay. down certain procedures;, when tbe 
Commilsions of Inquiry Act pre5crlbes 
certaia limitations for presentation of the 
R.eport before the Hous. of the People, 
tM entire idea is tbat there should be lome 
restraiot aDd constraiDt on the Government 
wbtl e pr(\mul,atioll Ordinaucet. I do not 
want to repeat what I laid while opposiDl 
tho introduction of this parlicular Bill, 
but I would oal, sa, tbat, if you carefully 
10 tbrouab the document prepared by tb e 
Secretariat of tbe Lok Sabba on Ordinan-
CeI, you will find ru lin IS riaht from tbe 
PIrIt Lot Sabba upto tho preseot Lot 
&abba: you fiad tbe rulio, of Sbri G.V. 
Maval_tar, ,ou flnd the ruJial ... in or 
Dr. O.S. DbRloD. .pin JOU Iud two ._.04iq ""'crvetion. bJ tlte S,_.. .... 

rrra",lGtlo"l 
SHRI GIRDHARI LAL VYAS 

(BhiJwara) : They are quite old now. , 
PROF. MADHU DANDAVATE: If 

)'ou cannot grasp an old tbing" wbat caa 
we do? 

[English] 

Again, coming to Dr_ Bal- Ram lakh.f. 
he bas made it c1ear on two occa~ion •• 
Then vou ha"e the corre~poDdence between 
the first Prime Mjf'jster of India" Pandit 
Jawabarlal Nebru, aT,d Sbri G.V. Mava]an. 
kar. A:I tbi~ corre~pondence ~nd al1 tJ,e rol .. 
inp-s of tbe Speaktrs, ;rcludjrg the Tuling 01 
the prellent Speaker mare it exrlicitly clear 
that Ordinance~ are a weapon that bas to 
be us ed sparjng1y; it caDnot be used 
indiscrjminately. You wiIJ be shocked and 
surpriged to know that. on CDe occasion in 
the inter-Session period. tcn Ordinances 
were pr('mu'gated snd the Minister for 
Parliamentary Affairs carre before tbis 
Hou~e ar.d sought permission to Sf e that 
they were endor~td Dr. Dhillon was 
sittil'g in tbe Chair; be was Speaker tben. 
and even at this stage he CaD contradict me 
if I am making any wrODI! statement. He 
made it explicit]y cl ear, ", agree with my 
predecessors; this particular weapon 01 
Ordinance canDot be used; I ezpreas m, 

• 1 " ..-L. __ dt· p easure. I ~e precedents and tbe 
correspondence between tb~ first Spraker 
of Ibe Lok Sabha and tbe first Prime 
Minister Pandit Jawabarla) Nehru beiq 
explicit Jy clear. really speaking, tbe preaent 
Government ought to have taken cognizaoce 
of the fact that they should not try to 
indulge in this exercise They may sa, 
that exiponcics of tbe situation demanded 
tbat tbel sbou1d bring in !'ucb an Ordinance. 
I do not want to repeat those dates. In 
fact, I took it ror granted that, since so 
many names were preceding milK'. some-
body would surely put forward the entir e 
case and, thererore, I did not brin, all 
tbese document. living dates on wbich 
ordinances were promulgated, tbe day on 
which Lolc Sabha was actua II,. adjourned, 
tbe date 00 which it was prorogued, tbe 
day on wbich the Rajya Sa~ba was 
prorolued. 

One of the former Secretary Genera)s 
of cbo Lok Sabna Shrj S.L. Shat(lber blcI 
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alreadJ made an obse"atioD that tbough 
It il "lid tbal wben tbe two Hou_ of tbe 
Parliament are not is leaion in tbat iot ef-
I.sion period ordinances can be actually 
plOmU11ated If tbe Pr esident is cODvinced 
tbat tbe lituation warraotl it; Tlkin. 
• dvant_le of the tocbni~Jit' tM' when two 
Rouses aN not In selsioo-tboy four.d that 
tbe Lot Sabha is aIr eady adjourned and 
proro,oed. R.jya Sabha is adjourned but 
not p"'orol1fed-takinl onlv the cover 
bebind this tecbnicllity they tried to utilise 
the Con~titution but not its spirit. The, 
accepted the Constitution and rejected its 
apirit. It is like accepting the bottle and 
rejecting its cont.nt. That is wbat tbev 
did Therefore, Mr. Sbakdber had 
public" IUlvested in one of the seminars 
,bat they could have actuan" since Rajya 
Sabha was not prorogued, convened the 
lession, placed the matter before them and 
could bave said tbat ,ioce tbe Lot Sabba 
II Dot in _ssion we move a motion that 
the ordin.1ce may be promullated. nat 
way demOcr.tic cODventions could have been 
accepted. 

But more than that. kDowiag fu11y well 
tbal onl, a few da,. are left for tbe Lot 
Babbs to adjourn aDd .ctuall, the lix 
IDOD&hs period after the lubalillion of the 
report-Thakkar Commislion report (or 
iDitaoce-would be completed, before tbe 
adjournment of the lok Sabha th ey did not 
come before tbe Par'iament : At tbat time 
even Rajy. Sabha also was in senioa. It 
could have been possible for tbem to brina 
tbe content~ of thie ordin.ace before tbe 
Lok Sabha and tbe R.ajya &abba. To do 
tbat, it needs democratic SPirit. not merely 
democratic pretentioDi. Whal it netded is 
demoCratic spirit. That spirit is lackiol 
with this Government. So. actually we 
fouad tbat cbey alJowed tbe Lok Sabba to 
adjourn its aSlion, they .Uowed tbe Rajy. 
Sabba also to adjourn aDd thea t,ied 
.tealthil,. Most of the ,ins that tbis 
GoYeromcot have committed. tbe, have 
alwa)'l committed in stealth. 

II was DOt a aurprlac that lDaoy Oldi-
D&DCOI dari .. tho OaUltlcDC, were promol-
.. ted .. Ihe daltnell of tbe DJlht .beD 
JIIOpJe •• e III..." wbea die 'arli.meDt 
was Dot me,t_,ead wbca _, Mtm\) .. 

of Parliament v'ere in jail. Ia tbe datt. 
nelS of tbe aigbt tbey committed tbe sin 01 
bringial aDd promu'gatina maoy ordiDaocel. 
Mid-ni.ht rule-that wal how this Govern-
ment was delcribed. Alain tbey waDt to 
carryon the same traditioD. 

Therefore, I leel that it is not just • 
technicality. They knew it very well tbat 
actual1y six months period would be 
cOllplefed only a few day.; afler tbe Lot 
Sabba wal over and before the adjournment 
of the Lok Sabha it would have betD 
pouible for thi. Government to briDK a 
legislation and lry to explain to the 
Members of ParHam ~nt after all they have I 
majority but tbey are afraid even of tbe 
democratic discus.ions. They know tbat 
with the convincing majority at their 
disposal, whatever they want to pass, tbe, 
can get jt passed in tbis Lot Sabba. 
(InterruptltJns) •• • 

Not at all. The young gentleman ba. 
not gone through the proceeding. 01 lble 
HoulO. Onlv last week we disculled tbe 
problem of communalism. I initiated the 
discussion and Sir, I do not say It In 
my praise, tbe Home Minister who actuaU, 
concluded tbe debate said tbat the oPPOSi. 
tioD and the rulin& party carried on 
this debate cutting across tbe party liDe 
and tried to evolve a consensus. 

We do not consider every problem 
from a partisan angle. For instance wbea 
there wall a bonus law which said tbat 
8.33 % bonus should be graat ed and th •• 
had been the demand of the workin. cl •••• 
did you fiDd tbe opposi'ing tomin. forward 
and saying tbat we do not accept tb. 
8.33 % bonus because we belon. to 
opposition? We have never taken lbat 
aU itude. No party worth its salt. which 
i. a democratic party does that. More 
tban that. we stand for the interest of tb. 
common man. So we have never tat. 

. the anti-people attitude. But tbe ruliDi 
party il induJpd in tbat attitude. 

They know tbat tbe cDtir. pr_ 
condemaed thi. ordiDlDte aDd the teadeacr 
to promu1lat e ordinaocl,l day in and da, 
out. ByCD thoae Journal. wbleb wen 
.... ,. Iupporting tbis GovernlDOnt wrOi. 
stroD, Iditorial, con4clIlDiDl thl. Go, ... 
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ment and pointing out what Sbri 
Mavalankar. Shri Dhillon and the present 
Speaker bas said. They reminded tho 
corres-pondence between the first Prime 
Minister and the first Speaker of Lot 
Sabha. But ,bey have hecome so immune 
to the edt icism that whatever tbe 
Members may say and whatever the 
Members of the OppD~ition may 8ay. they 
say, you may say whatever you want to say 
but we sh~11 go the WhY we want to 10" 
and tbat is how they are proceedin. furlber. 
That is Rome sort of insensitivity tbat tbey 
bave developed. 

Sir, the democracy does not depend 
merely on min'Jriry and majf'rit). 
Democracy depcnd~ 00 the vigilance of 
tbe Opposition and Ibe sensitivity of the 
ru ling oarty. That is how combining the 
blend of these two qualities builds the 
democracy in the country. Unfortonately 
tbey hav~ completely lost tbis sensitivity 
to tbe pubJic criticism, preas criticism and 
whatever is boppeniog. (r"terruption6) 

[ TrGl181attolJJ 

SHRI GIRDHARI LAL VYAS: I was 
88yinl what your Government had done 
when you were in power. 

[EII,luh] 

PROF. MADHU DANDA VA IE: Not 
ODI, we did not issue sueb OrdlDance but 
also the Oldlnances whicb were con\'erted 
ioto dlsastroul laws we lot them annulled. 
Tbe famou!i 42nd Constitution amendment 
which was notrona c:lse but a tyranical 
Ordinance COL1,ert cd into law we got it 
annulled and many proccdures which were 
detrimental to democracy wc lot them 
removed. SIr, onJy bls memory is weak. 
I am Dot blaming him. He i. an old 
member of the YOUOI Congress. 

Tborefole, I Welnt to POlot out that it 
iI on ,be balis of tbele violations of 
oemucratic uadluonl aDd coavenUoo, and 
even rulinas and observation. of t be 
6peaka lb,,' we are tOlalb oppoaina this 
ordinance. It IS Dot tbe quCltioo of 001, 
ODI Orom8nce. Tak.) for Instanco. tbo 
'l'laMkat CommiuioD', fOport. 1 bayO DO, 

the least doubt. Wh, do they want to take 
the libert, of keepin. the!e report, awa, 
from tb e ParI iament ? 

While makin. tbese observatioas the 
bon. Minister for Sta t e for Internal 
Security said tbat we are not takina the 
ab"loJute powen to ourselves. "EveD thll 
notification which is i.lued bas to be 
approved by the Parliamentary majority 
in this ROOM and, therefore, ultimateJ, 
there is a safety valve. I waDt to point 
out to him ODe siaaificant event. The, 
had promulgated tbe Emergeocy and "bea 
tbey wanted the Emerlency to be continued 
a resolution was brought in this Hou. and 
this House-when we were in jail-by 
majority decided that the darkest 
Emergency should be continu.d. That was 
dcne technically witb tbe majority vote i. 
this Parliament. But was it justtfied? 
They themsclves realised that it was not 
justifie~ dnd it was Dot for Dotbin. that in 
the very firet debate that took place on the 
Motion of Thanks to tbe President to 
which Prime Minister, Shr i Rajiv GandIU 
replied that "we did not feci the pulse of 
'be people in 1977 and, therefore, we 
went out of office." Then be laid that 
Janata Party did not understand the pulae 
of the people in 1980 and, th.efore, thlY 
went out of oflice. He said. u we will 
not commit tbe mistakes of the past." So 
impliedly be had admitted that it 
was a mistake committed in prolDulaatina 
tbe Emerlcncy then. But tbal Bmergeocy 
was contlDued with tbe vote of thiS very 
Parliament. Of course, by keeplnK mao)' 
of us in jail and raaging our ~oice but thl 
VOIC. galKed b DOl the VOice dCltro,cd. 
Even a &alleci l'oice bas its OWll vibraacy 
and that voice rose to a crescendo in 1977 
and we tned to sec that e'en tbe procedu-
res and the Constitutional prOVisions of tbe 
Bmeqency were changed. 

Therefore, all tb at I am plintina out 
to you IS that this particular araumcDl of 
the Minilter of State thaI eVOD if nouk .. 
UODI ar. i.aued tbey will come before thi. 
House and it is 001, witb democratic vote 
of tbia Parliamen' that ultimatel' me 
cuDfirmatioD takes place. But 1 would I., 
there can be parhamontary majontic:s wluch 
can accept wrODI thinaa. lb., IS wIlY 
eva III I,cab&va ~IDO IlbaraU', Qle '" 
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judaement had said that no doubt accordiDI 
to Article 368 "ny Clause or the CODstitu-
tion can be amended but they said 
tbat amending Constitution is one thing 
and de~troying it is another and, therefore. 
even with two-third majority tbe bas'ie 
features of tbe Constitution cannot be 
oblitrated. That is the saving phase for our 
demecraey. 

SHRI C. MADHAV REDDI (Adilabad): 
Sir, are we not discussing the 
three motions together" There is only one 
motion before the House. 

PROF. MADHU DANDAVATB: 
Therefore, on the basis of all the argum .. 
ents that I have out forward, I would 
strongly plea:) for the Statutory Resolution 
disapproiing tbe tyrannical and disastrous 
Ordinance which would be tbe darkest and 
tbe blackest OrdlOance tbat bas ever 
beeD promulgated. 

I hope and trust that whatever be the 
SIDS, omissions aod commissions of the 
Minhtry J tbis Hou:;e by major .tY will pass 
this Statutory Resolution and rej cct the 
Ordinance. With these words, I beg to 
move: 

"That this House disapproves 
of tbe Commissions of InqulrY 
(Amendment) Ordinance. 1986 
(Ordinance No. 6 of 1986) 
promu1aated by the President on 
the 14th May, 1986." 

THE MINISTER OF STArE IN THE 
Ml 'JISTR Y OF PERSONNEL: PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE INTHE MINISTRY 
OF HO\tE AFFAIRS (SHRI P. CHIDAM .. 
BAR~M): On behalf of S. BOla SlOgb, 

. I be, to move tbat (he Bill further to 
amend the CommissIons of Inquiry Act, 
1951, be taken into considera liDO. 

Sir, tbis BiU leeks to replaco tho 
Commia&loDl of Inquiry (A UlOndm eat) 
Ordinance. 1986 promulpted on tho 14th 
May, 1986. We seek to iDiert two lob-
,"~tionl, sub-section (,) and IUHection (" 
ill Sect ion 3 of the AGt. 

Wbo'l the Bill was first passed by this 
Parliament ;n t 952, it did not contain lub-
section (4). Sub-section (4) was introduced 
in 1971. I have gone through the 
proceedinls of the Select Committee which 
advised the introduction of sub-section (4). 
I find that what prevailed upon the Select 
Committee was on1) that if so much money 
is spent on a Commission of Inquiry. it is 
but proper that the report should be placed 
before Parliament and Government should 
ten the Parliament what action bas been 
taken on tbe Report. There does not 
seem to have been aoy greater discussion 
beyond this on e principle which tho Select 
Commilt re bas put in its Report. 

13 hr •• 

For the la~t 15 years ",e have worked 
this Act after sUb-iection (4) was introduc-
ed. Blsed upon our experience on the 
working of tbe Act, Government now feels 
that we should have sub.section (5) and 
sub-section (6). Hon. Members would have 
read sub·sections (S) and (6) and I will 
answer specific poin1 s after they have made 
their valuabl e observations. But Jet me 
once alain state tbi'1. It is true that there 
bas been immediately after the Ordinance 
was promu1iated some amount of criticilm 
but may I say with great respect tbat tbe 
criticiam was based upon an inadequate 
appreciation of the provisions of sub-
section (S) and 8ub·section (6J. My boo. 
friend is an eminent lawyer aDd I am sure 
he bas read it very carefully. Wbat do 
sub- oetlons (5) and (6) say? Sub-soctioD 
(S) i. an example of a claim made b, 
Government to sometbing akin to prlvileae, 
WhIch i. sometbinl very well known in a 
court of law. A claim of privilese made 
10 a court of law is an executive claim 
di'p08cd of by a judicial determination. 
• •• .•. (interruptiOll,) Here we make 
a claim tbat for tbese realona we caDnot 
place tbil part of the report or tbe who 10 
of tbe report before Parliament and we 
come to Par liamea t invoJdo, Doe 01 tbe 
four aroundl. 

Bach ODe of the_around. bas it. releo-
tiOD in the Constitution itself and I "ill be 
ablo to -bow the Articles in tho conltjtutioa 
Bacb one of them is a weJl-defined phane. 
Bacb ODO of tllem baa. COOleDt lad ••• 
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one of them bal received ju iicial interpre-
tation. And these are Dot flimsy or frivo-
lous ,rounds which "0 may invoke. These 
grounds are grounds which are found in 
Article 19 of tbe C"nstitutiOD. On these 
aroond., when we make a claim, wben the 
Bsecutive makes a claim, it is the Parlia-
meot wbich decides, I, Sir, am far far 
JODior than Pr of. Madhu Dandavat e 00 the 
question of how Parliament shall work, but 
I know of no Parliament wbicb will decide 
on tbe bssis of a parliamentary minority. 
AU I know is tbat Parliament will deeide 
only on tbe blSis of parliamentary 
majority. 

PROF. MAOHU DANDAVATB : Allow 
me for a second Sir. There are histor ios 
in the puliamentary denocral.:Y in wbicb 
not by majority or mlOorlty, doci~iolS have 
been taken. Sometimes a single voice 
which bas raISed a q~,stion by reason is 
enougb. You see, even the, ruling party_ 
in the H~u~e of COlDCDons bave responded 
and tbe measure. bave b.!en witbdrawn. 
There have been enouab instances. 

SHRt p. CHIDAMBARAM: This 
assumes tbat t11 ere wiJI be no voice of 
r.ason on tbe side of the majority, an 
assumption whicb I cannot accept. We 
have com ~ forward and sa id, "If Parliament 
has to know, yes, Parliament will know." 
But Parlhmcnt will decide whether the 
notification is valid or not. That is ail 
what Sub.section 6 says. I wiH most hu n-
bl, urae bon. members to kindly read oo;e 
apin with me, Suh-section Sand Sub-
aCCCion 6, to see tbe spirit of tbe two sub-
sections. It is not a ca5C where matters 
are belDI kept away from Parliament. On 
tbe contrary, it is a ca,e wbere we wIll 
bave to come to Parhament and subject 
ourselves to tbe wisdom and judlmeDt of 
tbo Parliament. 

Sir, I would commend this B&JI for tb. 
eODiideratlon of thia august House. 

MR. DBPUIY SPBAKER: Motions 
moved: 

"rhis HOUle disapprove. ot the 
CommiuiODS of loqua" (Amoad-
.. U OrdiQIIlOOe 1 '16 (OrdiDaoo. 

No. 6 of 1986) promulaatcd by 
tho President OD the 14th May, 
I 98f;''' 

"That the Bill further to amend 
the Commissions of Inquiry Act, 
19'2 be taken into eODsider-
ation ... ' 

SHRI SAIPUDJIN CHOWDHARY 
(Kf1twa) : What about Item No. 14 , 

SHRI P. CHIDAMBARAM: An that 
is togeth er. 

MR. DEPUTY SPEAKER: If 10U 
want to, you can move Item No. 14. 

SHRI C. MADHAV REDDI: We 
have n~ objection if Item No. 14 as dis-
cussed separately. This item can be taken 
up, on.;e tbe B II is pa~~ed. Tnere is no 
burry about it. It is m .;ntio ,ed that all tbe 
Hem~ Ibould be taken up together. That 
is not correct What we should do is this. 
F!rat we di )Cuss Ibose item, 12 and 13 and 
after the Bill is plssed, we can take up 
Item No. 14. T_bat is tbe 100icaJ 
consequence. 

SHRI P. CHIDAMBARAM: To mo 
also it appears m~lc IOlleal. 

(Interruptions) 

But I am entirely in your bands Sir. If 
you want me, I will move it. 

MR. DBPUTY SPBAKER: You 
move it. 

SHRI SAIFUDDfN CHOWDHARY : 
How can be move it" I am oPPO!linl it. I 

Before he moves, 1 have to oppose It. I 

(1Ilter1'llPtiolU) 

SHill P. CH1DAMBARAM: I would 
submit that we discuss items 12 and 13 
first. For Item No. 14 you will sce iD 
tbe preamblo that Sub-*tion 6 of Scctioa 
3 of \be COmDllSSionl of InqUirJ Act • 
... uOlOJ that lbe Act has been passed. 

SHRI SOMNAIH CHATIBRJEB: 
(BolpuerJ : No. DO. The Act of 1951 i. 
aJreadJ amended b1 the Ordinaoce ••• 
(""""',UIIU) 
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SHRJ INDRAlIT GUPTA CBasirhat): 
How can item 1 .. be takeD UP. till J 2 and 
I! are disposed of' 

8HRI P. CHIDAMBARAM: That is 
what I am layinl. Item ~ 12 and 13 may be 
discussed first and then Item 14 ma, be 
taken up. 

MR. DEPUTY SPEAKER: Th. House 
will bOW adjourn for Luncb. 

13 CM hrs. 

'lfIe Lok Sablaa ,hell adjo,,"n'd fo~ 
Lunc" till Four tten oj the clock. 

nt Lok Sa/J1uJ re-assembled a/tel 
Lunch al th,~e milUJle· JHUI Pour'." 

of the Clock. 

[MR. SPEAKBR /n 1M Chai,] 

THE MINISTER OF STAlE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV AHCES AND PENSIONS AND 
MINISTBR OF STATE IN THE MINISTRY 
OF HOMB AFFAIRS (SHRI P. 
CHlDAMBARAM): Msy I say tbat tbe 
Home Minister wjll come to this HOUle 
abortly ? He is .dill answerin. the clarific-
ations in tbe Raj,a Sabba. Witb your kind 
permission may I read the two state-
ments' 

On behalf of the Home Minister. may 
I make tbe statement legarding tbe situation 
io Punjab' - ..... ~-

14.031 ... 
STATEMENT RE : KILLING OF 
SOMB PER.SONS TRAVELLING 
BY BUS FilOM MUKTSAR TO 
CHANDIGARH ON 2'.7.1986 

[&,liMal 
THB WNJSmR OF STATE IN THE 

MINISTRY OF PBllSONNBL, PUBLIC 
GRIEVANCES AND PBNFIONS AND 
MINISTER OF STATE IN THB MINISTRY 
O~ HOMB AFPAlRS (SH&I P. CHIDAM-
bARAM': .w, coU equo ioformed 'be Ho.. OD 2'''' I.,. .,1' •• - &be 

MuklitJr to Char.digarh 30b 
on 25.1.86 

ghastly killing of in1'ocent persol'\s tra\,.II. 
iog in a bus which left Muktsar for 
Chandiaarb at 5.00 A.M. on 2Sth Jul" 
1986. On letting tbe information about 
tbis incident I immediately lefr for Punjab 
for viaitinl the lIcene of the incident. 
Now more facts about the incident bavo 
become a"ailable. Tbe il1-rated but 
started from Muktasar for Cha"digarh at 
5.00 A.M. on 25th July, 1986 canyiol 
about 7S passenger~. Four armed 
terrorists boa ded the bus from the start. 
ing point. When the bus reached near 
village Labaniawali. tbe terrorists bijacked 
tbe bus towards Kaniawali village. The 
terrori5ts sh'ot at 21 passengers resulting 
in death of 14 person! and injury to 7 
persons belonging to two communitiel. 
After c"mm'tting the crime the culprits 
escaped in a tractor. Police Officers 
rushed to the scene of the incident. 
Combing operations by para-military forcel 
and the police w~re star·ed to apprehend 
tbe culprits. All tbe police ~tatioos in 
tbe State have been alerted and intensive 
police patroJling is being conducted. 
Raids are al~o beipg cart ied out on the 
possibl e hid e outs of extremi~ts. Tbe 
neighbouring States have also been alerted 
for apprebension of lhe cul,C:'rirs. 

The State Government have anoouDoed 
an ex-gratia grant of Rs. 20,000/- to the 
fjext of k;n of th e persons kill ed and R.e. 
1 ~ooo/· plu, medical expenses to each 
penon injurf d in the incident. 

I have discu8~ed the matter with the 
Chief Minister of Punjab and have asked 
him to take immediate steps to track down 
the terrorists involved in tbi, case. 

At the request of the Stale Governm. 
ent a Flag March by tb e Army is heiDI 
arranged at, Amristar, Gurua.pur. 
Pathaokot, Fateprb CburJao. Betala and 
Tarn Taran. 

AI) efforts are beinl made to nab the 
culprits involved in tbis incident. The 
Governmtnt is fulJy determined to curb 
terrorist activities and to bring luch 
eJemeots to book. Under DO circumstances 
will loeb activities be tolerated. I n.queat 
tbe Hon'ble Members and Leader. of 
v.riOUI parties and oraaaisauoDi to 
cooperate in majntaioinl r peace aDd 
harmoa1 ia the Sta, Ie 
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I.," "S. 
ST ATMENT RB : THB INCIDENTS 
WHICH TOOK PLACB IN SOMB 
PARTS OF DELHI ON 26.' 1'86 

[En,llsh] 

THE MIN(~TER OP STATB IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOMB AFFAIRS (SHRI P. CHIDAM. 
BARAM). Sir on behalf of S. Buta Singh. 
I beg to make the rollowiDS statement. 

I wish to inform the Hon'bl e House 
abuut some unfortunate incidents which 
occurred in some parts of Delhi on 26th 
]uly. 1986. 

The neWS f)f the incidenC'near Muktsar 
on 25th July, 1986 had resulted in tension 
in ~ome parts of Delhi on that day 
itself. 

Keeping in view tbe prevailiog situation, 
stePS were taken to deploy poiice pickets 
in sensitive areas. Intenlive patrolliDI was 
also carried out in these areas. 

On 2litb July, 1986 at about 8.00 
A.M .• a crowd of about J,OOO periOD' 
which gathered at TiJak Nagar Cbowk, 
started 8boutiD~ slogans and blocked 
the traffic The police manaled to 
disperse the crowd by using force. and 
some persons were arrested. 

The crowd which disporsed from here 
.. tarted collecting in several other places 
in that area. The violent mob iDdull~d 
in srson at some places aDd was dispersed 
by police using tear gas. Where tbe tear 
gal!! did not have the desired eft'ect, tbe 
police bad to resort to firiog. Curfew 
was immediately imposed in the area aod 
additional force was rushed in. 5 perIODS 
were killed and 47 injured in the Police 
firiaa/violcr.ce. Cases bave been re8;ltcred 
and 69 persoDs were arrest ed. 

There were otber minor incidentl 
reported from some otber parts of DeJbi 
regarding stoppa., of vehiclel, pellin, of 
stones eto. The poHce. bowe1e1', maoaled 
to disper6. tile mob and arreatod l$ ,.noaa. 

Pull./ab 

A Dumber of steps were taken immedi. 
ately to bring tbe sitaation uoder 
control. Several colamns of the Ar., 
staged a Pial marcb in the affected are .. 
of Welt district and some areal 01 Eat 
dj'trict. ProhibitorY orden uader lee. 
144 Cr. p.c. have been promuJlated ill tile 
oncire Union Territory of Delhi. AdditioaaJ 
force has been deployed in the lenlitiv. 
areas. Senior ofl1cerl have been put_ 
duty rouod.the-clock to luperyisc ,. 
security arrangements. 

.1 aloDI with Shri H.KeL. Db ... ', 
UnIon Minister of Parlhmeotary Affairl 

• • 
All Vice Marsbal H.L. K.apur. Lt. 
Governor of Delhi and Sbri 181 PraYeib 
Cbandra, Cbief E~eclltive C.)oocillor toot 
a round or the affected area! to cake ,tock 
of the situatio I. We made aa appeal 
to tbe peopl e of these areal to maiDtala 
complete barmony and peace. 

The Government .1 determined to co ... 
down with a heavy band on anJbod, 
iodulainl in yjoleflc:l. Strict orden laavi 
been issued to concerned autboritiel ia 
this reprd. 

People or Delhi bave alwa,s be. 
peac e-Iov iDa and co-operative. I would 
appeal to alJ Members of th.llIouI. _ 
well as to all commUDitielii and lectioDl 01 
public to stri" and maintain communal 
harmon, and peace. 

14.08 brs • 

DISCUSSION RS: SITUATION 
IN PUNJAB 

[ElIgltlh] 

MR. SPEAKBR: We DOW tate lIP I 

itdm N.". 6-Discussioa ~Dder Rule 1'3 •. 

Before Prof. Dandaftt. tata 
the Boor. ma, I sa, a few .ordl with btl 
permiUioD, and tbe petmillioD of the 
Hoult' 

PR.OP. MADHU DANDAVA'IB : 
(Rajapur): Sir, 'OU al .. ,. Iaa. th. 3 

priYi1eae to do so ... •• 
AIR. SPBAKBR j It is Dot • priYil est. 

I jUl' want to .. , lomttbiDl· 
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[Mr. Speaker) 
[l)olllUloIiOll] 

Pour days back. we di~cU6Sfd this 
matter 80d there was u08o;mity amODR ttl 
bOD. Members that we have to eradicate 
,bis cancer of ccmreunaJi~m. Now what 
remains to be said is that there are certain 
people wt,o are 8Jwa~B trgfled jn 
cODspiracitl ; tbe, are menta1Jy ill "hUe 
there are some people who do not under· 
stud as to wbat they are doing. They have to 
be told that in this way they are belpin~ 
tbose whO want to make tbem tools. I 
mean tbe terrorist •. They are bolding us 
to ran,:,ODl. By creating such circums-
tances, we are jeopardisif\8 the unity of 
our county. We .hould not become a tool 
in their bands. 

1be lecoDd point whicb 1 would like to 
dilate upon il th.t the hone MefJ\bers or 
both tbe sides are sittin, here acd ~hould 
dilcu;s this matter jointly. That day also 
1 appealed and today also I repeat tbat it 
is not a question of one individual or ont: 
party. We have to dilcuss it joiatly and 
unitedly at ODe platform. I appeal to you 
to root out this cancer somehow or otber. 
Time is tlckinl very fast and the future 
wiD not afford os a chance to take stePI to 
eradica ~e tbis evil. tV 

What is most important is that we ••• e 
witnessed many sacrifices bein. mnde on 
the alter of freedom: we belve fought . 
tooth and nail for achievinl it and man, of 
oar brotbers have become marlyn. The 
freedom-fighters whom we wonhip toda, 
bave oot liven 01 this precious .ilt to be 
squandered in thi' W8y. We Ihould not 
miiule it. 1 am reminded of an urdu 
cogpleet : 

JtIb Ie da"" Iud kd who 101 bIll 
lui", Jambtlktl/, 

N .... bill haln JambakG/, 

II..". paImIJtIIJ •• ",_". I. #ulYtIII _"W. 
II t. people who do DOt dnIrv. even 

to touch tbe wiDercup ltart JiftlD, it to tlae 
IipI, Isball '.1 .... ameet "en to toaob tbat .,. 

Today, ,ou aU Ihould put Jour 
shoulder to tbe wbeel and do aomethln,. 
The problems befoJe us fs ver,lerfoul. 
It causes UI immense alony. Toda,. even 
thOle who condemn tbem. pa, tbem 
tributes Jeter 00. They even can them 
martyrs BDd thereby sul11 the word martyr. 
Do DOt aive tbem 60 mucb freedom lelt 
the foul of tbe martyrs should writbe In 
pain ; do Dot live tbem 10 much fnedom 
Jest it ~bould create tumah; hit w. too 
should say tomorrow that to be a mart,r 
is a sin. Therefore. do not live them ~ucb 
liberty that even the lreedom ia 
jeopardized. 

SiT jhukakaT salaam karl.e m.i" kll; 
liar} nahin, 

Magar .iT it"" lUI jhllkllQl) Iu" 
daS#tIIlr glT pade. 

You all do whatever you possibly CID 
do for tbe country. Buta Sinah Jj, I tbink, 
the bOD. Members aD this .ide as well .1 on 
that side are ready to lend .tren,tb to 
your elbow. Everybody will be prepared 
to make a common cause witb tho.. who 
want to do lometbinl, whetber by worda 0 
by deeds, for tbe freedom of the countr,. 

Today, one who workl alainat tbe 
interest. of the country nlitber delc"eI 
to remain a citizen or India, nor hal U, 
right to be a leader. After all. for bo" 
lon, will they continue to sbake the 
foundations of our freedom. Prof. Sabeb 
now you bave to do it. 

You are muc~ better lutt.d to la, all 
these tbin... You are more larued tbaD 
I. You take tbe Ploor and do it and livi 
the directioD in whicb we will .. Some 
light through this debate. 

PROF. MADHU DANDAV ATB 
(Rajapur) : Mr. Speakor, I, oael a18ln. ri. 
to initiate dilCUllioa 00 the Ihuation to 
PltDjab. I am raillol tbis di.cualioD on 
tbe eve 01 .bUII, Dews about tbe IDllsacre 
of iDDOCent p.I""n iD • bUI ..... . 
Muttaar. Wbea I bear IDeb uII, pie ... 01 
n .... I am remiDd Cd of tbe Iter tbat Ja the 
... Idio, of PanJab Ioda'i '*' ...... 
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brioll tbe tbreat of a 0 e" massacre and 
every dUlk brin~. tbe 'eelin. of aDguish 
tbat we ma, not live to lee tbe next dawn. 
Now tbat is tbe traled, of Punjab and tbat 
II the traledy of those wbo Iurrouod tbis 
land of Purjab. 

On tbls occ.sion-even If it might look 
,.Ugbtlv odd I ",outd like to take the Houle 
bac\c to 1947 for nne very specific reason. 
In 1947, we ~aw the tragic spectacle of tbe 
partition of the couatry. 

Mountbatten talks toote pta ceo And 
there was one old man in this country who 
told the national leadership that "You can 
carryon talks with MouDtbatten to tbe 
bitter eDd. but only bear 00' message ;n 
mtnd. tbat India's unity aDd integrity 1S 
non-negotiable." Only one old man 
sounded tbat waroirg. And that was the 
only man that was ilotated. We were 
very keen to see freedom. we were very 
keen to have tbe transfer or power. we did 
DO~ want to bave one more fight for 
independence and in our weaker moment 
we surrendered and the weakness of a few 
meaat a tragedy for generations to come. 

I want to warn tbis House. and wben I 
warn. it is a warning to myself and' a 
wanling to tbe O~vernment. I want to 
warn, "You carryon talks, you have 
accords, you bave joint meetingc:, you have 
tripartite talks, but through all these talks, 
let a single thread move. that we can 
negotiate on aoy leg;timate dema?d,. but as 
far as I{h~li.tall is concerned. It IS non-
oelotiable to the bitter end," That must 
be the 1 eason that mUlt be told to all. 

Sir. ooce we failed in 1947 to listen to 
tbe sound voice of aD old mao. Let us not 
commit tbat mi.take alain. After so 
man, ,ears even .OW that old voice ~Dgs 
in our ears aDd if we deCide that Kbahstan 
II non-nel0tiabll •• ver,tbina else can be 
Deptiable, but Dot K.haJistan, and 
aaJtbinl that will contribute to KbaJistan 
tlaat will be Don.nqotiable That must be 
made c1.r. I will Dot quarrel with tbe 
Government. You "Iottate and let there 
be tripartite talkl. We bave alto 
participated iD them. Bat OD), one 
dliDI : nat ~hali.t •• i, DOD-Dqotiablt. 

In tbat cont extJet me al.o point out one 
more point. It may be ,ligbtly controver-
sial. Bot I be1ieve tbat tbere wi)) be a 
consensul on that allo. 

There are glib talk. aDd more rrom tbe 
Supporters ot the extremists and more after 
tbe Mizoram agreement. They have not 
understood tbe 8pi, it. They say, "Now 
Punjab and Kashmir must be put on par 
and just as Artic'e 370 of the Constitu~ioD 

is applicable to Kashmir. let tbar Article 
370 be applicable to Punjab aJso.'" I 
would warn tbe entire House and the 
Government that there is deeper meaning 
and ~ignificaDce behind this demand for 
application of Article 370 to' Punjab •. 
Kashmir bad a particular hi~toric ~jgnifi

canoe. Tbere was a problem of accelsion. 
There were disintegratiog forces. The 
entire territory was to be kept witb;n tbe 
jurisdiction of India witb the willing 
cooperation of the peopl e and the rears in 
tbeir minds were to be removed anJ there. 
fore was born Articl.; 370. And, we all 
insbt that it should not be misused in 
Kashmir also. So, far certaiJ historical 
reaS01S that Articie 310 has been devised, 
specifically for Kasbmir. 

Sir, look at th e debate! of tbo 
Constituent As~embJy. Look at what Dr. 
Ambedkar said about Article 370. 
Fortunately, I bad the privilege and hODour 
to W Jrk in an institution whicb was heaJed 
by Dr. 8 R. Ambedkar and I h3/e in our 
J :brary a copy of the Constitution in whicb 
in his own band writmg Dr. B R. Ambedlcar 
bad written down his own comments on 
va~ious Articles what i.i likely to be the 
trouble in future about those articles. In 
his own band writing he had put down in 
that copy which is availablo in tbe 
Siddbartha College Library, Bombay that " ' there may be demaads for be repetitiot 
of tbis ArtiCle in tbe other Statos. It is a 
tbiol that must be taken DOle or. "Tbi§ if 
tbe only exception tbat we have made due 
to certain historical pe spoctives an( 
lite.tion. It must not be repeated 
Otberwise it will be fraugbt with danger." 

ADd, tberefore, I want to sound 
wamin. alaia tbat lot US not tamper wit 
tbat Article 370 vi ... a-vis tho differ et 
prOviOGOI, Wo abould not lot t~ 
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'ror. Madbu Dandaftte] 
':eptlonally blstoric case to be appJled to 
.11 tbe Stat.~. Remember ~ tbat this will 
Ow the seeds of dllintearatloD in tb, 
:ountey and I bope and trust that this will 
Je avoided. 

Sir, there is a bact,round or 10 man, 
problems. I bad myself initiated a debate 
on Punjab on thre .. occasion. ia ,his ver, 
House. ADd.. therefore, what I .ald tn 
the past I do Dot want to repeat. In fact, 
tbat bas become, to a great ex_t, 
irrelevant. For instance, the rounds of 
tripartite talks-Oovernment, opposition 
and ~kali Oat-then failure of the talka, 
consequent terrorism by extremists led by 
Bbinderanwale, Conslitu tion burn ina 
pro,Tamme, Blue-Star Operation, Punjab 
Accord, all these are th;n~~ of past bistory. 
I do not tbink. we may deal much with 
tbese. All these 15!sues bad been repeat,. 
dly drsc·lssed. We had e'lpressed our 
views Some consensus had emerled. 
.ome criticism wal Jevelled. fhe Govern-
ment can ~er:y well take note of that. 

There is a question or Punjab Accord. 
I do not know, in this Ac:-ord, which 
component is call cd accord and which 
rem. in. as a discord. One does Dot know 
what bas been happeninl about tbe Accord. 
All the cartoonists, wbo have drawn the 
pictures or the Accord, have shown a mesh 
and the weave and one enters the weaVl, 
one doe. Dot know bow to come out. 
Sometimes, one marries in a burry and 
repents at leisure. In tbe ca. of Accord, 
in various clauses a time frame wal 
prepared I know, it wai burriedly doDO 
by our younl Prime Mioilter in coopera-
tion with the I cadeJ'l of tbe AkaU Dal and 
then there was an urgency to see that tbe 
Issue is lettlc:d as expeditiOUSly al possible 
and, therefore, in 100d faith certain tbiDa' 
were mentioned in the Accord. Some 
time frame was also fixed under the 
Impre,sion that the thiDa' will sottlo down, 
there will be relautioa of teolioDi aDd in 
tbe new r~laKed atmo.pbere. witbout ten-
lion. probably in a liven frame of timt, 
it WIll be poIIible to IOrt out tbat i,soe. 
Witb that optimi.tic note certain lime 
frame was built up. But we tiod that tbat 
hal be. disturbed. Tbore wal a provi.ioa 
.. ~ .. '!t:~:~::-='-~~!'- nn tfwt a~ti~_ 

of Chlndilarb, wben it Is to be transferred. 
if Cblndi,arb loe. to Punjab in Jleu of 
Chandiab which particular areal of Punjab 
are to be traolferred to BaJyanl, to wort 
out aU ,bo.e deteiJ. 8 commission WIS 
already pro.ided for that. Ther e wal a 
provision for aDother commission in which 
tb, questfon of territorial boundary between 
Haryana and Punjab was to be sorted out. 
Certain dat u were mentioned. I have tbe 
full text or tbat Accord. J do Dot want to 
bother tbe Hou.e by quoting various datel 
tbat were & tready pre5cribed for tran~(.r 

of Cbandi~arb, for settling the water 
problem, for set tliDg tbe ditputes aU . . 
these time frame" have been liven in tbi. 
A-.:cord I do not want to take the time 
of the Hou'le by repeatmr those dates 
wblch were mentioned. lNben the datet 
were mentionpd, if those dates were to be 
kept in mind and the results pr()duced in a 
definite time ftame, i I was necessary that 
expeditiou~ly certain action. ouabt to bave 
been proceeded. The date ror tbe transfer 
of Chand1larb camo Dearer. And then tbe 
commission starts. Then it founders on 
certain rocks. Then it finds certain typcS 
of terms of reference that have been 
formulated in term. of geographic conti. 
guity and linguistic homol.neity. Some of 
them are creatinl the probl ems. First We 
frame tbe terms of reference and While 
implemenliDI that we find tbat tbere are 
certain difficulties. The meaning 01 
.eo,raphic cODti,uHy was already known 
in tbe dictionary. When they Itarted 
finding out the posi flon of vaalOUI vi lIalll 
and the languales, tbeo the question came 
up. No mottu8 opw-andi was m ent Joned 
whether )'OU take the (ormer census fiaures 
or wbether you 80 to interviewing tho 
people and find out whicb lao,uale do 
the), speak. And some time~. more tbaa 
tbe lansuage even tbe relt.ion plays an 
upper band. Therefore, sometimes, when 
a man says tbat bis J.a,uIge is Hindi be -. . . 
tells 1t ID PUDJabi tbat bls motber toolue it 
Hindi. All such comic situat iODs .lao 
developed. Therefore. tension. ro.. and 
we f.lt tbat once agaiD we were iD trouble 
as no tOault. could be produced in t 'me. 
Then out of tbat aoother comlDl,uoD II 
bora. ADd when I look at tbe sto.., of 
.. birtll of tb_ commilaion. oae aft. 
ano~ I am I'minded of a famoua 
Arabian'" 'lt0l'J which "e lcarat in our 
oblklhood iD "hloh 000 .tor. end. 8nd nnt 



309 b18. re : Situation In 

of the end of OD e Itory belios another, 
otber story ends and out of that end belin! 
another story. Like that story after story 
of the commissions started. And tbe 
commissions also found diffi.:ullies. After 
accepting tbe alsi.oments, tben t~ey found 
tbat tbe terms of reference wore beyond 
their ability and capacfty to fulfil. And 
stranlely enough 01e commilsion recomm-
onds anotber comuilsion and, therefor., 
the story of tho commissioll! lOIS OD. 
Tberefore, one dooi not know what is tbe 
position. We bad tbe oPPJrtunity to talk 
to the Cbief Minister of P aojab only sOlDe 
time back and he clarified certain pOliti.> • .,. 
But even after that ODe did not know Oltt of 
the accord how mllch survives and how 
mucb dies. Ole really h cOD9trained to 
find out wbat bas happened. And al 
reaards the time frame. I tbink tbat tbe 
time fcame is campi ~tely chao.ed. S )mc· 
umes tbe five·year plan is Qomplelted in 
seven years. Like that, Dur plao frame it 
bOlOS ctuDioj and a, a re,ult of tbat, 
certain tensloos mount up and we do Dot 
r e~' Ise wtltl e fixmg up tbe time frame tnat 
if at all CUi tilDe scbi!dUI C ii disturbed. in 
that case thelt mlgbt act as thea furtbear 
provo~alion, not only genuine p;ovocauon, 
but tbe extremists who are interested in 
clploting tbo discontent amona tbe people. 
will ao aud tOll the poplliatloa~ ,. Old we 
not lell you 1'" Toc pbilolophy of tho 
extremllts (od~y after tbe accord is, "Old 
we not tell You tbat notblDa Will coma out 
of lbis 1" rbey, nave vc",t od intere~t IU th e 
non-fulfilment of tho accord. We navo a 
noble IDlere~t 10 tbO ImpJomaotation of lbo 
accord sO tlla ~ everytDlOg 1S don C In a 
mJDOer by wblcb (be tensioo. will be 
rclaxed, not that we would ac~pc every-
tblDl tnat OdS becn :laid lU the accord. I 
do not thlQIe (no,e who std.[,l.od draf'ioj 
till accord, hid lot thc monopoly of 
wudolD. OLn ~rt¥jSe to ;Hr C.1S. wowd Da"l~ 

be CD ret ~rred '0 til.; MK. fP COiD ])J':uoo. 
J do not tOlnk tnoy o->IDrn "ad lDC mOaOpJJ, 
of "lSJOIn. 0 1 lbo baHS of co nmOlllcDJe 
aDd people's ~numen's aDd "IHllDll" 
domllnd., tbey tlled to put io • .-ward JD un 
acolJrd VIiCIU\lS terms aod trjeJ to IID.,J .. 
ment lb~m. B~t. SIC, dlfficuJtles Oll~' 
ar.IOD. COda)'. wbat II lbo ItratolY of 'DO 
.atrcQ1l1t.1 DJo't De "odor tbo lI11pro __ 
llOD tbolt ,bcy ii[O Interested in two. ul. 
eA· or hr, '.tI. lbar. 11 • metbod w 
Ib.r madDoas. To,"", tbo .&Uomiats w~, 
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to terrorile as aD exercise of bla~kmail 
They want to create a situation over anc 
over alain. Therefore, without disturbinl 
anybody' •• entimenu apin, I et me takl 
you back to 1947 when the bloodshed wa 
startod. The bloodshed was created tf 
build up a pr.s§ure under tbe imprellliol 
tbat politicians will let frilbtened of blooc 
aDd u'timatet, tbey will surrender 
Gandhi wal tbe greatest exponent of poac 
and nOQ .. violeoc, but in one of his "ritinll 
io • Harljan' be said, '~I am an apostle 0 

Deace and non-violence. I abhor violence 
I abhor bloodshed. But I am not friahtene( 
of b!oodihed." He saId, "Even jf I Set 
the blood of a millit)n, I will not change 
my perspective and under tbe threat 0 

violence my conscience will not yield.' 
That is what Gandhl bad said. This is the 
lessoo tbat is to be learnt. ADd tbe da) 
extremists uoder;tand lhi. feeling of the 
peopl~ of India, of in loyernment of it: 
Oppositio!l, I tell ,"OU ex.remlsts will no 
dare act in a mao ler by w~ich th oy w 11 
t .lice away tho innocent Jives. Tbey fee 
tbat tbi3 eODitant proYocatioD, tOiforisation 
killiog ,he inDoceDt people, will drive I 

feel ina amonl the pcopl e-aD d the~ 
themselves said .. his-·' Does Dot matter 
Give tbem whatover they want but let u: 
liva In peace". No doubt, peace i: 
De~eslary. DO doubt. tranquillity i: 
necess:uy. but I do Dot want to purobas, 
peae! and tranquillity at the COit of th 
un Ity and integrity of tbo country. Tna t i 
tbe pomt tbat mUlL be strc3scd by tb 
rulers of thiS country, tbe Oppo~it1on i 
tbe co'mtry, th~ Press in the C\)uotry ant 
al~ lhOie who bave tbe 10C)dwuJ at bear1 
ADd if Lbat meisaao IS dCiYOn home to th 
cxtremiitl, lboy wlll &lye up tnlS fuul 
exercise 0 t kl111o1 tbc ptoplcs. 

SIC. tbey are bi.l'tJiQ~ up the pre~surl 
for 1C.OJhSL4D. S.r0ug aJmululCaljy. 
measure) are no dQubt oe.;ouary. J1 t", 
moder.t1 world WOOf 0 [here U VhJieOce, tberl 
IS tbe pJwcr of tbe :)~at~ tbeil tus (0 b: 
gtUbed, tbor. aro aQUlhllS'lclllve power 
wAueD are to bo U'llll~~, ball at tbe .am 
lime 1 w0c11d makO a fricndly lug ••• lon ,. 
tOo GovorOOlent aad aI.o 10 my 'Cll::D(b j 
,no Akau Dal ,bat pI ea;c do 'nol acpC in 
manoor by wllIcb mQ\,)CODL pa.p.c at 
uawluia&1y driven lOt\) mo to.da of tb 
.auemi.ts. I wlH live aD lU)l"nc~-an 

dO D0' 1D1IUDd "'CaDd III" T gaa),. 1 d 
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[Prof. Madbu Dandavatel 

Dot approve of the policy that Tohra or 
Badal Ji are pUlsuing. But I remember 
tbe day there was a time when Bada) Ji 
was supposed to be the friend of tho Don-
Sikhs as well as the Sikhs in Punjab. 
When this accord was signed, I had 
told Saot Loogowal Ji-he was aUve 
at that t;me--tbat, "Saot Slhib. with 
a 11 respect to you, it is pood that you 
'have tried to arrive at an accord." But 
my liumble suggestion would have been to 
you-you met us so many times. We met 
in tripartite talks but when you went to 
the negot:ating table, YOll had not got 
time to consult anyone of us. We have 
no grouse. But only I would like to make 
a friendly su,aestion-conduct the talk: in 
sueh a manner and let the modus operandi 
be sueb that wid\!r sections of your party 
will be taken into confidence aDd some out 
of frustration and discontent do not move 
o~r to extremists. I would have beeD 
extremely happy at tbat time, Dot now. 
I would have been extremely happy at tbat 
time. Aoj once I told tbe Prime Mmister 
also and I can tell you what was his 
dIfficulty. At that time had Mr. Badal 
also would have been taken along with 
Mr. Batnala and other Members who went 
(or Degotiations witb tbe Prime Minister, 
probably there would have been no (eehng 
of humiliation, DO feeling of fault and 
injury and probably tbe politics W'ouJd have 
oeen dIfferent. But anyway even if lb ere 
are j JstifiabJ e reasons, wrong actions 
cannot be justified. Tbere are questions 
wblcb S/Sbn Boidal and Tabra are taklOl 
up to-day aDeI ~jnce tbey are not makin. 
aU the hsues expliCitly cJear, I would not 
recommcnd tbat you 10 and stan negotia-
tions WILD them alSO. But orIginally that 
muttaitl was comlDHted. 00 tbis iSiue I 
do Dot want to b.dme tbe Pnme Minister 
b&:cause bi~ difficulty W.lS tbat he wa. 
taUuni 10 the Jeadecs of tbe Akah Oal. 
Prune M1Jlbtc~ '. one problem was tbolt be 
was DOL to Qe~!de woo should come for 
DClot1atlon.. It 18 AkaJi Oal that bas to 
dcclde wbo Ibould eolDC for nlaotiatioDi. 
He cannot teU tbem ·X' Or -V'. Otberwise 

fcel and I would like to remind the Akall 
Dal with all friendship to tbem tbat tbls 
was B practical mistake that you committed 
a"d you drove some ptople more aDd more 
away from you who had a sober image aDd 
it is the tragedy of our politici-some of'-
th e mO.it sober peopl e become most bitter 
and bitterness is tbe cause of frustration 
and wronl actioD', Tbat is what i. 
happening in tbis country. That could have 
been avoided. 

Sir, comiD, to tbe role of foreip 
powers includmg Pakistan I want to draw 
tbe attention of this House to a ltatemoDt 
made by the Chief MlDister of Punjab. 
It is Got a statement mlde by some journa-
list or lome ol)politiOD member. It il a 
statement publici, made in a Pr.s. Coot ... 
renee by tbe Chief Minister of Puojab, 
Shri Barna)a. He is aD old reiead of oun, 
a colleaaue of min. in tbe CabiDct. I ba •• 
a great rCipect for his ability but tbi. 
Chief Minisser bas made a public state-
ment in tbe ProSI Conference. 

f'I have CODcrete evidence to 
.show tbat Pakiltu bat a baDd in 
streDltbeniDI tb. terrorists aDd 
extremali activitie. in Punjab and 
elsewbere in India." 

I would rlquest tbe UDion Hom. 
Minister to lit with the Cbief MiDi.tlr or 
Punjab and try to fiad out what concrete • 
eVIdence is tbore. Wo mUll mobihl. 
publ lC opinion inllde and outside til. 
countrY-lbBt bere 18 the country .hiob il 
tryina to inter\flno in tbe iDterDal affair. or 
tbe country. Bvon wben we do Dot 
intervene, we bave to race aUe.alioD from 
outside and bero wh.n IDtervention il 
l~lunJ placc even our cue·is lOla, un-
r"prl.iented. So. I would like ttao boa. 
Home Minister to 10 deep ioto tbi' 
problem aDd try to nnd out wllat i. 
bappeDlDl in tbis atr e.:doD aad ODOI tb. 
facts are aaccrtaiDfd, ,bey eao be capo.'" 
in ,.rioUi iDteroatioDal forWDI. 

Il would be alloled tbat be waDted T~da, we who.n retaUitor, vloll.l. 
paru-.uJarJy to P10jt and cbooto wbile 00 communal qU .. tiOD a.d .oci .. 

. ., bIt bit d'· ~DgUCUnl oClottaUoDI "Jlb tbe Atali ,uestJODI, toot lor oot aD I,. 
~J.....a.Ul~~ waDled 10 JDelude IOmeoo. for I,e" bl' Diver b.ID tb' phaloaopbl of 
~~ ''''''v ~- --_ •••••• _. -~ .... ~-- ," _____ -4-; .. _.....enWltf'W.._~ I .ould Ilk, to walD 
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through tbe forum of thi' ParI i.meot that 
if we follow the philosoPh, and accept tbe 
philosophy-tooth ror tooth and eye for 
eye, we will be led to a society-toothless 
and eyeless wbich will bave no sense of 
direction, and persuasion at all. And, 
ther.:lore, this bai to be rejc8ted. Create 
• situ:ltion in which retaliatory violence 
can be eliminated alto,ether. I do not 
justify tbo reta.iatory vlo)ence and at the 
samo tim. you mllst see tbat thero is no 
backlasb and tberefore situation must be 
so bUilt up tbat tnet e wall be n.) rOOIil for 
retallat')cy '1iolen~. N) do~b[. Army 
will bo used. NJ dO'lbt, ~R.P forcea will 
have to be uied I internal polIce force wiU 
have to be used, public opiDion wall hav= to 
be butlt up, but at tbe same time ttle 
situation will be created by wnich 
reta'l~lory v.o:en"e will be ruled Qut. 
Slf, I.cnJWlnl my h'Ul'aaolS on tlli issue, ( 
will lilt ,0 10tO dctiils. BJt I dID t[1lOg 
to onn, to til. DOlice or tD. lIJ1lle .... tOlstor 
a vcry :Jcositi\'c iisue boro out or tbe Cf&Jt1 
IDllrder of Mr:;. Ollldtli. tne Primo 
Mlnllt~r of tblS co~otry. Sir, we m lint 
bave polltical diff~ronces. B\lt WllJ w{)uld 
Dot cOlldamn suw 1 aD atroci J J S act-tht 
Guards of tbc Prim. Mloister killing - thc 
PrUDe MtllUlor 1 H.:to 1 wani to shuc 
101110 III form ltioll And bere are tnO 
forolgners iovolved. 1 would like ttlc b~o. 
Homo Minister to &0 Into tbe prJblem lad 
try to find OLlt wbetnor hI) caD I~C tbe 
detatl.. I would just q\lote tho lastane. 
00 tbe basis of tae c&perioace of some 
inJiv'duall ol1tside India. Sir. tbe day 
lat. :d.JdlllD Indica GaDdtll was killed, '011 
know pr\ltubly tllat so.ne ono wai there to 
Cako 'DO (OleVl:HOQ interview. Ustanov was 
,n.rc. foo .tele"lSIOO loterview of Mrs. 
Gaodhi was already fi~od. Sir, tbece is 
oao Member of tbo Patlaament wbo 
beJoDlcd to the Fuse ParJiamcnt. From 
him I havo 10C a wrutctl lotter wub bh 
liaollure. He Wal • former dtplomat 
ailiO. And bO tOld m~: Oa JIst of 
October! 914 wbln DO was ail 8 1rlllioaillID 
aad whea be 101 up 10 tbe IDIlrQ)OI at 
6 AM local time-add to that 51 
lIo~. or 6 boora-whon h'IOI up i~ th. 
morDiDI and awucbod 00 tbo televiSloo b. I." a t.J~4IC trOI'amm.. ID tba' 
t c • .,vaIJoa nUD bo lays :! law a porloD 
olbcr LIIao lbe two IOQ&ull)' auard. pulliD. 
• lleaaWl 00 Hean' SiAlp'. mouldor aDd 
lriD.. Ta. Gil.' momool 'rllDo MiD.'_ 

Indira Gandhi shrieked aDd fell dead. 
Tbis. baa been sbown in Birmingham. 
Many Indiao' have seen. Now tbi, 
M ember of Parliameot, the Member of 
Fitst Lok Sabba bas liven me in writin. 
that 11111 myself Faw it on the television." 

Sif, if this is the truth, in addition t( 
the extremists inside tbe country. inside tb 
premises or the Prime Minister' 
HOUle, tber. are also lome other force 
behind It-might be foreigner3 or tbei 
atoo.es-ar'ld tile, are al.o equal) 
reaponslble foc tbe bcinous act. 

Sir, the letter which I have lot is 80 
a defamatory Jelter. It i~ Dot an all., 
t Ion ag'\lnst anyon e. Nobody' & oame 
mentioned And tncrefore if you pern 
it, I will ooly read 5 Jioes of tbat. 

MR. SPBAKBR. : Send it, plea.e. 

PROF M~DHU DANDAVATB ; It 
ooly {oe coodrmauon. 

He lays: 

'·Dcar Madhu. 

011 J lSl O~tC)ber, 1934 I was in 
BlflDlDIDcllD House." 

Mit. StlB -\t{BR. : h mlille be ni.n 
101 'be trial Uler~. Y o~ better iond 
tDO Kome Mao Iller. 

PROF. MADHU DANDAVAI 
wi ,1 00 lbat. 

O.lJy J Wdnt to tell you. Ther. 1 

• SIBilC aUC:tl.i'.OIl al",o.)t aoy OD.: 
UOi'IOIll,Qt. No al1eg4uoo a~m' 
'l11ZCO. 

Mit. SPBAKEK : YOll e.aD ICBI 
Lolt or to Jum. 

PROF. M:o\OtiU DANDA\' 
Ev.a d H IS peuGhl. 10 1110 .tilill Co~ 
h>Uf as you 410 O\l' COl er lO'~ t;Oou 
I IDou,tu It CclO U. oooe. 

¥ ou Deed noC aive lbo ru l 

accep' Speaker'S ruhoa. 

Sit, we mUlL tiud O,1t whcth< 
for ciID pow," aod fot.ip .• IOA 
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collusion with tbe extremists In tblt OOtlDttY. 
are puttiol out aD, lame of de-stablliaatioD 
and you msat find out tbe truth. (thint 
tbe elltire Hou,e wtll be one '). tbis 
question. 00 that theN is no dill trence 
of opinion. And therefore tbat ahoald b! 
investi.ated and the truth found out. 

Sir, while conelu4iog, I will say tbat 
there can be oab two-fold .tra tolY to doal 
with the situatioo. There I,' no seose in 
loiol tbroulb thc various Articles or tb. 
Accord and wbat hlppeoed, palt bi~tory 
and bistonea' silDificallce. But J would 
sa, that tbere must be twin element. in 
our policy, flexibility in dealing witb tbe 
legitimate dcm:lDds btlt firmness in dealin. 
with tbe extre nist violence and tbe demand 
for the diYisio~ of tbe country and tbe 
creation of a sovereigo State of K>Jali.tao. 
And if these two strands are kept ir'J mind, 
-8exlbility recoociled wltb firmoetl, 
flexibihty in d ealiQI with the lelitimate 
problem', border problems, water 
problemi,-but firmness in dealiDI with tbe 
estremista very clearl" DO matter bow 
maoy Accords are siaoed, there is no 
question of Kbalistan, aDd the divisi.)o of 
the country. OO.! divuion tblt bal takoo 
plac. in 1947 is tbe fioal division of India 
and no furtbtr division of lodia will t."o 
place. U that il the ODe COIDID tmeDt, 
undetltandlnl liven to tb. people matln, 
.,arioOl demaods, I tb iok, it will be 
po.ibl. even loda, to aalvale tbe aituation 
aDd the entire dation WIll rile III ODe mao 
In defeodinl tbe ueil, and tbe iot'ar1ty of 
luella and at the lalDe time Jive due justice 
to the ~ple of Paojab. Tuot you. 

MR. SPBAKER : I call onl, dcscri" 
it io Sanskrit : 

YajrtJdq; KtJl"orQII;, MrldIIIII 
KUMIfIIGdo,pI 

SBIU BHAOWAT IRA AZAD 
(Blaaplpur) : Mr. Speaker, Sir. I would 
.tart '" p.,in. bomaae to Jhe memo", of 
all those who bave laid down tbetr JlVOI 
on this iliac. Oll the 21th March, tb. 
~,b April, the 7m April and SUb AprU in 
Muk l"r aDd in Delhi-all theN wbo laiel 
."'. dacir lit. ••• 1aDOO_ IDdIaD 

citizenL They laid down their UVei 10 
tbat tbls country wll) remain ooe. Thef, 
WIre "orkiol in farm. and faOtori.; 
workin, in tea stslls or in grocery shop' 
cat erina to the need. of tbe people and 
lupportiol tbeir famillos.. Sit, they w.re 
,olnl in scooters and cars to celebrato in 
lome f4milbs festivals or mourainl. 3,Od ,et 
they themselves fell to the aisasins' bulletl 
80 tbat tbis COJntrv mlY r emat" Olle aod 
tbere may be no Kbalistan. It is unfortu.:" 
nate that arm~ are stU I ou t in PUlljab-
sten IUDI, 0.455 and other machine lunl 
are still firing at the ionocent pe'lpJe. It 
is unfortunate tbit tbe bearth~ and bom .. 
are c;till beIDi torD. It is uofJrtuaato still 
tbat peace and tranquility bas to crawl 
aod rUD afeer to finj shelter. Aod thlt is, 
tberefore, tbe matter in tbis Hluse for 
debl' e today. WileD w. are di'tcusslol 
Ibis mltter. thiS communal distrust wbich 
is tbere 10 PuoJab in thc dark tuao =1 frOID 
wbore we aro trying to fiad a wa" it il' 
neco,sary at tbii time tbit we sb()..lIJ find 
out and reply to ttllS que)tloQ ; HJW 1001 
this will cootinue? Tbis question must 
be replied In this House. outSide in P61ojab; 
by politiCians aod also t.he forces wbo ba'll 
beeD charled witb the re)poDSlbllJly of 
catchiog tbe e1ttremi~t8. 

Sir, the Bacaoala Government are stlli 
5hort of tbose eif..>rts whlcb can elIminate 
tbe terroflsts aDd tbe extremists. The 
Prime MIDlster I' JcavJo& no aloae uoturoed 
10 settle tlltl issue. And we here, SIC, are 
thlotio. agalo after toe Ielst debate when 
Prof. Madbu Da edavate 4Dd I spoke, to 
find out away. ~r, with thiS tbee", of 
various CODlplraCICil tbat are there 10 tbil 
;ountry we baYe to a.lSw~r lhlt quetllOD: 
How 100 1 aDd bow we wl11 be abJe to do 
tbis? Wbo wlH WJD. WQctDer the t err.e 
or tbe peace, tolerance or tho militance. 
prosperity oe deltrucHon, iotealUY of tbit 
couatr, or tbe divJI'OD 1 AQ~, loereCore. 
it il necessary to", '" mUll rt'pl, till. 
queation. The reply is u •• ulmoUi. 
uoequtvocal and SlfU8I lhel' tbAl countr1 
wiJl romalD ODe, there wiu be DO Kbdl.,aD 
in tlUl couotr, como what may. fbI. is 
'be reply of 'bis HOUlO, Uu, .1 ltlo re,., 
or abe people ia tbis gountly. 10Clofo .. , 
it il essent.a. thai 910 m"", loQ~u. LDOI' 
who aro bcbUlcilbii. Woo are tbey 1 At, tb.,. 001, &be _uemilla oJ PUDJab 7 AI, 
..... at ,baD ""orl", wao are ",. .. " 
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tate the innocent lives or are there 'Oreel 
behind tbis? It is now known a. 
Daodavat e quoted;.o 81'0 tbe Chief 
Min ilt er of Punjab, so al.o we aU koow 
that I,there i. • force bdtind tbb, The 
Immediate and tbe important or.e, the 
trlatelt criminal i!i the Pakistan 

Government-the Pakistan Govtroment 
who h~8 got train:ng and indoctrination 
centres in Pskilfan, There are djsclosures 
that have come tbrougb tbe six extremists 
wbo were caurht. They clearly eltablished 
that Pok istan is train iog them. Sir, 
Paki~tan is Uke a Imuggler in ihis. They 
are living finarClfll support. Tbe persons 
In Pakistan Hrgh Commissk n in tbe United 
Killidom ace openly lupporting tbe 
Khalis'a!) movement and extremists. The 
TV plograrome in Marcb 1986 and tbe 
IntervifW of Jal!jlt Singb Cbauban CD 4tb 
Apnl-tbey all indicate and cleall, 
eltabl ish that forci,n bands, tbat of 
PakiUan and behird 'hfm one or tb. 
Il"eat Super Po\\ers are tbcre who are 
trying to di~member Ibis country. And, 
tberefore, Sir, we say, come what may-
one Pakistan. bundreds of PaktstaDs 'aDd 
their Godfathers, super-powers with tbeir 
p .. t 6s-they cannot do again in this 
coon try aoy barm and we Iball remain ODe. 
fte question is this. How .hall we do it., 

Sir, this tbreat to oor country trom tbe 
extremists and also from the foreip power. 
and their variou. p]aos of conlpiracJ "ill 
be thwaraed under tbe leadership of our 
Prime Minister. Sir, •• are tbe laraest 
democra~y. But we are proud to baye amon-
pt us tbe younaest Prime MiDister io tbe 
world with determination, for"'lrd lookiol, 
matching ability to settle the scortl with 
Ib e conspirators Ireat hOj)c, this count,., 
bal. And, tberefore, we feel that in 
future to come, we IbaJI be able to fiaht 
tbis and Will bt ablo to keep our country 
ODe. 

Sir, the reply ,ball be, we shall not 
permit terrorism to succeed to tbe 
detriment of peace and proaress. Sir, DO 
terrodlt movement ever in the world haa 
lUecoeded In ita aim. ADd for tbil, Sir. it 
1 ••• entia) that our boo Prime l4i1siater 
mUlt double, re-double. treble aDd make 
four-time bis eneru al wa,s , in order to 
HUle these SCOles.. Let bim eve.,. lua-
...... have thl. force doubled so tbat th, 

rot lowtn. eYcalol aDd tb e ullbt 1081 DOt 
ba.e fear. sulpicioos and distrust ror the 
milloritJ commODity fa Punjab and lor 
otben iD tbe country. It is clear that tbe 
Prime Minister'. determination il there to 
.ettl~ tbose wues. Ever, time be baa let 
the deadline : he bas made the Parties to 
tit. talk to settle aDd, be bad the Puajab 
ACCOt'd, in rigbt time. While sayina tbat, 
poasibl, I do not know wbat my rriend 
meant in •• yin. tbat he bUrriedJ, bad thlt 
_,reement. I would like fO amend tbat. 
Perbaps it 9181 ea.y for the Prime Mln.ter 
to fo11ow tbe old polic,. The C)ld policy 
il known. But the areat effort tbat be 
made was, I feel, that be wanted to bave 8 
deparh're from the old policy, to tlte the 
peoplc into confidence, to take Punjab into 
confidence. "Look, I am prepared to 
depart from the old policy, take )'ou into 
coafidenc:e and to ):tavo a new path chalked 
out." Therefore, what I reel is this, it 
was Dot a hurried Accord or an accord 
'Which has beeD taken hurriedly. But it .a. 
a well-tbOUlbt plan made by tbe Primo 
MiDisrer to have a departure ••• 

SHRI S. JAIPAL REDDY (Mahbub-
nalar) : Whit was tbe old poJIeJ ? 

SHU BHAOWAT JHA AZAD: M, 
fri •• d. Shrl Jaipal Reddy i. -tiDa, wbat 
wu t1M old policy. Wonderful. I need 
Dot tell him. If I have 10 trliD him 
and tell him, what it was, I 108, la, tbat 
be mUit know abeut it. 

SHRI S. JAIPAL REDDY; no old 
policy be m ..... t wal. Ht to tab ... 
couotr, Into CoafldeDCII. 

SRRI BHAOWAT JRA AZAD: What 
a fantas, from the bOD. Member ADd I 
need Dot be diverted'" the fant.., from 
the .erio •• Iue that we are dilCUSIiD. 
oow. 

Therefore, I .a, tbat the Prime 
MiDis"'s well-tboupt out poliCJ ft' to 
bay. a departure from the old poUq ill 
r .. ard to Punjab and to take the people 
into CODfidlDoe -.ad to have aD alltoment 
aDd implement It. Hil earaestnOll ~boWi .t from time to time, DOt oaIJ at tbe 
politioa! loyol bQt .t u... adlllJaiatrativt 
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level allo. be is tryiDI to ehan.. the 
perIOnnel, iD '8ppointinl tbe Dew Governor 
-22nd possibly ,ft. independenc_-
posaIbly Dew Director General and also 
the Commtssions. Our friend, Mr. Madhu 
b. laid about the commission. like th e 
An biD Nilhts stories. The Arabian 
Nipta Itories were once lood for the 
children Now, Sir, the children do not 
waat to bear the nilht storfel at all. 
t'bere were stories out of fantasies whicb 
ba.e nD leis witb tbe earth I, things. 
Toda, eveo the sman children: who pIa, 
with Patton tanta aDd Sabre jets and also 
Vitrant, want to bave stories which have 
IOIDI Jep on the earth. And, tberefore. to 
la, tbe Commission as tb e Arabian Nights 
would not suit. It is not correct. The 
'rime Minister ever, time toot it seriously. 
If there is no transfer of Chaodigarh. it is 
because the Chief Minister or Punjab bad 
the problem. ,It is becaule the Prime 
Minister har to see the whole country and 
tbere e.re other Statel which are also 
lavolved in tbis Because there are lome 
tenitories to be trflDsferred to Har,lne. 
Becau. tbc:re i. water iSBue whicb il a 
vital thiDI botb for Punjab and HaQana. 
And. therefore, tbe Prime MiDilter·s 
.eriou.n~1 il knon, il S.eD, on every 
OCCllion wilen he fixes a deadline. wben be 
makes I, faIt force and yet, tbe problem 
arises aod, therefore. it could Dot be done. 
And, therefore. we feel tbet tbe carnlstnns 
it yeQ clear and il It en there in tbat. 

The new policy io Punjab about the 
terroriat, on the Idmioistntive leyel il 
Ibowml multi. The DeW Police Chi.f Ilal 
.... in a position to apprebend tbe 
culpritl, Nakodar, Itamoal, Taro Tar.D. 
Ourumath of Mucbaki K.olan and man, 
otbed. That bas heea done. But tbe flct 
remaia. tbat tbe police fOlce it uader 
.iIlcult circumstaoces. 1'be1 are .ilber 
eQuipped Dor used to perrilla war. The, 
.... ' iD the open aDd yet it il to.,.. tbl' 
tbe 'orCei are on the cbale and t.., are oa 
•••• eL Yet Mukt .... bappeaa. nat il 
"""_at. aDd it happens b.catll. aD)'. 
wblre ia the wodd. terrorist. wbo Itrike 
OD tbllfOUDd, on. IUrprile. for some time, 
... ., loot lite IUCceedJoa. But it does Dot 
ba"., ai_fl. Nowhere tbe torroriata 
•• , ~ .... ~ .... 0, I, • .,1 DOt 
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happen in tbls count.., u we11. And. 
therefore, we tee It tbat apart from that 
(""""'Pllo",). 

You have a love for the Governor. J 
know where it comes rrom. Your old 
love and enmity is known. Thereton. IOU 
loraet about it. You speak wbatever YOU 
wisb about your old Governor. 

Apart from tbat, tbe polic force hu • 
difficult,. It bas to work as preventive 
and prot ective force. J ,000 VIP, in 
Punjab bav. to be profected. Only 20% 
are left for the aU·out attack or to react 
a,ainst tbe terrorfats. Even io DeIhl, 
tl ere are about SOO to be protected. 
Abaat 100 are the top ones. This ,. 
protective, preftntlve, Ind also curfew 
operation force. Also tbis 20% are 
fairly enou&bt fiaht the battle. I bope tbe 
Home Minister wiJl tak e note of it and lee 
tbat in this all·out fight, tbey are equipped, 
they are 5treDltbened. they are supPorted 
to do that. That i, one aspect of it. But 
I do not emphasise OD tba t a8 peel only. 

I come to the next part and tblt il 
political lide. On the political side. "e 
moat ba,. tbe will to flaht it. I tblat tlae 
will is there. But I waDt to emphasis two 
poiDtS. Unfortunately. tbe Atalt part, 
itself is torn amon,lt itself. The AkalJ 
Government Ihelf bas lot a pDI of foUl 
wbo talk of all lort of statflmentt aaainst 
tbe teCUrity force.. Sbri Bamala bas tbe 
will. But people queltiOD it. ) do Dot. 
I lupport bim. But I baiteD 10 add that 
abe will or Mr. BarDala must be sanctified 
in tbe fire of determinaCioD to make it 
ateel, to strike at the enemies 10 that II 
can have reluft.. We want reluJta and 
tbat should be there but, at tbe same time, 
we see I bat hil, COllealuos are liviDI 
unwortb, Itetements and trYin, to 
d.1Doralise, tryiol to pull down their 
brUliaDt ofIlcer Robeireo wbo bu done 
marvellous job in Punjab-tbne MinilCon 
are tl'Jioa to pull him down. Wh" 
Wbat i8 tbe r.lOD 'I Tbe CbJef Mini.t.t 
must o~Jafn fbi.. I know be "ant. rhat 
tbe to"oriatl mUit 10. Be want. tbat thil 
oouDtrJ must win. But "b, these Mlailtera 
are allowed to demoraJiJe Ibe poUco force 
la tbat State' ADd. therefore, people lit 
.rDaIa, I too, IDd all ID1 ~oJl...... ill 
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dati House, if be hal tbe will, then be must 
demoDstrate this by askiDI bit colleagues 
to behave in a proper manner 80 tbat what 
.. UYI, be mean"'. 

Tbe letOD.d part I would Uke to say 
.rid that il Ibi,. ~t il the dilojdents in 
the AkaUa have liVen an offer. Every 
otTer is welcome. Offer is welcome. But 
il it gtDuine ? IF it due fo the 'act tbat 
the Cb;ef Minif'ter, Mr BaID.la, could aet 
bls candidale tlectrd to the Rajya Sabha? 
II it because be' could get bis government's 
coofidence tltabli' bf d? Is it grnniue rrom 
tbe side of Badal aDd Tohra? If it is so, 
wby put impo8s'bJe conditions? Let him 
prove that tl"ey are not with the eXfrfm'~ts. 
Let them prove tbat they are hOfiestly 
trying to be \\jtb tbe forcea of Deaee and 
progre2ls in tbe countr_y. But that is not 
tbe question. The BeDuine reaction is Bot 
tbere. It is not possib'e for us to befie\'e. 
We wiJI believe the day they are able to 
establish their ger,uineness. However, we 
would beHeve him if it is established tbat 
he does Dot want to undermine the 
10vernmeDt of tbe Chief M:nilter and tbat 
he r ttains the confidence. So I would 
lay tbat it is not po~lible for us to beJieve 
tbe dis.ideo ... 

One tbinl is for,otten, .I'd tbat is 
importaDt. What is tbe lignifiance of the 
Punjab Accord? Accordiol to me, the 
IllDificance of tbe Punjab Accord to this. 
that it hal tried fo decommunalise and 
de-mystify the secular urae and the bonest 
feehng of tbe peasantry of the Punjab to 
live it a political, economic and cuJtura J 
baM so tbat they may prosper in their own 
land. That Is the Important thiDI that tbe 
Prime M inilt er hal don e-to try to 
de-communalise the pOlitic, in Punjab 
and de-mystify tbe ideolOlY of relillion but 
unfortunately it hal Dot been understood 
propel" by the Ak.ana. But since they 

~ ,0 OD tryina to use communalism for 
laiDinl power &lid the, want to rule. the) 
are DOt prepared to understand it. The 
...... 01 the dllsicteat. is ver), clear. the 
.... 01 tbe extremists i, very clear and 
that il to cODtrol the Golden TempI., 
t'ehra shooJd have the SGPe aDd Ba~.1 
mould be the Cbief Minister of Punjab. 
TbiI is tbe pl.. tbat tile dtllidentl .. ot-
to clvtd. thl boot, amoal t'emlelves. 
ltat IIdIJ aad r .. should DOt to,... oao 

tbing. OD:e the Golden Temple comes 
onder tbe control of the extremists, tbeJ 
Will tlot be on the throne, either in the 
SGPC or in the govtrnmcnt. Therefore; 
tbis plan must not be allowed to succeed. 

I request in tbis country) et religion be 
'eparated frC'm pc:1;ticl. Let no mosque, 
no temple, on Gurud.,ara be used for 
tbis pvrpote. There should ~e no head-
quarters of any political party in aD, 
temple be it Shiva Sena or i!' tbe mosque 
be it the Muslim Leagne or in tbe 
Gur~dwaTa l' e it tl'e Akalil. It is time 
to cry a bait to 'his. In Punjab it most 
be stopped. Ltt tbem ha,e a separate 
headquarters. Let flot the inroccnt people 
in the r arne of religion be cbt ated. This 
is wbpt happened in Punjab and I request 
the Home Minister to think o\er tbis tbat 
"'e sbould Dot esterd lo\errrr.ent help in 
thy. reH~ious activity which directly leads 
to political activity. Therefore. it is 
elsentia I for us that we should think oyer 
this. If BarnaJa Govfrnment is sincero, 
"hy do they partitipate, tbeir leaders and 
workers participate in tbe Bhog ceremonies 
of those extremists "bo have tilled, 
1 0, 20 or 30 ? I hope their leader who i. 
sittinl by my side wiIl clarify this_ Why 
do • they participate in the Dbo. 
ceremonies? ... 

SHill BALWANT SINGH RAMOOW-
ALIA (Sangrur): Not a single leader 
under the Jead.!rship of Sardar Surjit 
Singh Barnala has ever Joined or lone to 
tbe Rbog ceremony of any exttemists. 

15 In. 

SURI BHAGWAT JHA AZAD: I am 
very happy to have tbil clarification. But 
the facts are there that the Akali Leader 
of the di"idcnt group and some in the 
Government group have participated in it. 
It is all riaht if they bave Dot partici-
pated_ Let them not do it henceforward. 
That would be nice. Let them clearJy sa, 
that in the Goveromcnt-bolb insiLo aDd 
outside the Go,eTnment- they would 
not do sucb things. It is now time for us 
to sa, tbat we should do our best to stop 
ttlia politie. of relllfoD more aDd poJitiea 
leiS. I waDt to emphasise tbis. It is 
tfllo, .DOW, for UI to aq that we ,"1) filii' 
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with all at our command to .e. tbat 
the inDocent people of Punjab arl not 
massacred. It i. time for UI to sa, that 
dissJdenc,e would Dot succeed. It II time 
lor us to say tbat tbis House on this 
Monday, the 28th July, 1986, lives the 
Prime Minister tbe fall support to 6.ht 
this menace to aive all help to the peaceful 
forcea in. Punjab to fi,bt tbe battle. 
tbe battle, that il being f011lht in 
Punjab is not for Punjab but. for tbe 
entire countr" for the anit, and iatell'lt, 
of tb e country. 

With tIlese words, I conclude. 

MR.. SPEAKER: Sbri Saifuddin 
Cbowdhary; I gi ... you 10 minutes. 

SHRI SAIFUDDIN CHOWDHARY 
(Kalwa) : Sir. many times before tbi., 
we discussed tbis problem of PDnjab and 
the qnettion of the unity and integrity of 
our country. But to-day again we are 
discussing tbe same. Sometimel, I feel 
whether tbe diseullion in tbis HOUle 
makes any impact outside. But we do Dot 
have al'y OPtion here but to talk. We all 
condemn what bu bappened in Muttsar: 
what has happened in this Capital t:ity. 
But to my mind. perbaps, where we are 
failiD. is thil that we are not takins 
one aspect very serjousl,. Tbat is that 
there is a eonspiracy to destabilise India 
and tbe happeninp like tbis are either 
part of tbis or abettilll thie conlpiracy. 
We have beeD demanding for 10DI to 
eiOOle elemeDtt, tbe enemies of our 
country abroad who arl tryiDI to dlsintea-
Hte our Motberland. Bot Dot a .ingle 
instance can I remember wbere tbe 
Government bal come forward and has 
said sOOletbiol concretely about tbis. So 
the first tbiDal mUlt demand il this: let 
tbere be a White Paper 00 tbe for'illl 
involvement tbe allairs in Ponjab and other 
parts of our coont". 

Second thiDl is. while de_tin. tlda-
tile happeDit.p at Kukt •• r aDd wbat we caD 
dae baddub ill DoUaI-'b. poiDt verr 
clear to a. II al to wllat the eDemieI of 
our COUDtrJ are want... Willtql,. 
AotrID,I, OJ ~9W"", 19811 ... a .... 

tlonl Ind lome section. of our people all 
belpin. them. I have information. It 
II good tbat tbe Dethl rlols were peeified : 
were curbed with very quick intervention 
of tbe Central Government. No doubt 
about it. The Central Government h. 
acted swiftly. I bave a word of apprecla. 
tion for tbll. It proves that non-sponlored 
riots can be curbed very qutctdy. But 
tbe potnt tbat comes to our mind il tbat 
one month ago, the Lt. Governor 01 
Delbi called a meeting of al1 parties. In 
that meeting many political parties, 
including our party, drew tbe attention of 
the Lt. Governor to the fact that inflamm-
atory leaf-lets and pamphlets were beiDI 
iSlued-in that particular area in TUak 
Nalar where I do no" know, maybe to 
Ihow [\atioDa 1 i"tegratioD, but that is too 
much. There it was done. The Victims 
of tbe 1984 riots and migrants who 
migrated from Punjab wore kept toaetber 
tbert. In that particular area, tenlion 
was mouDtio. up. This particular aspect 
was brought to tbe notice of the Lt. 
Governor. But what happened 1 What 
pre,eotive action was taken in that coonec. 
tlon? Wben I bave a good word for the 
Central Government, the alJelatioos are 
al.o there that police did not act in a 
manner tbat they should have. We 
discus. cd here for four da)s the communal 
situation in our couner)'. Tbere. tbe 
behaviour of the police came under 
criticilm, not all but 101M of tbem. But 
tbe basic qUlltion is: wby do tbe police 
Dot act in a manDer that tbey should act '1 
Then th~ queltion of training came. I do 
Dot know wbat lort of traininl you 
ate lOins to live. Are yoo loioS to tell 
tbem that, when they are in police service, 
they do Dot bave any reliaion. the, 
cannot be partla] ? Mr. Bhaawat Jba Azad 
was aaying about separating relilion from 
politia. Do you know bow to do it 'l AbU 
Dal talk of Pantbic unity. Pantbie unit, 
ma, be there; I bave no objection to that; 
but tbe queation is wbetber tbe Pantbic 
unit, sbould be allo"eel to bo e&teoded 
to tbe diluDUy of our couatry. Our 
Part, w .. 'feQ happy "lifo we heard tbat 
Mr. Barnala look ac&ioD to fiuab out ta. 
terroriatl Irom the Go' den TOJDpII. Thea 
wh, was it tba' the Chlcf Mini8ter bad to 
10 to Ourdwara to dUI' tb. aIaoCI' 
]D ODe'1 iDdividual .pacil', OBI 81., ID. 
1Iu' •• ... ,lit Chief MiAf'l.. Tllo 



queltion il "bether the Stat. autborltfel 
are to succumb to tbis tind of reU,ioOl 
obscurantilDl. That is "bat I want to 
know. It is not only Ataii Dal ; I can 
cite maoy more namplel. Let everybody 
.sk: bim~e1 r the question as to wby tbis 
Itfnd of tbing is bappening. EverYbody ia 
Hying: se -arate religioD from politiCi. 
But who i§ doing it? When you sa), tbat 
M have to honour and encouraae tbo 
rolilious sentiments and that is tbe 
secularism of our country, I say that that 
it tbe breedios ... round for this kind of 
fundamentalism. They take it as a different 
path lor attaininl reJigiou. peace of 
lomethinl. I do not know. You say. mix 
with everybody, but they say, do not mix 
with eyerybody. Bxtermistl take it al 
different path for the aame mission. 
Anyway, I am not 80iol into all that. 

There are two or tbree lood points 
al.o wbicb I bave noted in tbe situatioa. 
Though very horrifying reports came. 
includlng the report on Muktsar incidenti 
from Puojab, aDd cities alsoA one good 
symptom waS tbere. In tbe villages of 
Punjab. tbe communities are not figbtiol 
~jtb each otber. Oaly· tbe terrorists are 
tryina to create a situatioo of panic. Toal 
is a very Mood sian. Aod I bave a load 
word for tbe Maryana Cbief Mioistor also. 
Tbe rep:rcussioos of toc Mutuar incident 
did not t.ike place in HaryaDa. I congra. 
tulate the people of Haryana. Hero io 
Delhi also, with ·administratlve effiCiency. 
tbe riots could have been prevented; 
iome measure. could bave been taken 
earher. I am Dot IOinl iato aU 
tbose details also. Taat point is tbis. ot 
course, mauy M~mbecs bave a~ked me as· 
to wny we lut>PJrted tb:: Accord. We 
support ~d 'be Accord witb tbe understand. 
Ul& lnat It would Llelp 10 briQ!&lug pecLCO, 
Ie W\)UhS re-esLabhsb Ibe uDlly of tbe 
poopJe. But tbe Accord bas been takoD 
mOil lI&btJy, J must say. Take, for 
iOI'40C~. rne lCansfer of Co&ad"arb. It 
appeared LO us very limple tbat Coandlprb 
would 10 to PUOJab and 80UlO Wadi-
8pcakUlI ana8 would I\,) to HctrJaoa. But 
DOW we 1100 bow oomphc.t eel it .1. 
COmmlB110a& are appointed. For .bat , 
To complicate tile tJllUatiOD or to _0 ,be 
IltuatlOD 7 J do 80t taow. !a Jc • JMai 
eo.aaliliwa' or L)~., AUUIorJl,J , We do 
... ka4nr ••• 

AN HON. MBMBER: It will be 
referred to _other Commillion. 

SHRI SAIFUDDIN CHOWDHARY : 
I mUlt sa, ODe tbiDI. Tbe Venkataramaiab 
Commission could Identify 40,000 acres 
of land tbat Ihould 80 to Haryaaa and the, 
laid that Chandiaarb could be trnnsfc;rred 
ancJ that tbe r emalnm. 25,000 acres of 
land could be detected later on. We must 
tel J tbe people of HaryaDs that the who] e 
COn~try is loina to compenaate Haryana-as 
tbey are loia& to part with Chandigarh-by 
way of belpinl tbem in getting a capital 
much bett er than Chandiprb. It is India 
which is the concern of all of us. We 
are Dot takina aide of either Punjab or 
Hal)'ana. 

I do Dot want to ase mao, harlb words 
to criticize so many thinll which are vety 
unpleasant and uodcs~rable. But I would 
say ODe thing about tbe construction of 
SYL canal. It was the responsibility of 
the Akali Dal, it was the responsibility of 
Mr. Bamala. Cbandilarb would go to 
them, no doubt. But wby didn't be himself 
go tbere to luperyiae the construction of 
SYL canal? Tbat would "care confidence 
amona tbe peopJe of Haryana. They are 
in genuiDe need of water. They would 
understand lhat they are not only botbered 
in certain sectarian demands, but they are 
demandinl somothiol aoouioe and democr-
atic. That was not done. 

I bate a word to say about m1lrauon. 
Mi,r.tion is Wcin, pJace Dot In a bjl 
wa, ; but It appearl tUI some people are 
10iDI out. But tbe POlot is (bal ,be Atali 
part)'. al they are ID power. »houJd bave 
'aken it Dot onl, as a la III aDd ord cr pro-
bJ em but allo as a qUOJUOD of bUild 101 

uolty. I would like to taow "bOttler AkaJi 
volunteers W1U &0 and worl. in ,a. vilJa&CI 
wbere minorities hYe. WbJ aoo'e lbey pat 
upda, aodnilbt vlai&anc ... aDd a'aur~ tbem lhat 
Dotblq wdl bappen" In Ib4' we are loma 
to IUpport abe.. We baye vel' htlle. we 
do Dot bavo a btl party Uaero; but we are 
... udq &h.... aU bOlp as lllln II tl,lcre in 
CNI put,. 1, II for all tile pohll<;~J pclltiCl 
ta..l w. bavc to 10 UlcrD aDd leo tbat tbole _0 .... 0 ""ccI wiU lu b.,c& to eacir .... 
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Now that )'ou are railina ,our hand I 
would sa, that the main concern is bow to 
raile the unity of tbe country. 

MR. SPEAKER: It is raisin. a united 
voice! 

SHRI SAlfUDDIN CHOWDH4.RY: 
I tald tdr. J 108 1 Reddy that I would 
criticize his party allo. It was not at all 
dlht to call for Delbi b""dh today. We 
bad a call for the blUldh in support of tbe 
te&tiJe workers' strike. Tbat is tbere for tbe 
workers. We withdrew tbat in view of tbe 
li1uatioD prevailioa here. This irrespoo4)ible 
bebaviour is an abercation and worsen the 
.ituatioal. We baye to act 10 a responlible 
manncr. The Central Government bas tbe 
rOlponsibHitJ to lee tbat tbe Accord II 
implemented. Do it immediately. Other-
wis~ It m~y be too late and 1 do oot know 
Wbether with aU our efforts we could save 
tbe situation. 

SHRI JAGAN NATH KAUSHAL 
(CbandllarhJ: Mr. Speaker, Sir: OnJy 
lall week. wban I parucapatod 10 tbe debato 
00 commonal tool.on, I paid tnbulo to tbc 
B.rDaia O')vCfmneot. 1 conaratulatea tbe 
Goycrnment. The reason was ,bat tbC 
Gaveroment Wdl dOlUS liS best to cucb 
tenonlm. 1 thouail1. as everybody ellO 
IboUlbl ID PUnjab Uldt terrorlats arc on tbe 
ruo, lbat stops bave b~eD Laten to br~cik 
Ibc b"ck of t.rcO .. l~m. We were aU '1cry 
bap",. 

But Sar. then lb- Mutk .. , eveDI hap. 
pened. Spcakml wnh a yery buvy be4lt 
1 would iay ,bat It 11 a very vcr, sad 
locideut-bCU'4i, unpdra11eled 10 Lae .bl~ 
tocy or even .P6JDJab WblCD n&i W&Loe~ed 
au.:a l.Df:ldcDts ear".' also. 

Tae IUUaalOD bas completel, chaDlcd. 
I vcr, mGCO wanted t\) speak obJccuvdl· 
But U .. CIDI tbae It u not polaible '0 apeaK 
obJeGuvel,. 1 must speak .Ubj~Cl1VOjl. 
Altbouab 1 rcpreaent CbaDdllcuh. j Jave 18 
Ctlaadlaada.l slwuld ~ lbo tlo", .. o Ul&O 
coa8dIaGc tha& aU ml roJaUYeJ bye in 
PuAjab. ODe of JDl cIa.auera JI io 
Amn'..... Modi. daUlb- of miao .. aD 
raMII. .., .o&_~ ..... " aa4 IDI 

Illter'. family are al,o iD PGDjab Aaotber 
daughter or mine h at Ludbiana. M, 
daulbter-tn.Jaw comes from Pero.poro. 
Sir. J do Dot know how to face thelD. I 
just do not know. The lids come to me. 
The relations como to me and they ute 
!'Mr. Kausba), how loog 7" I have no 
an5Wfr to that. 

Sir, I know all my friends are worried. 
They have shown the ,rea to~t concern They 
have a highly constructive attitude no doubt 
about it. The whole country bas sreat 
con ;cro. But, Sfr, we bave very little idea 
about tbe fear. the panic, tbo terror and the 
inse:urity in which each c tizeo of Punjab 
especially of ono community Is living. No-
body is sure. People 10 in a bUI. iD a 
deluxe bus to Chandilarh aod we know 
what happened. 

Sir, it is troe we have to talk from 
higher angle;. Und.>ubtedJy '" have to. 
We are in Parliament. We blve to. We 
havc to take tbe debate on an ideololical 
lc"l. But tbo question ariles who IS ro .. 
pon,ible for maiDtaining Jaw and order. II 
is not tbe Centre. Centre is ItraiDID, Ita 
back to give all possible belp to tbe 
Goyernmeot. What else the Centre can 
do? Now Buoala GoVCtDmentt. If 
BaroaJ. Government fails to dlschar,e itl 
primary duty then we aJl know what a 
democratic Oovernment sbould do. 

Sir. when e loctions took place we wore 
all very happy. We tbouabt tbat tbe 
people of Puojab have put tboir faith in • 
,arty which will be ablo to bnna peace to 
tbe State. We were aU very bapPJ. We 
aU know lbat Akali Pclctl never bad more 
tbaD 3$ leat. and we all know wby tbaa 
time tbe Akah party bad 72 leau. h wu 
pumarlly bcc:auae of ,be aUltude of tbe 
CODlcess party. Tbe CODll'ClI pany very 
muGb wanted tbe Akall party to ,"ome lOCO 
pu,",. (]III.1I'UpllolU) II Wal knowa 10 
everybody and later OD we bave GoIDOD .. 
Staled whon 'be elected Govcrnaaeat _,.me 
10 po_r. Tn~ CODtraJ Gov.oment baa 
dOM lea ,el1 bell to bill' that Gov.rAID_I. 

PROF. MADHU DANDAVArS; 81 
.. ,illl llail JOU aro crcatiq moro pcobl ... 
for 'b. AUJi para, I' tb, ..... of ... 
.. 1IIIiIII. 
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SHRI JAGA.N NATH lCAUSHAL: 
I do oot know wb etbor I am ercatinl pro-
blem or statao. cbe trutb. I am speakinl 
Ibe trutb for tho blae6t or the Houle and 
tbo bel108t ortbl country. We must know 
tbat we bave a velted iDtereu in peace in 
Punjab. At any eost we want peace iD 
P~njab. W. want tlle Barnaia Government 
to succeed because If tbe Batoala Govern-
ment does not succeed in spite of the 
best oilortl of aU tbe political panies and 
811 the belp wbicb tbe Centro IS livia. theD, 
Sic, "nat could bappen? Why is tb" 
SarDelJa Government DOl suc:cccdin&? Are 
wo DOt bOllOd to put tbat questioo? Tbo 
reaSOD is mUGb too obvious. Tne Barnala 
Ot)voromont is not In a position to curb 
tnolc rorce~ which arc out to pull do"n tbat 
Government. We know U. Tbere are 
forcos-tholr own parlY meo. 

Ul1jl)~l>tcJly, as Pc.)f. DJnJavate said, 
we b~d ir~'" r~tp~ct for Bidal. He WdS 

kD~W. (0 bc a person woo eOJoyoJ tbo 
m4lXlmUID cooa\icacc ot HiOdus. Wnat IS 

bll altitude today 1 He wants &0 puB down 
tbo Go,eroaJCnt of tbo Akau party wblcb 
il a d""ly e~ec,cd GO'lOrnmcDt of tbe people. 
He W.iDLI to PLlU Clown tbat OoverntllOot. 
Ate we DO' aware tba[ tbe e~tremlst forces 
and LbO a4:g":i~lOlllS' torces arc gctllog a lot 
of aus&ence trom bll ,,"nude? Are we oat 
aware of luat 'I It bal been staled by moce 
tbaD OOG lipc~k.cr. A lllltlly GOoJclDLlaOle 
tluden~1 Dila anseu, ,be .kuJ.cs. 
too lelronSt8 nave been kllHDI 
IOLlOQCQI people: ".IDout MDy rbyme 
or {~L1. Umortuual.loly, lbe 10-ca!1ed 
i •• den 10 OD .lLCDdm, Ib 0 bnol c:remOQICl 
aDd LB&ko tDc tC[r.JrilLI mctrtyrs. If tnat IS 

10 ~D\l ~OO Bctr .... ua O~"eromeol 1a DOl 10 a 
PlJjlUOO 10 la"-C a~1.101J a,alU.' tbOaD, Wb,-» II 
[~,Jp~O>,010 t i'n~ non • .)~eGk4r DiU m.&dO 
a r~l''''o~~e L\J h. .tia~" tbe po~p,o WOOJO 
a~~IVhle~ act a'-lust lOO veey concept of 
Qllu,onltblp of 'DO COLlDhY, any r'&o' tu 
ODJO)' &ill \DC l'r.~om;:i Wbum lb. 
Oo"u((Y nu MUiU.wlCOd 'I 1 a"l1 
UDp!orC LtIO a,,[OcW. uoweroml:ol '0 
lhie &0 tDc occ:alaOD. HIlLOCl .aU DO' 
GA .... e Lb., Oov CJ:UIDOU I at" &De1 aro DOt .. 
• P0oliUUO '0 OOUlpAc'oal Gruab U~llurWD, 
lOe L)'pe 01 '~rcorll"D WDI'* DU {CC'D&Jy 
w ... o. ~.\)Pl0 wc=ro al~'" U) lat 1A Ule QUa. 

OgW ,,,-=a, £&A~ .u41 U.oa oat 01 ODO a'i Of , ..... ,&1_. 

The qoestion arisa wbat bas happened 
to tbe Accord. Wbo i. r,spoDsible for tbe 
Don.lmplementation of tbe A~rd aDd trill 
the succe"ful implementation of tbe Accord 
stop terrorism 7 Well, OD that various 
views may be held, but on ODe matter tbero 
i. unanimity. Prof. DaDdavate hal alia 
laid 10. Tbe terrorists bave a vital iotend 
in the non-implementaUt'n ot tbe Accord. 
They do not want tbe Accord to IUcceecl. 
Therefore, to 10 00 layioa tbat tbc ter-
rorism is contiouinl boca". Accord has 
Dot .ucc~eded is a mi.nomcr. The, do Dot . 
wanl tbe Accord to succeed. 00 tbe other 
baod, their very act IS known to all of aI. 
Tbe, kiUed Longo"al, the persoo wbo 
eotered ioto 10 Acco(d. Tbey killed him. 
Wby? Thcy do Dot want the A~cord to 
IDcc.ced. Tho Akala Party, the "bole of 
tbe Pd.rty, bad raufied tbo Accord durlnl 
tbe life time of Slot Loolowalt Later on 
wba1 bappened 1 Wby all tbls d •• aidcnce ., 
Again. BJ(oaJa W4I.S .1 :ctcd UOani1DDuaJ,. 
Wily lben all thas dlalldonce 1 Arc lbe, 
reaHy ocllavlDi lIke pdtrlols, arc the, 
bebavlDI as tbey shoUld, arc toey bcbaviDa 
as tbe ejected 1 epfescnlatlVe~ of tbe people "1 

I have tried to keep Slioot over t~ 
iSlue.. AI I ~ald. I bave a very vet, 
aquisbcd bcaIt. 

RelardlD~ Cbandigarb so mucb bell been 
said. EverybOdy lbougbl WI. If Cbaud18arb 
had goue to PunJab 00 26tb January. pcaco 
would have dpsccndcd 00 Punjdb. 1 did 
Dot raise eveD my htlJe bolcr to 1&1 lbal 
Chandagarb should Dot 10 &0 Punjab because 
I alw'&YI felt that It was In tbo larlor 
interest Ok" tbe country that tne Accord 
Ibould Iucc;;eeu aDd Cbaodl&8lb may 10 10 
PLlnjab. I lake L.be tioll,e 1010 CODlldcDCC 

aD" say thaI. ~umOll aU Ule poop!c oj Coaodl" 
larD, ovol'wbolollo" maJon&y, aumo~ ever,-
0001 waDL CbdDdllarb to ~\ay as a UulOD 
rerrno[y. dLlI.l .ald. It IS aU rllbl- Afler 
a'!, II II IvID, 10 rODWlD a pari of Ul0 aame 
eouull,. We at C 10m" '0 J!UUJ&b bow 
dOOI it mati.cfl But "bat bas .happened 
DOW 1 Everybody II a~lD. u.. aamo 
que.'ioa. • ·Mr. "'.Ulb.J. do YOLl "alU UI to 
10 LO lbo .P"OJlb, wborl tbe we of tho 
,copte .. 'OC.Uy unuto 7" WJ1a, aD.war 
bay. 1 110,"1 'fao)'~. "You waDI us to 
10 &Q U1C PWlJItO woer. tJae admfQ'I".UOD 
.. fUD~'IOIIIDI .. ..... ..., ," In C ....... 
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prh. comoarativelYt there I. p.a.e. almOit 
,.n peace. Wby' Because there is • 
difFuent let or admiDistration in Chandiluh. 
Now, are we not ju" itied to akina the 
Prime Minister to please Iransfer Chandi-
,"1rb after peace has come to PUOllb and 
that.. do not stand in tbe wily of Impl .. 
.eDtinl the award. W. do .aDt the aWlrd 
to be im31emeDted 10 letter aod Ipirit. Wo 
only •• ked Dot to thro" u§ into tbe burniol'" 
fire because Punjab il on fire. It il a very 
IClititDate demand on our part. Therefore, 
.. far as tbe mlttcr of Cbandilarb is con-
cerned, I do not "lot to ,0 joto all tb Jle 
niceties of tbe Comml:.'Iions. But I blve 
been follo.ioa the whole tbiol ver, 
cIoIc:ly bccau c it C~Dcerns me particularly. 
What could tbose p.lOr Commission. do 'l 
You draft tbe terms of reference in such a wa, aDd tbe Commissioo beiol a judicial 
commiSiioo, .... n faced witb IUch a situa· 
tioD, w~at G1I1 it do '1 Why dOD't tbe 
political p3fflel como together? That is 
tbe only w.,. W~ koo" about It in tbe 
courts every day. Som:times tbe judaes 
say. "Mr. Kaulbal, you bave all our 
sympathy, but tbe case will be agalnlt you " 
We ma, bavc aU (he "mpatb, or the Com-
million, but DO verdict. H\lw can tbe 
verdict be Ilvcn, uDless the toIlnt' of tbe 
cirCUlDltaoces is taken inlo coosideratioo 
b, tbe Commission? Now, Slf, tbe latest 
position is tbat tho Commiuion ... 
quantified tbe area as 70,000 acree. W.Il, 
quantification il tblre. But DOW tbe 
puajab Governmeot .. ,. tbat tbey bave DO 
area lO live. Wbat is all tbil 'I Still, II 
the Centre to be blamed for all this? I 
JQIl do Dot know. 

Taererore my lubmillion to tbe HOUIc 
il this. Toda" tbe main thing il Dot the 
accord. Saner elemoots have started aayiol 
abal tbe accord it Dot tbe maio islue. Tbe 
relevant thiDa is the maintcoance of pelCe 
_41.. aad order. I am bappy wbeD mJ 'J'" OD &be olPOlJte bave .id tbat tbe 
Delbi AdmiDiltraaon bal DlOvec1 quickly and 
.. , it ." to it Ibat tbiD" did not take 
.. UII, tum. WolI, that i •• hat we WlDt 
fi'lUJ ..... giltr.tio3 to clo. A journalist 
bat put ... , IDtere.tlDl qUOltioo a'to 
_etC lIII'I ,error,," efaporate. for lbat 
IDMtcr, DOt .If die jOlB' ....... , '1& "",. 
"" ........ _ ...... WIIIIt 

~ tbey 10' They come and tnl t.n per-
10M or tweat, persona and escape on a 
motorbike. After all tbe, cannot vaal.ll 
Into tbiD air. The anlwer wblcb the 
joumaJlst aave In bis owo paper wal very 
clear. He lays tbat obviousl, they have 
tbeir Iympatblsers and tlte moment tbe, 
enter somebody'. bouse, they find tbelr 
friends; tbey are their sympatbilerl. Wbo 
.re tbe,' They are tbeir friends; tbe, 
are their rel_tionl. And then tbere are 
political people bebind them. We all know 
a bout it. Alain I say tbat I do not waDt 
to la, any such tbiol wbich may embarr ... 
anybody. But we dO know that inOueoliaJ 
people, pOlitical people aDd people 10 
servi.!s, they all patroDise them. Unleal 
tbe wbole populatio. raises it. voice a.ainlt 
terrorism, it il not possible to root it out: 
We bave beeo I.yina 10 for such a 1001 
time. You will have to do it aDd tbat i. 
the poiat. 

Now, for that matter, all I can 'ay it 
this. The various political parlies hive to 
lMJt tbeir beads toaetber and their local 
UDlts bave to come forw,ud. Joint Com-
mitlees flave to take tbe responsibillt)' of 
maintaininl peace iD a particular area. W. 
cannot acbieve luccel, by peace marcbe. 
alone as we have been doiol for quite some 
lime. We have done It before. Mohall" 
Committees were formed and respectable 
people of tbat Moh"lltl headed tbe com-
mittees. YouDl men took tbe relponsibiluy 
aD them'elves. In various streets aDd 
various lector. of the towo, we Ibould bave 
theae jolot committees of all the pollucal 
partl.,. Tbere lbouJd not be ao)' qlJCShoo 
or Hindu or S1kh tbere, because it il lbe 
velted iDle;est of eacb ooe of us to bave 
peace in Punjab. I qui'e aacce wjth Prol. 
Madbu Daodavate and I am act uaU)' ver, 
happy with tbe way io wbJcb he bal pul 
tbinp. He IaYI I{bahslao il DOl aeaoliable 
He sa,s; nobody \bould talk 01 ACllcle 370. 
I quite a.rce with Jajm. All tbe. are 
fundamentals. But Sir, the maio tbiol is 
tbat we .bould take care of otber fUDda-
mea tals. I do \Yam the Barnal. Govern. 
ment 10 act .wird, a.ain.t aU tbOlt forea 
which are tryiol to weaken him ; aU ,boa, 
lrieodt-bia entwLliJe f,ieadl_1ao DOtr 
ualorcuaalel, POll • Ire.' threat anei wI» 
.Iot to pull dowD tbe Bunal. Goverl1meat 
for their on .eJ&b eo.. J ,., mUCII 
willa thai .. mala OoYtnJIDID' woukl ...... 
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SBRI P. ICOLANDAJVBLU (Gobi ... 
tipala,am): Sir, sucb horrir,iol 
lDcidents .re takln. place in Punjab aDd 
our greateat concern is about t~e terror 
and paait prevaiJinl tbere. Sucb a 
litueUoo bas to be avoided. Fjrat 01 all, 
t bave fo cODRratulate aad in ract appreci-
ate tbe action taken ~by tbe bon. Prime 
Min lIter in ord er to al'ist tbe Barnal. 
Go\"eroment in maintaining tbe law and 
order IUoation. It i. terrific to Dote tbat 
tbe terrorists were carryinl with tbem 
walki e·talkie at tbe time of tbe incident. 
How tbe terrorists were al10wtd to carry 
arms with tbem wben they were travelliDf 
in the bus '1 That has not been qoestioned 
aDd hal not been rep1ied by tbe 
B8ofra1a GC'vernment. But anyhow, Mr. 
Rebeiro, the man who takes care of tb. 
Jaw aDd order situation in Punjab, we 
tbougbt that wben be was polted u 
Director-General of Police there, the law 
lOd order Situation win improofe and 

~peace will a1co be maintained. Bot after 
be took cbarF, the law and order situation 
in Punjab came bad to wane. Bven today 
also. I asked a qae~Jtjon to Sbri BamaJa 
durjn. lunch time tbat lOme 01 hil cabinet 
colleagues and MLAI Of his Par., I_ 
are Ictina band In glove wltb tbe torroristl. 
How are ,OU aoinl to controJ It 7 II 
the law and order situation baa to be 
controlled, tint we bave to control our 
colleaauea. We have to contro] oor part, 
peop I e. But, be i. unabl e to CODlro I bit 
own party people. So. bere in this Houae 
Sbri Azad wal 'ellin, tbat relilion and 
politics sbould be ,eparatod. But, aD1bow, 
J want to tell you Sir. Jelitlmac, ia more 
Imparr8nt in a democracy tban JepJitl. 
So, oue should be Iqltimate to tbe people. 
When he toot cbarl' .. tbe CUd MiDiller 
of tbat State. be made anbath to tbe 
people tbat law aDd order would be 
maintained and a peaceful situation will 
prevail over Puojat, but for 10 maoy 
moDtba. we Ice budl, a cia, passes with-
out a murder in Punjab. Tbat i. tbe 
lituatiOD. Such borriMol incidenls are 
t_tiD. placo. BVeD tbe otbor da" wo 
were dilcuuiq oolDDlUDal violeoco aad 
toda, llaiD we are cUsCUlSlal tbo very lame 
problem bere. Sir, ,....,da,. non in \hi. 
IUlult HOUle also. w. have to diIc .. 
violence, terror, pau.o ID th, COGDtrl. So 
lUeb • liCtladOD bu to b. a¥Oided. I req.eat 
die- ,b9a. Pd.. Miaiat. ..., .... ' 

,; 

rile to tbe oce.liOD aocl lee tbat terron_ 
once for a 11 il atopped. 

[7h",,/Q do,,] 

SHR J BALICAVI BAJRAGI (Maods8ur): 
Mr. Speaker, Sir, tbe whole Route Is 
crn~iderin. a very !erioUi prof'lem at 
prelent for wbich ,00 let the t1 end. Sir. 
I think. we are all ver, lentimeatal PI",,1e. 
We had tbougbt tbat on 24th July_ tbis 
year, Ythich would be tbe occa~ion of the 
first anni\lersary of the Punjab Accord, a 
wbiff of rreBb air will blow into the countrY, 
brinainl new hopes along witb it. We 
were in search or a better future but 
wheD we heard that on 25th JulJ tbe 
t errorilts bad IUDDed down 14 or 15 
people then all oor bODeI were dalbed to 
tbe around. aDd it bfcsme imperative 
to discul the Punjab issue once apin. 
I W8Dt to submit tbat tbe people sb001d 
sbow palience aDd exercise restraint at 
this junctore. The fact that this is a teltinl 
time for our country. caDr ot be contradi-
cted. We caD allO not contradict what 
lOme of tbe newspapers have laid in 
tbeir editorials or wbat our intellectuals 
bave laid tbat violenee cannot be curbed 
with mob violence. I would like to quote 
the comments of a promiDent joumlHst 
t~at reactioD to the iocideots (in Punjab) 
it beiDg expressed everywbere and we 
are dilCUSling tbe i.me witb a heavy 
heart. A 1811e Dumber of Members in 
tbis Hoa. are connected witb Punjab's 
past as well aI its prOlent. They are 
familiar witb tbe psyche of Punjab and its 
problema. Prof. Midha DaDdavate bad 
initjated the discua~jon and made a thouhgt 
provokiDI speech. 

Sir, I want to make a very .nOUI 
lubmission in tbe HOUle and would request 
Sbri Buta SiDlb, to casore that my point 
reacbes the p, ime Minister aad all the 
people from eve" walt of life. You must 
PQ!IG • question to tbem-reprdJesa of the 
fact wbether he il a prof'eaaor or a school-
teacher, a Itadont or a Member of 
Parliameat, ao occuPant of Ille biabesc 
oftlce or tho lowest one-wba' accordma 
to Idm sbould be tbe future of tbe c:oualey' 
I. lb. pr ... t IJtuatioD, we caonoI 
diareprd aaybod,. Some of the .,criml 
Of til- ""erill attack art pc ... ' to 'be 
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House. BOD. 5bri Bbatia, who narrowly 
elcaped an attempt on bis life is allO 
pdlieDt herr. It bas to be lettltd whether 
thil place actually servel the pur pole or 
tbe bithelt bod, or not. Because. when 
we bold discussions bere, we feel satisfied 
with our performance bete hut as soon a8 
we 10 outside. we reallse our error. 

Sir, I "art tc Jaist' one or 1\"0 paints 
hete. A proroil1rnt )tadfr in PUnjab bal 
Ih-en a ~t8temrflt tbat if 2DY barm is 
caUled to an, Sikh ouHide Punjab. 
Government will be tc~porsibJe for thu. I 
was npectiDI tbat be would al~o add that 
be would take tbe respon~lbiJjty frr tbe 
safet)' of tbe non-Sikhs Jiviog in Punjab; 
bot he did not do so. 

Sir, a political weapon being u~ed in 
Punjab these days is to alitnate Sikhs from 
Don-Sikbs. This tendency shou td be eurbed 
first at tbe politiCal level and theD with 
tho allistance of tbe Army and the police. 
We should make all dorts to eafe.uard 
fle unit, and the integrit, of tbe country 
aad we should never compromise on that 
JrOGDCI. Morever, tbe aovn-nment .hould 
eater into political dialoaue witb tbe 
poIitcal parties baving some political 
philosoph,. But if ,ou enter into dlalo.ue 
with those .ho are spreading teRorism fn 
PUDjab, wbo are killing innocent people, 
It "ould pose tbleat to the very unit, and 
IDteJrit)' of tbe nation. 

I . am happy tbat tbe BOD. Prime 
Minister hal an OpeD miDd on tbi. iSlue. 
W. desire the Iuc:ce" of tbe Barnala 
Ocwerament. We pra, 'or their success 
..., da,. Shri 1Ca00hai hal giveD tbe 
IaIido picture aDd we waat that the 
Government should be .uecealfaJ. But 
...,..ion. are beln. cast OD u. on account 
01 tbe rolin, party aDd tbia call. for freah 
approach to tbe mllt er ad We Ihould Dot 
... ita .. to do so. Wbat can tbe Arm! and 
die police do' The ArID, aDd police =- ODI, creal e conditiooa condom e 
:0 political _dCIBeat, but they cannot 
:aU'" IaaJ dCcilloa. The qUeltiOD of 
Paldab caD b. eottled onl, a t tile political 
.. d aDd t ..... caD be DO aJteraative to It. nat terroriltl ... jalriJaac .f,. th, ,.'.-doI 01 ... ' ........... .. Ib, 

Accord W8I ft'l8Ji1Ced ttetweeD him aDd 
the Ooyernment. Tbey were Ilad tbat ODe 
or the parties to tbe Accord bid "CD 
elimmated and were cbaJJen,ina tb. 
Crotr" to mate tbe Accord a SUcceII on 
tbr.r own. Mr. Speater, Sir, the) 
elimInated (,De part, to tbe Accord and 
DOW thry r rr .aitir. to di!'intelrate tbe 
Dation. 'am not loing to make Iny MOUI 
uce of 1be tim~ that ),ou ba\e aUolted to 
me. J went to mate a point in tbe 
Hoase as \J.lelJ as fO tbe world. Tbis f. 
not • nrw turD of e\lents, but i. 8 part of 
a deep.rf ol,d cOllspiracy. In the ).It two 
hundred years. India bas been diyided once 
every firty years. Our history bears 
telfimollY to it. Scmetimes it hal beeo 
divided on tbe pretext of Pakhtan or 
Burma or Sri Lanka. 00 an average, it 
bas been divid cd e\ ery fif.y Years. However. 
iD tbe current fif.y ytars pericd, it is ror 
the first time tbat tbe country bal jDcre.s~ 
In I'ze instead of being reduced. Goa, 
DamaD, Diu, Pondicherry and Stktim" 
were infegrafed into the Indian Union. 
When tbis bappened. the fOlcian powerl 
perbaps tried to conjecture as to ",by tbo 
coun try wa s &rowinl laraer in size. Hence. 
there is a deep rooted conspiracy to 
di~integrate tbe couo1r,. and some 
fundamentalist elements are helpiD8 iD 
tbis task. It hal fO be decided in this 
Hou~e today wbether tbe'r con.piracy 
would succeed or cur efforl. would be 
luee.lful. This mUlt be dccided reaardlcu 
of tbe price tbat we have to pa, for 
it. The country .haJJ DOt be allowed to 
be 'ragmen t ed at Iny cost. A. I have 
alread, said, it is a deep rooted conapiracy 
and we have to lace tho chaUGalO 
boldly. We bad hoped for a "bll" of 
frelh air OD tbe occasion of Ibe fint 
anniveraar, 01 San I LoDaowal-Rajiv 
Accord. but our bopel were dall-oct to 
the around. We should, 01 coune feel 
cODcerned about Ibe iocidaats in Punjab 
but we Ihould Dot 100e beart. In aphe of 
their best dorb to diyide the HiDdu. and 
the Sikhs, I.., were Dot luc:cellfuL 0.', 
da, before yesterda,. they tried to ,part 
off riot. bet"en tbe Diad. aDd daI 
MUIIimJ, but the, failed iD tlllil' attempt. 
The DIWI .. pen b .. r tcatimoD, ,. tbe 
fact tbat tb. COmtDOll .. opl. ID die rIOt-lait 
areu bad .. eeI 10 malolaia p... ... 
......,. D. ,.,.1 01 tIM wIIOIt 
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count~ .Int to remain united. I would 
lite to recite only rour liDea from a poem, 
• bicb I have myself written. I would aJlO 
Jike to !oay to evtry min-be tbe, farmerl, 
workers, traders, Itudents. politicians or 
tbe President of IDdia. I hope they would 
uader.taod tbem in true scnse, I am 
recitinl II Poet Balkavi Bairagi, 

Ek phDol ii paNchllrlYfJ1I DGJlfJI m. 
)'00" /arMgI. 

Ba"alll.,a' hamrrl ptll'rtm YOlln 
charI,." 

To malQm kare,1 mUll, khu,IIboo 
uda, hog; 

Kardlton pe ma/Iyoll Ice gil/shan Id 
10'" hogl. 

What can be laid more. I would urge the 
Government t~at it most be f.trict and firm. 
It is being sU~le .. ted tbat the Accord bas 
failed. But I would lite to know whether 
there could have bt en a better accord. I 
want to ask every citizen of tbis country 
al to wby do tbey not talk with the 
relatives. TIe li~t of nlmes of lhe 
parents and relativel of the terrorists could 
be published and a dialoluc could be heJd 
with them and in their own lanlusge. I 
am convinced tba t a solution will be found. 
We caDDot aUo. aDY kiDd of madness to 
ftourilb at aDY COlt. The entire House is 
• tronlJy committed to it. The people of 
tbis country bave also solemnly pledged 
tbat the) would not allow tbis country to 
disintegrate. I tbank you for living me the 
time to speak. 

MR. SPBAKBIl : Don't worry, we shaU 
Dol allow tbat. 

[6,11",,] 

SHRI CHARA~JIT SINGH WALIA 
(Patia)a): Mr. Speaker, Sir we ba", 
disco.ed the Punjab lituatioa. we bave 
diacuued . the PuDjab problem 10 DiD) 
times and it b evadloa 101 UdOD. 

ne talb OD PuDjab Accord we .. 
there. but It is unifortuute that aome 
political IDkiatl.. ... tateo'" our 
wortbJ rnm. Mlaiat. laat JeU. 8t 

reacbed a eettrement with Sant LoolowaJji 
aod after tbat a ligh of relief was there. 
Por lome time there was a little lull • 
There was peace iD Punjab. But tbat 
accord i. ~ent to the dustbin We have 
Just seen tbe aDniversa." of that accord on 
24th July but not even a siagle clau.e of 
tbat accord is visible as beinl implemented. 
perhaps commission aft er commission bal 
taken tbe place of that accord. Tbe lime 
limit which was fixed for tbOSd clauses of 
the accord, tbey remain to he fulifiled and 
implement ed. 

Tbe punjab problem i. not 001, a 
problem of Punjab now. This has acquired 
the dimension! of a national probJrm. 
Tbis is Dot merely an admiDhtrative and 
law and order probl em, this has become a 
psychological and political problem. So. 
I agree with Bairagiji tbat tbis can be 
sorfed out not witb force we all condema 
killinp, and shedding of human blood, 
innocent blood, wherever it is ; we should 
condemn it. The whole nation, whether w. are Sikhs or HiDdos-tbere is DO 
question of Hlnt\u blood, human blood 
is human blood-whether it is there tn 
Muttsar or in any corner (;( Punjab or 
whether it i. Delhi or in any p~rt of the 
country, we most condemn its sbeddiDI 
and it bas to be dealt with a heavy hand 
aDd we have to deal with firm1y those 
people who believe in this fury of 
violence • 

I, on behalf of the Akali DaJ. on bebalf 
of my partY. I can aay with responsibility 
tbat the AtaH Dal is against violence of 
any kind. The AkaU Da. ig a stauncb 
believer In the national integritJ or the 
couotry. We have spent. we have sacrificed 
our lives for the freedom of this country. 
to maintain its freedom aad joteality. It 
will be tbe duty of ever)' bodY in tbis 
country to safeauard tbe freedom and 
iDtearity of our countr,. But lhe Punjabia 

feel discriminate 'on various issue., whether 
it is tbe river waters issue, wbere all the 
laws, national aDd international laws are 
thrown to the winds and commiasioD after 
commission is constituted. 

To aive tbis Deed-bued water, we an 
Dot ... inll Ha,ya08 or RajaatbaD. W. 
are lor evOl'fbocb'. But we do not waat 
tbat ,._,thiDf abould b. dOQe It Ihe COt, 
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(Sbri ~faajft SiD", Walia] 
of Punjab. If we a1'e to com-
pem8tr, tben fhere is 8 talk tbat ~. 
couotry ia one. When.there was blfucatlOD 
of the StatM on lIopistic basi •• 
the capital was liveD to the parent Stat •• 
Bot in tb e case of Punjab, ataDd ilarb bas 
become a moot point When it was meant 
for Pu"jab. why should it Dot be liven to 
PUDjab? If Haryan8 is to be compensated. 

1here arr very biB Statea like UP, you 
can live one district from UP .•• 
( 1111# rtllptiDrl8) After all tbat area is not 
loinl out of India. We are 110t loinl to 
give to BIlY otber couotry. but we are 
giving it to a nei,bouting Stat e •••• 
(I.t.,.,."pt!1IU). 

SHRI CRIMMD LAL SHAR.MA 
(Karnal): Why should UP givtn it ? You 
are 8 part of tbe PuDjab .... ([lItRruptiou). 

SHRI CHAkANJIT SINGH WALIA: 
I r8qoec;t my hone colleaRue!; that they 
should have some petience .hi Ie 1ist~nin. 
to some pOiDt of view. (Inlt,",ptions) 

[Trtlllfla tioIIl 
SHRI R-'M NAGINA MISHRA 

(Salempur): Why should you bring in 
U.P.' You mu!t confine your comments 
to )'our own State .••• (lnlcrl'upti· .. Il&) 

MR. SPEAKER.: Misbraji, you should 
Dot Jose temper. (/IIu"",liou) 

I want that 100 should not la, any 
IUch thing-there is an urdu coup' et : 

lalla" mellI '.'I11III it Iuulen la, ,. 
,.rah ,lIatati ,alrbl, 

T" I •• made ZIIIU!II par"ad ", ltad 
,411 JII1fIII 

Nothiq will· be left. Now 100 may 
r.ume. 

[ElI"",] 

SHR.I CHARANJIT SINGH WALIA; 
W. Ii It en to 10 maD)' tbtols without 
tDterruptions So maJlY tbiD" are spoken 
... inIt us. So IDaDJ dliqs are ipoken 
.piat our C01DIDunity t our PUDjab. But 
we ait her. ud Jilteo &0 evCI'Ytbin •••• 
UalemlptlMa) When tbey HI. apeakin" 
• obodJ interrupl. t.... wfaltber aD1bod, 
Jib4 it or D,C. 

After 811. that part or tbe Statel Is DOt 
lOinl to Inothrr countey. There IJ • 
mutual adjustmeDt. If yoo waDt to com-
peDI.te Haryana ••• (IlIte""ptlolU) 

I think, our wortby Prime Mfn'st. 
toot a political initiative Jast year. J do 
not know what are the blocks or obstacles 
io his way. He should have tbe political 
will to implement bis Accord. 

SOME HON. MEMBERS: How' 

SHRI CHARANJIT SINGH WALIA: 
He should have th~ political will to 
implement his own accord. Ir he CftDDOt 
implement his own accord. how can be 
advise otbers to do Or not to do such and 
such thiDaS. 

I agree wit. my colleagues that extre. 
mism and terrorism sbould rot be aHowed 
to function in this country. It .houJd be 
curbed wl'h iron hands But if ODr Prime 
Minister can talk to insurgeots like LaldeDla 
aod sigo accord with him, be sbodd 81'0 
talk to tbole wbo believe in one India. W. 
are against Khalist8n We bave repeatedl, 
laid it so many times. }qo Punjabi speak. 
for KbaJistan. No Punjabi is for KhaJiltaD. 
We wiU curb it. We will not allow 
KbaUstan to be built and the count,y to be 
divided. But If within that framework taltl 
can be be1d with aoobody, these SbODld be 
held and lome la,ling lolution to tbis 
problem be fou'ld out. With tbese words I 
tbank you very much. 

SHRI M.R. SAIKIA (NowloDg): Mr. 
Speaker, Sir t the House discu8led the litoa. 
tion in Punjab on preyjou~ occasions and i. 
allo discu1smp today. We have bad cer-
tain dilcuslionl about tbe prevallin. 
coaditions in Punjab. Tboulh. I believe 
tbat tbe Baroal. GoverDment is tryin. to 
deal witb the 'aw and order problem 
s'ncerely and bon est l)', but the me.lUra 
taken by tbe State Government bave Dot 
lucceeded to briD. baot normal", ill Punjab, 
There are, oa 10 aver.,e, two to tbree 
kilUnp ever,dlY, bealdes bank robberiea 
aDd ,armour, Jaidl. Allo tbae •• 'k.tio.J 
activities of tb. terrorists ha" erea. eel tb • 
problem of milfation of • particular Icotte. 
"~_itJ ill Pu,ab. Vot1 reo.", 
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the mOtt sensitive and .haltJy kill inlS 01 
fifteen iDDot'ent bot. passeDlers on 25th 
July clearl, indicate tbe ,ravity of tbe 
lituafion prta"ail ing in Punjab. Thi. bat 
created sensation not only in Punjab but 
tbroughout the countrY. The most lur· 
",risiol fact i. this that everyday almost 
ill the killings tate place on public roadl, 
in market places in broad davlight aod the 
culprits easHy manage to escape. How can 
they cSClpe from tbe spot so easily? To 
my mind, it appears tbat p:!rhaps tbe 
administration of tbe State Government is 
crippled for want of proper informers and 
tbereby people have bee' demoralised. We 
k10W i' very well that the terrorists and tbe 
criminals are very much resourceful and 
their activities enjoy tb. support of those 
beyond oar fro,1tiers. We also know that 
terrorism bai been instigated aad 
encouralo!d by fl"lrelgQ ageot. aad also by 
certain elem~Dts from witbio [be couDtry 
who are out to divide us, to divide the 
Slkbs and Handu., to divije HlOdLlS and 
MUil im" on communal lines. This is a 
mo)t dangeruus situation. It IS realty 
daogerous for the malDteolnce of our 
nltioQa~ In\egrity. sovereignty and democr .ICY, 
If tbe Hou-;e feelS [bat It IS really a 
dangerous situation ano is danaeroas for 
our sovereignlY. dangerous fllr our func-
tionaJ democracy and danger JUS for our 
Daltonal integnty, then 1 appeal to all tbe 
Members of this HOUle, irrespcctl'le of their 
pOlilic.lI colour aod creed, and allo to aU 
tbe pO)tth:al, socul and r.:haioui Jeaders, 
to join us wah t,1e leelln& of oncoess. We 
sb.)u d it.lnd united dod Idcollfy tboie 
elelDl!nti, thoie Clllprlts wba are re.spooslw 
ble lor cr.:auag ;,ucb si:uatioJs. Tbo 
Gllvern[Jl:n~ sll'JUlJ cllme forward and late 
drastiC ;,to.>~ ~igorou.,l)', co..arageoLlSIy, to 
deal wub to: an :i-500'41 forces and to cru~h 
tbem fi,)c aU tUDe~ Ii,) c"me anJ also we: 
may demaad from the O~vernment to talte 
care 01 sllcb aau·:iocial forceI, an.1 national 
forcea (rom tbe very bc,innina. 

The otber da, lbaatly jncident took 
place in Ponjab. Immedlatel, .fter that 
violonce br\)ko OLlt in lome areas in Delhi. 
I must J.ppr~iato ,bat prompt acaiOla "as 
•• tea in D~lbi &0 CODt4in violence. But at 
tbo 18.0 tt.. I auu' Ia1 tbat lbee. hive 
Mea • .,.. • tbe part of dI, Dollli 

Administration. Why could tbe Adminis-
tration not anticipate that .ucb and sUch a 
.hiol might take place tn Delhi because of 
Punjab incident? Rather tban taking pre-
ventive action, Delhi Administration 
aHowed some people to hold domon.tra-
tion. which resulted in violence in Delhi. I 
also nrle upon tbe Government to tate 
dra~lic steps aad action apintt those who 
are re'pon;ible for not takiol the iSlQes 
leriouII,. This is my earnett request to 
tbe Governmt;nt or India. 

We must Dot 'oriet tbat if such thi ... 
are allowed to take place here and there 
including Delhi, I am afraid this migbt lead 
to serious conseqnences in Poajab. There-
fore, I mUit say with all the force at my 
command th:lt Central Go'ernmeDt !'bould 
come forward to take immediate drastic 
st eps against the officers responSible for 
committing such lapses so that such tbinga 
do Dot take place alain in Delhi. 

I bave to lay somethinl reaardlDl 
Punjab accord. Punjab accord is one 01 
the contributing ractors ror the conditioo. 
prevailiog io Punjab-because of non-
impl ement.ltion of the accord. Moreover, 
fceqt1ent changes aro made in terms of 
reference particularly with lOl.ud to tbe 
areas propo>O(i to be traosferred from 
P .. lUj ab to Hat 1 ana i u lieu of Cbandiaa rh 
wtllcll crear.ed confusion in tbe minds of the 
pe~ple. T1rerefore, I urge upon tbe 
GO'ieCDment to express its view in dear 
teem; wllb regard to tbis matter and lak.e 
so.n<: POSlttV: steps for early lmplementa-
lion of Lbe Accord. 

[».IIJ I4Iioll] 

SHRI R.L. BKAflA (Amritsar): Mr. 
Spcilker. Sir, first of aU I tbank you for 
provldiag us an opporlLlD1ty to discuss tbe 
sitlUtiOn of tbo PUDjab III tbe House today. 
TQ~(e b"s nol been any dcbdte 10 tbe Ho~~ 
\\ben any P~{y or leader dtd nOl cast 
aspersiool OD oacb·otbcr. But, today we 
dud thelt the, are UOanlaDOLlI on tbe situa-

, tlOD in PunJa b .. 

Today. tbe poo.,le in Punjab ate fi,htina 
for their IIvos. It seoms lilaC this debate 
will brio. out some luuc8tiODi wbich will 
be hO'pfll. io impto'l lDI the situa tion m 
PuaU_b. Today'. de bat 0 is about tb~ !olJiq 
of tile bus·passeoaecs a' Muttsar 0.1 Ucla 
luJJ. 
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~i R.L, BhltiaJ .'.14 ..... 
[SBRI SHARI\D DIGHB III 1M Chair] 

The persons b=hind these kill inp wante4 to 
achieve their objecttve through Hindu-Sikb 
or Hindu·Muslim divide. But tbey failed 
to acbieve their objectives in tbo past and 
will Dot succeed 10 future allo because tbe 
people of Iadia and Punjab have not 
IUccumbed.to their desilQS. I waot to live 
)'011 a amall instance. I was eJocted to 
Parliament from the Amritsar constituCDCY 
bJ. maqin of 1.06000 vo~es despite tbe 
fac:a lbat it was a Sikh majority area and a 
Itrooabold of Atali ParI, ; there was res· 
entment among the people due to the 
operation Blucstar and I was opposed by 
aD Atali. This :,hows that Sikha and Hindus 
are one in P&JDjab. The majority of tbe 
Sikhs voted in my f "vour. Hven arler so 
mao, incidents, I caD say witb confideo.;c 
that tbere is DO illwilJ betweeo tbe two 
communities. 

1 de not want to speak at Jooltb. as 
tblB subject bas already beeD discussed in 
tbe House a Dumber of times. and it is no 
use roPcatiol tbe same poiotS tllne and _in. I aBaIl Jive 2 to 3 SUllestioDl only. 
Fint, 1 want to .. y tbat lbere 11 an elected 
Government of AkaJis lO toe Puojab bllt 
lbe7 arc dJlI~ocL and as" result they ace 
DOl able to worlt whb tile firm determina-
liOD Wltb WbiCb l&ley WelQ( to work. Tllero-
fore, (be Ceolre SbOll,d COale to ,beiL taelp. 
WlaOncvcc aD luciJoot o;.:ur:l 10 PlIajllb, a 
chain of mea~&s slarts; eitb.r 'he 
I."ders f("m PLlojab viSll Ceotre or "'0 tudor, froOl the CeotrO viii' 
plJQjab. 1, is tike a fire btl.ade 
action. Too terrOrism 10 Puojab is not 
Jikely to Do :su9P'~Jcd so sooo. It ba) be· 
come a pecauocat IC4'ure and a. sueD at 
neoc:h a permanent solution. Uo."Sj lOC 
Ceotral Goveromenl and the O.JVoromtllt 
of PUiUab cooperato WJlb caCti oUlOr and 
take aU Ute aaon term aod Jon. toem 
lDI&Iu.rca aecaed '0 tacklc tbo .atatloo, 
tbIrO c:ao bo 00 IOJlluoa co Cbo problem. 

Secoodiy, it ., said tbat tbe border iI 
DOl 1OOWe; •• 611110[$ move freei, aero .. 
a. bOrdoc and lDe peoplo ftom aQCOIj tbe 
bordot eoDlO o,et lO tAu. lid 0 aDd I It or 
Jud.flaBlto Ill" &Guv;,i .. return 10 ,&.ir 
0_ .. Jc. U iC ia 10. ....,. paoml ... 
...... II .. '0IIDd ~I 10 ..... JI"OIII- , 

ID this connectiOD) J would 10110lt tbat S 
mile wide strip of tbe border sbould be 
under t~ C:ntral control so t'at the 
border can be sealed and m~vemeDt of tbe 
smugllers and ImullliDI.of armaments aoct 
mone, can be checked. Therefore, tbi. 
borde=--strip sbould be under tbo CODtral 
GoverDment's control. Then it is lor tb. 
CoDtral Government to tate wbatever il 
wants to deploy. Army or B S.P. there or 
declare it no miD'. land or issue shoot at 
,ilht orders. To my mind, unloss you mdte 
such arraolement. tltero canDot bi:! an, 
solution to the problem. 

Apart from this. I also surles, that no 
p.uty ~hould try to rake advantaae of tbe 
migrants frOID the Punjab wbo have beon. 
for~ed to come bere. Nobody wishes them 
to settle here permolnantly. As and WbOD 
tbe situation in Punjab improves. tboy will 
10 back. but dariog tbeir Itay bere tbey 
should be liven. all possible help aod 
facilities. If possible, a committee com-
prisinl all poli~ical parties sbould be (ormed 
as tbe Government is spoadinl a lot 00 
tbem and beJping tbem but they should be 
extended luch hospitality that the7 may 
feel that they are io their homeland aDd 
tbe Government is belpiol tbom. 

All of us raiie discllssions in tbis House, 
eJ;pteS! our views and wi:ih to tell !be 
p~oplo tbat we are very sincere to tbem and 
arc fiantaol for tbom. Wb) do not aU tbe 
political parties vi~it a.ttala. Amritaar, 
I,d aDd bar, Nakodar. Muktsar aD\! tate 
out peace marcb 01 tbere io order to II' 
tbe peopJe· •• ympathy 7 Tae, aro lootiD. 
up to IU btU we d~ DOC viait tbese plac ... 
W: oaly bolieve iD debatiQI. My third 
sUllo'UOD I' that tbe leadors of ailibe 
polJtic.d parties includioa tbe Coop .. 
snould vlIit tbose places, take out poac;c 
marcbcs flod bold moen •• " '0 boo.1 tbo 
moralo of the plo.,le. Watb tbole .Grell. 
I coacludl. 

saRI D.P. YADAVA (tdoDp,r): Sir. 
tbis IUbjoCI baa boon dilouued jo &JaG 
Houe at 'IOltb aDd , do Dot WIDl to ... ,. t" vaJ_ble tilDo of tbo HoIliO bJ """ 
ropeat IDI old tbiDp. Tb.c at c ilIUM about 
wIIiGII Che WbOJo 0&1100 looka up to &IaI 
dlhoeratioQl 01 tbe ...... ' iDld&utlOD 01 
,b ... 'ioD-Ibi Lok 8abJaa. I", to &til 



m, coontrymen tbroulh thil House tbat we 
1h0014 tell lomo misguided people, wbo 
WaDt to dis;otelrate tbe country, tbat tbe 
country is one aod we sball not let it be 
Ira,meoted. Wllatever sacrifice is required 
In this rogard, we are ready to make tbat. 
The terrorists may kill as DUOY pc~ple as 
iller lito but tbero is 81) queatioD of its 
4iaint •• ratlon. , 

Sbri W"lia h:u railed in the Houle 
tbe quostion of discrimination alaiol' 
Punjab. I would burnbJy Inform Shri 
Walia tbat thelO slolaOI wero written on 
tbe walls in Delbi and elsewbere. Prom 
1971 to 1985, when Sbrlmlti Indira 
Gaodhi was murdered, tbe walls used to 
be Iplashed witb tbe iosinuatiol] that 8lkb$ 
wece b:lng dlscrllDInated ajliast and tbese 
small taiagi pJisooed tbe atlll)SpOdce. 1 
W.lDt to tell you UliU 80 per ceot areas of 
PLlojJb bli Irrlga:l.JO fac,lluej. Relcudilll 
Electricity, tile lD).(ilD.l111 per ca.pita 
electricity is avaIlable io P,,{]j~b. PuoJab 
is allD ahead 10 tbe area of fODd 
production. Punjab also bal tbe maximum 
par-capila income. Thcn bow cao OJC 
talk of di~crialloalioD 'I Y Il" may go 
througb tbo report of lac Ke~;yc Baa~ 

according 10 "bleb UlO m.lX1IDUID per ~"p'ta 
iav.:stmeot is OCuli mado 10 P..aoJao. aven 
tbe B£Dk! are lDclking maXlmUlI1 per capil4A 
investmeat 10 Punjclb. Eveo tbCJl you tal~ 
of diS ~rimioatlon. it W,tS (i1l'}C wain Inc 

sole mouve of cceatinl an atlDolipaere aad 
a bgae1 tnat YOll arc betas Ql.e£1.DlDlteJ 
alaias, a lld, LQ.:rcfore, yOJ :iDOUhl ,;:1 
more. Wbatcycr you ask for, we are 
roady &0 provide it to YOLl. You ask for 
water we stlaU pi..,vade It "oJ YJU. If you 
Deed wa,,,, to 'ttl, .. ,;: lb~ (~lll.iIOIO. 10 
per coot Iiou. tbe IOVej'm~llt 0.1 tbe l'o~JU 

Ullm wowd cscalatc! frod) ~s. 700 CCOCCJ 

II) !ls. 1700 CCllr4S. 'N c: arc: r.!~dy to do 
h CtoO by ra'I'IlJl COQIC10LlUOO lor tau 
p.lrpO$o· from our CouocIlmen. But if at 
tbO la"anco of ClOy OU10C POil ~" fro.Jl tbe 
otbot lido of Lbo 1U "" :la0tlao i 61' C ra II cd 
Ulat Iodia is a H Ul\!U :lta'o aoJ as IUCb 
.tep:; WOUld be ,.lteil to CI,)UOLOl .& tOOl you 
mala' bear in Dluad tDa, we 111411 00' aUow 
Ibelt DofarlOal$ de.uIQ~ to cuimlli.'e iD 
frWCAOOI. T0da7 II.. our 'lUG to ..... 
th lID ...... aDd UDder DO OUCUIDI&aooOl 
an .. ,...,td &0 II" iDe 

What type of publicit, is beiDa made 
by the R.adio aDd T.V. of Patiatao' 
Pampb)ets aod posterl are alto bew, 
supplied by tbem bat shall we let the 
eouotry be demoraliled by allo1riol lOch 
material to be circulated. A bandful of 
person, tb iok that by til) in, 10 10 '20 
persODI in a bus ,boy will be able to .pread 
terrorilm aod communal feelinll in tbe 
couotry. But so 100. 81 tbis ROUiC il in 
existence, tber, is nothinl to worr! and we 
sball create aD· atmosphere free 01 
communal tenlion aDd riots bot we _all 
never allow tbe spread of violence in die 
couDtry at any east. 

We shall have to chalk out ao action 
programme in this reprd·. Tbe dJiDI 
flame of an 011 lamp &)ows br iabtCr. Todq. 
the extrelDl~'s aro alao iD tbe aamo 
situacioJ. [heir actions lignify tbe Ilow 
of a dyina flame. Wo are Dot oorvoua. 
Bi.lt persons like Sbrl Walia sbould ne,. 
say that P"ojab is beinl dil:rimlnated 
aiaiost. foe queslion of dlscrimin4tion 
does not arise al we are alwa,s roady to 
provide you wbalever 100 Deed. 

Now the question before us is what 
sbouid be tbe co"'..., of actiOn in IDeb 
ClfcumstaDCes. 1ni~e.d of tOe lCa.;.tuop of 
G\lru OLanta San 00, oLbec tblop are 
beiD, prop.l.a~od. fbe people wllo 10.1 
e1 eCUOllS oot OW1 to too l4IuketlDl 
C.JillmlUCC OUt aJau to G&l[Ud".Ia 
Pr.baadJlcUt COlD(D1UO~ bOld 1'1 •• Oo1bi 
re:ipOOsIOl. fOf tne d~oa' 4)f 'D~ p.uc,. 
10 any 010~UOD, one: Puty "uu aDd lDe 
other IS defoated. Wo Da\'O OOUliol to do 
wub mfit. Electlons wcco beld aOd If we 
wero deical.od we abOlud aGCOp' tbal. 1Ar. 
Ctuoambaram, 1 may suDOllt coat you 
ttDOuld ClUUDlue lbc ULe~.'UI'O wblCO b.aI 
O~CD propeucQ 10 OClC&lQ p'aGC:t of .P&lDJ4 
WAUl lh-= bOt.,., 01 too &Cuts 01 LOC UGlvcr· 
lilY GCilOU ~\)altDllllOO and IiDd out &Daa 
o"UUOI wbleb cRales d ...... oa. .moDl 
,bG pc:~ple bAa OOCu W{llLeO All \DIll. 
People woo do 001 oo .. ovo lD ,cUIDI oltOCOd 
01 CiolDOQlauc memod and CODIIdCl &jaoar 
IQLoIJCc;uw.1 powor a. -Willi It OlIO &0 
po ... '0 JIIIaIdOD. 

ID 1'85, ciceLlon. 10 PUD,Jab woro acid 
aod tbo AUb Partl QUDO to po.,. W. 
do DOl ba_ &0)' otllGUGD bue I &All1 Qtv., 



(Ari D.P. Yadava] 
la, that everyone in Akall pary may 
become the Chief Mioi.ter. Everybody 
.. aoot be Chief Minister. When Sbri 
BaI'Daia it the Chief MiDister, Sbri Badal 
cannot become tbe Chief Minister, Dor can 
art Tohra become the Cbief MInister. 
001, one out of these three can become 
the Chief Minister. To say that Sbtl Badal 
caoDot become tbe Chier Minister duo to 
Delbi, this thing I r.ail to understand. 
Therefore, I would submit that it is ,our 
Party problem and YOU should not mate 
it • national problem. It is a 6ght for 
lainina political power but if ill this power 
... e you try to crerte dis!Onsion in tbe 
country. tben I would say that the people 
of the count.., may be less educated but 
tbo, a r. wile enough to decide as to 
whicb side the tide will Oow and wbat 
decision to tate. 

I ani ooe with Sbri Bbatia in 'tatina 
that there sbou'd be a 6.,e kms or miles 
wide belt to eDlure tbat the extremists are 
unable to croll the border from one side 
to tbe other aDd if lome peopl e eome from 
acroll the border they should be clearly 
identified. P erlon! who are tryinl to 
iDcite the people just to come i~ DOwer 
.hould be delllt wtlh a heavy hand •.•... 
("'temtptlOlll). The mao who kills i:s nl.lt 
.. guilt, as the cne who incites to m'JI'der. 
Wbat is needed is to identify tbe persons 
who indte and in this dragnet if some 
political leader is caught. there is DO need 
to .pare him. P cr'OD~ who incite .hoal d 
be dealt witb levereJ,. 

Witla the!e few wordt I tblat 1011 for 
liviDI me time to ,peat. 

·SHRl K. RAMACHo\NDa.A REDDY 
(BjDdupur): Mr. Cbairman, Sir, we are 
dilcaaliDI a "cry lerious matter in tbe 
80aJc today. Tbi. boll. Hoase discussed 
dus iaa. aerio.ly ""rat tm. in tbe 
tat. Mao, Member. beloaljlll to 
.... aq _aclaes have lupported tbe Punjab 
...... 1& was the coateDtion of Cft1'1 
bodJ io tbia Bouse tbat aormalOJ should 
r~ ia PaJab as carJ, as ~ible, tbat 

-------------------------------• Tbe'''''' wu OdaiMIIJ dill, •• 
tat"up. 

peace should prevail in PuaJab at aD)' COlt,' 
that tbore should be communal harmon, 
amongst the people Jiving there and 1bat 
Punjab sbould once again Ploaress and 
prosper. Now It is almost an yeaf sioce 
tbe accord was signed But it 'is unforlunate 
to note tbat the mal" ere is Ilill 1l0~DI on 
there unabated. Mac;s murders are still 
taking place there every day. The Central j 

as well as the State Govt. have failed 
miserably in control1ina tbe law and order 
situatioD and restorio. normalcy in the 
Stale. In spite of tbe best efforts on tbe 
part of both Central and SUtt Govern-
monts, tbe massacre still c.Jotlnues. 

B,t transferlDl Cbaodiaarb to Punjab 
and transferio8 Fazilka and Abohar to 
H.lryaoa io Hue tbereof the Oo,t. cannot 
lohe tbe Punjab problem, and it is a 
mistaken nOlioo to tbink so. The sol utloa 
to tho Ptloj lb probJem is not tbat ea.s,. 
ActoaHy traosferiDI to Chand1larb l'r few 
tbousand of acrOi of land IS not I.)U'& to 
solve tbe iSJue. Sar, it 1'i a w Cd known 
fact certain :Xlcrnal forces are envious of 
uoit, and iOle6rlty. fao united and 
integral Iodia IS eye sore for tbem. Ho.]ce 
tbeae external forces waot to deSlabuise tbe 
country at any CO)L. They are (ryio. to 
sow the s:eds of d.Vl&lOn by OOCOu.ralina 
tbe fhliperous elem;ols lU tbe CUUDtry. 
A cOD~piracy bas been bl1tcb.:cl by tboie 
rocr;.! to deata billie tbis natJoa. fbo, 
lurod certain peopJe UJI.dc tbo CJUllU', 
to carry ,",ut tbell plan to diVide tae 
country 1010 reel,ments. No~ tbe O"vt. 
bero, at tho Centro WlLbout roallslDI tb,1 
Irave daoler, tbinb tbat u can solve tbe 
i •• ue b)' isoJauD, tbe extcemhts flom tbc 
maio8tream. The Oovt. h of 'be 0pJ • .uoo 
tbat by el.tcodlD& a &enerous helP to tbe 
Punjab Govt. u would succeed 10 Iso1a1101 
the extrema,toS feom tDo malOillcam. :Hut 
it is DOt IUIDI 10 nolp so!ve Ibc JI:iUO 
permaoeatly. roe mcllD II~UC bet ore Lbo 
Govt. is ~Ot bow tu Isolate tile OJurcmasts 
from lDalalltea'1l by d01Uli Ol1t a paecoUl 
belp. Toe GOVI. canool .olvo tile problCID 
by Judol ••• Y Ibe poopjo 0)' a lenetOUI 
belp. TbO problem IS moro lonous alld 
cIIIet'" a IDOl' e .onoUI tblnkml. 

Sir .. aeitbor a&( he timo of liaOi .. \he 
accorcl, DOr 4urln. 'be p-'It oae ,oar aft. 
...... 1111 aOOOl'd, DO .&10"';, a.. ., .. 
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been made to identify "bat tho root cause 
wu aad bow to solve it. Th e iSlue ",a. 
rea11, oyer·limolified. No effort wal made 
to delve deep into tbe illue. No attempt 
was made to study tbe problem seriously. 
The Issue was treated very lightly and 
onlY sup!r6cial attemps were made to 
retiedy the situation. Punjab problem 
sbould be 8tudl"d carefully. It is too 
serious a situation to be taken ligbtly. 
Sir, Pakistan is trlinin, ttrrorists on its soil 
aDd proyidioi them with most modern 
weapons. Our police force has become 
ineffective before tbe modern weapons used 
by tbe terrorh,ts. Those terrorists crols 
the ,",order, enter Punjab, kill the people 
there ~nd again flee to Pati.·tan. The 
Punjab Govt. failed mi, era.,ly to ch:ck 
tbe entry of Pakistan-based terrorists. In 
fact the State GOyt, cannot do much in 
tbis regard. It is for the Central GOyt. 
to take up t1 e matttr and check the entl') 
of terroris·s. It is too I':etieus aD affair 
to be Jeft over to tbe State Government 
aJone. Pakistan and certain other fOJce~ 

are conniving to destabilise our country. 
The State Go~ernmeflt is not strong enouah 
to foil the attempts of tbese external 
forces. The Centra I Government sbould 
talee the r-ituation very seriously and take 
the responsibility of foiling tbe attempts 
of exteraal forces on its shoulckrs. 
Tbouab it is DOW more tban year since the 
Punjab accord bad been li,ned9 the 
terrorists still continuo to rule tbe roost. 
Tbe"c extr emists or terrorista or by wbatever 
name you caH them are a party of tbe 
lonspiracy batched by external oj ements. 
These terrorists are playing into tho baDdI 
of tbe coospirators. Now the lime ba. 
come to declare ahem as traitors. Tho 
Govt. sbould take Itrona measurci aplDSt 
the activities of these forces. Now what 
is bappeoinl ia that the terroists stationed 
in Pakistan cross tbe border. fDter PuDjab, 
kill 1 he innocent persons and a.ain let 
back to Pakistan. The pwpose hobind 
these killiDI is to force Hindus to leave 
Punjab by 'errOl isiOI tbem. These fOlces 
waat tbat 'b~ miaratod Hlnd. react 
alaiDlt tbe S,kbs and tbus the peace aad 
tranquill, preqjlinl in I bis land be 
disturbed. Thia j. tbe aim of ezterll8J 
forces oper8liq' qaiolt tt. COUDtrJ. 
Tblae foroea are lat •• ted ill \he croatloo 
of Dot O~Jl KbaUatao but .110 want tba. 

Hinclu M"sUm clas'" tate place .11 over 
tbe countrY. ,They want to create comma-
D.I tension "ery"here. They provoke 
fuodamantalists to ttoke the emben of 
oommuoa lism. Wb en all tbis tates place 
the, feel. tbe Dormal", here woul. 
dilappear. Tbere will he a la" aDd order 
problem everywhere. This will, final., 
lead to the breakinl up or tbe country. 
This is the ultimate ItMl of tbe external 
forces conspiriol apinst India. So Sir. 
the conspiracy tbat 11 loiDa on apiDlt tbe 
interests of our nation it a very serious 
one. What happened tbe other da, iD 
De1hi proves the point. In 'act, a beginoid 
was made in Delhi to deatabliae the 
eounfry. So it is not a minor issue. 
Thit problem should be viewed at the 
national and Government level. Whether 
it was a fact tbat Pakistan b.. a band 
in the terrorists activities? and that 
the Pakistanis are imparting trainiDl to 
our terrorists must be probed thoroaahl, 
and when they are found to be true tbe 
Governmeot should take up with Patiltau 
and ask that country to stop the uDfriendlY 
.cti'fities. I wonder why tbe Govcmmeat 
hal failed to take up this matter 10 far. 
Why the Government is keeping mom over 
the issue" Why don't the GOVerDlllalt 
speak out and tat e steps to control tbeae 
activities. If the Pakistan Government 
does not respond favourably, well, tbe 
Govt. can seal the border. It can reiD-
force tho police and otber para militarJ 
foreos In Punjab. It can provide modern 
weapons to tb e security penoan cJ in 
Punjab to combat tho terrorists. But 
DOtbing baa been done by tho OovOI1Iment 
so far. I am BOt able to understand • .., 
tbe Indian Governmeot is DOt reapoadina 
to tbe lituation. As leaicl earlier. a bii 
conspiracy has beeD hatebcd to deatabWae 
tbe ",1)UJltry. I hope tbe Govt. would at 
least wato up DOW and iDitiate actioo to 
foil tbe co_piracy. Sir. 0DI1 the other 
eta, 14 imloceat people were tilled ." 
terroriltl at Mot.tsar. The, were 
travelJiDa in bUL A few terrorists stopped 
lb. boa lOmewbero, and tiUccI the 
puaeqer In • cold blooclod ID&Dner. Sit. 
.suall, tbe puaeolcn are tboIouahIJ 
dlecbd before ompianJol- SUD"." 
abectiDa . tat. place .bile tra.UiDI to 
traiea and baaea. Tbil fatefal boa ... 
procoediD. towards bolder diatriGta. No. 
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I Wlat to aat wbether tbe pa_D",. who 
boarded the "'" wtre cbtcktd at an' 
Wh~ther aD, aecartt)' _. provided to the 
.,.""'... tr.vrninl in tbat bus' Sir, 
ptovidin. ,teo"t)' and cb~jn. paastn,ers 
are Dot hil thin,. a"d I do not 1'"ow 
wit, tbe GoverDmeDt fan ret to take tbe. 
pracautlonl . 'Ibt Government iR not able 
to tate lucb preJimfn8'Y sttps like 
cltectfDl Ihe p8~ltDlt" alld providing tbe 
.acort etc. 

Sh'. we ta'" aloud ghout Steal.rllm "ot 
ftUI' dr~ do not match our WC'rds. Tbe 
tuttd .... rataliats derhe their stre"Jth frem 
the polltic.a. who 8Pr1'ol'ch tbem for votel. 
". cnmmu"alists should not be eDtOUra,-
eel. So, a",ea' to the Govt. not to treat 
thl PUftjab ,ituation liptJ,. It il 8 ve.., 
..-1001 problem. A eon,;piracy 15 tpkiDI 
place. Fnreign rorcrs are out to desf.bi-
file the coontry. The Oovt. should try to 
ftncl out wbat thai CORIPircy I.. And .. bo 
the coDspirato" are" I want to know 
wltetber the Go¥t. wHI take op tbe matter 
with the fordID powers who have 8 haud 
Ie thi. maft. and dil81Jade them from 
worti1l, _in" us. It it .l~ necestal'J 
to .ea' the border to check the entry or 
mr~. I .ant to know whether tbe 
(Jo9t. would do 10' I waDt to know 
whedler at leaat at this late bour tbe GOyt. 
would tate above Itepl t. Dve the countrY 
"... further deterioration. I oace a,aln 
appeal to tbe Go~ment oot to over-
_PltfJ the is_e. I requel t them not to 
be compiaceat with tbe mere transfer of 
Caadiprb to Punjab or paziJta aDd 
A1tobar to Baryaaa in II eo tb ereof. 
Liberal fiDaacial asslstaace to punjab will 
alto eot 101.e tbe prob1em. The orob1em 
eaeeot be aoIYec1 th. way. 1bere II a deep 
IOOtecl COllI_racy to deltabilile our couotl'1 
aDd tbat OODIpirac, bal to be loi I~ at au, 
_. Ttle roreilu powen behiDd tbe 
~pracy hav. to be ideotlfied. A WI, ba. 
.to h foaDd out to tact'e the ill1le. 'ibe 
Goft. sboaId leave no lton. uatura to find 
_t a laatiDI lOIutioD to the Pnnjab 
,..,... I hope the (Jo¥ernmeut will DOt 
..... .., .. ora in til;' ..... rd. TbaDkirJI 
,.. for ...... _ _ opportaalW to .,.at, 
I eoodV4o. 

1 •. 21 ..... 

[MR. SPPAKER I" ,,,, Cit",,] 

rEnIn .. ] 

TAB PR'ME MINISTER (SHRI 
R AJJV GANDHI) : Mr. Sprlker, I would 
firlt like to very cate,orical1, eOl\d~mn tbe 
,haltly trime that teek place in Mf ktlar 
three day. a,o. The whole nation hal 
shewn ifs ind;patif)n ar d lorrow at the 
1cilJillps. Our .ympstbif's,o rut 10 tbe 
,,;clims. J bave IPC'ken with Bvta Sinahjl 
who toa d visit fd t}1e life C'r tbe lciJlfr.,s and 
rJ1)m hi. de.;cripti(,D, this wal lYot the ~Olt 
rf any'ody in a fiorm.1 ,fare or nind. 
There is forr-e mental preble." witb pct'pJe 
wbo ('arry out such thin.s in the manner iD 
wbleh it .al ca rried out. We callDot treat 
tbem in Bny other W8,. 

• 
Terroris'. mus~ be dealt with extremely 

firmly. There can be DC) doubt about that 
and there" ill be DO helitati(ln on tf, e p.rt 
01 tbe Celitra) Oovcrnmrl't. We willi'" 
wbatever help ead 5Urport 'bat tbe Sfate 
Government asks for to fi.ht tcrrorilm in 
Punjab. But certain !biD'S are very 
nece'lary jf terrorism is fO be tickled 
cffectively. Perhaps the most important 
i. tbat tbe PoJice must have a free hSDd. 
POlitic;sation of ,lie Police Porce, in .... • 
ference in the (uoctiooinl 0' the PoIJc. 
Force caanot aUo. the Police Porce and 
will Dot allow tbe .Police Force to elec-
tivel" combat the menanee of .triOUI 
distOlblDCC. The chalienBe in Punjab is 
very .quarely a cbal1enl~ (or the State 
Government to rise up to. The ltat. 
Government must d.1 with tbil menlce 
Yery effectivel,. They mUit atr.nltbn 
those rorcet in Punjab whicb are willia. to 
'ace •• rrorism. They must face up to 
tbote 'orcet tbat are aidia. and abeltina-
wbether openly or clandestinely-thOle 
forcet wbicb are comiDS out to weaklD oor 
nation, which are cominl oot iD lupport of 
terrorists-whether it i. 10 opeD &tatem.tl 
or wbetber it is by tbelr actioD. W. bope 
that the State Go,erameat will be able 10 
die to tbe occuioD aDd faoo data 
chall.le. 

AD, cIa.llen .. to tbe lovlfliplJ. Dolt, 
aDd iII'qrI" of the aatiOD mUlt" .... 
DOdIIDI .... dIaD "' .. IOIL ADd It mDit '" 



Jft . DI& ,. : .,_,,_ II 

, \ 

dealt with in IUch • lMDDer. TboaIaadl 
of peo,le, lakld of people. taCrit1Ge4 to 
wiD 1It our ladependeaeo. It i. for as to 
tab over that lead OD our Iboulden oow. 
We canDOt allow forces that are out to .e-
Itabillle, to weakea our Dation, to do 10. 
NODe caa be allowed to _daD .... oar 
IDdepeodfDCe or our DDtty. The basi. 01 
our ItreDItb illecularltm--secalarlsm Dol 
81 de8ned narrow), by moll Baa11111 
dictionaries but lecularilm a. we ba'fO VIed 
.. nee independence : 

"&.". a."". ."",,,_,,'" 
~Porh.ps when you an a liu)o older. you 
will uDderttlnd. 

SHRI SOMNATH CHA1TBlUBB: 
That Ipplies to both side .. 

( r",e"."plio",,) 

SHRI SAIPbDDIN CHOWDHARY 
(ltatwa) : CaD .,not tackle the situation' 
Don't undermioe tyour Prime Minister. 

SHRI RAJIV GANDHI : The boa. 
Member from West Beaaal bas asked 
wbether tbe Central Government is .ble to 
tackle the lituatlon. I will .Ik bim •••••• 

(In ,.,,,,plloa) 
Let me ans_r. I will ask him; wbea we 
discu'l Garthallad, will be '1, tbe 
umethi ... 'l 

SHRI SOMNATH CHAnBRJBB: 
Wbat Is b 0 talk iDa , 

SHR.I RADV GANDHI: Be bas .aid 
lut; 

SaRI SOMNATH CHATTERJEB : No. 
be did not la, that. 

SRRI SAlPUODIN CHOWDBAR.Y: 
I laid "bat I am .,ina DOW, that you are 
ablo ooOUlb to repl, to tbat. You do Dot 
reqaire their belp. 

SHIll BAlIV GANDHI: I lID DOt 
ref.-r 101 to tbat. 

SHRI SAiPUDDIN CBOWDHARY: 
Pleu. do Dot read too mach. 

SBtlI RAlIV GANDHI: I doD', read 
too much. I andontaDd prcoile., Wbat 
JOG .,. WbCD the caa-cieo II debated, 
I will ,got. ,00 OD that debate. 

U ... ..,-, 
o"WI ..... WI .. "'I"~, · , !. 

SBRJ IMDRAlIT GUPTA ( ..... ,: 
Yoa will retlr. ! 

SRRI RAJIV OANDID: ......... 
JOG shoal. ba. done JODI alO I 

SRRI INDRAJIT GUPTA: I IallJ 
qree witla '00. 

SHRI RAJI\' OANDM: Sir ....... 
rilm tl tbe buls of our UBit,. And an, 
force that il out to counter lecalarl_ • .., 
communal force, aa, r.III1oOl lore .. .., 
political force tbat relies OD comm ....... 
or 08 reI i,loo. intCJeltl mast Dot be .1Iow-
ed to DIe tbis interest to •• tea the 
Dation. We have to be very clear tbat .. 
tbe ODe hand there ID1lIt be fun, fJeedom 
for every relJ&ioD, we mat aNe • ., 
f~eilit' to allow all relfaionl to tIouri .... 
but on tbe other baud _ canDOt dow 
commuaaUim to &rOw. We C8JlDOt IIIIa 
rdillon and politics whicb are beiDa mlsed 
too easil, toda, ., certain putill,'" 
certain IfOUPS. 

TbrOOlhout our biltory. commuaalil. 
lIaa weak ened UI. We can 10 bact to 
almost biblical timas •• ad wbeD .. work 
bact".rda, we .e tbat .henner 1Ddia 1aaa 
.. d a seculu attitude, India baa riseD; ad 
WboDever we .ave bad a commuoaloutloat. 
India bal crumbled and ,.neD. nat will 
Dot cha. toda,. If ladia II to remaiD 
ItroDi. we canDot allow COIDIDUDaI lorcel 
to mix reli,ioD with politics. We mut 
Dot allow tbat. Oar llnius tbreUlbout the 
aees bas been tbe .., in wbicb _ ..,. 
assimilated, In which .. hay. ablorbeci, the 
way in which we have sYnthesised. bow we 
bave tolerated dift'e .. .., bow we bay. 
prodoeed a harmOO1 at 0' dilloreDt ..... 
of people in our country. TbI flab' 
qainat communalilm in modIrD IDdia wu 
real., brouabt to ..... d by Oaadbijl .... 
thea carried onwarcJ by PanditJI aad 
ladiraJi. W •• ill not fonate tIlat palla 
tocla,. Communall ... it. daDaer tbat Ja 
COIDIDOD to an ia ladl.. It II .... . 
tIIIt .tteota all cqua)),_ nether ... . 
.. 11. nether bil commUDItles or _II 
CDIDIIIUDiti.. o.r Ilreaatb will n. DOt ID 
aDowIq tbtI to Ioutiab bot ia .. 10, tJaat 
n", .... bat'lella is fal_ll\l ." ,~ 
~I. . 



''S DI6.,.: s.. .. III .. 
IIIari RaJ" Oandhi] 

The eveats that tOot place III Delhi In 
the Jalt two da,s were sad, tbe, were 
trqIc; ioaGCeDt lives were loat. Untortuna· 
hi; It was a wronl response to tbe tenorilt 
actioDs in PtmJat.. It wa~ 1he re8l)ODle 
that the terrorist. wanted. We have p\'en 
.... 'be retpOose that tbey waDted. There 
eln be nothiol more daDaerous IbaD tbat. 
Yoday we must ask all political parties Dot 
to exploit tbls sorrow, not to play with fire, 
Dot to toy witb tbe uolty of Jndla. B., 
political party mUlt act with responsibility. 
It Is not a frivoloDa issue. It is a very 
serious issue; and if it ia loinl to be turned 
lato political ooo-upamanihip at tbe cost of 
the country. it wHI indeed be tralic. This 
is the time that all of us must stand 
toacfhor 10 face tbis challenge. Thole 
who are pia, ina into tb. bandl of the 
terrorists by builcinl up movemente,." 
hiJdina communal feeliop OD other sides 
are indirectly coll.boratina with tbose very 
terrorlstl. Today we have to eyaluate wbo 
en the people who are helping the terro-
riItL HelpiDg tbe terrorists could be 
ph)'licaUy helping the terrorists, helpfng 
th- terrorists could be indirectly belpiDl 
tMm ." ,mDI them lome sor. of .uate-
_co. But aDJOae who helps build tile 
morale of the .roriata i. equall, r~poa
IIble for the increase of build up of 
wroriam wben it tat. place. Bv.,..,. 
who eapoUiei their cauae, anyone woo 
..,.te out in support of tbem mUit Dot be 
.Uowed JO do 10. 

ThIs is DOt just a question of law and 
order and for the police to take actioD; we 
.,. equally responsible. Bow many of as 
ItUI bob-nob, talts, discussions and are Ifeal 
MeocJs with tbose poopl e wbo ar. out to 
._abilile tbe country, who are toc1a, 
opcal, ,apportlol the lerroriJtI in Panjab , 
TbiI cannot be aupported, Sir, it should be 
• people" mOYeDleat to OItracile anyoa. 
,.., ... himself inyolved with tlao terro-
dItI,"o aboWi himtdf to be iMolyod 
wltla t.. terrodlt., who eulOlilll tile 
_ .... fJI die terror_tl. Aad tbtl .-" "0'" aU, ." _."oae: but 1IIOIt GIl""', ." all political lead ... 

SIr. t1wre II DO rea,,.,, ,1Iota for 
,.triodl.. 8Y~ ia IJIdia II·. 
............ ta .... _.,,,, 

MGlJim ... • Sikh or a Qrll,.la or • 
rPl""e or • Jain or a Buddbist or of aD, 
olber rett.foa. Tbtre ere DO rel.rlctioa. 
'on belna a patriot. We have to see that no 
c:ommmlit, pretenda to monopolile that 
patrlorilm. Over tbe yesn our peop]e 
ha ... Ebown that patriotiFan is (lot reaer,.d 
for In, ODe community. it flo\\'~ io ahe 
blood of eve,)' Indi8D. Patrjoti'm~ 
DetJonalllm Is 'or all or tJR. for each ODe of 
aI. We ClDDot allow the acts. the deli· 
berate tets of a lew people of one com-
mUDlt, to colour everyone of that 
communlt,. Because, if _ allow tbat. we 
play straf.h. iDtc 1he bll1dl of tbe 
terrorists. 

What is needed fs a very cJear perspec-
tive on bow to Itronlltben Jodia. It wPI 
Deed political wisdom. patience and perhaps 
IDOlt of all persever.nce. Our freedom 
was not 'ROD easily. It did Dot come 
quickl,. If we are to maintain that 
freedom, we mi.bt be called UPOD to 
"ruole t'IUI'J,bard Illd equally 1001. None 
0108 should sbilk that resl'Onsibnily. It 
eaDeot be tackled b, mere brute force. It 
haa to be tackled with a moral force and 
that moral force mUit come from this 
HOUle. 

Sir, tbere has been lome confusion 
about a Itetement I made in Mizoram, 
wblcb I have lubsequenUy clarjfl~d; but I 
believe it was raised in abe HOUle. So, I 
think it Deedl clarification on the Boor of 
the HOUIO. Sit, I bad laid,] it e I have 
•• ld in thll "ery HoUle aDd in the Raj,a 
labbs, that we are willin. to talk to any. 
one. But-there are certain buts-but 
that dileu.ioa can onl, be "ith those who 
... willi. to operate within tbe framework 
of oar CooltitutiOD. That C8D only be "itll 
tlloll who.... Dot iettiDI pre·condie iOG' 
to any talk. and it deflniteJ, cannot be 
with tbOie wbo ar e even toda, eoJoaillDI 
Ibe terrorlatl.* W. will Dot cateloricaU, 
talk to ...,001 who il today iD our vie. 
... ..... _tlonal latetests. who i. 
aotinl apia. lacUa'l aoity and iDecirit, 
aDd wbe» io oar "el II Dot blba.IDI I. U 
hellO "uld be.... Tbo ' .. ae of a 
IqIIIraIlat Stlte II Dot DelOtl.HIe. We wilt 
.... allow If uac1er a., cirCDlDltances. 

... terr .... bJ .... el1 deflnitioD i • 
.. .~~ " terroria, the '*'.~ 't 
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,care the a:eople, to scare aad torrori. the 
people.o that they react. That it tbl 
JOile of a terrorist. The queatioD in 'coat 
of us todaJ ft: Are we loiD. to follow 
tbe logic tb.t a terrorist i, lOin 1 to .iye 
UI? Are we 10101 to losl our nerve? 
Tbtt is the quettion. We .... at " ,., 
critical Itaae. Tbe nation cannot be 
allowed to Jose it. ne"e. 1'Ile Datioo 
will Dot be allowed to lo.e its nerve. We 
eaflnot and must not act i.pul'iYel, 
becau!e that is precis.ly wbat the terror .... 
waot. What is required and wb,. tbe 
moment cans for i. statesmanship, a 
deliberate measured respoose aDd firmnell 
but perhaps m()~t of all action based on 
oor traditional and ancient valuOl. Tbant 
you. 

SHRIINDRAJIT GUPTA (Balirhat): 
Mr. Speaker, Sir, 1 li.tened with Ifeat 
attentioo to our youol Prime Minister. 
(lderrllp'iolu) Bvcn before IUttcmed to him 
I was thlokinl to mYlelf that this House bas 
debateJ tbe issue of Punjab le9eral timel 
aod, perhaps. we may bave to debate It yea 
&pin because as be himself baa said lbere 
may not be aD ealY solation or a quiet 
solutiol1 to tbe ver, terrh)e lituadoD 
whlch we are racinl. The future of our 
couDtry at tbe moment is depmdent very 
mucb 00 the future of Punjab and that Is 
why evorybody is s. exorcilod about it. 

The first point I would lIk. to make is 
that we ba VO talked a lot about ca Iting 
effective mea&ures to lee that theae ter rio-
rhl elemeats are prevented from crossiol 
aod ro-crosslng our border because the, 
have a sanctuar, iD 'akhtan. AI tbe 
Government baa (old UI many a time Ihat 
tbe), bave evidcnce-tbat evidence bas not 
been sbared With tbe Houle. PerbaPi for 
mort conftdcadal roalOOI. But it bal been 
coovo,ed appareotly ovoo to lbe OI)Y .... 
IMll& of Paklltao-but It al quite Intolera-
ble Lb ... lOt ye.&ri Ind IDODdaI toalt"'r we 
Ire obVlousl, uaable to prevoat tbis 
movemlDt IICI'OII lbe border. Tbat II. 
fact. And thil border i. IlOl • border 01 
OD, Stat •• 11 is not border of Punlab .Ione. 
II il tbo border of our Coonll1. It fa a 
DatIODII border. So WI would lito '0 
tao" from Ib, OQYCrDIDClDt wIaa, I.rt'" 
....... , __ , are dauatma of twIafIb will 

really mab it poIS.ble-1 would Dot DIe 
the word leal tb. border because ..... 
the border il aa omoibOl term-fO preY.t 
tllil ill tbose two-three di.tricts of Oarclar 
par, Perozepore and Amritl.r. Tbll 
coutant crOlltnl and recrOliin. ot die 
border "bleb il tatilll plaee cannot 10 OD 
like this. II tbis the retpoasibiJity 10]e17 
or the State Government 7 The State 
Gov.rnment, of coone, bal a bil role to 
play, bul since it is our count.,~s IN»rder 
and not tb e border OD 1, of Puoja', it II 
oertainl, very much the respoDtibdity eI 
the CeDt1'al Government. I am DOt a •• 
what attitude one lbould take towards tile 
proposal made here by one or t_ 
Members. I am nllt r cad, to dismillit 
out of hand, thoulh it has lot some aorioaI 
implicatioD!. I am told that acron thll 
border, it is not only the terrorists but it it 
ver, powerful ve,ted i ... terests who IN 
operating h a 'lory biKhly organised mUD .. 
aDd carrying on smugglina trade. Not DOW 
but for many years. Many of tbele peoPle 
wbo are being arrested by ODr lecurilJ 
forces or b!!ing killed perhaps while 
crossing or recrOJIiOiDg may oot be reali, 
terrorists al aU, but a part of tbe am.,.. 
glers~ gangs. And they are all mixed up, 
smuggl ers, terrorists and other.. 'ADd, 
there is obviously a limit to the ecteot to 
whicb our focc:s are able to detect them, 
control tbem and cbeck these people. This 
propos 11 which bas been made here should 
be considCI ed. I am not prepared to alve 
a defiDltlve reaction to it just now lhat 
there should be an attompt to creale a sort 
of a "no man's land'" or a belt alonl tho 
bord~r. at least along the border of tb_ 
three districts. Tbe Government can o~eD 
take over tbat bnd on lease tempot.uilJ 
for three ,earl, five ycars or some suitable 
period and then hand over back to tbe 
own en. 

There are a number or culti,ators ud 
farmers. The same problem bad ariseD 00 
tbe BjDglade~h border with Weat Benpl 
lome time 810. People are freeh comq 
aod loing. committing armed dacoities on 
our side and ret urnina alain across tbe 
river to their own place. sometimes kidnap. 
pin. people and tatina theDl away aacI 
dolDI all lorts of thin.. But, of course, 
tbI Iccarlc:I implicadoll of tbat border ni' 
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Dever what it has become bere DOW. The 
Government ma, consider tbe creation of 
l this tiDd of a belt and what tbe depth or 
the belt should be, it II for them to decide, 
but tbat ~hould be cleared of everytbinl. 
cleaJed of buildiD's, cleared of peoplo etc. 
That land caD be taken over OD 'ease alld 
returned later OD, or compensatioD can be 
liveD for it. 

We were told some months 880 tbat 
tbere bad been a biB operatioD to burn 
dowa aJ I this el epbant II'88S. IlUkallda 
arass. grass which ,rows OD the bed of tbe 
fitet there. We were told lome time a,o tbat 
that operatioD bad been carried out, but we 
are DOW told after wbat has bappen~ that 
it il precisely in that .arkanda arass tbat 
the terrorists have still lot t beir hideouts 

aDd even when belicopters were seat to 
detect them, the, were abl e to let away 
Ibrouab tbis grus, because tb~, could Dot 
b. spotted from helicopt ers iD tbat 
Il'all. 

Therefore, somethinl should be dODe. 
We cannot leave tbe ent!re border to be 
the entry and elit of tbe people. J believe 
tbere are powerful politicianl perhaPi of 
aifl'ereot bUM who are also supporting 
slDOlller. and they have direct vested 
iDtereats. whether it is drup or opium 
'rom that lide or alcobol from tbi. side. 
Thil trade il loins on aU the tim.. There 
are ver, inlluentia) and wealthy people 
bellind it, and tbat also affords a kind of 
COftr (or tho tcrroriats to operate. 

Secondly, .. far al tbe CCIltro is 
coacernaci, GO tbe questioD of implementa· 
tion of the Accord, on the molt importaot 
aod major item of tbe Accord, tbe 
Ceotre bal bUD,led; on this question of 
tranaf.r of tenitol')'. Of cou..... the 
PoDjab GOternlDeDt and tbe Haryana 
OovemDlCllt bave pia'" their OWD rol. in 
it i it i, • different matter. bat tbele 
lace_ive Commil8ioDl have 00', compJio-
&ted aDd confuled tbe i... much more. 
I' we •• bound b, the terlDl of the 
Accord, Qaaadiprb ba. to be trUlllerred 
aloo. with tbI tra .... er of c.taiD HiDdi-

. "'.... r__ Co Baqaaa. Now .. 

have arrived at a situation where the 
latest Commissions bave identi8ed DOt 
particular villages, but only • certain 
quantum of acreage (70.000 acrea baa to 
be given) and left it to somebody ebe to 
identify wbicb Ihf)uld be tbe precise villaae. 
or areas tbat are to constitute this 
70,000 acres. Wbo is goinl to do that 
job? Thil is an absurd thing. Out of 
that, 40,000 or 4S,000 acres has been 
identi8.ed and Punjab is wilJina to live 
that. What happens to the balaDce? 
Would Mr. Bansi Lal be persuaded to say 
"AU rigbt, we take this 40,000 or 45,000 
acre. now. Let Chandig3rh go to Punjab 
and 'Haryana is big enougb, larae-bearted 
eDouah to wait for tbe remainlDg 25,000 
acres, wben it is finally identified." He 
caoDot lay that, because be loses the 
throne. Obviously, I understand these 
are the compulsions of politiCS. So. what 
happens when there is a deadlock? There 
is a' compl et e deadlock and this 
deadlock: can I only be resolved by tbe 
mutual coopercllion and goodwill of tbe 
punjab and Haryana GovololDents, if tbey 
cooperate alons with the Centlc and try to 
come, across the tabl e, to some kind of a 
workable settlelllCnt. But at the mOOlea&. 
nothinglOems to be on the horiZOn. 

THE PRIME MINISTER (SHRI 
RAllV GANDHIJ : May I Interrupt for a 
second Sir? I am sorry to interrupt Sir. 
Just one or i:WO pOlOts I would like to 
clarify about the land tranlfer. FUIlly, 
I do feel that Govornment bas not 1000 
outside what we laid we would GO, wbtcb 
"as to alk tne CommJ8810Q to decide 
what caD be don~. We bave been IOiDl 
very dih&ently aloDI that rOad. flnt, 
Para 7 (2) of the Accord.. wll~h IS a vor, 
relevant para, doc. D1entioa a number of 
things. ODe of them is Ibat of CODl1Kuity, 
second is lanluaae and third IS V!JJaIC as 
tho unit. But tbere is alIo a fourth. 
which I.Y' tbat tbe tranlfer muat be 
limuitaneoul. We must Dot '-orlot tbtl 
aspect allo. So, 'OU know, wben people 
I.Y, "Wby don't you do th11; why dOD't 
10U do tba t ?U, tbat is equatJy dova.tina 
ftom tho Accord. as doYiauOI at any other 
pOint. So. we mUlt romember lbi. a.poCC 
allo. Thaok IOU Sir. 

. SaRlINDRAllT GUPlA: NJyWl1 
Sir, I" AGGIrd baa alttadI· ... c1wiUld 
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from. This is the emplaiot of every 
body. Now I fuJJy support whot the Pi ime 
Minister bas said in different words or 
course, and tbat is the sinister desian of 
the terrorists or of the KhaJistani extremists 
. can never really succeed, can nevlr 
succeed Sir, uoiesl the Hindu communalists 
outside the Punjab react to tbat terrorism 
in the way in which they were tbreatenina 
to do, a couple of days back. If that i. 
not done, if we stand against thOle 
terrorists, irrespective of bow many 
innocent peopl e they may butcher. they 
will not be able to succeed in their ultimate 
des;lo. Tbis game of destabiliscition is 
like a pincer which has got two arml-ODe 
i8 operating there and another one cao 
operato here, unless we 8tCind up firmly 
agaiost tbis provocation. I deplore very 
much tbtJse attempls wbich were made 
two or three days ago by forces heee in 
DeJhi to pJ:.Jvoke, jDstiga~e anJ incite 
people in an irresponsible way and cilliog 
for a Bandll today and all that kind of 
thing. I fcc I tbat the parties and 
orgallisations which are iodulliog in tbat 
kind of a thlDg should be uoan Imously 
denounced by tbiS House. I do Dot wan t 
to name anybody, but everybody knows who 
they are. 

(InterrMptiolU) 

I known who tbey arc anJ you know 
wtlo tbey arc. fbercf\)re. I only want Co 
know one tbiol. Why arc such kind of 
not situations dellberdteJy engineered 
bere 1 Wby '1 Of cour.,e, lblS lime. we 
are for tbe Ume beiDI able to control 
'binll and It seems tbe situation bas been 
eoolCoUed. But I am Dot optimistIC 
cnouill to tmnk tbat such a danger may 
not arise again. Wby arc any 'Shoot at 
Slib,,' orderl not liven 1 I Wanl to know 
fCOOl tho Home &~lnlsLer. Wben thero acc 
people WhO arc tound to b.: IndulllDl in 
anon or 1n 101,)Unj, wbY are IOCUllty 
t'urCcd .I.1CIC DOl liveD orders to sboot at 
til~' '1 Toece u ao olb"r way to atop tbcm. 
Aod 'bati IS very perculuu mat 10 (b.; 
UlJddh; 0" tbese: t.QHl&~J even MUJ1uns woro 
~'UN. S.rolC04)dy says tbat we ate 
aOar1 Wiln a ceruuo C0ll1tDUU1I, bocau •• 
u'" AiiV~ cOJllm.uc4 ~tDC crUDO In P\IOJao • 
.tiLl' nere 10 'DC J&£Da ~d area. 
WIJI were 'DC !\IualU1b .",ack.u au4 -111 
... • JOUDI MUilim iUU.ad , 

17.00 lin. 

Wbat kind ,of people are these 7 la 
1980 aftcr Indira Gandbi came back to 
power one of tb c first thing_ ••••• 

PROF. MIDHU DANDAVATB: 
Becaose Musliml allo have opposed 
terrorism. That i8 wby they arc attactiDl 
them. 

SHRI INDRAJIT GUPTA: Sir, the 
National Security Act was pas~ed throup 
this House in 1980 despite all our protests, 
We made protests that it would be misused. 
It c:Juld be mi. used. Toe Governmeot 
a isured us that it would oot be misused. 
but it would be used qainst those people 
who are cndanaerins national security. 
But I do not find tbat tbe National 
Secor ity Aet is belog utllised at all to 
suppress force. woo are trying 10 tear the 
country apart. Woen will it be UIed If it is 
10 be uied at all. And as far a. certain 
peOplC in Puojab. a8 lbe Prime Mou.ter 
bas said, who eitber dlJ'eet Iy or inducetI, 
are Slving assistance or moral helP to 
tbese terrorists are concoroed, weB 
sometblDl should be done about tbem.. 

Somebody had mentioned bore that 
they ~hould be named. Wbo are <thoso 
people: wbo are tbese leaders, WDO 10 
and attend tbe Bhog ceremony' of tbese 
terroriStS wllo bave be.:n killed? La:st 
week, one vcry WOd kauwn yoang ,.rrorist 
was sbot. 1 am sorry fot nitll; be wa. 
a youn. man, be was popu lar ly know 0 
as 81i1a, bls pboto bld also appc~red aad 
all tbat. I wai mformed by some Punjabi 
friends, tbat hl:l Bho, ceremony wal 
attended by 10,000 people and lbe reason 
for sueb bJg crowds at tbll Bhog ceremony 
wal people iikc Sbri Bacnala and Mr. 
lobra allO want lbere. ••• 

SHRI BALWANT SINOH RAMOO. 
WAUA : Not Hamal., but Badal. 

SHIU INDRAJIT GUPTA: I meaD 
Badal. 

M&. SPBAKBR : Bocau,. botIa word • 
6an -ida '8". 
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it was known that tbey were aoing to 
attend tbat ceremony also, so more peopl e 
.. thered there. 

(111 t~""ptiolU) 

Sir, there arc some areas in some Sub-
DiviaioJs of Gurdaspur District and 
Amritsar District which arc virtually like 
tbe liberated zone!l. These people move 
about freely ,here. They are given shelter. 
They are given food. They go to the 
T!laIta.r. The PJlice Officer get~ up from 
bis chair 81 d asks tbem to sit down while 
be remains stand lOS. There are certain 
pocket. wbere such a state of affairs ba, 
beeD reacbed and if we allow the sHuation 
to deiC(. it wiJl let considerably worse. 
There are some questions which are 
worry ins us. Why did tb\5 gana commit 
tbis fuul crime at Muktsar '1 How did tbey 
manage to escape on a tra.;tor? The 
tractor IS not a very fa,t moving vehicle. 
Tbey found tbat tractor toere. They 
dldo't briog tbe (ractor alool with tbem. 
They found the tractor there by chlnce, 
aDd tbey lot IOtu the traclor and managed 
to escape before tb ~ secunty forces could 
arrive on the Icene and round 'hem up. 
It does not speak biably of the tfficien,,-y 
of our arrangements tbere. 

Then tbis operation whicb was carried 
out at Mand, wbu;b JS known as Mand 
Operatioo. Even the CbIef Minhter hal 
mformed us informally that information 
rcgard1DI tbb Mand operation was leaked 
out before the cporation began bnd they 
koew about It. Tbe terrorists knew aboLiI 
it. But wbo leaked it out? How did it 
I eat oul l Is it not pos""ibJe to find cut 
aDd detect these thlDgB as to wbo are these 
people who are so actlve,y colludmg with 
,beac terrorists and why tbey have not been 
apprehended aod bcvercly punished 1 So 
wbal II the Ole of th~8c: very bopblSU~lCd 
aod ba&b)Y C:OOldanated operahons bel. 
earriecJ out, If tbe iujormalioD i. aoiol to 
be leaked out beforehand ? There il 
Political io\ederclM:e witb the law aDd 
order machinery. SIl, at leut as far as 
Sbri Badal aad Sbri Tobra arc conccrDCd. 
ma, be bll0Dd 8bri &rDaJa'. reacb at 
,be momeD' bcc;aUlc tbe)' do no, batoo. 
lU tail padJ. aut .Ia' abouc Mioillcr 
.iUIDI .. biI ... ,,"-DIll.' t w.., 

should that be permitted? Why tbi. 
gentleman called Majar Singh Uboke, who 
is a Minister, is all< wed to issue public 
statements decrying strool me8SUreI 
against tbe terrorists and accusinl tbe 
Police of ado1)t ioa some very repressive 
measures 'I 

AN HON. MEMBER; Fake ecounterl. 

SHRI INDRAJIT GUPTA: Pake 
encouoters. He is al.o saying tbat tb. 
should be stopped aDd all tbat. If such. 
person remains in the Ministry as a 
Minister, I would suggest to Shri Darnala 
tbat be sbould not succumb to thes e kind 
of pressures. Such type of Persons should 
be pushed out from tbe Ministry at Jeast. 
Why should tbey remain tbere 1 What 
cODfideoce can people have in a Governm-
cot, If a Mlnistcr IOes on like that, 
challeneing the decisions and actions whicb 
tbe Government is trying to tak e for tbe 
secUrity of the peopl0 thomselYes 1 

About the evidente of foreign or 
Pakistani ba nd ID tbis wohlo afJa If I am, 
of course, convinced tbat it is tbere; but 
tbe POlOt i. tbat my conviction 18 only. 
political conviCtion. But the GOYernment 
bas lot evidence, tbey 8ay. So many times 
we bave been told. I support tbe propoaal 
mado bere by Mr. Salfuddin Cno\1iQhaJ'J 
tbal Parliameot sboUUl be taken Into 
confidence. Why :,bouJd we DOt Lc: lold 
about ,hese peoplO? Wny .bOUiO tbe 
country DOL be lOld about buw the.o 
(orelan alODele! are aCUna, e&nd how tbey 
arc trYIDg to destabilIZe tbe C;OuDt, Y Wltb 
tbe help of tbese leUun~u °l 

Lastly, 1 am told Chat JOint seJf·defeDCI 
armed squads, supplied wltb arms by lhe 
Government at v1iiale leve' alo 101..'1 to 
be conlUtutcd DOW. l am tclY IJad, 
becaWiC II is ODO ot tbe p,opauts Wille" 
my party 10 lbe PUDJlib was makml 
repealedly to tbe Cluef MJ ••• tor. VIZ. Lbat 
be abOU&G .,JOW Ic1C-(le'.occ aquaul al 
evor)' vlUaae, and tbat tbey IhouJ~ b. 
coDstlluted by 'be nUal.n lhem~ejv"l; 
and tb01 .Gould be .uppllOd wub we4..,oDI 
by die (JoYeromcnl-'o .,eop&e woo are 
nllabje. wbo Irc &e~uJar, wno IlfO "ot .. 

,_rOlJl'. wbQ 110 waUula w ,.~. rla&'''' 
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.Ift their livel I, nocessary; and lucb 
equads, J am fold, ar: DOW Join, to be set 
up. I do not know tbe details of the 
.cheme which the Sta te Government has 
approved. 

The Standing Committee of the 
National Integration Council should be 
callec:f .. without further detay. Jf they do 
Dot meet now, when wn) they meet-I do 
Dot know. 

Th"u. ~s my young friend Mr. 
ChidarTlbaram said the other day in the 
broader context of commuDal situation, 
DCs and SPs are goinl to be held re.poD-
sible in ruture for al) disturbances 
which may take place in the areas for 
whicb they are respon§ible. I want to know 
whether in the Punjab a 'so any specific 
respon8ibilities are I?oing to be put on the 
DO aod SPa ; and whether they will be 
takeD to task where. e.l. local people 
complain that even after an attack has 
taken place. the crime has been committed. 
people have been killed within a sbort 
distance of the thanD. the Police did not 
arrive on the scene for 1 or 2 bourse Wbo 
is to be held responsibl e? Should not 
lomebody be taken to task for that? 

These are some of the points I wanted 
to make; aod finally, I would like to say 
that I think Mr. Barnala should be liven 
confidence that if be take! firm measures~ 
tbe entire rountry and tbe House wiJl be 
behind him. He should not vacilJat f'. he 
should Dot hesitate. he should not succumb 
to the pressure of the opportunist forces 
and otbers who are trying to discredit bim 
also, and who are also, some of them, in 
collusion witb the terror i.ts. 

PROP. MADHU DANDAVATB: There 
is one more it em of bu siness circu)a ted. 
There is trouble in DarjeeliDI also. 
(/"",",1'110111) 

MR.. SPEAKBR: The Minister il not 
beret He .il) Jay it later. 

SHIU ARJUN SINGH <Soutb Delhi\: 
After a vory ~obcr and determined iot.rwo-
tIoIa 01 tho bOD. Prime MiDister, there 

is not much lert to 8ay. I would onl, 1ft. 
to take up 1 or 2 points which have been 
made by Prof. Madhu Dandavato while 
initiating the debate. He drew the 
attention of the House to tbe unfortunate 
events of J947 and tbole preceding them; 
and perhaps wanted to draw a paralld 
between those times and the pre.ent timet. 
and perhaps to iJ1ustrate how at this 
moment of time, the Prime Minister aqd 
tbis Government aro somehow not able to 
stand up to their conviction and baye 
allowed the situation to develop into one 
where the dan~er similar to that which 
overtook the country tben, may overtake 
it again. That is how I have llnderstood 
him. 

This, Mr. Speaker compels m~ to IG 
back in memory. 

So, it is hardly necessary in the contex 
of the debate today~ a point havinl been 
raised. it is e8!ential that this Hoase 
recollects the events that overtook Punjab 
from 1981·82 onwards to this de,. I 
have r,o intention to pJint a ftnger at 
anyone nor to apportion blame, but tbe 
fact remains that an atmosphere of hat .. 
intolerance and sometimes of violence was 
built up rrom 1981·82 onwards, and Mr. 
Speaker, you are folly aware thatwhea 
hate, violence and religious bigotory are 
mixed witb ambition what a deadly potion 
emerges. Tbe country paid for it: tbe 
people of PUDjab paid for it, and as Pro'. 
Dand3vate said, tbi. nation lost one of 
Us tallelt leaden in the persOD of Sbrimati 
Indlra Gandhi to ~hj. very deadly potion. 
It was in that tragic background that the 
Prime Minister was called UpOD as the 
leader of this Dation to address bimselr to 
tbe situation in Punjab. The stand of 
India's destiny baving been placed in bis 
band. the choice for him was ver, clear. 
He could ha YO ask cd the nation to bear with 
the situation a little lonlel, but he eIlo. 
Dot to do so, becau~e be understood Vety 
well tbat IottiDI matters drift beyood a 
certaiD limit could cause incaJcuJabi. 
harm to tbe Indian polity aDd tberefore. 
he tried to wea Ie it as tapestry for tbI 
Indian a.tion ; and in that tapestry. Yr. 
Spaaker, Punjab Accord oceupiOi a cener. 
plaGO of pride. 
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[SIlr' Arjuo Sinth] 
It i~ not II '.,.8' docQm~Dt ; It il Bot a 

trett'v ; it fs, in fact, testament ot faith, 
faith on f"f' part of Prime Minister in tbe 
't~tOTe or thie country and faith on tbe part 
or Sent T..onlowal in tbe justice of tbe 
IndieD poUty. Ind what it can brio. to 8111 
peftl'le (\f f"il country witbin tbe scope 
and witb;n tbe ambit of the Indian polity. 
Havhur rlone fbat. naturall)', tho effort 
from the \'ery beginniDI was to implement 
It. But what waa tbe first action that 
toot "lBee to thwart the implementation of 
the atCOrd. We cannot forget 'ba' within 
a month of btl sitnfDI the accord. Sanl 
Lootrowal himself was assas8tnat~ bv 
those very pertODS .bo were quite aware 
tbat tbi. fint .teD Ind small step that had 
been taken could lead to normalisation in 
Punjab, could lead to peace and thereby 
remove from the Indiau .,olit, cancer wbich 
was trOwing beyond repair. Santji was 
aSIa.siaated, aad it' had been said here 
tbat tbe Prime Minister sbould stand up fo 
t"il CODviction. I wouJd like to rf'mind 
this very aOllu.t HOUle fhat the immediate 
question that faced the Prime Minister and 
tbe people of Punjab wa" whether Punjab 
can 10 to tbe poll. and ex erci.e its 
democratic option or _hall be asked to 
bait tbi. stet) (or numbinl tbe situation 
tbat emer.ed after Santji assaaioated. I 
am Jur". those people preeCO t in tbe 
Rouse at that time would recal1 wbat the 
Prime Minilter bad to 18, on that occasion 
tWO tbough so mao, prophets of doom 
cBIlU8ded him that aDY eJection in Punjab 
would be a beainn ing of a blood ba th ; 
and .hat the Prime Minister laid bere, I 
cenaiDl, recollect, that it il oot relevant 
who WiDI and who loses, it is relevant that 
IDdiaD wiD_ and democrarcy wiDs. It was 
tbl lamp of democracy that was Ut. In 
whole band. the 1)eople pve tbe privileae 
to do II none of yur concern because tha t 
II the democratic ri,ht of an, Ioclian 
cltJzeo to _.rdie at any oCClslon. 

What I want to sa,. Mr. Speaker, is 
tbat thole forces wbith were never satitfted 
tba1 ladia had taten one step in the 
c1IreCtloD 01 peace and prosperity, for onco 
til., did DOt releat. A .tate came and I 
.. ,aile clear iD ID1 miDd and J WlDt to 
.., ddt ill Ibie ..... , tlaat tbe boatb1. 

Chief Min 1st er of Punjab faUed to aDd ere 
Itand the enormity of tbeir des'lns. Thlt 
was the first single mistake that wal 
committed which vltlmately I,d to tbe 
occupation of the Golden Temple by tbe 
eltremists, And mind you, tbe OCCupa tion 
of the Golden Temple took place before 
tbe 26th January, and not after the 26tb 
January wbich was tbe date Set for tbe 
tranflfer of Chandiaarb. many people would 
I ike to connect it to the recent tempo of 
extremists In Punjab. 

The realities must be faceed, the 
rea]t,es should be faced with determina. 
tion, only th~n can we come to rea] 
decisiODS and the real conclusiODS. 

The House has exprelSed its disappoint-
ment Bnd I share tbe disappointment of 
the House in the Don-implementation of 
the Accord in tbe fuUest sense of the 
term. 

PROF N.G. RANGA (Gunlur): That 
is right. 

SHRI ARJUN SINOH : And bere also, 
I would not like to app<'r[ioD blame 
becau~e it is very eesy to do so, but J can 
lay witbout any fear of contradietlon tbat 
at no sta., and at DO point did the Prime 
Minister falter in bis attempt to impJement 
the Accord and he went out of his way' on 
several occasions to tate everybody along 
aad see tbat the Accord was implemented 
in ) eUer and spirit and in the full conlide-
ration of tbe ioterests and tbe rilhts of all 
the people who are a1fec'eeI by tbe Accord. 

Sir, it wa. laid here tbat tbe Prtme 
Minis' er was ia • bur,.,. 

PROF. N.G. RANOA: We are all in 
a hurry. 

SHRI ARJUN SINGH: J would SlY, 
be was certajnly ia a hOlrY and any Prime 
Minister who's not in 8 bUI'rJ to .tem out 
the tide of fundam en tali •• , of estremiam, 
of bilOtry, of anti-ullioaaI aclivitlel. I 
tbint, b. does Dot des en. to be a Prime 
MIDiI'er. ADd if be wal in a burry, Mr • 
apeat.r, Sir, his bum wu Dot motivated 
." peJ'IODal ambition. HI. on '.liDaI • 
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his own grief. hhr own personal anguisb, 
it was buried, it was forgotten because he 
bad the Prlef and tbe bure'en of the nation 
to look to first. That perbaps is tbe lot 
of stafe~men, that perhaps doe~ not come 
to pass for each ODe of us in the ordinary 
senle. And if he bas hurr ied, and 
produced something which led to. a nev. 
dispell~atioD. I think we !ihould all be 
congratulating him for doing tbM instc1d 
of holding against him. 

SHRI S. JAIPAL REDDY: Everybody 
does not come to become th<! Prime 
Minister. 

PROF. MADHU DANDAVATE: I 
bav" no objec~ion for the Prime Minister 
being in a hurry. but he sbould not repert 
at leisure. That is al] I say. 

PROF. N.G. RANG .. : We are all in 
a hurry. 

SHRI ARJUN SINGH: Prof. 
DaDdavat~, Your oblervation, I am 
too junior to annrer you. I would 
only say this much. . In al) such 
moments, Mr. Speaker, where individuals 
are called upon to do 'heir duty, and they 
are question!'d about it later. I can only 
saY o~e thing, Mr. Speaker. that the only 
guide to a m'ln is his conscience, that is 
the only ~bi eld to his action,_ the sincerity 
and rectitude of his actionli. It is very 
imprudent to go through life without tbis 
shield. 

It is known by tbe failure of our hopeI 
but with this shield. whatever role tbe fate 
mav play. we will march onwards 10 the 
rSDks of hODour. And I can till you that 
I am confident that my Prime Minister is 
marchlDg in tbe ranks of honour and I am 
satisfied with it. 

PROF. MADHU DANDAVATE : He 
is) everybod)'s Prime Minister. 

SARI ARJUN SINGH: ComiDg to 
the question now. tbat is, Vrbat is to be 
dODe in the rising crescendo of violence 
on the one lide, the (eelio,s that are belDg 
.. crated tbrouShout tbe COUDtl1, "bat 

exactly is our dut, and our talk. HOD. 
Memben from both sides of tbe House 
have givln their suggestions Bnd I am lur. 
lhat the Home Minister will Jook into 
them. I ai80 bave a few suggeations to 
make in this regard, 

First and foremost Mr. Speaker, is tbat 
we must realh:e tbat we bave COIT.e to a 
very decisive stage in the affairs of Punjab 
and in the manner it affects the entire 
nation. Any procrsstination no"",, any 
attempt to come tt' gri ps now win cause 
scrious con~quenres 10 the entire future 
of this country. Therefor e, it is essential 
number one that, as the Prime Minister 
has very aptly put it. the Goverrment o( 
Punjab must squarely and unequivocally 
uDdestan d that its duty lies to the people 
of Punjab and to th e p(opl e of this 
country. How that duty is to be carried 
out, I am sure the House will agree witb 
me that we do not hive to educate • 
senior person like Mr. Baroa)a about it. 
The on I, thing is that whoever and at 
whatever place he may be, who is toda, 
trying to lubvert the will of the nation, 
who is trying to cause damage to tbe entire 
uni ty and integrit., of tbe nation, wbo is 
trying to encourage or in any way tryinl to 
assusge tbe feeJitJgs of tbose who are 
dealing in a manner wbich is against tbe 
interest of the country, should be dealt 
\\ itb ruthles~IJ withoui any sympathy, 
wi thout any mercy, in a manner that calls 
(or some exemplary action against him. 
I wculd eveD suggest tbat a new Jaw may 
be framed that all such persons wbo 
indUlge in such tmd of things, they shaD 
be considered to be ,uilty of reason aaainst 
the country. As the Prime Min isttr has 
said, tbeir right as citizens of this country 
sbould be forfeited and the Jaw shouJd 
provide for the confiscation of sheir 
properties is necessary ••. 

SHRI S. JAIPAL REDDY: Already 
Mr. Gbafoor is convassing .•• 

SHRI ARJUN SINGH: Tbe hon. 
Minister, Sbri Oharoor. is 100kiU after 
the properties of everyone in Dt:Jbi ••• 
(In'RnlPriou) So, if the suggestion ia 
~omin. frOQl him. i~ is out Qf upeJieQ~, 
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MR. SPBAKER: Now he bas been 
included in your category i.e. tbe experi. 
eaeed category. 

SRRI ARJUN SINGH: I would like 
to make a steond sUAgestion. An political 
partie3 have to make a sincere public 
declaration that 00 matters wbicb can 
affect the lives or affect the issues which 
are velY clearly of importance to the 
Dation and specially where anti-national, 
communal. separatist and extremist factors 
are conce'oed, we sholl not take advantage 
of any sucb issues in our political arena. 
I entirely agree with Shri Gupta that if 
tbis is not fOftitcoming, then we mUlt admit 
tbat there is sometbmg want iog in our 
commitment to secular and other ideab of 
thig nation which are tbe foundations of 
our nation. How it is to brought about, 
It should Dot be by compulsion but it should 
be by consensus. Let all politiea1 partie. 
oome together and take a decision tbat we 
mall deny ourselves if such an occasion 
arises . • • (Interruptions) 

Mil. SPEAKER : Why don't you come 
together t all of you, and just do tiometbing 
positive? 

SHRI ARJUN SINGH: Sir, if 
everyone were to take the cue frpm what 
you said, I think this debit e would have 
been shortened by at least half. I would 
not be averse to the Idea that i~ you 
cooaider it appropriate at some POlDt of 
time and bring everyone togetber, I am 
.ery defi1ite tbat tbe rel\ult you want sball 
low out of tbis. 

MR. SPEAKER : I sbaJI be bappy to 
do it. 

PROP. MADHU DANDAVATB: Sir, 
let tbere be 193 only by you. 

SHRI ARJUN SINOH: In the end, 
I would Uk e to say one thing. We are 
definitely pained, anlni.bed, sorr, , lad 
pd ,JIO ,0...,. at "b.t it bappeoinf· To 

deny tbis would be denyinl the reaJit), of 
tbe situation In this country. Thereforr. 
rhis aupst House represents the will of 
tb" I'lltion. Let the word 10 out from 
here tbat the impecc.ble wiJJ of this 
country is refteered in this Houle and that 
will shaJl bro~k no deJay. sball brook no 
opposition, shaJJ set fortb all the measures 
th at are witbin the democratic armoury 
or the nation to combat terrorbm, 
IKtremism, fundamentaJism and tbe 
communal forcel in this countr) so tbat 
we perform our duty both ap, Members of 
this House and as sentinel of the democra_ 
tic systems in this country_ 

MR. SPI= AKER : Now olle minute 
pI ea~e. We have flot got tbe copies. 
Can we ask the Minister to go without Ibe 
copies? 

SOME HON. MEMBERS: Yes, yes. 

---
17.2B br •. 

[MR. DepUTY SPBAKBR In th_ Chair] 

STATDfENT RE: LAW AND 
ORDER PROBLEMIN DARJ~ 
U"G ARISING OUT OF AGITA-
TION DX GORKHA NATIONAL 
LIBERATION FRONT ON 

27.7.1986 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN 'lHB 
MINISTRY OF HOME AFFAIRS (SHRI P. 
CHIOAMBARAM): Sir, the Gorkba 
National LiberatioD Front has recently 
been ellialed in I 8eries of Blitational 
activities. Their main demands appear to 
be tho creation of a sep ... r8le State of 
Gorkbal8Dd -within the Indian Uolon aad 
the abloaation of the Indo-NepaJ Friend. 
ship Treaty of 1950. 

In Apr:1 1986 tbe Gorkha National 
Liberation Front orllDlled a Uack 8al 
agitation ia Darjeelin.. The Front 
orlanile4 a 72·bour bandb fr(.~m Ma, 12 to 
l4, 1", in DarjeeJioa Dil'rigt Ourlo, 
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the batidb there were several incidents of 
violence. Agitators at Panighata under 
Naxalbari pol ice station attacked police 
forces, who ultimately bad to open fire 
killing one person. Later, on May 25. 
1986 following the arreit or some persons 
accusej in certain ca\CS, Gorkba National 
Liberation Pront Supporters took oat a 
procession at Kurseong \'iolating prohibi-
tory orders and later attacked police 
personn el, ~lIlho were forced to fire 
resulting in the death or 5 persons and 
injuries to two others. The situat ion 
almost CJme to normll after a few days. 

The Central Government made avail-
able para-military (orces to the State 
Government as r~quested by them; in all 
, Companies of CRPF and 3 Companies 
of asp were made available. 

AgJin, tbe Gorkha National Liberation 
Fr03t save a Coli! (or .he boycott of 'hose 
who acceDced the lilerary award to be 
aiven by lbe Nepali Academy on the 13lh 
July, 1986 WblCIl JS 'the bIrth anniversary 
of Bh;lnu BbaKta, a renowned Nep"li poet. 

., H..>wev.r, there was n\)t much response to 
this caU. 

Meanwhile Gorkha Natlbnal Liberation 
Front D4d plan led agitation prolramme 
for 27 Lb July WDICD involved publlc 
burning of Article 7 of the Indo-Nepal 
FrIendshIp Tf e4ty, 1950, in dltler~nt parts 
of U.L'Jeehng D1SIClCl. In VIC:W of ellIS Lbe 
Go~eroJlleot ot Wejl B"ojaJ bad exteudcd 
tlls eXbllO~ PCvDlbHory oedors u/s 144 Cr. 
P.C 10 me Lown ai~O lmpo)ed in Kabm· 
PODj tOWD. 

00 27tb July tbe Gorkha Nalional 
LlbcraLloLl reont sup~",cler s an JUle 
Dumbc:u lCled to vlol,,&c prolllbllory ordch 
10 Kadmp">ol waca .2 7 p~n~08 wore: 
.rco~'ed. SUJSeQuCDlJ)' co. Pulice bad to 
IntorVene LO prev'D~ hesb Ilttempu vlola{o 
p,olllbuor'Y ordCh wnlch ied to coatronlll-
tioo bClHwecn VIOleo, mobs armed wdb 
K.bLlknes aUJ Pohco. roo VIOlen& moo 
dcllD41ed pUbliC prop¢rty IDCU.adtOI road 
'(&O'P"''' vc:~jC:.i. foc pOHce UIC~ Ja'Ou. 
Wl~ leu ¥al &1 WOll as \)~COO" firc \0 
0,.0, Ul~ "uLlauo.! ulld,r ~\lDUO!. Ad ~ 

'''un ot UU. MA POI Ulo Jil'~ WOtm&uuo 

available from the State Government 11 
persons in a 11 have died which includes one 
Constable of the State arme1i Police. 
About 32 persons wera injured apart (com 
on e DIG and several police-men. Two 
CRPF jawans are reported to be grieviousl, 
injured. 

On the evening of 27tb the State 
Governmert called in the Army in aid of 
Civil Administration in Kalimpong, and 
imposed indefinite curfew in that town. 
As per the latest reports there bave been 
no incidents 80 far in Kaiimpoog after tbe 
induction of the Army. Three Companies 
of para-military forces wer e made available 
on 26th J LJly, 1986 on the request of the 
State Government aod 3 additional com-
panies of BSF are now being made availa-
ble to the Jocal admini.tratioD. 

In protest aaaiDst the incideuts of 27th. 
the Gorkha National Liberation Front bas 
given a call for 108-hours bandh wi th 
effeet from 12-noon today in affected areal 
of Darjeeling Dist' iet. Meanwhil~ Army 
units flom Si I igur j and Darjeel iog are 
moving towards Kurseoog to ensure tb. t 
the hill road bttween Sl)igUri and Darjee I • 
ina is kept open. 

The Ceo ral Government is in touch 
\\'itb tbe State Gov trDmeDt aDd it IS boped 
that the situation will soot! return to 
normalcy. Any political demand sl..ppor-
ted by violence b agaInst tbe Idw and 
Constifution of tbe cOl.intry. Any attempt 
to go be)olld the norms established by Jaw 
and the Constitution will und"rm1ne the 
democratic set up of the country. It IS mJ 
carncst hope tbat there wllJ l'e LO further 
reCOU{se to Violence which may It:ad to 
further lOSS of hfe aDd destr.c jon of 
publiC propeuy. 

17.31 hrs. 
DISCUSSION RE : SITUATION IN 

PUNJAB-CONTD. 

[TrCIIIIla ti Oil) 

SHJ.{1 C. JANOA RBDDY (H eDam .. 
k,3nda) : Mr. Deputy Speaker. Sir, ,De 
SltU •• lOO in PunJab IS bClDS dlscusst:J ID a 
very ,oJ COlO almosDd CI e .......• (bU'"I4JIioIIIJ 
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SHRI AJAY MUSHRAN (Jabalpur): 
Wh~ ·bundh' \\as observed in Delhi, tell us 
about that ••••• 

SHRI C. JANOA REDDY : Why 
Delhi observed a 'bundb' and why Shri 
Rajiv made a statement, this a'so will be 
asked, Shri Rajiv was telling Cbowdbary 
Sabeb about Darjeeiiog. Oarjeeling or 
Punjab does not belong only to him. This 
country is ours and belongs to all of us. 
The problem that has arisen in West Bengal 
is not confined only to tbe West Bengal 
Government. It is a problem of all the 
countrymen. It iB not a child's play. this 
cbildlike Government i, nol goiDa to work. 
If you have to run the Gov~rnment run it 
properly. About this 'bundb' aho I will 
teH •••. Cl,,'.,.ruption$) 

The name of oDe Waryam Singh has 
come in the newspapers in connection with 
the Muktsar incident. (InterruptiotU) 

SHRI GIRDHARI LAL VYAS 
(Bbilwara) : Why 'bundh J was observed in 
Delhi? 

SHRI C. IANGA REDDY : These 
Congres~men say something in the Central 
Hall, sometbiol else in the Parliament and 
something separate outside. Wbat we 
speak here, we speak outside also. They 
indulge in double talk, that is why only 
two bon. Members are sltting in the Parlia-
ment. I was telling about Waryam SIngh 
tbat he was enlarged on bail. At the time 
of letting bail. .......•• 

(lnterruptiou) • 

[Eta,li,hJ 

SHRI C. JANGA REDDY: Spoke in 
Telulu. 

SHRI P. NAMGYAL (Ladakh) : There 
is DO translation. 

MR. DBPUTY SPEAKER : I will find 
out. 

MR. DEPUTY SPEAKER 
li_ to me. 

Kindly 

SHRI C. JANGA RBDDY: Spoke in 
Telulu. 

[ T,IJ,latioll] 

SHRI C. JANOA REDDY: I am 
speak ing in the language in which tbe 
Congressmen made a demand but I ask why 
do not you learn Telugu or Kaonada 1 
Why do you want to impose Hindi on U9 ? 
Why do not you loarn. any Southern 
language 1 

SH RI P: NAMGYAL: Then I w ill ask 
you to learn l\oJarathi. There should be 
one language Hindi in tbe country. 

[English] 

MR. DPPUTY SPEAKER: Are You 
speak ing about Punjab or starting the 
)aDgua~e issue now 1 

SHRI P. NAMGYAL : Unless there is 
arrangement for translation. we canDot 
(oHow. 

MR. DEPUTY SPEAKER: He was 
speaking in Hindi. Why al e you disturbing 
bim? He was telling you sometblDg. You 
don't understand. He started speakiog In 
Telugu. 

[Transla lion] 

SHRI C. JANGA REDDY: Congress-
men always talk lightly. Tbey do not 
conSider the problem seriously. I am 
ready to answer your query as to why my 
Party observed 'bundhJ but you are not 
leady to listen. I want to say tbat tbe 
people who are responsloJe for Muktsar 
massacre had left tbe Central Jail threo 
months aao. Tbe police wanted to rearrost 
tbem in some otber case and bad pIcketed 
the CenlraJ Jail. But the Jail Supeunl.n-
dent, JD spite of bavmg receIved tJle bait 
pjpers, did not rel~ase blw. Police went 
there for the stCond time lO au_t blm 10 

anotbor case. For 7 days POlaco plckeled 
tbe jail but OD the 8 th day when the pOlice 
force was not tbere, the Jad SupcrlDteQdent 
reloased him at mid might. Tbe result wal 
that tbey kiJJcd 14 persoDs in a bUi. J 
want to teU the House thai It is but natural 
for tho people to have doubtl about toe 
Baraala Government_ PoliGo •• OllO to 
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arrest him but the Jail Superintendent 
coil uded with him. This shows how much 
faitb peopl: can have in the Government. 
Shri Barnala should te:) as to what action 
ha) been taken aga inst the Jail Superinten-
deDt. Just sec today"s newspapery which 
clearly mention that three mGnths ago, tbe 
police had p;cketed the jail for 7 days but 
tbe jail superintendent did not relea'e him 
and on the 8th day whe 1 the policy force. 
was not there, he W.iS released at mid-
nigbt. Tbat IS why a!legatlOas bave been 
levelled against the Blfnala GOvernment 
and the jail superintendent. 

Just now Shri Barnala gave us a lunch 
at 10 0' clock and tOld us that 4 days dgO 

information was received thlt some 50 to 
80 persons ~ave mfiltrated Into PuoJab 
from Pakistan. You people say tbat the 
enttle b()cJer bas been :)ealed. Is it how 
tbe border is ~ea1ed 1 Mao IS not a small 
rat tbJt he caoo)t be deteCted. HJ~ 80 
p .:rsOO) cro)sed thc border 1 We W.lot to 
say to tbe C':olce tholt It should s.:al the 
border anJ try to stop mtiltratloo of t:l: 
PaKlstaol tralDl!d peopll!. You ,H~ aW.J.re 
of the wCldent uf 25[h JUlY. What was 
the reactlvo be. e. It IS admlO 1St ered by 
th~ CentIe. You did not laKe any preven-
tlve steps. .it IS Clt:M trom ,ile n.:w~pap.:r 

repl)rts that ::,ilOb we.e fired, tbere was 
looLlng, ;:,OOPj we!"c butut, p;;:op1e were 
beaten anJ all tnese tnlUg~ happl!ileu 10 tile 
ver) p[r;::.r;a~e ot lbe pl,)hc~. 1.1 :'ylle of 
thiS, 1 Lui to unJe,stduJ woy DelhI pvJI;;;': 
IS Inci":UVC. fnl.l btlOW.s tn.it ~he 1.)elhl 
pollee 1;:, 10 CJUIl'h)n Nllll th~ rlOl~IS and 
every tUlDg ha) nappeol,;o u .• der Its nO.:le. 

Wbc1l s'ep~ ba Ve been taken to date by 
the PunJclb Go·/.:rnm.;nl to II.4CJdtJ.te lhe 
lli!lurn 01 tnose peokl1c wilo nave lD,grJ.ted 
to 1.) .. 1111 from PuaJab d\lC to the te ... r of 
Inc terrorists 'z You [00 have not done 
anythlog LO lD.:iulJ a Sli!il~e of ~I)ilfia~nc.: 
amoog tbose PCI)P! e. fo.;y h.ne cl)me 
nerc &1'; a relull 01 llle h1ihLeulug h.lppeu-
lugS III .PunJd.O. Btc::ry \lay non'S KQS a .. o 

lcatlOi PuaJaO ,or OlQeC "laces. To 
llculcc1Le c1 ~en~e 01 confidence, to remove 
\ae teeLlD& of Jea[ trom tbel[ mmd, we 
lI,",ve a cluj 101 lbas ·bcludn'. 

Terrorists caD be dilided into two 
~a'oaorle.. 000 catollor), is of tbeaG 

persons wno kill tbe peopl e and the other 
category is of those who create an atmos. 
phere of fear. You are in the know of all 
these things. In Waran~al a Iso, some-
times these \bin~"i happen, wben tbp. police 
feel exhausted then it catches lome terro-
rists or Na&alite! or kills them in e"change 
of fire and tben there is peaCe for a month. 
If for one month the terrorists remain 
inactive, everything goes peacefuHy. Why 
is it so 1 It needs to be investjgated. But 
tbe officers become inert. On J 6th, tbe 
Pu ,jab Governor had made a statemeut in 
which it was stated tbat 

[E.,glish] 

"Many terrorist gangs smashed, say. 
Ray"'. 

[Trans/!l,ion] 

Af'ld afler tbat on the 25tb this incident 
took place. That IS wby I wanl to tell 
you that If for some time murd~rs are not 
com ll11tt cd, it sbould Dot bo t"ken tDat 
terrorists nay e c~ased thelI aCllvltleB. 
Rather no laxuy sbould be sbown lD 

eCddlCdtl08. from lOe counlry. Can you leU 
what :tf eCdve steps you have laken to 
eradiCate terrorbm from (be coun", 1 
Whetber It IS tbe CenLra1 Government or 
the SIlCl:l<1J3 GI)V~rDmOU[. botb are aware 
that guacudwacas bave oecome tne b.dcouts 
01 ltle terrOrlSlS. Ket.:enl1h Inc A~aH 
Governmeu( IO~k. lae ClgOL s~ep by oHlerwl 
lOe ,VOllce (0 CUle! (0= &UrUa~iua ~n 

Amrnsaf. It 1S aovlDer lulU& tbaL Ji:lL~r on 
he had to clean lile snoc:~ 10 loe 8UIuOw"ra 
Out D? one can que3LJon tus p4lUOlum. 

He, as per .1111 reJJ81OU~ teoe(s, weoL '0 DAB 
guru dod ubeyea n.s (UClaLes. W oy :)DouJd 
you OOJ..:ct 1.J In-'l ( tic JuJDued nlS a~lY 

a.) it Chlef J.VilnJ.)lec a,so. AJvnlW1 In lila" 
ne alISo ;:,OIJweLl OJ;) r'ltp,c( Jor D.S f~u&lO.o. 

W lly U~ 11 lell\! CtUiUUUilJ.Y ~"n~o ~.u nOL 
p~.)1bn tnc bnu .. "', 1 ,,0 Dut 6.00W • .t:.\'el:to.o~ 

;)uuuHl Uu Db UUlY .4CCUI~'.o~ I.U oa;, 'GHD. 

.How c"o 'llen tnccc De 4WY OOJc;;cuon LO 
u '1 

I tberefote, request you to mal of aU 
seal your borders WHO PaklstaD flom 
wne,. P"k-lraluc:d lcrrousb arc infiluauq 
into PUliJab. You C.DlORd into Puojatt 
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Accord but did Dot handover Chandigarh 
to Punjab. In Ultar Pradesh also, similar 
sito:.lioD prevails. Even then you call 
YOUf'self patriots. You have formed the 
S!ates OD lioluistic basis. It is because of it 
tbal tbese problems are cropping UP. As Sbri 
Rajiv had ,said, even af{ec 40 years of 
indepcddencc it is being felt that it was 
Dot good t.> form States on linguistic basis. 
Oorakha agitation in Oarjeelmg is also the 
result of tbi:). Due to tbe same reason ,be 
thiogs have come to this pass where 
demarcation on phYsical, geographical and 
economic basil is needed. That is why I 
say that tbe for ~a\ion of States on 
llDguistic basis is resulting in a situation 
wblcb is gOinl out of control everywhere. 
TilClefore, Sbri Rajiv Gaddhi hdS said that 
we should reorganise tbe States. It is also 
oDe of tbe reas lOS and we know lbll in 
South today there is an atmosphere of ill. 
will in tbe name of Janguage. Being 
&l8inst Hmdi our friends from West Bengal, 
Tamil Nadu, Aodbra Pradesh etc. are not 
accep.lDl lbe system of Navodaya Scbools. 
Tba t is Dot good. 

Formation of Slates on the basis of 
I.ausuage was wrong. Th ese should be 
reorpDlsed and Shrl Raj iv Gandhi is also 
in ill favour. I also exhort you to support 
our calJ for b undh to creat e a feeling of 
coofideocc among the people. 

several of my friends have pointed out 
ceruun t.biogs. We Will be havlol maDY 
opportunities to speak. 1 will rep)' to 
tbeir points theo. 

[&.,ilh] 

SHRI R.S. SPARROW (Julluodur.): 
Mr. Doputy·Speaker. SIr- tbe Punjab 
lituation bas come to be a sad and sord lJ 
lap, Never lueb tllloa happened before 
m relation to tbe people of Punjab wbo 
elalnC from tbe same stem and atalk and 
laere we see Itunas bat'e ,ODe rathor traum-
a tic waf. loplytU(VY. 

I wiD jult briDl about two or three 
poinb in the wa, 01 empba Iii. Th e fir,t 
_ II '0 look AI Uu' problOm from tbo 

national aD&lo. There is no other way to 
look at It and a Iso to deal witb tbe 
oroblem. This mation hal got a heritaae. 
Never berure you have got this hericaae. 
historically as Injhns to look after (rom 
Kanya Kumari right up to Himalaya, ao. 
on tbe right from Leedo Road-Burma 
Border to N agar Parker, Saurashtra border. 
It is a tremendous type of heritage to 
command, control aDd look afler. Tbe,. 
have been very big empires before. It 
might have been Chaodragupt Maurya, 
Asbok, Akbar, Vijay kingdom of the Soutb 
or any other, for that matcer. But nO,ooe 
ever owned so much of what you bave been 
handed ovec as a trust. Have we got the 
capacilY to look afLer our heritage '1 Have 
W~ got the will, tbe verve the vigour to 
handk: chis problem SUitably and ensure the 
integrity and tbe unity of our Bbarat Mata. 
Now. thiS is where you have to Slart from. 
It is Dot a small matter but it is a que~'ion 
which concerns tbe wJrld at large. In 
~outh Asia. we are tbe top most power. 
Weare one amOngH the first 5 powers in 
tbe world 10 actual potential, the first 7 
conutri:s of [be world 10 respect of indu;,· 
tflal productIon, the first 6 coun (ri e8 of tbe 
world in respect of nuclear fUSIon and 
nuel ear fission and qUc.lhtallvc manpower. 
Othelwise also, It is standing on its own 
two ~ol1d feet, Le. your own production 
everywhere-agriculture and what Dot. 
Take manpower or armed (orces or any 
other walle of hfe. we are tremendous and 
at tbe lOP aod we bave to ~xcd-nOl In a 
retrogade manoer~ gomg back. Tbal is to 
be underf.tood and 1 am very bappy to seo 
that tbe whole ot Cue Hou&t! IS 10 r~spooso 

to that direction. If that be 10. do wc 
have any waH to work and Iton out tbll 
national problem? Tnat IS what we havc 
to reaU)' see and put lOCO aClioa. 

It was iovigoratin, 10 sec: tbe boo. 
Ptime MUlister laymg bare before us all 
tbe imponant faceb 01 thc probh:m In 
haDO. it was VCIY eDCJUf 4i10g; so also 
many other 8pO~elllDtn, M(. loduljlL Gupta 
is there, Mr. Dlindavalc 18 lblre aud maal 
of my own Palt)' moaa people Dele ,,1.,0 puC 
up lucb type of U1CC Suuoillons. Now 
abe quesuon, tbe ICill tYPICAl prubJem Lb.e 
we ale taC:JDa, 1 must powt OUl, llle btl 
time p,obAem, il tbal of terlolUIUl, ot 
COUl'le. IIUl U b .,,'cd alia abc.lcQ ""m 
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many an~les by peopl e wbo ar~ VerI very 
powe"ful outside India, we know all those 

nations who are concerned with it. 
Methodical1y, they work out plans. 
Adroitly, they work out this phaae even '0 
the limits as to who to contrate OD, and as 
• gooJ planner, you must understand who 
to conCentrate on, the Sikhs, the vibrant 
type of peopl e and if we rak e up certain 
I."ues. they c~n play on that and out of 
that, the young boys, 14 to 21 and l2 or 
10, they rope them in, money, motor-
cycles and mUllket". They ~ et them in a 
methodical manner. There is unemploy-
ment. I urdorstand. Bot there is un-
employment all o'tcr India. No question 
of it. Punjab h in the sensitive po.:ition of 
India and tbis type of vigorou! people are • 
living there. To them, death is of no 
consequence. I can vouch for it. I can 
assure you. But wbether it is in the right 
way or in the wrong way, that is the way 
we have to understand. Those people 
worked out a very big plan to topple you 
and if I expla in the ramifications of it geo-
statistically, geo-politkally, geo-militarily, 
you will he surprised. Time, I know, is 
Dot there for me to explain. 

If one studies thorouqbJy well and oae 
sees the plan coming and the manner in 
which the whole thinq is even organised 
from infurmation, collection of information, 
conating of information and then applying 
it in a disseminative manner to the limits 
that have cards which work out the infor-
mation, because tbe powers tbat are in 
India are not only working with you, tbey 
are working all round also to de,(abilise 
many. Thev are bil problems. And, 
therefore, tbey have to take into con.idera· 
tion all these factors because to us the 
biggest Problem is to keep tbe integrity flnd 
un ity of India intact. That is why, 1 feel 
bothered about it. Out of tbat, ho!'}. 
Home Ministtr may note one or two tbinSS 
in that conh:xt. 

Do sharpen your Intelligence system, 
10 thar you know everything, wbat i. 
happening around. on the border and vis-
a·vis it1J sensitivity. It is not your doinl 
)'our best. Remal table proarcss has been 
mad.! under your aegiS. No doubt about 
It. Nevertbdess, you are matchinl a,aiust 
"'$, M6. CIA, lA, dab' to" "bat Dot 'I 

Don't we understand as to that i. the 
setting 1 You have to figbt Igaind tbat 
type of thing. You sharpen a8 much more 
as you can and in that, make certain that 
tbere should not be provocateurs also mixed 
up with YOu . 

My God, Ramswarup, Prime Minjster's 
Secretariat and sometbing is tbrown out 
this way and that way aDd so many, one 
or two Generals, also ~et mixed up into 
th at. Some othrf agent provocate\ln also 
come into play. So. we have to watch our 
f' iends very carefully on that account, 
which I am explaining to Yoo. 

In so far as Punjab is concerned, I am 
very happy Guptaji and otbert from this 
side also pointed out tbat the sealin, of the 
bor~er. of course, is a very important 
matter. No doubt about it. 242 KM 
area, we all know tbose districts inside out. 
I know point-wise wise all the whereaboutl 
and the sensitive points also. There ure 
certa in 8 to 9 sen~itive po1nts. The rest 
is not an that senlitive and we sbould be 
able to organise thipgs in sucb a manner 
metbodologically that has to be worked out. 
There is no difficulty about it. It miaht 
have to be burning out of Sarkanda. It 
may have to be putting lome of the land 
as a no man's land. It does not matter 
what methodoJogy you adopt but we must 
make certain tbat not even a pin comes 
througb that point. You are very riaht 
when you pointed out that in the "ake of 
that sort of Roing up and down other tbinl' 
also aro happening. SmuggliDI aDd 
smuggling in a very big way. ThOIO 
smugl' ers ate not only fundamentalists. 
No. Tbey alO aU type of J)eopJe mixed 
up in th:u. There is anotber paint whicb 
we have to watch very carefully. Along 
wi th tbat contiguously also watcb the 
border of Rajasthan. That is the 
continuation. Altbouab there is Dot that 
much of dan.er from tbat side, novertbeJesa 
tt is important. One can say from Nepal 
also infiltration comes. Tbat is ODe belt 
whicb We must very strongly keep in hand 
so that nothing passes up and down. Once 
you have done tbat, I would say not ball 
the battle but thrce.fo..uthl 01 'he battle is 
\\on. The rest you Will be able to control 
and you are quite risht to point out. Yes, 
tbiI it a belt, lbia il • bcardtr wlaiGh iI 
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Indian border and even if some bit of 
podding up or iuducti0n of tbe ar med 
forces it necessary for that purpose, why 
not make it' There is notbing wrong. 
One battalioD, maybe two battalions to 
help the border part of it. That i::t Indian 
border. Wo are just looking after our 
own border and there snould be no 
difticuhy about it. 

There are two other points J want to 
bring to your kind notico. Communal 
riots-never before in the hi tnry of Punjab 
it happened lIke tbis. Wblt is that? You 
belong to Punjab, the S8TPt stock, 
historically. raciaHy. ethnica 1 ly and 
philo1olical1y from any aogle I can see. 
I have been brought up in a villa,e. I 
understand there are about 6 or 7 Hindu 
houses. The re~t were of others. That is 
tbe patt ern in Punjab. In certain towns 
and cities it is the other way round. Ye~, 
tbe patterD i8 understood. But n~verJ 

Dever it used to happen. If something 
toea wrong in the village. it was the 
resPW'sibility of the \\thoTe vil~age, They 
run after the people, whether it be Hindu, 
or Muslim or Sikh or anybody. If some-
body comes to disturb tbe homogenity of 
the village, it is the village peop1e, the 
Punjab is with their lathis who come out 
and fight it out. fhey would not allow it. 
It migbt have been tbe Mogbul regime. 
n miaht have beea the British regime. 
Tbis went on and on Ute lhis. For that 
reason there have been recommendations 
made already. All parties sbould take the 
cue aad move about and have all such 
p1ans worked out. I recommend to tbe 
Home Minister tha, a small committee 
may be set up from this Hou~e and the 
Rajya Sabba and you carve out the metbod 
Ind tbe metboiology and work out a 
procell in whj~b we can all move rouod 
and do what il possible to oncourage 
communal amity. 

d.MIIn. 

1 blY' 001, 001 word to lay and a 
recommeodation allO to thl Aksli.. AkaU 
Da1 is a major party. OM of tbe ma.Jor 
~t" in PwaJab. It iI a polilieal partl 

and I see the predicament of the Chief 
Minister. So many Akali Dab. Sorry, 
he has other pressures and difficulties. 
Also Ihis one within the Akalis. Barnala 
Atali. Then, of course, tbe Badal Akali. 
Then, of course, Baba Jogioder Singh 
Akali. Then you a1,0 have Jagdev Singh 
Talwandi Akali. Then you have Damdaml 
Taksal Akali; you have all India Sikh 
Stucents Federation wh:ch con,istfJ of three 
different ferms of tha t AkaH. In that 
everyone is vying with each other to get 
more power attached to it. Some of 
them even want to include the secessionists 
to win for their favour so that they Can be 
taken with them and be strong enough. 
So, for that reason, this is some'hing \1 hick 
oni: h~s to watch. My recommendatioD 
to Akali Ddl-all of them-is that jf you 
want to seIve the Interests of the country. 
well you atJeast make an effort to get 
together but not with the secession;sts or 
the terrorists to be irc'uJed, You sort out 
your problem viIS-a-vis the re~t of India. 
Anything reasonab:e, ask for it. Anytbing 
unreasonable, shake it away. 

( lnter,uptionl) 

The only point I would qke to put it to 
you fina J Jy is fba' not much use has been 
made of ~y anybody so far of the services 
of ex·serv icelr.en. Nei lh er Ihe C{ ntl e nor 
the Chief MinIster of Punjab bas made use 
of the ex-serv icc men or the Al med Forces. 
They have been trained as secular body 
and of secular type of thinking. Some 
arrangements should be made tbat this 
body of people are made use of and then 
use them to the advantage, in any manDer 
tbat you consider fruitful. 

With the.e few words, I think you for 
giviDg me this oppoitunlty to speak. 

(In/~"Uptlon' ) 

THB MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA 
DIKSHIT) ; Sir, I would like to move that 
this siuina of Ihis HOUle for today be 
extended till 6.30 p.m. so that all tbe 
.peakers caD speak. 

SOMB HON. MBMBBaS : No, DO. 



315 DI,. re : Situatlo" I" SRAVANA 6, 1908 (SALI.) Pull/all (ColltdJ 386 

MR. DEPUTY SPBAKER. : Tomorrow, 
we will have the Minister·s reply. Only 
a few members are there. Now, lot us 
finisb. 

SHRI S. JAIPAL REDDY: Sir, once 
in II while you must Ii,ten to our voice 
also. We sbaH do it tomorrow. 

[MR. DEPUTY SPEAKER: I am 
listening to tb e voice of tbe House. 

SHRI S. JAIPAL RE ODY : If you go 
by tbe voice vote, our voice i! not thore. 

(Interruption,) 

SHRI B \SUDBB ACHARIA 
(Bankura) : Sir, tbere are a number of 
speakers How can it be po_sible? All 
the parties should be accommodated. 

( In terruptions) 

PROP. MADHU DJ\NDAVATE: I 
think there is a consensus that we should 
continue tomorrow. All of them are 
layinR so··· 

SHRI P. CHIDAMBARAM: How 
10nll is the que~t ion. 

PROP. MAOHU DANDAVATB: It 
will depend upon tbe speakers, tomorrow. 

MR. DBPUTY SPEAKER. Tomorrow, 
only 1bere is reply... . 

SOME HON. MBMBBR~ : No, no. 

SHRI S. JAIPAL RBDDY: Now, let 
UI 10 by the sense of tbe House. 

MR. DEPUTY SPEAKER: My 
InaBesUon i. tbat IT'embers who are willing 
to speak, they can spealc now. Tomorrow, 
thero will be reply only. That is the end 
01 tbe ma tter . 

SRR.I S. JAJPAL REDDY: We will 
not lose ~bo opportunity tomorrow. We 
are very clear about it. 

( ,,,,.,.,,,,tIDILr) 
SHlUMATI SHEILA DIICSHJT : 

Tomorrow, we bage to pass tbe Commls-
liaQI of Inquiry (A ... ,adlDoot) Bill ••• 

PROF. SAIFUDDIN SOZ (HaramaIJa) : 
This is much more important because the 
nation'. unity and intoll'ity is involved in 
tbil. 

( Int.""ptlou' 

Just DOW only I have come from the 
Airport. 

MR. DEPUTY SPEAKEll : If YOD leel 
half·an-hour is Dot sufficient, we can make 
it one hour •.• 

PROF. Si\lPUDDIN SOZ: If we 
speak at tbe ral-end. we do not aet any 
fov.rage in the press. 

MR. DEPUTY SPEAKER : It is Dot 
our concern whether you get coverage or 
not. 

(InterruptlolU) 

SO\iB HON. MEMBERS: Extmct b, 
on. "our. 

SHRIMATI SHEILA DIICSHIT: We 
have to discuss tbe Commissions of Inquiry 
(Am endment) BiJJ tomorrow. 

MR. DEPUTl'·SPEAKER. : Then we eKtcnd 
by one hOur. Mr. Shyam LaJ Yadav. 

f1n,er ruptioll8> 

SHRI S. JAIPAL REDDY: 'CommunaJ 
situation' was discussed for four days. 
C<::n the 'Punjab situation' not be discussed 
for or,e more day? (/.t~rruplion8) 

PROF. MADHU DANDAVATE : 
Members on both sides are agreed tbat we 
ar e prepared to accommodate time 
tomorrow without disturbing the discussion 
00 Commhsions of Inquiry (Amendment) 
Bi1J. 

SHRI P. CHIDAMBARAM: May I 
make a submission? If some Members 
want to speak today, they can speak. and 
tben tomorrow we can try to 
accommodate .•• 

MR. DBPUTY·SPBAKER : Accommo-
dating tomonow will be • problem. 

SHlU P. CHIDAMBARAM : U he i. 
..lJinl to speak toda" then what is tbe 
problem' 

AN HON. MBMBBR : He ca. -peak 
tomorrow. 

(,.,.,.,IIoaI) 
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SHRIMATI SHBILA DIKSHlT: We 
may ext~nd th~ House u'Pto 7.00 p.m. 
After tbat, the hone Member~ can decide 
whether we should have further extension 
or not. (lnttrruptions) 

MR. DEPUTY·SPEAKPR : It is 
extended by one hour. Mr. Shyam Lal 
Yadav. PJeac;e be vcry brief. 

[lttlula lion] 

SHRT SHYAM LAL YADAV 
(Vardnasi): Mr. Depufy Speaker, Sir, the 
situation in Punjab has become very 
critical. The political solution to the 
Punjad Prohl em was found long back and 
al a result, ejection" were held ard Akali 
Dal formed its Government.. The elected 
Government s"t1rted funct10ning in 
consonance \lith the spirit of the Accord. 
But it hal been observed in tbe Punjab 
politics that one group enters into an 
all'eement and another group of terrorists 
emer~s which makes more demand4!l than 
conceded in the agreement. We have been 
continuously wItnessing thIS factor~ in the 
history of Punjab politics. Tbe Ak11i Dal 
holds a dominant position iD the political 
field, Gurudwaras a ,d the Gurudwara 
Prabandbak Committee. It was obvious 
that aft er signlog the Accord by one group, 
the other group of terrorists aDd extremi ,ts 
would make demaodCJ over and above the 
demands conceded jn the Accord. But tbe 
qUeition i~ whether the violence or the 
planned conspiracy is briag carried out 
wltb the support of foreign powerFi or 
there are elements in Punjab itself which 
are encouraailll and abetting the terrorists? 
It is dangerous for the country. So far a ~ 
the foreiaD powers are concerned, we have 
been ,dIscussIng it since 1980 ~ln(f the 
Government have been sayia& for the la!t 
c; years that c:rtalQ foreign powers are 
addiol and abetting the terrorists. I 
would like to know that coocerete steps 
are being taken by G .tYerament to deal 
with it. I think it i3 not justified on the 
part of Govornment t J merely I .. y that 
terrorllh arc rtceiviol a1sistance from 
Pakistan or from other countries. I would 
like to tnow wbat preventive Iteps· bave 
b.en takeD by the Government? Toe 
country W8nU to koow Wby tbe Govern. 
",eot have Qot s~.le4 tho border, whJ 

Army bas not been deploye4 along tbe 
border; and bow is it that Pat trained 
terrorists are eatering the country' We 
have not received any satisractory reply to 
tbese questions 80 'ar. I want that tbe 
hon Minister of Home Affain sbould 
clarify this point in his reply. I do not 
agree that it is the respon~ibility of the 
State Government. It is the responsibilit, 
of the Centre to seal the border so tbat 
tbe terrorists, smugglers may not freel, 
cross the border. 

Secondly, thfre is no doubt that Akali 
Da) Governmen' under the Chief Minister. 
4lhip of Shri Barn'l fa i9 tryjr g . lts best to 
check terrorism. I do not know about tbe 
racts mentioned by Shri Sparrow regardins 
the history of Punjan. We have heard 
about the history and it apoears that (he 
people of Punjab have delibo!rately for got. 
ten tbeir history of amity. mutua I goodwill 
and brotherhood. The youth have been 
encouraging terrorism Punjab iii • 
prosperous State and there is DO 
discriminatt n a~~ ins the State. It is only 
a political stunt if somel---ody says so. 
There JS nothing like discrimieation. 
Punjab is (he rich est and most pro~rerous 
State in the country with maximum 
ameniti es. There is scarcity of labour in 
the Sta~c and they have to import it fr Jm 
Eastern Uttar Pr adesh anJ Bihar. If there 
is unemployment io Punjab. why tbey do 
not w _rk themselve, in their fields? It 
cleurly shows that PUDjab is a prosperous 
State. It is a fallout of the prosperi.y of 
Punjab. The people of Punjab have made 
their ma~k allover the world. Money 
from aU aver the worJd IS flOWIng iDto 
P~njab and i~ is thiS wedlth which i. 
providi:1,1 sustenance and streolth to 
terrorism in Punjab. Therefore, this 
iotlow of foriegn money should be stopped. 
Wben tbe Goverument imposed ban OD 

foreian remittancel, some peopJe opposed 
it. The people who opposed this mote. 
are t:1e &upportera or terro. ists and 
extremists. Wby (be Centra) Oov.;;rnment 
ha,e not tak en actioa a,aiDit lucb people; 
Son Indrajit Gupta rightly pointed out 
tbat the Bhog caremon), of tbe terroriatl 
in Punjab i. attended by tbouiands of 
people includlne: prominent loaders of 
Punjab. All tbe army deserters have been 
reotuited in tbe PuoJab Po lice. CaD wo 
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expect seeUl it, . of the peopl e from such ~ 
police force? If the police itself i. 
encOJraging terrorists. then who will arrest 
the terrorists? Buses are being attacked. 
jnnoc~nt persons are being killed everyday 
for the past six months and even eartier. 
By now some scheme should have been 
formulated to deal with it. You have to 
deploy the arrny and pOlice forces at all 
the vulnerable po.nts. The Buses should 
not be I eft without any protc~lion. It is 
Dot a new tOcident of kIlling of bus passen-
gers ; earli!!r a1s0 many people have been 
kil1ed in busea, trains and bazars. You 
will have to take a itrioaent measures and 
deploy police force at ever) place to check 
such killings. 

I w0uld like to submit to tbe hone 
Minister of Home Affairs that the '~ituation 

in Pu: j:1b is f. iah- enmg and itl backlash 
will affect the whol e of the country and 
Nonhern India. and fbe Congress ru;ed 
Hindi·speaking states in particular. 
Therefore, the Governmeftt c;h~uld rema ~n 
alort. I t such a sit uaf 100 IS cre~lted in 
these Stcltes, the opposition p'utie-l would 
definilely .iccuse the Coogres". Therefore 
State Government, in the~e State, should 
be ~t renglhened. Th", other iaction of Ihe 
Akali Dal says that violence i~ takins 
place not 0 lIy i1 Punj,tb b,j{ in other 
StLltes also. It i! true. What is b,ippen-
lng in DarjeeJrng? How many peuple 
were kilkd Iu Kalimpon&? What is 
happen log in Abme dabad and iJ&ftar wh ere 
tDass scale mas,acre oc~urr~d twice; Wb.il 
as bappeoin~ in l( i.~hmir? Such Inc·d euts 
are taking pla~e 10 vanous parts of the 
country y.,n'ctl IS a matter of ~hame for us 
I want that €eotral Government shJulu 
.(r~Dgllten tbe S'a-t: Govertlmeuts in ;.ilc.!se 
Stales. H aoy Stat.: Governm\:nt t~lls to 
caeck such a mass,~cre, tbe Centre ibO.Jld 
DOS besitdte (0 tak\! stroDa action aaamst 
it. Tne Centre mu~t take aU posb\bJ" 
measures to prevent sucb inCIdents of 
violence. 

Sir, I would like to say one more point. 
J am sorry to rend th . reCint statement of 
Shri Bartl ala. that iDcld~nt ... of viol eDce in 
o t};1i wiH have their roporcubslon in 
Punjlb. But actually wbatever is 
happenlO, in PUDjab, is bay 118 UI 
r'poI~u"IOD in lb. capital. J am h£PP1 

aDd appreciate tbe prompt action taken by 
tbe Central Government and Delbj 
Administra tion to put down viol.nco in 
Delhi with a heavy hand. Such stronl 
step. should also be taken in PUDja •• 
But the difficulty before tbe Central 
Ooverr;ment is that the maintenance of tbe 
law and order is the responsibilit, of the 
State Government. The Central Govena-
ment have extended fuU support to tho 
Barnala Govtrnmeo·_ It has not mere., 
gIven an a~surance but is extending active 
cooperation to the State Government. I 
hope the Barnala Gov(emment will maintain . 
law and order in Punjab with an iron 
band. 

One more pJint I would like to la, 
that the terrorists, who are being killed. 
are heinl . declared martyrs. They are 
euloghed at tbe Bhog ceremonies; thit 
practice should be stopped because a 
martyr i", one who sacrifice~ his life for the 
sake of his coun'ry. One who wants to 
disintegrate the country and is killed by the 
po;ice, caonot be a ma:tyr. 10 the preteDt 
situation 10 Punjab, these persons are 
c-Jnsidered martyrs. You will not find 
such a situation anywhere dse in tb. 
world. Tre extremists and the miscreants; 

'who disturbed the peace of the State, were 
killed by the police; tbey are now 
con~;der t"d martyrs and thousands or 
people altend thd~ bhog ceremonies. 
Then how Ciln we say that such element. 
C,1ffie fr.)m Pakistan while it is happeoiq 
in Punjab itself. fhe elements in Punjab 
WlllCb are encou,aai-og extreml~m ~bould be 
id _otided and ciusbed wab an IrOh band 
and If some hcsHatiun IS shown in tbil 
reg:!rd the GOiernment would not be 
::.ucces~f.d ID fdClDg .h;: probJem before the 
COLlo,ry rb.:ref~r e, I requClst the Barnala 
GovernmeDl that it is their prunary dut, 
to restore peaCe 1D P41njllb (or whicb 
COJpt'rallon IS beiDa ex cooed to the 
Governmeol ot Puojab. 

I would lit e to point out one more 
thing. The Punjab Accord has becD 
imp~emcnted to the extont It WelS p~ibJe. 
Now I f ese) that the Accord bas 100t ita 
relevance becau.. tbe terro ISts have a 
dlB'erent altilUde. It WJIl mlke no 
(htl"l.1Dee e~oo .f ChaDdiaarb is ttalisforre4 
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to Puojab because tbey itill insist that 
tb., will not give water. The day 
Cbandi.arh is tranlferred to Punjab the,. 
will raise the i"luo of water and after that 
lOme otber issue. Tbey will take recours. 
to extremism and terrorism to attain their 
objective. All the democratic countries 
of world bave adopted tbe mOlt strin.eot 
measures witbout any hesitation to protect 
tIIoir democratic Itt up and tbeir unity and 
intelrit,. Even civil war tOllk place in 
America for tbe unity or the country. It 
is sbameful tbat such forces are emergina 
in Punjab. I ask the' Barnala Government 
to attend to tbese problems. The support 
elltended by Central Government to the 
Punjab Government is unprecedented in 
the history of IDdia whatever party miaht 
bavo beeo in power in the State. Even 
tbe Coolr ... Governments did not get tbe 
assistance extended to the Barnala 
Government. If the Government of 
Punjab do not su~ceed despite such a 
massive support by tbe Central Govern-
IBInt, tbe countryman and all tbe political 
partiel, tben it will be a stigma OD tbem. 
So, it is my request tbat peace in Punjab 
must be restored kecpina in view the 
.dooanes! of the present situation. Tbe 
conldeDce amoog tbe people will be 
restorod only wben tbe killiogs are stopped. 
It U true tbat mJrders bave raken place 10 
other areas too but it bai never been like 
it that so:n: Ole il killed walklog 00 tbe 
road or in a ba. or while sleeping in a 
field 0; in a market place. Nobody's life 
ilsafo there. No one can settle there. 
Only ~erbaJ a .. urances wi II DOt do; wo 
have to provide protection to tho people. 
We shall hIve 10 cre3te fear in the terror· 
ists 10 a. to make it clear to tbem lbat 
tbeir activities would be cru6bed witb an 
iroD baud. 

I .ant to point out one more thina. It 
appears that there are differences WithlD 
'be pan, itself of Shri Barnala. Just now 
OIl_ of our frj~od. aaid tbat a Minister of 
Panjab bad told that the problem canDot 
beaolvod b, cbal1oqia1 and kiUina tbe 
lerrorw. Our friend bal objccced to it 
also. Bow. Government with IUOb • 
.. iDI,t.,. caD &.c ..... '.1. 

The hone Primo Minister bas rightly 
·pointed out tbat tbe Deed of tbe bour is to 
live a free hand. to tbe Punjab police to 
ItroDgly suppress such thiDas and tbere 
Ihould be no interference in the workinl 
of Cbe police. 

[Eng/llh] 

SHRI G.M. DANA TWALLA (PonnanO : 
Mr. Deputy·Speaker, Sir, we all vehemently 
condemn tbe brutal killings that took place 
at Mukatsar and later the se-:15el ell orgy of 
violence in Delhi. It is highly tragic and 
irony of the situation tbat whil e tho extre-
mish of Mizoram were depositing their 
weapoils, the e~tremists there in Punjab 
struck once again. During the past two 
weHks, we were getting good reports of 
ga ins havio, been secured in the operation 
aaainst extfCmists, we were told that 200 
of them Were rounded up and so on and 
so forth, an\! suddenly this mott oondemna-
ble incident took place. I must say tbat if 
the eitremlsts think tba t tbis counltY will 
surrender to them, tbey are badly mistaken. 
Whatever may be the brutality that they 
may commit, Ic:t them know that tbis 
cou-;ttry shall never surrender and wlll have 
DO compromise whatsoever Wilb any extre-
mists of whatever type tbey may be. Let 
these extremists J earn a le'ison from the 
extremists of Mizoram. The country did 
not surr eoder to them aaJ finally tbe extre-
mists of Mizoram also saw that the CciII of 
whdom Ja, ia acceptlog tbe priociples for 
which Indll staads and to deplJSlt Ibeir 
arms. Let tbese elltremlsts tberefore learn 
a Jes)oa from tbose extremists of MJzaram 
and koo w that It is DOl in tbe etbOI of llul 
country to surrender to this lenseless orlY 
of VJo) ence. 

Prof Daodavate stressed vory much tbaC 
tbere is a limit in compromising and neioHa-
tiona and the unity of tte country is Dot 
neaotiable. I do Dot know wbom b. wu 
addreuioa became I do nol think tbat 
anyone, wbetber be belnD's to tbe (uhnl 
party or otber parties, .bere lacks 10 tbil 
lpirit. No one here lacD 10 Ull. parucular 
spirit. 00 the cootrary, Lhouab 1 bave 
been critic", of ahe OovcraIDon, at variooa' 
occaUODI. J mUll pay my compUmeDc, tbaC 
it is tbe •• tOlmcDI!Up of tbo ruUIII pIl1J 
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which has even brought the extremists of 
Mizoram to lee sense and reason and 
which bas brought them into tbc mainstream 
of tbe national life. I am sure, therefore, 
that wboever is in our country, the untty 
and integrity of the nation is at the beart 
or one and all. 

Sir, the situatioD is difficult. The situa-
tion, tbe challenge posed by the extremiets 
is difficult. And indeed, I cao very easil, 
realise tbe dlfficult s1tuation in which the 
Barnala Government finds itself. HIs 
Government has got the mandate of the 
people and we wl!lh them well. But we 
must stress tbat the !o.ituation needs both 
tlrmness and tact. I hope that WIth firmness 
and tact, the situation will be met fully aDd 
adequately. 

Wast do these tcrrodsts want? 
Tbey wan t spre:ld of panic and spread of 
cllaos. From thIS particular POlot of View, 
tbose who IOdulged 10 tbe se[}seless orgy of 
violence ber. In Delhi have played str .J.lgb~ 
into the hands of these terrorists, as has 
boo] p.JlUted out earlIer also. :)Ir, I remem-
ber tbat imm~dlate!y aftcr tbe ~ad and 
,rlevous as~assin Hl">O of our late Prime 
MIDI~tl'!r, oUr young Prime Mloister, RaJlv 
O.:indhl Odd pOlOted OUf mar (he mtSlalces 
of one or hvO or to;."t,:e Iddfv'IJU.lls snolllJ 
not be ascClbed to the whole comm\JOlCy. 
If lhac lS done, tuell we wlH oot be abl;: to 
Iso!ale the c&uemuts. CoeD In (hac c.ue. 
we Will credle SJtU.ltIJO::. walcn wo uaJ 
~llD~ulr (0 D.:iodle. fberefore I say and I 
Slr~SIl Uilce dgam (bat lllOi e wllo UleJ to 
bclV';: rel.1Uatory mecl-tureS in JeUlI, pl.iYOJ 
SU81"tU lQh) lne naoJ) of (0':);: l!::rrOilSU. 

Bue Su, bere 1 m"ht dlSI) tDcl~e H ..::Jcar tOoi' 
wbu.: ttl IS t(rr\)osm w"s cba\lcIl:siog the 
enuce ai-lio.!, whl~e lD13 cOilhengc of lnc 
ex" CllliSIS ltarc;J sCralgllt ,oto our eyes, 
tnt:re were IndlViducLJs aaJ f\HCI;;S 1U D:ltu 
who tried to furlDer cscdattl tile whlJle 
:,l[UallOQ. WUdt did tbe extr.mhU wanl 1 
ruey Waot"d ~bdOj. ro.OI W.1dtt:d cI).lfu:uOLJ. 
r lleY w ",n~~ ~'OC)d-D~'tl every wtlerc ILl 
order lO ~'L1~e at tno uUlty ""oJ lJ,e,rlly 
of too counuy. Alld 1 LDU.t coadJ1Dll tbvSe 
fu.ces nere In J.)olha woo tClod 10 give tb~' 

very rObp~nae, as tbe l'nQle MJoastcr J;u" 
~.lG, '0 "1ClO tCltouat fur~~ dDd oveD ".cll1 
'0 010&11 t. vjo10DG0. 

There were attacks in Lal Kuaa, in 
Sitaram Bazaar and otber places on Muslims. 
At tacks on Muslims! Three Masjids were 
attacked at Lal Kuaa. Shiv Sena and 
Hindu Manch people came out in pro-
cIIsions and indulled in rampage. There 
were 8tabbinas. At Sitaram Bazaar, tb01 
entered a m<>sque and attacked tbe Imam 
over tbere. Tbe Ion of the Imam fell dead 
to the repeated stabbiogs by Trbhull. Sa, 
it is uorortunato {bat the Trishuls bas today 
become a symbol of VIOleoce. 10 tbe las. 
Se~8ion also. I was pOlnhng out about It. 
Only tWIl or three da)s back, I was pomt· 
JOg out that thousands aod ~bousaods of 
these Trishuls were bemg dbtnouted her e 
in Delbl. And now those Tri~h.ls are beina 
used. For what purpose are ,bose bern, 
distributed? Wbat tecur IIY does the 
major .Iy community want'l Ye~, 1 qUIto 
rcalbe ttle need fDr tne securny of lbo 
mLOority community ID PaDjab. But, I am 
taJklDg about Delbl. I must urle upon tbc 
Goverom.!ot to take note of tOll SlllLlUOo. 
bao tnls trishul and tate film mca5uce8. 

Sir, I very much apprecaatc the Immo-
diat e v.~ u of Oi.lt H..>mc MlDl~tcc Son BUla 
Slogh to these dreas-to Muklsar as also ID 
Deihl, I very mucb apprc~lcue that. But 
it IS my duty to POIDL out dO.l aay Lb., 
people 10 the waU~ clty-tnC mUlonty 
10 the wall cd cJty-wcUlcd aoO walled 
Jn vam for (be ViSlt of toe dOme MiniSter. 
S~ri Buta SWln. j mus, lnelotore say 
(bat tbe sltuatlOIl be: tden ill ILS cuuruy. 
T nos e who lC led to give Icspooae to 
tne terrorists-me \"ery respJuse thc 
terrOllStS wamc:d-oy cscal"Llo~ I.tlO apDCI'e 
ot If lOlcDce and g.VUlg J)ClllJ tOe bluOd 
batD. 1 waul LO ,1.)" cnc: ° ",vcrULDCDl as to 
waae "fl~t mClisures are bcaua '''Ken ~JDS& 
them 'I 

SIr, tbere is Dot much Uale leCl for me 
but 'hen 10 dcfClence to your caU, to your 
beU, 1 mast say tbat wnat IS wclDled l(Xl"y 
is Itl' conc.rted aCUOD &&"m.st lOa. 
coaHenlCl Iha' are CO_OM up. SII.OI.ll' 
heart., our IDIndl, yearn lor enc: day, WDaa 
not Cien for a 8In&1- moment 811100. 
lrrespcclive of rcJlllOn, laDII.&lqo, caste QI 
crecu waH f~U aDX10U •• oou, ~c; ~CCutd1 
OJ Ihc 11lc:. bOQour itDd prop.It,. IDa' 11 
tnl da1 '0 wJU~b we arc 'OC*JDllor. '.1 
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arc 'orce~, which called for the Bandh. 
For example in Delhi, Band" aall ba9 been 
liwo. 

We all condemn it here It i~ an attempt 
to create more and more tonsions and to 
etcalate situation. On cyeles and OD 
otber transports with black 8ags, th~y have 
been movkg round the city creating ten· 
sion4\ and asking (or the Bandh. We all 
condemned it here. But I must ask the 
O.)veromenf. as to what the Go"crnment 
hl~ done a~d what other political p:uties 
sitting here h~ve done to prevJ;1 upon those 
people who call for Bandb in Delhi to see 
some sense and some whdo'll an1 restr,Lin 
froll living the terrorists tbe response tbat 
they wanted. Sir. I am sure that wblle the 
Gove'oment ha5 declared that they arc 
'uily determined to curb tbe terrorist~ 
activities, I welcom~ this particular state. 
men~ of tbe Government and I hope that 
every mea~ure will be takeD in orjer to 
ct)nfront aDd confront satisfactortly tbis 
cballeolc of terrcrists. And I am sure, 
tb~ entire nation will be t>ebir,d all thc"e 
measures tbat will be takeo by the 
Government. 

SHRt SHARAD DIGHE (Bombay 
North Central): Mr. Deputy Speaker. we 
are at a very f.g end of tbe debate aod 
~ry little time i. left with us •• , 

MR. DEPUTY SPEAKER: No, we 
have lot sufficlenf time at our dispo~al. 
There are man, speaken who have yet 10 
speak. 

SHRI SHARAD DIGHS: And Many 
views have already been e~pressed. Sir, 
last year, when the Punjab A~cord was 
liloed, maDY of UI heaved a s;gb of relief 
that. ult.mateJ)' a very ticthsb problem bas 
been solved. But as we go ahead, we find 
tbat .'Ill 'he klll.D, of tbeJe Hiodus-
DlIDocitJes in PunJab-cootinues. not 001)' 
tho kill iDI, but a larac miltatlon ia aJlo 

-.till aakm, place. Ncarly J500 famlh.:. 
hn. ad .... C" from Punjab to otbcr Stat ca, 
aa rar u III)' koowlodlO 10es. Now we 
have -cD' m.. the Da'ion hal IiVCD overy 

, IUpparl to &hi Puajab GoY.Oal.'.. Tbl, 

have got tbe mandate of tb, electorate. 
Thev have got the full support of tbe 
Central Government, and also th~ full 
support of tbe wbole Dation. Even tbeD. 
the Punjab Government has not been able 
to control tbe terrorist. who are liiU at 
large. In tbe first place. the Police 
Administration wbich is rUDctionina In 
Punjab has to be fully supported by tho 
Barnala GoverDment. 

I was surprised to read that person who 
was at the bottom of thi..; Muktlar kiJliol. 
Warriam monster of Mukt'iar was not onl, 
earher released with the connIvance and 
COIlU'10T, of (he jail authorities of Punjab 
but he was not even allowed to be re-
arrested, even though tbe Punjab Police 
were after him. He was the culprit in 
sever.., I very severe offence;; When tho 
court rna.de the C'rder of bail m;;pite of 
OppoSlllon from t he Poll e, and th e Police 
were waitlO~ to re-arrest him, thIS culprit 
was hidl. g 10 tbe jails for seven days; and 
be was releaqed after seven days by the 
jail auth0rities iospite of the ba\l order 
made and tbat tvo wt.en lh~y found that tbe 
Police bad already disappeared from the 
scene. If tbl~ i, tbl! sltualion as far al 
Pulice aC[Jon I, cont~rned. nod if lhe 
Government IS not cooperanoa with the 
Police but are in col ;usior, Wlib tbe stre-
mists, then 1t "Ill be dlffi~ull to control 
tb.:se Killings Tue Punjab Oov.:rnmont bas 
got tbe best Pl,blIC Djl ~c or General of 
Pol lee, Mr Rebeiro, and 'he information il 
tbat be has not been gettlOg full coopera-
tlOO from the GO\ ernment. Not 1l.J!y that; 
It blls a.so come 10 tbe Prcs~ that tbe 
kc.wenue Minullcr himself mcldc a state. 
mClJt openly that bls action in tbe Maud 
area was a fraud oper;1tlon aDd 60 00. If 
tbl, is the POlltIOD, It WjlJ be: difficult to aot 
these klJJJngs aod tbe mlgratlODs stopped. 

Therefore, the first requirement is that 
the Aleall Govcrnm~nt :,bould take eouraao 
in its band and should decide onee and ror 
all tblt wi I b tbe help of the Pvli\o'e, wltb 
the help of all the para-military fore. 
whicb are .~ailable to tbem, tbey Will PUI 
an end to terrorism. 

[Tralllta lion 1 
SHRJ BHARAT SINOH (Outer DeJJlJ) : 

Nr, D.puty Spoabr Sar, loda, \Y dilOU .. 
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lion is on punjab.. Elections were hthd in 
Punjab and it wac; decided that terrorism in 
punjab sbould not be encouraged. The 
action aaainit terrorists yielded some result 
aDd tbeir activities wert curbed. But three 
d8,s alo a sudden new. from Muktsar 
Iparked off anger and re8entment in the 
whole of India and IPeci' Jly in Delhi. But 
our Gover,..ment was fully prepared to 
prevent anY untoward incident and our Hon. 
Prime Minister did not want that any ugly 
tnc4dents should take pl~ce here. That is 
wby on 'he evening of the day, the Muktsar 
incident took place, he called a meeting of 
tbe membt n of Parlian: ent beJongi,;g to 
all the pnlitlcal parties in this very House 
in which Members from Bharatiya Ja' ata 
Party, Communist Party and sonle other 
partte9 particip:lted,' It was decided in 
tbat meetinl that peace ~hould be mair.tain-
ed at a'·y co,t and tbe Members should go 
to tbelr respective constltuencie~ to advise 
peop'e to maintain peace. But there was 
areat resentment among tbe people 00 
accouDt ·or the Muktsar incident. This 
resentment was further accentuated oue to 
tbe presence of tbe migrants from Punjab. 
As a result thereof. a minor clash took 
place in the morning near Tllak Naaar 
water tank, Thereafter, a belligerent 
crowd lathered on th e road. The incidents 
in Punjab bave their repercussion in Delhi. 
In fbe first instance, I would request that 
arrangements should be made on the Punjab 
border to stop tbe people migrating t") 
Delhi and other pieces. The law and 
order in Punjab sbould be strengthened to 
prevent any migration from Punjab. It 
was on account or the strengtheniril of tbe 
law and order situation in Delhi that the 
riots did not spread there. . Every eJ eeted 
representative of tbe public sbould cooperate 
In thi. matter. I challenge tbat thousands 
or kilJina. would have ta~en place in Delhi 
bad timely action not been taken there. 
But the situation did not worsen dlle to a 
atroD, Jaw and order ari angemenl. Our 
bon. Home MlDistc:r and otber re~presenta. 

dYel of the people immrdlately visited the 
placo of incident. Tbe Commissioner 
A.D.C" D.C.P. and otber police officer. 
allo controlled the situation by requisition-
iDa forces from the oeiJbbourinl police 
ltationl. Military was called out immedia-
tel, and every etrJrl wal made to curb tbe 
Yiolace. The entire anaoaement wa. made 
"i~b IUoh pt6mptDoss tba' tho violeucc did 

not spread. W. advised the people that 
if they took to 'fiolence, jt il tbey who 
would be the sufferers; their busines4J would 
be ruined and their property would be 
damaged" As 'such, peace should be 
maintained. We visited a1l the areas ·.ad 
tried our best to curb violence. As a 
result, t~re is peace and harmony in Delhi 
and nothinl uotoward bas happened. Sbri 
Banatwala bal rightly said that riots would' 
have spread had the situation DO! been 
control I ed properly. When the terrorists 
failed to create a wedge between Hindus 
and SikbCJ, they tried .to create differences 
between Hindus and Muslims There was 
no Hindu·Mus1im dispute in Pupjab then 
how did it happen in Delhi? Why such an 
incident took place in Sitaram Bazar '1 Tbe 
terrorists were behind this. incident. But 
they did not succeed in their nefadoUi 
design becau~e or a sound Jaw and order 
situation in DeJhj. Our Prime Minister 
and Home Minister bave issued strict 
directives to curb violence. 

I would like to make one more sub-
miiSiOTl. The extremists infiltrate into 
Punjab from Pakistan. Our Government 
should, therefore) take measures to check 
tbe infiltration of the estremilts. We 
should lake stem mea.ures to prevent their 
entry so that they are not able to spread 
violence h.re. You sbol;ld, therefore. 
strengtben tbe law and order macbinery 
and the Central Governmeat must extend 
all beJp to the State GovernmeDt to _I 
the border so tbat there is peace in every 
part or the country •. 

SHRI MOHO. MAHFOOZ ALI KHAN 
(Etah) : Mr. Deputy Speaker •. Sir. let me 
quot e a couplet in this reaard-

Na Samjhop To Mit Jaog. ~e 
Hlru:Uatan l"t alo 

Tu11Ull'i DtIS,,"," Talc No Bog; 
DUIOIJO MM. 

Wbat is lb. liuatioD iD tbe country 7 
The situation in Punjab, II in a shambles. 
R.ecently, I visited Allahabad aDd 
Ahmedabad. Bar Iy in the mOrD1Dg, wbln 
we lot the. newspapers. there are repons 
about riots at lome place and deterioration 
in ,be Jaw and ordtr utultion at other 
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rShri Rohd. Mahifooz Ali Khan] 
place. Who i8 to hlame for It' Today, 
that fteling of warmth and brotherhood is 
minin, aDd 8S 8 result we are killing each 
otber. Where tbe f'l'evalJlDI situation wi)) 
lead to, O"le does not know 'I 

t rom e to tbt' Puf'jab problfm The 
Purdah prt\lt1em ha~ been discus.ed at Ie",." bv Prof. Mac:thu D8ndava t e. Shri 
1lal't~JJ8. Shri Gllp1a Shri SbahabuddlD. 
Shri Oaudha,,, IDd le'Veral Memberc: from 
the rulirp partv. A pt'il't was made that 
tntfnil1g to the 1e·rorists ic; te'"~ giveD in 
P.t:~t8". If it i~ flO, wbv our (Jovtrntr'ent 
is rot c"erJd l1, it? Daily we see tbat 
o1)ium al'td ch:,raR is beiD~ smug.led into 
our country from Paki~taD. H(lW these 
tbiDrt are anow~d to be c:mul,led' Do~s 
it not mean th~t cur foret's deployed on 
tile border are ('oHudiog with tbem? Why 
do you not cbeck it , 

The Punjab problem is an imporfant 
fsane. EvervbodY knows about the law 
and order situation prcwailinl! in our 
country. An accord was concluded but it 
"8 not imp1ttnenfed. The Barn.l. 
Oovernmftlt is n(lt able to control tbi. 
terrori.m. Today. Sbri BlrDa1a WI. 
iavfted to a JuacheoD by the Telulu Deaam 
party, I \Val 8lao iavited as an opposition 
Member. I recited this eouplet in hODour 
of Sbri BamaJ.. T sball read it bere 
alto. 

,.., "',a,.,tIrl ~ Mere Din 
o.z. RIlM Rain 

Nil GUllI Hal DOltoll Ka No 
Sldktl1fJl. ZamaM Se 

I thall tranllate it for your coo"enienee. 
M1 life is baPP1 by fhe grace of God and I 
haft no arude aaain~t my friendl and tbe 
world. I recited it for Shri Bamala. J 
loaad him a leDIibJe aDd triae perIOD. He 
II CODICiouI of tbe problem aDd it cioiol 
wIaat ... he can, in this relard but tbe 
lit.doD is not lerting better. The 
Ii_don caDIIOt improve unless all the 
polttteal parti. lit toaether. discu.. tbe _obI_ aacJ ... the groupilm witbin tbe 
Abli PartJ. Unl •• aDd until Badal and ""'_0 are pattoniain. th. torrori" 

are removed from tbe party. the sit.ation 
in Punjab canrot improve. 41 time at my 
di~po~a] is sbort, I would cODclude by 
saying tbat we must put our headl tOlether 
to improve the situation in Punjab. 

SHRT O.L DOGRA (Udhampur) : Mr. 
Deputy SptsJcer. Sir. this debat~ Ifas been 
of a Vf'I'V hl,h If'Vf1 f'om tb~ yet, bel!il'lD-
i1"1g. Mr. Speslcer and P, of. M8dbu 
DS!'Idavate ~et tbe fore rnd to mv mind 
.fter tlie intttvcntirJ'l ~~ Hon. Prl~e 
MiJ'liUrr 81"1c' f}le FJH't'chel rf Shn Gupta 
&lid SlIri Arjun ~11l~h, there \\'25 no nerd 
to confinu~ tNs djFcus~ioD. But !'lOW in 
deference to your order~, I shan bave to 
speak. 

Today. the terrorists think tbat they can 
drive out some people (rom Punjab by 
scaring them with their terrorist activities 
and the minoritirs will not be abJe to nve 
there. Hic'ory btars testimon' to the fact 
tb~t the PUf'jabic: do not leave 'beiT home 
'or ever The History is replete with tbe 
tales of valour and hard~bip. faced by tbe 
Punjabis. Historv tells us ths t the Aryan. 
a 180 came to India tbTC1ugh PUl'jab and 
Allama IQbal bas said in his regard-

Ae .4ahe Rod Go.,a, If'ob Din YtlfJd 
Hal 'l'u)hko, 

UIrtJ Ten KilllUe, Jab KIlnQII 
H411ItIra. 

The Aryans came throuab Punjab and 
advanced to the bank. of the Gan ... 
Most of tbe aggressors also came via 
Punjab. Perhaps at that time tbis land 
was not 10 popu]OUI. The A"aDl .eltled 
bere aod tbey formed PUDjab. It. terrol. 
toriet extended uP'o Attlck at tbat time. 
Punjab bad been I ttacted a Dumber of 
time.. I do Dot want to 10 Into detail, 
but all these battJea left tbeir acan GO 
Punjab. "bleb extended rflbt aplo DeJhi. 
Bach war lea'. behind a trail of mil., 
aDd .ome economic and IOcial problema 
also crop up a. a 'all out. Blot tbe 
PUDjabil DOler left their 1l0ll1b and .... 
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n.refore, I WaDt to lay that if we 10 
tbroalb the History, we ahan find that 
PonJab bad been lubjected to 'nnumerable 
excesses and atrocitie.. In British times, a 
number of people were til1ed in Jalianwala 
Bath but even tben people did not leave 
punjab. although lito bad become un-
bearable there. The peopl, of tbose timos 
can bear me out about the situation 
preva il ing at tha t tim e but nobody I eft 
Punjab. Thereafter atrocities were also 
committed in Kislakhani and JaUanwala 
Balb. AU the prominent leaders from 
Uttar Pradesh and BeDlal came there and 
intervened, wbich resulted into a national 
awakening. Similarly, the problem of 
terrorism poses a great chaU cDle to tbe 
wbolo of India. 

Tblt I. not a problem of any particular 
State or a J)arty. This il a national 
probl em of the .b01e of India. The 
Accord concluded between 9hri Rajivand 
Sant Lou Iowa) was intended to bring 
normalcy in Punjab. Elections were also 
held tbe ... ftcl'. But from tbe happeninp 
in Punjab it appean that some elements 
want to enatneer tbe fall or the popular 
Government. They are trying from witbin 
and wi thout to broak thil GovernmeDt. 

A terrorist breats the jail and till. J 4 
person. with bis accomplices. Naturally. 
it is creating a feeling of anger and retlent. 
ment amODI the people. Before indepen-
dence, durt"l communal rioh If a aoonda 
afJsiaed one mohalla, a loonda from the 
other community woold settle i8 the other 
moballs and became tbe self st,led leader 
there and the residents also used to accept 
bis leadenhi p. 1berefore, we have to be 
Very cautious. An the partiea will have to 
work JoiDtly to lolve aJl tbeSe problema. 
Guru Nanak, Balmlki and othor luft salntl 
were born in Punjab. It Is their land. 
Here interaction between various thoug"ts 
hal alway. be en there. Tlaerefore. we 
.hoold aot aUo. Puojab_to bo deaecnted 
tbroulb bloodabed. I would appeal to all 
the milraatl from Punjab to return to their 
homea and there should Dot be an, exodus 
frem Punjab. Un.a all of os t1'1 to sol,e 
thlllllObiem jolDtl" it 1. Dot 10iOl to be 
• 0I.0d. Tile posterlt, wDJ blame us for 
'bil state of atraIn. n.eror.. ..., 
PQIIlbl ... ort Ibould .. mact, to IOlve the "'prot', 

I full, a,ree with Sbri Gupta , ... 
Defence Committee should be formed In 
every yUla.e. Hil party bas also m_ 
thil IVlleltioo to tbe Goyernmeot 9f 
Punjab. To my mind, the Baraal. Gover ... 
mont bat also accepted tbll soa08tioD to« 
some extent. Now we .hould collecti~.l, 
raise our voice to Improve the PUDJab 
lituatioD and to elimioate terrorism and 
also alsure tbe Barnala Government that we r 

are witb tbem. We must condemn thOle 
Ministers of the Barnala Government who 
'Plak apinst tb. Security Forcet and try to 
demoralise them. Besides, directive should 
allo be is~ued to the Bamala Government 
to maintain Law and order in Punjab aod 
to restore peace. 

).(R. DBPUTY SPBAKBR: Professor 
Soz. 

PROP. SAIFUDDIN SOZ (Baramana) : 
Mr. Deputy Speaker, Sir, I waot to bebave 
properly. I can raise the que~tion of 
quorum. You are bonourboond to aaree 
witb UI tbat I wiD Ipeak tomorrow •••.•.•••• 
(1IltBrllptloa) . 

MR. DEPUTY SPEAKER : I do not 
know wbetber you are raisin. or not. It 
is left to ,00. I am Dot objectina to your 
raiSing anytbfnl •••••• 

(In ,.,.,.",110"1) 

PROF. SAIFUDDIN SOZ : You cannot 
inault the Members .••.••. (l.'.,.",ptloll). 

MR. DBPUTY SPBAICBR : I am not 
objectinl to your rlilinl anything. If ,OU 
want t. raile tbe qu_tioa of quorum, I 
ba •• no obj eel ion. 

PROF. SAIPUDDJN SOZ: You IIW 
inlultinl me by callioa me to speak. 

MR. DEPUTY SPEAKER : I am not 
iD6ultini ,ou. 

PROF. SAIFUDDIN SOZ: 1111 
Parliamentar, ABaill Minister bu already 
told me that ·.,e shall ~oDtinue tomorrow • 
Where il the Quorum' I raJr,e tbe QUMa 
tlon 01 quorum if ,ou are inaultio~ ,. 
)If.bert lit. ,bfa, 
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MR. DepUTY SPEAKS. : You raisl 
h. J have no objection. I am ,.UiDI you i 

JOD ra ise it. I am no& objectlq. If )'OU 
-.nt to SPAt )'OU speak, otherwise 10U 
Rile tbe question of quorum. 

. .PROF. SAlfUDDJN SOZ: You are 
foroiDa me (I) say tbis. The ParliaD)lntar, 
Affair. Minister bas alread, a.reed ........... . 
( __ tnlpt#tM8). 

MR. DBPUTY SPEAKER. : Tomorrow 
t.ere will ~e no discussion. Only Minist.r'. 
reply will be there. 

SHRI BASUDEB ACHARIA : Today it 
JI up to seven. 

MR. DEPUTY-SPEAKER: Tomorrow 
Minister will reply. Tbat is an. 

PROF. S ~IFUDDIN SOZ : This i. not 
correct •••••• (lfttwruption).· 

!fIRI S. JAIPAL REDDY : Wh, 
.boold tbe Minister speak tommorrow, 
Sir" Wha t is th e rationale in the 
Minister's 8i~jDg the reply tomorrow' The 
Ministers do DO' v.ant to be swamped by 
the Prime Minister, only the Opposition 
Members are allowed to be swamped .•••.••• 
(.,.,.,.", ti01ll). 

MR. DepUTY SPBAKER: Minilter 
wiU rePly tomorrow. 

SHRI S. JAIPAL REDDY : You are 
• ettin, a very unhealthy CODyention. Oae 
Minic;ter is Ipealciog on ODe da, and 
aaotber Mi'lister on aDJtber day ..••. 
(I,.,.".", ti~,,,). 

PROF. MADHU DANDAVATB : Wbat 
il the Oovemm.;ot'. intention, SIr '1 

MR. DEPUTY·SPEAKER : Govern. 
meat bas alread~ told, That is wby I am 
CODYeJiDll tba t. 

PROP. MADHU DANDAVATB: She 
baa laid that tbo .. who want to Ipeat 
tedl" may lpeak toda,. otberwi. odam 
..., speak tomorrow. 

'''OP. SAIFUDDIN IOZ: I wiD 
aertaJoIy .pe. toda, if lb, MUttr WID" 
to repJ)' todl,. 

MR. DEPUTY.SPEAKER: No, tbat 
caanot be done. Already 1 am ioformed 
tbat the Mini,ter will reply tomorrow. 

SHRI S. JAIPAL REDDY: Why, Sir 'I 
You con not have both way •• 

MR. DEPUTY-SPEAKBR: That you 
Ihould have raised in the beginning it .. tf, 
Dot DOW. Already evtrybody bal beeD 
informed. 

SHRI BASUDEB ACHARIA: Toda, 
we are discussing up to seven. 

PROF SA1FUDDIN SOZ: She had 
said that those who want to ~peak today, 
tbey taD speak today up 10 seven. • •••• 
(I.,errupllo,,). 

MR. DEPUTY 
dilCussioD will be 
O'clock today 

SPEAKBR : No, 
over before seven 

THE MINISTER OF STATE IN THB 
MINISTRY OF P;\RLIA~ENT.\RY 
AFFAIRS (SHRIM~TI SHBILA 
DIKSHIT) : Sir, some bOD. Merobt shave 
railed tbe question of the MInister replying 
today. If the Members "'0 wflh that tbe 
Minister should reply tod 'f, we can lend 
a word to the Home Mimster. He II 
actually busy in the RIJv. Sabha because 
a similar discussion it aoiDg on there. Now 
it is for tbe Members to decide. If the, do 
want it, tben 1 will ~end a word to tho 
Home Minis,er and be will come and rep), 
over her •• 

PROP. SAIFUDDIN SOZ : At Iii 
O'clock we wanted t~ e Haul. to be 
adjourned and tben the aareement was 
that tbose of us who want to speak toda, 
can do so up to seven and we sball coope-
rate witb them in understanding their 
lpeeches. We laid that some of us who 
may Dot speak DOW will .peak tomorrow 
aDd tbe hon. Minister will reply 10 tbe 
debate. You arc crealin. a lituaCioD II if 
we are quarrelling with each otber. 

This wal oot aareecl to. 

(1.,."",110111) 

B.-.a. 
MIl. DBPUrr.SPBAICF&: All 01,011 

pie .. lit down. J told )'oa tblt at ..... 
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that i. upto 7 O'Clock. discussion will 10 
aD. Minister's reply will be tomorrow. 
There will be no rurther debate to-morrow. 
This it what I told you. 

PROF. SA-IFUDDIN SOZ: Can you 
have consensus by' one party? What is 
the cOD~nlus of tbe House? 

MR. DEPUTY·SPEAKER: I told you 
tbe con~enSUi of the House The consen-
sus was that the debate would be over 
today and Mini~ter wilt reply tomorrow. 

PROF. SAIFUDDIN SOZ : It was Dot 
the CO'1:;;ensuS. It is a ruliog from you. 
(Int~rruptio",). 

PROF. M~DHU D.\NDAVATE : I 
mav recall -the hon. MlOister said tbat 
tom lrfOW the Mml-;~ er for Home will 
reply. fho.:ie WilO wish to spealc may 
spe.ile toj..1Y. Thlt IS, lh.)se who are left 
out will ~p~ak tomorrow. Very few are 
left. Why do you makt: it a .••.. 

viR. D::'PJfY-S;?2AKER: What do 
you say, Mr. MlntSler ? 

;sHt{l.~A fl '::;HcILA DIKSHlf: We 
can sp.ue 101ty~tive mmu t:S lO Oole bvur at 
tbe: lD .. XllDUlD \.,) ll..)d. t)W. ThiS b including 
'be:: tllllC f.J( loe MUll:HC1. 

31iKl BA'juDEB ACHARIA : Half an 
nouc 1o, O.il~j.· .dlO:illJ..;r.; \1,llerr~pliolU). 

SHl'U,~ \ 1'1 .)th;.I~A Dl,K,SHlT: If 
lDe tio"'.s~ WOuiJ ~')·.J";!fate w!tn W1 and 
~&CC~ '0 \Ju' p(..).,o')41, W~ bave got tOlry 
n_o ill aUL ~s 'J ~.J~ U.,)U{ .v "p",r~ '0' 
JDuUOW. 

Pd.Of. SAlfUDull'l SOL: Lei us 
aCQ)IJ1UlUudl~ WHUlO 'daLe 

Sd.R1MAli Srlri1LA DIKSlilf: I 
WOU1\l ! cquest tor caO)vjule co·opor"uoa 
trom aU IA\&O:I, .o~..ic.Lusc: lll,terrqiiou). 

PI.\OF. L'v.1Al>HU DANUAVAIJi: W. 
waU nave: bwect cu-.)peralJoo. 

iliRl M. -\ r 1 SHBlL" UlK.SHl r ; :; wei' J 

.Il 10" u .. ~. D\) UU, AlU' N~'; 4" .IL. 

MR. DEPUTY SPBAKER: According 
to the list of Members who wanted to 
speak, only two names are left. I want to 
convey tbis to you. (l"t~rrupti01l8) 

MR. DEPUTY SPEAKER : Order 
please. This is according to parey r epre-
sentation. If you allow other party 
Members. that is a dliferent thing. 

SHRI S. JAIPAL REODY: I baye 
tabled tbe Motioh. (["terruption8) 

MR. DEPUTY SPE~\KER : Onl, three 
names are tbere-Shri Cbiranji Lal Sharma, 
Prof. Soz and Shri Owaisi. These are 
left. 

SHRIMATI SHEILA DIKSHIT: One 
Member, Shri Sharma can speak now. 

MR. DEPUTY SPEAKER: 8bri 
Chiranji Lal Sharma can speak upto 7 0' 
Clock. Only three to four minutes are 
left. 

PROF. MADHU DANDAVATE : Only 
two minutes are left. If you like I can 
raise a point of ord er for tWI.) minutes.' 

MR. DEPUTY SP BAKER: Let Shri 
Coiraoj' La} Sharma speak. 

SH,:~l CtllRANJI LAL SHARMA 
{Karnal) : We nave been QlSCUssmg Puojab. 
W ~ nave dl:iCU~~e~ t'uojao molUY a time. 
111 toe .)Cve[}~n LlJk S"OO.l W~ \ltlCussed 
PI.1.JJ.10 4.) rr.,I. iJ~..J..l,h'd'C ~Jl..J".;J out, 
Oil UJIe~ O';~i:Uh)U:). Jil O~C.l~1Jll~ It Nas 
dLi~iJ.>SeU lui' jO~ JIiY~. k' uU C.ll.l just 
apprCM"'C LUC: 'tDpoU4u",e. ,Out wnat is 
We: U~i"". 

.u you ~,oJ,y .. ~wuj. ..hlnng l.ilC Jast 
S.;a;)lOIJ, tlcvl. u"n\JayClL.~ WI" o-:&r m. 
ou&. '1\'11-..0 1 ;Jay ~b~. tnc;: rr~HU'y d~DCOCl 

wuveu lor \l1~~lUn un PUJlJ"b. lnG aoo. 
.)~ .. ~-= .. ' a.~ "'V~ " CuU&.1j 'na~ l'UuJao WJU 
0" \luiCujJ)eu OU UIC 2llH of ,nat moo\D. 

1 bo eoure Oppo.sluon waite\! upon tho 
Pnmc M.luliler and reQuc;)ted hiw DOt to 
<1!SCUiS Pt.l~b because: at Will awavato 
tOe situation. Tnc.o toe Pnmo MmdtOl' 
l~"'C\l IUSLIUCUOD lU Ule rrea~ury J:lcocBOl 
uo, lU 'LIC:~ 1ur a \jJM;UiS10D on PU.IlJ&O. 
AU" _0 WU~ UM:USIlOO, lJU::a Hou.o AI4 



[Bhri Cbjra~jl La) Sharma] 
uaanimousb resolv cd duria. tbe last 
lesS ion to strenatben tbe bands of tbe 
Chief Minister of Punjab, Sbri Bamala. 
TIle Government of India, accordtnlly, 
has been &iving nil p:>ssible belp and 
cooperation so much so that 234 companies 
of the paramilitary forces aDd 38 battalions 
of paramihtary forces 00 lndia-Pak!stan 
border have been made available to the 
Punjab Govornment for maintaining law 
and order. But, to wbat result. Sir" In 
spite 01 all these arranRements, 80 many 
atrocities are beiDa perpetrated, '0 many 
~xceSies arc beiDI! committed, and 
murders are being done one after another 
10 much so, that tbe Multtsar 
incident ba. obliged tbis HO'Jse to dileuss 
tile Punjab situation .. ain. Where are we 
pDI to'1 Where have all tbese discus-
sions led us to ., Let u~ give a thouahtfu I 
consideration to this question. What are 
tho reasons 'I Some bon. Members of tbe 
opposition and particularly my Akal i friend. 
Ilid tbat tbe non-implementation of 
LoDlowal-llajiv Gandhi Accord was one 
of the maiD rea80D§, and that not even 
one item of the Settlement was implemeat. 
ed. Sir. even if the t"tal implementation 
of tbe Accord h done do you think 
this will stop terroriSt activities 'I No. 
'Ibia is a "ream wbicb will never materi. 
alise. Wbo says that tho Accord bas not 
been implemented? It is Dot so. 
(lII'et'l llJl'lo,u) Sir, out of all items in tbe 
Memorandum of Settlement, 7 items 
nlatin, to compensatioD to innocent 
perlons killed (Item 1) ; Army recruitment 
Utem 1) Inqair1 1Dto November incidents 
Otem 3) i Rebabilitation to tbOie dilcbarl-
cd from the Army (Item 4) ; Disposal of 
pendiDl cues (l1em 6), Centre.State 
R.clatiODi (Item ,) and R.epresentat '00 of 
}t(inOritiei (Item 10) have already been 
implemcoted. AI for the remaiDiDl 4 items 
lbe' are beiDI impiOlDODted. 

Now the maio hitch 'I about the 
uaoafor of CbaDdiprb to Puajab and area 
lD 11111 th.oof to Har,aaa. 

Sir, it.AI beiDa laid that CommillioDI 
alter ComIDit,iODl arc bcioa appolDt eel. 
Wbo it to blame for lb. 1 II it the 
eammillioDi wbicb arc to let the blame 
• it ,bI OOy ...... ' of JD4ia 1 If , .. 

CommillioD do Dot live catelorical 
{indiDI regardinl the area 10 be traD4Iferred 
to Haryana in Jieu of Cha ndflarh to 
Punjab, wbo is to be blamed? It was 
rightly pointed out by the Prime Minister 
this afternoon in the House itself that. 
there has to be simultaneous transfer of 
areas in J ieu of Cbandi,arb to Haryana. 
If the arca il r.ot demarcated tben 
Cbandigrah cannol be transferred, Now, 
Sir, for the sake of arlument, live 
Cbandilarh to Punjab aod don't live an 
inch of lAnd to HarY..ln~ in lieu thereor. 11 
Baranal Roina to stand luaranteo or surety 
tbat lher e will be no terrorist activities' 
Can Baruala or anybody else assure tbis 
House or tbe Natioo tbat these terroriat 
activities will come to an end with the 
transfer of Cbandigarh' The second 
question ~ was about tbo completion of 
SYL Canal. As per the terms of tbe 
agreement, tho SYL Canal has to be eom· 
pI eted by the 15th of August, 1986. But 

. ' now, Slf, See tbe prOir.S5 regarding the 
construction of the SYL Cana I. It cannot 
be completed eveD by the 15th of AUIlllt 
next year. And wbo is to be blamed (or 
this '1 

A very pertinent question was railed 
by Prof. Daodavateji that at tbe limo of 
tbe settlement that was arrived at between 
LODgowa) and Rajivji tbere was 10 much 
of burry. Bddal ~bould bave been taken 
IDtO confideDc:e, Tohla should have been 
taken if to confidence. But, Profeuor 
Sabib, ,ou must be aware that Lonlowal 
was tbe dictator of tbe Akali Party and be 
was entitled to select any person to &0 
with bim It was Loolowal who brou.bt 
Barnala with bim, DOl tbat the Prame 
Minister bad invit.d rum. If Loolowal 
preferred to cboose Barna •• , BaJwant 
Sinab and oaberl, be took them inlo con-
fidence. II tbe Plime Minister or lbe 
Government of India reapooaUtle for not 
iDvitinl Badal or Tobar. Tbe settlement 
wa. with the Akali Party. That is wby 
Lonlowa} .11 invjted a. the 'dictator' of 
tbat Part,. 

MR. DBPUTY-SPBAICBR: 
wiDd up. 

Ple •• c 

SHRI CHla.ANJI LAL SHARMA : Mr. 
Deput,-Spcaker. I bave to ra ... JDaD1 .. ... 
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MR. OBp:JrY·iP 3 \KBR {ha'l! 
given ,OU lufBcient time. You have 
alreadY takcn e;,bt minut e8. So, you try 
to wind up_ 

SHRI CHIRANJI LAL SHARMA: 
With due apoloaies. there IbouJd be 
equitable distribution of time. 

MR. DEPUTY·SPEAKBR: You see, 
Dograji took five minutei only. 

SHRI CHIRANlI LAL SHARMA: 
Some Members even took 25 minutes 
each, and you have allowed tbem. The 
lame treatement should be aiven to me 
also. 

Then, a point about tbe exodus of 
population from Paojab. Tbe figures that 
were ~tvcn by tbe Punjlb Government 
are-141S Camtlles only have migrated 
froID Punjab. Tbe fiaure i have been 
minimised, the number IS much more, this 
is absolutely wrong. I represent Karnal 
eonstituency. On tbe 11tb of June, 13 
families came bJ& and bagpga from a 
villalo near Tarn Taran, and I beard tbeir 
tales of owe and suft'cClng. They are still 
livinl io Br abmio Bbavao In Kirnal. As 
per pross reporti, about 1000 p.:rSODS who 
migrated from Punjab to Delhi bad 
collected in Tll, Naar area in Oo'bl anj 
staitcd ral~iog sl\)gans which Jed (0 
dlsturblo<OeS 10 that area. Tlle Bcaroala 
Cabinet, 10 its meeLJng beld ye')lerday in 
Chandi"rb, bcal asked tne PCUDe: r.ianhter 
and the Home MIDlster to coateol tbo 
law and order situation iD Delrll. r"lIing 
whicb It Will nave ill repercussions 10 
Puajib. Ie mI.lDS he JI toreateIlol ana 
"aroinl tbe Prime Mioister. I Wdl ';IJ yo u 
a small story. 

MR. DBPUrY.SPEAKER : No Itory. I 
will not allow you. 

SHRI CWRANJI LAL SHARMA' 
Instead of aldOl tbe Prime Mini"ter to 
atop i. io Delhi. wby sbould'Dot be put his 
own boUle in ord(r and 100 tbal tbero is 
porfoot law aDd ordOr in bis OWll Stato? It 
iI DallQaUy palttiDi tbe ear, bofON llao 
1loR .. 

!dr. Indrajit Gupta mentioned about 
the Itatement of Major Sinp Ubok. a 
Minister in Barnala's Cabinet, which sta:ed 
that tbe operation against terrorists in 
Mand area was a ·Craud operation'. Tbis 
is bow a Minister in tbe Government 
bebaves aDd makea "~ch an irresponsible 
Itatement. Mr. _naJa should have 
better dropped him from hi. Cabinet or 
should have ga.ged his moutb. Sucb 
irresponaible statements bJ Minister in 
the Government go a )oog way in shaking 
the cOBfidence of tbe people in the 
Government. 

MR. DEPUTY.SPEAKER: Sbarmlji, 
please wind up. 

- SHRI CHIRAND LAL SHARMA: Sir-
tbis attitude of Major Singh Uboke should 
be condemned In the stroDlest possible 
terms. But Mr. B.lfOala tcok no astion 
and kept mom. The Itatemont of Uboke 
has demoralised tbe pollee forces and 
speclaUy, Mr. 1leberio. 

It is the police in Punjab who aro 
maioly and pnmarily r~POoslble for all 
tbc:se haPPCOlD&S. The, are silont 
spectators. f.bey are is J cque witb tho 
terrorists and unless cha0le. are effected 
in toe lower strata of tb: police, there is 
no solution to tnis Problem. So far a8 
[be sc:nlor POlice officers arc concerned, 
'bey arc supervising authorities; Jaw ud 
o~Qer nilS LO be matD'alDcQ 0, tbe POll1i;O 
con'Iat).es, we: ASb and Bub-Inspeclors. 
1 be:re sbouJd be recruitment of poJJc:o 
I \).1 C(S hom tno mloora,y communities to 
c. ealC cunndcn .. e lD the mworllicS. Tho 
C:XllClDlst scoiol a pollCC oUlcor on aut,. 
~IVca a pal on bls hIp ,'''Ina a runt lbal JMt 
snouid Dot be loucnod, and the plJJce 
otlicia! 00 dUly aUows hlm 1.0 &0 seol flCC 
w nnoul 'ou~ma Dim. TJlJI II bow tIM 
pod c.'O IS bcba VJD8 ID PWUab. 

Mr. Deputy-Speaker, Sir, have JOU 
read tbo .tatetnenta of the Haryana Chief 
Minster-tho out.OIDI Chid Muusaer" Mr. 
&a.JaD LaJ and dle prescn, COMf ldjQijlor. 
CbauGoury Bansi Lal? Too" lavo poaiuv. 
6l&lOlDOIUS uaat IlObod)' wilt Jla~e U1C IULIi, 
DOOOQ1 wlll be aUowc:d 10 Jay tioaOIli GIl 

~ ~oa&, ~~UIU" Jl1!:1aqua. AD4I 



, 
[Stili Chirlnj; Lal Sbarma] 
he orcined to shoot anybody who thought 
01 toucbing tbe Gurudwaras; anybody who 
could think of laJina their'lhaDCIs OD the 
minorities. I Dt'8stic steps will bo tak en 
... mst him. There is' perfect cal. and 
order jo our Statetl(Jt~ spite of tbo apphea· 
inas in the adjoi_ State of Poojab. 
Otherwise aU tbe misbaps in Punjab could 
haYe repercussions in HaryaDa. But Doth· 
in, of ., kind bappened hero and we 
.. hould be Pfcud about it. 

MR. DBPUTY·SPFAKER : I bave 
liven 10 minutes already. The actual t'me 
given to you was 5 minutes. You please 
wind up. It is already above 7 o'clock. 

SURf CHIRANJI L"L SHARMA: Sir. 
you muat bave noted one tbing, tbat it' the 
COIICCfn relardinl exodu9 of population, 
periODS comins from Punjab and ofher parts 
of tbe country and tbe people of 'be 
minority CODllIlIJDJt7-Sikhl-SOinl from 
oIher parts of tbe country to Punjab. Tbe 
Barnal. Government in Punjab i. relnbilitat-
iD, them, livins them all facilitics. Why 
doeS the Barna). Goveramcnt Dot ask thesc 
peoplc to go back to their places' He 
lends bis MiDisters aDd persons to Ha.,aoa 

and oab er plaoes askiDI the minority com· 
munity peoplc to come back Well, we 
will be too bappy If tbey ,0 back bomc 
But tbey will not and tbey shall not bee.USt 
I know about it from ICarnal. They are 
appreh "'odinl danler not onl, to their pro-
perties in tbat State. They bave left their 
bearths and bomes '1 the traled)' of 1947 
was being repeated. One of tbe Minitters. i 
Mr. Tara Singb went to Kamal. The 
miarantl wbo bave settled in KarDal put. 
question to him, ·'Mr. Tara SiDSb, you have 
broulht about a dozen of securit,men witb 
)'Ou wnlle comial to Karyanl where you do 
Dot apprebend any danger to your life. 
When )'ou are surrounded by 80 maoy 
lecurity persons, bow do you ensure and 
Iuarantee for our lecurity, when you alit 
us to go back 1" •••••• 

MR. DBP{JTY·SPEAKER: HOD. 
Member'S time is up. That is all. Tbe 
House stands adjourned to re-use ubi: 
tomorrow at 11.00 a.m. 19.17 bra. 

'I'M lAk Sablla then G 110M- ned till 
Elevell 0 f Ihe Clock Oil TIII,da" Ju/~ 

29, 1986/S,,,,t1D4 7, 1901 (8""11). 
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